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 LOK  SABHA  DEBATES.

 (Part  I—Questions  and  Answers)

 ror
 LOK  SABHA

 Monday,  25th  March,  957

 The  Lok  Sabha  met  at  Eleven  of  the
 Clock.

 [Mr.  Speaker  in  the  Chair]

 ORAL  ANSWERS  TO  QUESTIONS

 Bombay  Mangalore  National  Highway

 756.  Shri  Krishnacharya  Joshi:  Will
 the  Minister  of  Transport  be  pleased
 to  state:

 (a)  what  is  the  progress  made  _  in
 the  construction  of  Bombay  Mangalore
 Coastal  National  Highway;  and

 (b)  when  it  will  be  completed?
 The  Deputy  Minister  of  Railways

 and  Transport  (Shri  Alagesan):
 (a)  A  statement  showing  the  progress
 made  on  the  Bombay-Mangalore
 Coastal  road  which  is  not  a  National

 Pig
 hway  is  laid  on  the  Table  of  the

 k  Sabha.  {See  Appendix  IJ,  an-
 nexure  No.  i.

 (b)  During  the  third  five-year  plan
 period.

 Shri  Krishnacharya  Joshi:  The  state-
 ment  shows  that  only  9  miles  have
 been  constructed.  May  I  know  how
 many  miles  of.the  highway  have
 actually  been  constructed  so  far?

 Shri  Alagesan:  In  the  statement,  the
 mileage  constructed  wherever  there
 were  missing  links  has  been  shown.
 But  it  has  also  to  be  seen  that  the
 mileage  improved  comes  to  70
 miles  and  the  mileage  under  improve-
 ment  comes  to  293  miles.

 702
 Shri  Krishnacharys  Joshi:  May  I

 know  how  many  miles  more  are  to  be
 constructed  to  complete  this  highway?

 Shri  Alagesan:  There  is  a  road
 existing  already.  I  can  say  that  the
 number  of  miles  to  be  improved  comes
 to  267  miles,  and  the  number  of
 bridges  to  be  constructed  comes  to  37.

 Shri  Krishnacharya  Joshi:  May  I
 know  what  would  be  the  estimated
 cost  of  construction?

 Shri  Alagesan:  The  total  cost  is
 expected  to  be  in  the  region  of
 Rs.  0°54  crores.

 Shri  Joachim  Alva:  One  of  the
 biggest  hurdles  on  the  Bombay-
 Mangalore  road  is  the  Sheravati  river.
 Estimates  had  been  drawn  up  to  put
 up  a  bridge  over  that  river.  May  I
 know  how  far  the  matter  has  proceed-
 ed,  and  whether  the  construction  of
 the  bridge  will  be  undertaken  in  the
 near  future?

 Shri  Alagesan:  I  am  unable  to  state
 the  position  regarding  that  particular
 bridge.

 Rise  in  Price  of  Rice

 ego,  J  Shri  T.  8.  Vittal  Rao:
 |  Dr.  Rama  Eao:

 Will  the  Minister  of  Food  and  Agri-
 culture  be  pleased  to  state:

 (a)  the  steps  taken  so  far  to  arrest
 the  price  of  rice  in  the  States  of
 Andhra  Pradesh,  Madras,  Kerala  and
 Mysore;

 (b)  how  far  they  have  been  effec-
 tive;  and

 (९)  whether  Government  propose  to
 take  any  other  steps?
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 The  Deputy  Minister  of  Food  (Shri
 M.  झ,  Krishnappa):  (a)  and  (c).  Gov-
 ernment  have  taken  the  following
 measures  to  arrest  the  rise  in  the
 prices  of  rice  in  the  country:—

 (i)  Government  purchases  of  food-
 grains  from  internal  markets
 have  been  completely  stopped;

 (ii)  Advances  by  banks  =  against
 stocks  of  foodgrains  including
 rice  and  paddy  have  been  regu-
 lated  and  curtailed  to  check
 hoarding  of  stocks;

 Gii)  Large  number  of  fair  price
 shops  have  been  set  up  for  dis-
 tribution  of  foodgrains  from
 Government  stocks  at  prescrib-
 ed  prices;  and

 (iv)  Import  of  substantial  quantities
 of  foodgrains  from  abroad.

 Government  are  keeping  a_  close
 watch  over  the  trend  of  prices  and
 will  take  further  suitable  measures
 whenever  considered  necessary.

 (b)  The  measures  already  taken
 have  proved  reasonably  effective  and
 have  ensured  supplies  to  a  large  sec-
 tion  of  consumers  at  fair  prices.

 Shri  T.  B.  Vittal  Rao:  In  spite  of  the
 steps  that  have  been  tuken,  the  prices
 in  the  various  cities  in  the  south  have
 shown  an  increase  of  more  than  50  per
 cent.  May  I  know  what  further  steps
 are  being  taken  to  check  the  rise?

 Shri  M.  V.  Krishnappa:  As  a  result
 of  the  prompt  action  on  the  part  of
 Government,  namely  the  opening  of
 nearly  19,000  fair  price  shops,  there
 has  been  no  undue  rise  in  prices.  We
 are  meeting  the  needs  of  the  bulk  of
 the  population  in  the  cities  through
 these  fair  price  shops,  and  as  a  result,
 the  open  market  prices  have  come
 down.  The  open  market  is  merely  for
 the  rich  people.  We  are  meeting  the
 demands  of  the  poorer  people  and  the
 lower  middle-class  people  through  the
 fair  price  shops  at  a  very  reasonable
 price  of  Rs.  6  per  maund.
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 Shri  T.  B,  Vittal  Rao:  On  what  basis
 are  these  fair  price  shops  being  open-
 ed?  May  I  know  whether  there  is
 any  population  basis  for  the  cities?

 Shri  M.  द  Krishnappa:  Wherever
 the  prices  have  gone  up,  we  have
 opened  the  fair  price  shops.  Mostly,
 they  have  been  opened  in  the  indus-
 trial  areas  like  the  big  cities.

 Shri  K.  S.  Raghavachari:  May  I
 know  the  principal  reason  why  in
 spite  of  good  monsoon,  the  prices  are
 going  up?

 Shri  M.  च्  Krishnappa:  They  have
 not  gone  up  abnormally.  If  normal
 conditions  had  prevailed  in  the  coun-
 try,  the  prices  would  have  come  down,
 as  we  had  expected.  In  _  fact,  in
 December  last,  the  prices  started  com-
 ing  down,  and  we  even  feared  a  steep
 fall,  and,  therefore,  we  started  pur-
 chasing  in  the  open  market  just  to
 keep  up  the  prices.  Then,  owing  to
 the  Indo-Pakistan  relations,  the  nor-
 mal  conditions  were  disturbed,  and,
 naturally,  there  was  talk  of  war  and
 so  on  in  the  press.  So,  the  psychologi-
 cal  effect  of  that  has  been  there,  and
 we  cannot  say  what  will  happen.

 Shrimati  Tarkeshwari  Sinha:  May  I
 know  the  stock  of  rice  with  Govern-
 ment  at  present,  and  how  much  of
 that  has  been  released  during  the
 period  from  January  to  March,  1957?

 Shri  M.  ्,  Krishnappa:*  We  are  re-
 leasing  at  the  rate  of  a  lakh  of  tons
 per  month.  At  present,  we  have  got
 2  lakhs  of  tons  of  rice.

 Shri  B.  8.  Murthy:  May  I  know
 why  fair  price  shops  have  not  been
 opened  in  small  towns  where  there
 is  a  lot  of  scarcity  of  foodgrains?

 Shri  M.  दि  Krishnappa:  We  have
 opened  more  than  three  hundred  fair
 price  shops  in  Andhra  Pradesh.

 Shri  B.S.  Murthy:  My  point  is
 that  the  smaller  towns  like  Rama-
 chandrapur,  Amlapur,  Rasul  etc.  have
 not  been  provided  with  fair  price

 *This  anawer  was  later  corrected  ty  the  Deputy  Minister  of  Rood  (Shri  M.  V.  Krishnappa) vide  col.  73३3-34  of  this  Debate.
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 shops.  I  would  like  to  know  why
 these  towns  have  not  been  provided
 with  fair  price  shops.

 Shri  M.  V.  Krishnappa:  We  leave  it
 to  the  State  Government.  Wherever
 they  feel  that  the  prices  are  going  up,
 they  immediately  start  opening  fair
 price  shops,  and  they  ask  for  an  in-
 creased  quota  of  rice  from  us,  and  we
 supply  them.  It  the  hon.  Member
 writes  to  me,  I  am  prepared  to  ask
 the  Andhra  Pradesh  Government  to
 open  such  shops  at  these  places.

 Shri  Wodeyar:  May  I  know  whether
 the  prices  of  other  foodgrains  and
 other  necessaries  of  life  will  also  be
 taken  into  consideration  while  taking
 measures  to  fix  the  price  of  rice?

 Shri  M.  ्,  Erishnappa:  In  fact,  not
 only  have  the  prices  of  foodgrains
 gone  up,  but  the  prices  of  industrial
 articles  also  have  gone  up,  as  is  indi-
 cated  by  an  increase’  in  the  index
 number.  So,  when  we  fix  the  price  of
 foodgrains,  we  also  have  in  rind  the
 prices  of  other  necessaries  that  the
 agTiculturists  require.

 Shri  G.  P.  Sinha:  Is  there  any  pro-
 posal  to  open  fair  price  shops  in
 Chotanagpur  where  the  rabi  crop  has
 failed?

 Shri  M.  V.  Krishnappa:  I  think
 there  must  be  a  number  of  fair  price
 shops  at  Chotanagpur,  and  if  there
 are  none,  and  the  situation  requires  it,
 we  are  prepared  to  start  them.

 Shri  D.  C.  Sharma:  May  I  know
 whether  the  policy  in  regard  to  the
 opening  of  these  fair  price  shops  is
 dictated  by  the  Central  Government,
 or  it  is  left  entirely  to  the  State  Gov-
 ernment.  What  are  the  directives  of
 the  Central  Government  with  regard
 to  this  matter?  A  clear  statement  of
 the  policy  of  the  Central  Government
 may  kindly  be  enunciated  here.

 Shri  M.  झ,  Krishnappa:  The  Central
 and  the  State  Governments  co-operate in  these  measures.  We  supply  the
 foodgrain  to  the  State  Governments;
 we  take  their  opinion  into  account  in
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 the  starting  of  these  fair  price  shops.
 And  we  open  these  shops  in  the  places
 that  they  suggest  to  us.

 सरदार  Go  fas  सहगल  :  क्‍या  यह
 सच  है  कि  गवर्नमेंट  के  सामने  किर  से  राशनिंग
 जारी  करने  कना  में  कोई  तजवीज  पेश  है?

 शोमा  Ro  कृथष्रपव्या  :  ऐसी  कोई  बात
 नहीं  है।
 Shri  Shree  Narayan  Das:  May  I

 know  whether  all  these  measures  that
 have  been  taken  apply  to  the  cther
 States  Also  or  they  apply  only  to  those
 States  that  are  referred  to  in  the
 question?

 Shri  M.  V.  Krishnappa:  They  apply
 throughout  India.  If  the  prices  go  up,
 they  go  up  throughout  India,  and  it
 they  come  down,  they  do  so  through-
 out  India.

 Shri  Mohiuddin:  During  the  last
 five  or  six  months,  fair  price  shops
 have  been  opened,  and  a  considerable
 quantity  of  rice  and  other  commodi-
 ties  has  been  released.  Has  this  policy
 had  the  desired  effect  of  checking  the
 rise  in  the  prices  or  lowering  the
 prices?  If  not,  are  Government  consi-
 dering  a  review  of  the  whole  policy?

 Shri  M.  V.  Krishnappa:  Certainly,
 they  have  the  desired  effect.  As  a
 result  of  the  opening  of  these  19,000
 fair  price  shops  all  over  the  country,
 we  are  able  to  meet  the  demands  of
 the  poorer  and  the  lower  middle  class
 sections  completely.  Whatever  their
 requirements  are,  we  are  able  to  meet
 them.  But  for  the  opening  of  the  fair
 price  shops,  the  open  market  prices
 would  have  gone  up  still  further,  and
 would  not  have  come  down.

 Shri  Thimmaiah:  Has  it  come  to
 the  notice  of  Government  that.  the  rice
 sold  through  these  fair  price  shops  is
 re-sold  by  the  people  to  the  mer-
 chants,  and  the  merchants  are  hoard-
 ing  these  foodgrains?  Will  it  not
 affect  the  food  position  in  the  future?

 Shri  M.  V.  Krishnappa:  It  is  very
 unfortunate  that  the  poor  people  who
 take  rice  from  the  fair  price  shops
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 should  re-sell  it  to  the  merchants;  if
 they  do  80,  we  have  only  to  pity  them,
 because  that  rice  is  meant  for  their
 consumption,  If  they  re-sell,  that
 means  they  get  some  profit.  It  is  ol
 right  if  they  get  some  profit,  but  we
 have  to  appeal  to  them  that  they  must
 not  re-sell  it  in  that  manner.

 Shri  Gidwani:  Have  Government
 investigated  the  reasons  for  the  prices
 going  up?

 Shri  M.  V.  Krishnappa:  There  are
 various  national  as  well  as_  interna-
 tional  reasons.  It  is  not  in  India  only
 that  the  prices  have  gone  up.  In
 Pakistan,  the  prices  are  twice  those
 that  obtain  in  India.  If  it  is  Rs.  .8
 per  maund  in  India  it  is  Rs.  35  to  40
 per  maund  in  Pakistan.  In  China,
 though  the  wage  level  is  the  same  as
 in  India,  the  price  of  rice  is  higher
 than  in  India;  while  it  costs  As.  74  a
 seer  in  China,  it  costs  only  As.  9  per
 seer  in  India.

 Shri  T.  B.  Vittal  Rao:  The  hon.
 Minister  has  said  that  fair  price  shops
 are  beirg  opened  or  have  been  opened
 in  industrial  towns.  Is  the  Minister
 aware  that  in  Andhra  Pradesh  in  no
 major  industrial  centre  has  a  single
 fair  price  shop  been  opened  except  in
 Hyderabad  and  Secunderabad  City?

 Shri  M.  ्  Krishnappa:  For  us,  ‘in-
 dustrial  towns’  means  big  cities  like
 Bombay,  Calcutta,  Delhi,  Kanpur,
 Ahmedabad  and  such  like  places.  If
 there  are  such  industrial  towns  in
 Andhra  Pradesh  and  if  the  Andhra
 Government  has  not  opened  fair  price
 shops  there,  we  will  write  to  them  to
 see  that  such  shops  are  opened.

 Shipping  Targets
 "60.  Shri  Matthen:  Will  the  Minis-

 ter  of  Transport  be  pleased  to  state:
 (a)  whether  additional)  funds  are

 likely  tu  be  made  available  for  im-
 plementing  the  programme  of  acquisi-
 tion  of  ships  under  the  Second  Five

 “Year  Blan;
 (b)  whether  it  is  a  fact  that  Minis-

 try  of  Transport  have  already  availed
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 themselves  fully  of  ali  the  funds  pro-
 vided  in  the  Second  Plan  and  are  in
 urgent  need  of  further  funds  for  the
 acquisition  of  additional  ships  ९०  reach
 the  target;  and

 (c)  by  what  time  the  Government
 expect,  at  this  rate  to  reach  the  gual
 of  two  million  tons  of  shipping  set  by
 the  Reconstruction  Policy  Commitise
 for  shipping  i0  years  ago?

 The  Deputy  Minister  of  Railways
 and  Transport  (Shri  Alagesan):
 (a)  Owing  to  the  difficult  ways  and
 means  position  at  present,  it  has  not
 been  possible.  for  Govt.  to  provide
 additional  funds  required  for  imple-
 menting  the  target  for  Indian  Shipping
 set  in  the  Second  Five  Year  Plan.
 The  question  will,  however,  be  re-
 viewed  after  a  year  in  the  light  of  the
 then  existing  conditions.

 (b)  Yes;  commitments  have  been
 made  practically  to  the  full  extent  of
 the  funds  provided  under  the  Second
 Plan.

 (c)  Jt  is  not  possible  to  give  any
 indication  in  this  regard  at  present.

 Shri  Matthen:  The  hon.  Deputy
 Minister  has  stated  that  the  full  allot-
 ments  have  been’  made  use  of  for
 purchasing  ships.  What  is  the  amount
 allotted  and  what  is  the  tonnage  we
 will  be  able  to  acquire  thereby?

 Shri  Alagesan:  The  amount  set
 apart  for  purchase  of  ships  in  the  Se-
 cond  Plan  was  Rs.  37  crores  plus
 Rs.  8  crores  carry-over  from  the  First
 Plan.  It  comes  to  Rs.  45  crores.  it
 was  expected  to  acquire  a  net  tonnage of  3  lakhs.  Now  prices  having  gone
 up,  even  with  the  spending  of  the  ful}
 amount,  it  may  not  be  possible  to
 purchase  the  full  tonnage.  There  will
 be  a  shortfall.

 Shri  Matthen:  I  want  a  clear
 answer  as  to  what  is  the  tonnage  we
 will  be  able  to  purchase,  not  a  vague answer.  In  other  words,  what  is  the
 shortfall?

 Shri  Alagesan:  With  this  amount, we  will  be  able  to  acquire  only +1,80,000,  tons  (roughly).  That  is,  the
 shortfall  will  be  +1,20,000  tons.
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 Shri  Matthen:  What  about  re-
 Placement?  Am  I  correct  in  assuming
 that  including  replacement  of  90,000
 tons  the  shortfall  will  be  about
 2,20,000  tons?

 Shri  Alagesan:  If  replacement  is
 ‘taken  into  actount,  the  shortfall  is
 likely  to  be  more;  but  I  cannot  be
 Precise  about  it.

 The  Minister  of  Railways  and
 Fransport  (Shri  Jagjivan  Ram):
 ....will  perhaps  be  2  lakh  tons.

 Shri  Joachim  Alva:  In  reply  to  a
 question  put  by  me  to  the  Minister  of
 Finance  during  the  last  Budget  debate
 regarding  assistance  from  the  World
 Bank  for  inland  transport  and  aerial
 ‘transport,  the  hon.  Minister  said—I
 speak  subject  to  correction—that
 funds  would  be  available.  May  I  know
 whether  the  Transport  Ministry  have
 drawn  up  any  plan  by  which  they
 could  utilise  the  funds  that  might  be
 made  available  from  the  World  Bank?

 Shri  Alagesan:  As  it  is,  it  is  due  to
 ‘the  difficult  ways  and  means  position
 that  we  have  not  been  able  to  go
 ahead,  as  I  said  in  the  answer  itself.
 The  question  will  be  reviewed  after

 m@  year.

 Shri  A.M.  Thomas:  In  answer  to  part
 (९),  the  hon.  Minister  said  that  it  is  not
 possible  to  fix  any  date.  Considering
 the  fact  that  this  modest  target  was
 fixed  ten  years  ago,  may  I  enquire
 how  it  is  that  Government  are  not
 in  a  position  to  tell  the  House  as_  to
 when  will  they  be  in  a  position  to
 achieve  this  target?

 Shri  Alagesan:  This  question  has
 been  debated  in  this  House  several
 times  and  all  the  difficulties  have
 ‘been  indicated.  Just  now,  the  diffi-
 culty  it  that  of  foreign  exchange  and
 finance.

 Shri  Matthen:  When  in  ‘1947,  the
 target  of  22  million  tons  was  fixed,
 “we  were  contemplating  to  cover  50
 per  cent  of  the  overseas  trade  and  the
 whole  of  the  coastal  trade.  In  view

 of  the  economic  development  of  India
 -after  independence,  do  Government
 think  that  this  tonnage  will  be  ade-
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 quate  to  provide  for  carriage  of  50
 per  cent  of  the  overseas  trade  and  the
 whole  of  the  coastal  trade?

 Shri  Jagjivan  Ram:  It  shall  not  be
 adequate,  but,  as  the  Deputy  Minister
 has  already  stated,  the  difficulty  is  of
 foreign  exchange  and  ways  and  means
 position.  As  soon  as  that  position  im-
 proves,  we  will  try  to  expedite  and
 acquire  more  tonnage.

 Tuticorin  Express  Accident
 62.  Shri  Kamath:  Will  the  Minister

 of  Railways  be  pleased  to  state:
 (a)  what  action  has  been  taken  on

 the  report  of  the  judicial  enquiry  into
 the  Tuticorin  Express  accident  on  the
 23rd  November,  956  at  Ariyalur;

 (b)  whether  any  enquiry  has  been
 or  is  being  held  into  the  alleged
 burning  of  the  women’s  compartment
 of  the  Express  train  without  trying  to
 extricate  it  from  the  debris;  and

 (c)  if  so,  with  what  result?
 The  Minister  of  Railways  and

 Transport  (Shri  Jagjivan  Kam):
 (a)  Government  have  accepted  the
 finding  about  the  cause  of  the  acci-
 dent.  The  various  matters  brought
 out  in  the  report  as  also  the  recom-
 mendations  made  for  minimising  the
 incidence  of  similar  accidents  in
 future,  are  however  being  examined
 carefully  and  necessary  action  will  be
 taken  at  an  early  date.

 (b)  and  (c).  A  thorough  investiga-
 tion  has  been  made.  The  allegation
 is  unfounded.

 Shri  Kamath:  Arising  out  of  the
 answer  to  part  (a)  of  the  question,  do
 Government  expect  to  lay  on  the
 Table  of  the  House  a  copy  of  the
 Report  after  examination  has  been
 completed?

 Shri  Jagjivan  Ram:  The  Report  has
 already  been  published.

 Shri  Kamath:  Will  it  be  laid  on  the
 Table?

 Shri  Jagjivan  Ram:  I  do  not  think
 it  necessary;  it  is  already  in  the
 Library  of  the  House.
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 Shri  Kamath:  With  reference  to  the
 answer  to  part  (b)  of  the  question,  the
 hon.  Minister  has  stated—if  I  heard
 him  aright—that  the  allegation  is  un-
 founded  or  baseless.  But  a  couple  gf
 Gays  ago,  if  I  remember  aright,  he
 said  that  the  matter  was  being  inquired
 into  very  thoroughly.  I  want  to  know
 what  is  the  correct  position;  today  he
 says  it  is  baseless  and  the  other  day
 he  said  that  it  would  be  thoroughly
 inquired  into.

 Shri  Jagjivan  Ram:  There  is  =  no
 irreconcilability  between  the  two.
 That  day  also  I  said  that  so  far  as  the
 allegation  of  burning  of  dead  bodies
 in  the  coach  was  concerned,  it  was
 unfounded.  I  reiterate  that  the  allega-
 tion  that  dead  bodies  were  burnt  in
 the  coach  १5  unfounded.  But  certain
 allegations  have  been  made  against
 the  Railway  Administration,  and  the
 action  I  should  take  in  the  matter  of
 those  allegations  is  being  pursued
 Appropriate  action  will  be  taken  in
 the  matter.

 Shri  Kamath:  Is  the  Minister
 aware—because  he  left  Deihi  towards
 the  close  of  the  last  session  and  was
 not  present  here  during  the  last  few
 days—that  Shri  R.  Govindan,  member
 of  the  District  Board  of  Tiruchirapalli,
 made  allegations  subsequent  to  the
 leaflet  published  by  him,  in  respect  of
 which  he  sent  me  papers—his  tele-
 gram  and  his  letter—which,  with  your
 permission,  I  laid  on  the  Table  of  the
 House?  Is  he  also  aware  that  Shri
 Govindan  offered  to  give  evidence
 before  the  court  of  enquiry,  but  that
 he  was  not  allowed  to  do  so?

 Shri  Jagiivan  Ram:  As  I  said  on
 that  occasion,  I  caused  that  leaflet  to
 be  sent  to  the  court  of  inquiry.  But
 it  was  beyond  the  jurisdiction  of  the
 terms  of  reference  of  the  court  of
 inquiry.  As  I  have  said,  I  am  pursuing
 the  question  of  what  further  action
 should  be  taken  in  the  matter  of  those
 allegations.

 Shri  Kamath:  You  observed  last  time
 when  I  referred  to  that  leaflet,  that
 the  burning  of  the  women’s  compart-
 ment  was  a  very  serious  matter,  and
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 after  that  the  Minister  aiso  agreed
 with  you  that  it  was  a  very  serious
 matter.  He  also  undertook  to  inquire
 into  it.  Now  the  Minister  says,  with-
 out  any  inquiry  into  it,  that  it  is  base-
 less)  May  I  know’  whether  any
 inquiry  was  held  into  it,  and  if  so,
 who  made  the  inquiry?  Was  it  the
 same  court  of  inquiry  or  a  separate
 departmental  inquiry?  If  not,  in  what
 other  manner  was  it  inquired  into.

 Shri  Jag}ivan  Ram:  Whether  any
 further  inquiry  will  be  necessary  or
 not  or  what  action  Government  should
 take  in  respect  of  these  allegations  is
 already  under  consideration  and
 appropriate  action  will  be  taken.

 Shri  T.  B.  Vittal  Rao:  The  findings
 of  the  judicial  inquiry  were  submitted
 to  the  Government  as  long  as  two
 months  ago.  Could  we  know  the
 reasons  for  the  delay  in  examination
 and  the  taking  of  expeditious  action
 on  the  recommendations  of  the
 inquiry?

 Shri  Jagjivan  Ram:  There  is  no
 delay.  It  is  being  examined  and  we
 will  take  appropriate  action  as  early
 as  possible.  As  a  matter  of  fact,  some
 action  has  already  been  taken.

 Overcrowding  on  Trains  on  Tatanagar-
 Gua  Line

 763.  Shri  Deogam:  Will  the  Minister
 of  Railways  be  pleased  to  state:

 (a)  whether  Government  are  aware
 that  there  is  overcrowding  of  third
 class  passengers  in  Tatanagar-Gua
 Branch  Line  on  Tuesday  which  is  the
 weekly  market  day  of  Chaibasa,  and
 that  all  the  foot-boards  are  occupied
 by  passengers;

 (b)  if  so,  the  reasons  why  no  steps
 are  taken  to  stop  travelling  on  foot-
 boards;  and

 (c)  whether  Government  propose  to.
 increase  the  number  of  Bogies?

 The  Deputy  Minister  of  Railways.
 and  Transport  (Shri  Alagesan):  (a)
 There  is  some  overcrowding  on  this
 branch  on  market  days  at  Chribasa
 i.e.  Tuesdays,  and  some  passengers.
 travel  on  foot-boards.
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 (b)  A  statement  is  placed  on  the
 Table  of  the  Lok  Sabha.  [See
 Appendix  lI,  annexure  No.  23

 (c)  Additional  bogies,  to  the  maxi-
 ymum  extent  feasible,  are  already
 being  attached  to  the  trains  Nos.
 (413/414  on  market  days.

 ली  बेबसी:  क्‍या  र्म  मंत्री  महोदय  से
 जान  सकता  हूं  कि  स्टेटमेंट  में  जो  चार  प्रकार
 के  उपाय  हमें  मिलें  हैं  उन  च्चा  दें  प्रकार  के
 उपाय  करने  पर  भो  रेलवे  विभाग  ग्रत्याधिक
 भीड़  और  फूट  बोर्ड  पर  यात्रा  करना  बंद  करने
 में  सफल  हो  सका  है  7

 शी  अलगे दन:  सका  होने  की  रनों  है।
 ्  बेबस:  लेकिन  क्‍या  मंत्रो  महोदय

 को  यह  मालूम  नहीं  है  कि  कभी  तक  रेलवे
 विभाग  सफल  नहीं  हो  सका  है  ?

 -

 अध्यक्ष  महोदय  :  सफल  होने  की
 आशा  है  ।

 शी  देवगन  :  क्‍या  म॑  जान  सक्रता  हूं
 कि  किस  तारीख  से  यह  दो  एडोंइनल  थर्ड
 क्लास  बो पीज  इस  टाटानगर-गुआना  ब्रीच
 लाइन  में  जोडी  गई  है  ?
 Shri  Alagesan:  The  two  bogies  are

 being  attached  for  some  time.
 तारीख  मालूम  नहीं  है  t

 श्री  बिजनेस  :  मालूम  होता  है  कि  यह
 दो  थड़े  क्लास  बोगीज  मेरे  चिट्ठी  लिखने  पर
 जोड़ी  गई  हैं,  क्‍या  यह  बात  सच  है?

 भी  झल रोकन:  हा  सकता  है।
 Chittor  Garh-Kotah  Railway  Line

 °64.  Shri  Balwant  Sinha  Mehta:  Will
 the  Minister  of  Railways  be  pleased
 to  state:

 (a)  whether  the  Survey  Report  for

 ge
 construction  of  Chittor  Garh-Kotah

 e  has  been  submitted  to  Govern-
 ment;

 (b)  if  so,  when  it  is  likely  to  be
 taken  in  hand  for  construction;  and

 (c)  whether  it  will  be  broad  gauge
 tine  or  metre  gauge?

 The  Deputy  Minister  of  Rallways
 and  Transport  (Shri  Alagesan):  (a)
 Not  yet.
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 (b)  and  (c).  Do  nf  arise.
 Shri  Balwant  Sinha  Mehta:  May  I

 know  whether  it  is  a  fact  that  this
 line  was  sanctioned  long  ago  before
 independence  and  still  nothing  has  so
 far  been  done  as  far  as  the  construc-
 tion  is  concerned?

 Shri  Alagesan:  Both  the  engineering
 and  traffic  survey  reports  are  expected
 to  be  submitted  to  the  Board  at  an
 early  date.  After  the  reports  are
 received,  it  will  be  time  to  consider
 them  and  take  a  decision  thereon.

 Shri  Balwant  Sinha  Mehta:  Is  it  not
 already  sanctioned  by  the  Railway
 Board?

 Shri  Alagesan:  Surveys  have  been
 sanctioned  and  engineering  and  traffic
 surveys  are  being  carried  out.  We
 expect  to  receive  the  reports  soon.

 आरोग्य  केन्द्र

 द्,  शमी  कृष्साचारय  जोकि:  क्या
 स्वास्थ्य  मंत्री  यह  बताने  को  कृपा  करेंगी  किः

 (क)  क्या  राष्ट्रीय  विस्तार  खण्डों  में
 आरोग्य  केन्द्र  स्थापित  करन  के  लिये  व्यवस्था
 कर  दी  गई  है;

 (ख)  यदि  हा,  तो  १६५६-५७  में
 ।कान  केन्द्र  स्थापित  क्य  गये:  और ;

 (ग)  प्रत्येक  राज्य  में  इनको  सख्या
 कितनी  है?
 The  Deputy  Minister  of  Heath

 (Shrimati  Chandrasekhar):  (a)
 Arrangements  have  beén  made  by
 State  Governments  for  the  establish-
 ment  of  such  Centres  in  States.

 (b)  and  (c).  A  statement  contain-
 ing  the  information  §  available  with
 the  Government  of  India,  is  laid  on
 the  Table  of  the  Lok  Sabha.  (See
 Appendix  U,  annexure  No.  3.1

 Shri  Krishnaeharya  Joshi:  From  the
 statement  it  appears  that  in  Andhra
 Pradesh,  Rajasthan  and  Assam,  560
 centres  have  been  opened.  May  4
 know  the  reason?

 Shrimati  Chandrasekhar:  The  ques-
 tion  has  to  be  put  to  the  State  Legis-
 latures.
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 Shri  Krishnacharya  Joshi:  May  I
 know  whether  any  grant-in-aid  will
 be  given  to  the  health  centres  in  the
 Second  Five  Year  Plan;  if  so,  how
 much?  Ad

 Shrimati  Chandrasekhar:  In  the
 State  Plans  there  exists  an  amount  of
 Rs.  49.3  crores  for  these  centres  to  be
 opened  under  the  Second  Five  Year
 Plan.  We  have  no  such  provisions  in
 the  Central  scheme.  But,  we  are  going
 to  give  grants-in-aid  to  all  centres
 which  need  assistance  from  us.

 Shri  Krishnacharya  Joshi:  How
 many  more  centres  will  be  opened
 under  the  Second  Five  Year  Plan?

 Shrimati  Chandrasekhar:  We  intend
 opening  about  l00  centres  in  the
 NES.  Blocks.

 Shri  B.  S.  Murthy:  Who  will  be  in
 charge  of  the  overall  control  of  these
 health  centres?

 Shrimati  Chandrasekhar:  The  State
 Governments.

 Gudur-Renigunia  Railway  Line

 “66.  Shri  T.  B.  Vittal  Rao:  Will  the
 Minister  of  Railways  be  pleased  to
 refer  to  the  reply  given  to  Starred
 Question  No.  2794  on  the  20th  Novem-
 ber,  2956  and  state  whether  there  will
 be  increase  in  the  movement  of  goods
 traffic  beyond  Gudur  in  the  direction
 of  Madras  when  the  broad-gauge  line
 between  Gudur  and  Renigunta  is
 opened  for  traffic?

 The  Deputy  Minister  of  Railways
 and  Trausport  (Shri  Alagesan):  When
 Gudur-Renigunta  broad  gauge  line  is
 opened,  goods  traffic  for  Arkonam  and
 beyond,  received  from  the  North.  will
 be  diverted  through  this  line  and  to
 that  extent  movement  of  goods  traffic
 between  Gudur  and  Madras  will  be
 avoided.  Therefore,  this  broad  gauge
 conversion  will  afford  relief  to  the
 Gudur-Madras  Section  and  thus  pro-
 vide  increased  capacity  from  North  to
 South  movement  and  the  reverse
 direction
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 Shri  T.  B.  Vittal  Rao:  Is  it  correct
 that  this  doubling  will  not  relieve
 congestion  between  Bezwada  and
 Gudur  unless  and  until  the  whole
 track  is  doubled?

 Shri  Alagesan:  The  doubling  process
 is  going  on.  It  has  already  been
 dqubled  in  some  sections.  The  doubl-
 ing  of  other  sections  is  also  in  hand.

 Shri  T.  B.  Vittal  Rac:  Only  25  miles
 between  Bezwada  and  Gudur  have
 been  doubled.  May  I  know  when  the
 rest—about  350  miles—will  be.
 doubled?

 Shri  Alagesam:  As  I  said,  the
 doubling  work  is  going  on.  It  cannot
 be  done  quickly.

 Shri  T.  B.  Vittal  Rao:  Am  I  to
 understand  that  since  it  took  one  year
 to  double  25  miles  it  will  take  another
 6  years  for  doubling  these  50  miles?

 Shri  Alagesan:  I  do  not  think  it  will
 take  such  a  long  time.  But,  the  hon.
 Member  will  realise  that  this  doubling
 work  has  to  be  carried  on  under  traffic
 conditions.  We  cannot  stop  any  train.
 This  doubling  work  at  present  is  &
 slow  process.  It  is  rather  unfortunate;
 but  it  cannot  be  helped.

 Shri  Ramachandra  Reddi:  May  I  ask
 when  this  Gudur-Renigunta  broar  4
 gauge  line  will  be  opened  for  traffic!

 Shri  Alagesan:  It  is  expected  that  it
 will  be  opened  by  about  June  or  July
 this  year.

 Shri  Ramachandra  Reddi:  What  has
 happened  to  the  proposal  to  extend
 this  broad-gauge  line  from  Renigunta
 to  Tirupathi?

 Shri  Alagesan:  That  was  considered
 separate.  It  was  not  considered  along  ४
 with  this  project.  This  project,  as  I
 said,  was  intended  to  relieve  conges-
 tion  between  Gudur  and  Madras  and
 for  facilitating  traffic  to  and  beyond
 Arkonam.  That  question  was  con-
 sidered  but  could  not  be  taken  up  as
 the  cost  and  other  factors  were  against it.
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 Shri  B.  S.  Marthy:  May  I  know
 whether  the  Minister  is  in  a  position
 to  tell  us  when  the  doubling  from
 Gudur  to  Bezwada  be  completed  so
 that  the  line  from  Gudur  to  Renigunta
 will  be  successful?

 Shri  Alagesan:  I  think  the  same
 question  was  pyt  by  the  hon.  Member,
 Shri  Vittal  Rao.  I  am  not  able  to
 indicate  the  time.  It  will  be  done  as
 quickly  as  possible;  it  may  take  2
 years.

 सूरतगढ़  में  सेकमाइज्ड  फार्स

 "eq.  शी  बलबन्त सिह महता सिंह  महता  :  क्‍या
 eave  ute  कच  मंत्री  १०  अगस्त,  १६५६
 के  तारांकित  प्रशन  संख्या  ६७७  के  उत्तर  के
 खड्गबन्ध  में  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  सूरतगढ़  मेकनाइज्ड  फार्म  में
 अब  तक  कुल  कितने  एकड़  भूमि पर  खेती  की
 जा  चुकी  है.

 (स्)  ब  तक  फार्स  से  कुल  कितना
 उत्पादन  प्राप्त  हो  गया  है;

 (ग)  उस  पर  कितनी  राशि  व्यय  की
 गयी  है;

 (घ)  वहां  पर  कितने  पदाधिकारी
 तथा  मजदूर  काम  पर  लगाये  गये  हैं;  और

 (=)  वहां  पर  राजस्थान  के  कितने
 पदाधिकारी  प्रशिक्षण  पा  रहे  हैं?

 खाद्य  उपमंत्री  (श्री  सोग  यें०  कृच्शप्पा) :
 (क)  से  (&).  लोक-सभा  की  टेबिल  पर  एक

 विवरण  रख  दिया  गया  है  1  [दिखाये
 प्रविष्ट २,  अनुबन्ध  संख्या  ४]

 Shri  Balwant  Sinha  Mehta:  In  view
 of  the  fact  that  this  is  the  only  modern
 mechanised  farm  of  the  country,  may I  know  the  names  of  the  States  from
 where  the  officers  are  recruited  for
 training?

 Shri  M.  झ,  Krishnappa:  They  have
 mostly  come  from  the  Bhopal  farm
 and  the  Central  Tractor  Organisation and  the  rest,  about  20  people,  from
 Rajasthan.
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 थनी  qo  ला०  आरपार  क्‍या  मह
 सही  है  कि  जो  भूमि  खसी  जाने  को  सरकार
 द्वारा  दी  गई  थी,  उस  में  से  भारी  भूमि  को
 काम  में  लाया  गया  है  श्र  भाषी  वहां  के
 किसानों  को  स्थाई  रूप  से  कान्त  करने
 के  लिए  दे  ते  गई  है?

 श्री  मो  ०  Wo  छुष्एप्पा  :  इस  साल  में
 ४  हज़ार  एकड़  ज़मीन  में  कान्त  की  है  और
 फसल  उपजाऊ  है।

 Sethusamudram  Project
 *68.  Shri  Matthen:  Will  the  Minis-

 ter  of  Transport  be  pleased  to  state:
 (a)  whether  Government  have

 passed  orders  on  the  Report  of  the
 Sethusamudram  Project  Committee;

 (b)  if  so,  whether  a  copy  of  the
 same  will  be  laid  on  the  Table  of  the
 Sabha;

 (९)  whether  Government  have  ac-
 cepted  the  scheme  with  or  without
 modification;

 (d)  whether  there  is  any  prospect  of
 this  project  being  taken  up  for  execu-
 tion  as  part  of  the  Second  Five  Year
 Plan;  and

 (९)  if  not,  the  reasons  thereof
 especially  in  view  of  the  great  benefit
 it  is  likely  to  render  to  Indian  coastal
 shipping?

 The  Deputy  Minister  of  Railways
 and  Transport  (Shri  Alagesan):  (a)
 No.

 (b)  Does  not  arise.
 {c)  The  Government  of  India  are

 now  advised  that  the  project  will  cost
 anything  between  Rs.  25  to  20  crores
 ag  against  Rs.  9°98  crores  estimated
 by  the  Sethusamudram  Project  Com-
 mittee.  In  view  of  the  increased
 cost  and  of  the  effect  this  will  have
 on  the  return  on  the  Capital  Outlay,
 a  more  accurate  estimate  of  the  capi-
 tal  cost  of  the  Project  and  of  the
 anticipated  traffic,  the  gross  revenue
 and  net  financial  return  is  under
 preparation.

 (a)  and  (e).  It  is  not  possible  to
 state  at  present  whether  the  scheme
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 can  be  undertaken  during  the  Second
 Plan  period.

 Shri  Matthen:  May  I  know  when
 the  Ministry  is  hoping  to  pass  orders
 on  this  question?

 Shri  Alagesan:  As  I  said,  the  Com-
 mittee  which  went  into  this  question
 calculated  the  cost  just  under  Rs.  0
 crores.  But  this  question  wag  con-
 sidered  at  various  inter-departmental
 meetings  and  it  is  now  estimated  that
 it  will  cost  much  more  than  that.  So,
 a  fresh  calculation  is  being  made  by
 the  Development  Adviser  in  the
 Transport  Ministry.  As  soon  as  he
 submits  the  cost  and  his  estimates  of
 the  financial  return  of  the  project,
 then  it  will  be  time  to  take  a  decision
 in  the  matter.

 Shri  Matthen:  I  just  wanted  to  know
 when  the  Government  would  be  able
 to  pass  orders  or  what  time  they
 would  need  approximately  for  it.

 Shri  Alagesan:  I  can  only  say  that
 it  will  take  some  more  time.

 Shri  Matthen:  May  I  know  what  is
 the  saving  in  running  cost  per  trip  if
 this  project  is  completed?

 Shri  Alagesan:  In  distance  there
 will  be  a  saving  of  300  miles  or  80.
 This  has  been  calculated  by  the  Com-
 mittee  and  I  do  not  have  the  exact

 he  Jungle  clearance  in  Madhya  Pradesh.

 2.  Jungle  clearance  in  Assam.

 3.  Land  development  work  in  Bihar.
 4  Kans  clearance  work  in  Madhya  Pradesh
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 figure,  but  it  is  feared  that  ocean-going
 vessels  may  not  use  this  short  route
 even  after  it  is  completed,  but  it  will
 be  useful  to  coastal  trade.

 Shri  Matthen:  I  want  to  know  the
 cost  in  rupees,  annas,  pies  and  not  in
 miles.

 Shri  Alagesan:  Some  calculations
 have  been  made  in  the  Report,  but  I,
 do  not  have  the  Report  here  with  me,
 and  so  it  can  be  referred  to  by  the
 hon.  Member.

 Central  Tractor  Organization
 Mr.  Speaker:  Question  No.  69;  Shri

 Kamath.
 Shri  Kamath:  This  question  may  be

 answered  along  with  my  Unstarred
 Question  No.  24.

 Mr.  Speaker:  I  am  not  going  to
 allow  it.  Only  Question  No.  69  need
 be  answered  -now.

 *69.  Shri  Kamath:  Will  the  Minis-
 ter  of  Food  and  Agriculture  be  pleas-
 ed  to  state  the  tractorisation  rate
 per  acre  proposed  to  be  charged  by
 the  Central  Tractor  Organisation
 during  the  year  1957-58?

 The  Deputy  Minister  of  Food  (Shri
 M.  ४.  Krishnappa):  The  existing
 C.T.O’s.  rates  are  as  follows:

 Re,  50--per  hour  subject  to  a  ceiling  of
 Rs.  500-——per  acre.

 Rs.  45  -per  hour  subject  to  a  ceiling  of
 Rs,  39§——per  acre.

 Rs.  50—per  hour,
 Rs.  35---per  acre  for  ploughing  work.

 Rs,  35---per  hour  for  clearance  wor
 preparatory  to  ploughing.
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 C.T.O's.  programme  of  work  and  the
 rates  for  the  season  ‘1957-58  have  not
 yet  been  finalised,  but  the  existing
 rates  for  jungle  clearance  operations
 in  Madhya  Pradesh  will  continue.

 Shri  Kamath:  Is  there  any  proposal
 before  Government  to  apply  these  re-
 duced  rates  with  retrospective  effect,
 that  is  to  say,  with  effect  from  १4953
 and  ‘1954,  when  higher  rates  were
 charged  as  much  as  Rs.  65  per  acre?

 Shri  M.  दि  Krishnappa:  There  is  no
 such  proposal,  and  we  have  recovered
 most  of  the  amounts  the  State  Gov-
 ernment  owed  to  us.

 Shri  Kamath:  Have  any  representa-
 tions  been  received  from  Kisan  Sabhas
 and  various  other  peasant  organisa-
 tions  from  Madhya  Pradesh,  U.-P.,
 Bihar  and  Assam,  to  the  effect  that
 kisans  there  have  been  unable  to
 pay  the  very  high  rates  in  the  pre-
 vious  years  and  that,  therefore,  the
 reduced  rates  should  be  applied  retros-
 pectively?

 Shri  M,  द  Krishnappa:  It  is  true
 that  there  were  so  many  representa-
 tions  made  to  the  State  Governments,
 and  the  State  Governments  have  iep-
 resented  to  us  also,  but  I  would  like
 to  bring  to  the  hon.  Member’s  notice
 that  though  the  cost  is  now  Rs.  60
 per  acre,  we  are  charging  only  Rs.  35
 and  subsidising  to  the  extent  of  Rs.  25

 td
 acre.  We  are  charging  only

 35  to  the  State  Government  and
 subsidising  about  Rs.  20  to  Rs.  25  per
 acre.

 Shri  Kamath:  What  are  the  reasons
 for  applying  differential  rates  in
 different  States?

 Shri  M.  का  Krishnappa:  That  de-
 pends  upon  the  nature  of  the  soil,  the
 nature  of  the  work,  the  nature  of  the
 forest  that  we  are  going  to  clear;  for
 Instance,  if  the  trees  are  big,  we
 charge  more  and  if  the  trees  are
 small,  we  charge  less.

 Shri  Ramachandra  EKeddi:  In  regard
 to  the  utilisations  of  the  Central  Trac-
 tor  Organisation  for  private  purposes,
 may  I  know  whether  the  rate  is”
 charged  on  a  ‘no-profit-no-loss’  basis
 or  on  a  profit  basis?
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 Shri  M  दि  Krishnappa:  This  is  not
 to  private  parties;  this  is  done  to  State
 Governments  and  we  are  subsidising the  reclamations.

 Shri  Kamath:  Have  the  various
 State  Governments,  particularly
 Madhya  Pradesh,  indicated  or  repre-
 sented  to  the  Government  here  that
 recoveries  of  these  charges  on  this
 account  have  been  under  heavy
 arrears  because  the  kisans  have  not-
 been  able  to  pay  the  high  rates?

 Shri  M.  झा,  Krishnappa:  That  is  why
 the  Government  of  India  have  taken
 these  arrears  in  the  G.M.F.  Scheme
 and  are  going  to  recover  them  in  easy
 instalments.

 Tuticorin  Express  Accident
 +10.  Shri  Krishnacharya  Joshi:  Will

 the  Minister  of  Rallways  be  pleased
 to  state  whether  compensation  has
 been  fully  paid  to  the  relatives  of  the-
 victims  of  Madras-Tuticorin  Express.
 Accident  at  Ariyalur?

 The  Deputy  Minister  of  Railways
 and  Transport  (Shri  Alagesan):  Not
 vet,  Sir.

 The  special  Claims  Commissioner-
 appointed  in  this  case  has  so  far  dis-
 posed  of  35  out  of  258  claims  re-
 ceived.

 Passenger  Ameniti

 “Ji.  Shri  T.  B.  Vittal  Rao:  Will  the.
 Minister  of  Railways  be  pleased  to
 state:

 (a)  -whether  the  Committee  ap-
 pointed  to  go  into  the  question  of
 amenities  for  passengers  travelling  in
 Third  Class  have  since  submitted  their
 findings;

 (9)  if  so,  what  are  the  main  recom-
 mendations;

 (c)  whether  the  same  have  been
 examined  by  the  Railway  Board:  and

 (a)  if  so,  the  nature  of  the  decision
 arrived  at?

 The  Deputy  Mimister  of  Railways.
 and  Transport  (Shri  Alagesan):  (a).
 Not  yet.
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 (b)  to  (d).  Do  not  arise.
 Shri  T.  B.  Vittal  Rao:  May  I  know

 if  those  three  officers  who  have  been
 entrusted  with  this  work  have  to  do
 this  work  in  addition  to  their  duties
 or  have  they  been  fully  relieved  of
 their  own  duties?

 Shri  Alagesan:  That  was  one  of  the
 sYeasons  for  the  delay  in  the  submis-
 ‘sion  of  the  Report.

 Shri  Kamath:  Have  the  Government
 dispensed  with  the  practice  of  show-
 ing  construction  of  buildings  under  the
 head  ‘passenger  amenities’?  Hag  that
 practice  been  abandoned  or  not?

 Shri  Alagesan:  I  do  not  know  how
 ‘it  arises  exactly  out  of  this  question.

 Shri  Kamath:  The  expenditure  on
 the  construction  of  buildings  was  un-
 fortunately  being  shown  in  the  esti-
 mates  under  the  head  ‘passenger

 -amenities’....
 Mr.  Speaker:  Let  us  deal  with  the

 Report  of  the  Committee  now.
 Sardar  A.  S.  Saigal:  May  I  know

 ‘whether  any  suggestions  have  been
 invited  from  the  Zonal  Users  Consul-
 tative  Committee,  and  if  invited,  what
 are  their  suggestions  regarding  this
 Report?

 Shri  Alagesan:  I  do  not  follow  the
 hon.  Member.  Does  he  want  to  know
 whether  this  Committee  invited  the
 suggestions  of  the  Zonal  Users  Com-
 mittee?

 Sardar  A.  S.  Saigal:  Yes.
 Shri  Alagesan:  I  do  not  think  this

 Committee  invited  suggestions  about
 this.  The  terms  of  reference  for  the

 ‘Committee  relate  to  the  provision  of
 more  conveniences  to  passengers  by
 increasing  the  capacity  of  water  tank
 in  third  classes  and  by  providing  auto-
 matic  water  taps.  One  of  the  terms
 of  reference  is  to  examine  the  feasi-
 bility  of  revising  the  present  design
 and  providing  wash  basin,  water  pipe

 “and  storage  tank,  etc.  So,  specific  sug-
 gestions  from  the  Committee  have  not
 been  invited.  The  officers  themselves
 will  go  and  fing  out  the  possibilities
 and  then  make  their  recommenda-

 tions.
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 Tawa  Multipurpose  Preject
 दि.  Shri  Kamath:  Will  the  Minis

 ter  of  Irrigation  and  Power  be  pleased
 to  refer  to  the  reply  given  to  Unstar-
 red  Question  No.  42  on  the  35६00  Nov-
 ember,  956  and  state:

 (a)  when  work  in  connection  with
 the  execution  of  the  Tawa  multipur-
 pose  project  (Hoshangabad  district,
 Madhya  Pradesh)  is  scheduled  to  com-
 mence;  and
 “(b)  the  details  of  the  phased  pre-

 gramme  of  work  decided  in  connec-
 tion  therewith?

 The  Deputy  Minister  of  Irrigation
 and  Power  (Shri  Hathi):  (a)  Prelimi-
 nary  works  such  as  approach  roads
 and  surveys  for  the  lay-out  of  build-
 ings  have  been  started

 (०)  Not  yet  finalised.
 Shri  Kamath:  When  was  this  work

 started  exactly?
 Shri  Hathi:  About  eight  months  45

 back.
 Shri  Kamath:  Is  it  a  fact  that  Gov-

 ernment  had  proposed  that  the
 foundation-stone  of  the  Tawa  project
 should  be  laid  by  the  President  him-
 self  on  the  26th  January,  1957,  and  it
 was  given  up,  and  if  so,  what  are  the
 reasons  for  that?

 Shri  Hathi:  On  the  examination  of
 the  project  survey,  certain

 technieh points  arose  and  these  points  hi
 been  referred  to  the  State  Govern-
 ment.  It  is  likely  that  we  may  in-
 crease  the  capacity  of  the  reservoir
 and  also  increase  the  power  etc.  The
 State  Government  is  examining  these
 points.
 CONVERSION  OF  UNSTARRED  QUESTIONS

 INTO  STARRED  QUESTIONB
 Shri  Kamath:  Sir,  on  Saturday,  I

 made  a  special  request  that  in  the.
 public  interest  two  questions  which
 were  put  as  ‘unstarred’,  especially  the
 one  relating  to  the  drinking  water
 supply  in  Delhi,  might  be  answered
 in  the  House.  I  requested  you  to
 exercise  your  discretion  in  the  public
 interest  and  allow  this  question  to  be
 answered.
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 Mr,  Speaker:  I  have  not  received  it.
 Shri  Kamath:  I  have  sent  it  special-

 ty  marked  ‘immediate’.  How  is  it
 that  it  has  not  reached  you?  It  was

 ys
 to  you  in  the  morning,  marked

 immediate’.
 Mr,  Speaker:  Very  well.  When  it

 is  brought  to  me,  I  shall  look  into  it.
 I  will  send  for  it.

 WRITTEN  ANSWERS  TO
 QUESTIONS

 Second  Five  Year  Pian

 *37.  Shri  H.  N.  Mukerjee:  Will  the
 Minister  of  Planning  be  pleased  to
 state  whether  a  recent  broadcast  by
 an  adviser  to  the  Planning  Commis-
 sion  and  the  Chief  of  its  Industries
 Division  where  he  asked  for  the  “slow-
 ing  down  or  staggering”  of  the  Pian,
 represents  the  views  also  of  Govern-
 ment?

 The  Deputy  Minister  of  Irrigation
 and  Power  (Shri  Hathi):  The  broad-
 cast  by  the  Chief  of  the  Industries
 Division  represents  his  own  views.
 The  rephasing  of  expenditure  on  the
 various  projects  included  in  the  Plan
 and  the  re-assignment  of  priorities  in
 regard  to  particular  aspects  of  the
 plan  from  time  to  time  might  be-
 come  necessary  for  reasons  like  the
 availability  of  foreign  exchange. T  hese  matters  are  under  constant
 examination.  But  it  would  not  be
 correct  to  say  that  the  Government
 and  the  Planning  Commission  have

 a
 intention  of  slowing  down  the

 an.

 “New  Deal”  for  Railway  Workers
 *6l.  Shri  A.  K.  Gopalan:  Will  the

 ater
 of  Rallways  be  pleased  to

 state:
 (a)  how  the  new  scales  of  pay  an-

 nounced  by  Government  for  Railway employees  compare  with  the  previous
 scales  of  pay;

 fe)  whether  Government  have  re-
 ceived  any  complaints  from  the
 Station  Masters  regarding  the  new
 concessions  extended  to  them;
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 (c)  if  so,  the  nature  of  the  com-
 plaints;  and

 (d)  the  action  taken  thereon?

 The  Deputy  Minister  of  Railways.
 and  Transport  (Shri  Alagesan):  (a)
 A  statement  is  laid  on  the  Table  of
 the  Lok  Sabha.  [See  Appendix  TI,
 annexure  No.  5.]

 (b)  and  (c).  Government  have  not
 received  any  representation  from:
 these  staff  through  the  Railway  Ad-
 ministrations  or  from  the  N.F.LR.
 Some  representations  from  Station
 Masters  have  been  received  other™
 than  through  proper  channel  repre-
 senting  that  the  upgrading  sanctioned’
 is  not  adequate  and  also  that  they  do
 not  immediately  benefit  monetarily.

 (d)  Government  do  not  propose  te
 make  any  further  liberalisation.

 Rajasthan  College  of  Veterinary
 Science  and  Animal  Husbandry,

 Bikaner

 18,  Shri  Karni  Singhji:  Will  the:
 Minister  of  Food  and  Agriculture  be-
 pleased  to  state:

 (a)  whether  Government  are  aware:
 that  originally  a  2  year  Emergency
 Veterinary  Diploma  Course  was  start-
 ed  from  the  ist  October,  955  at  the:
 Rajasthan  College  of  Veterinary
 Science  and  Animal  Husbandry,  Bika--
 ner,  at  the  instance  of  the  Indian
 Council  of  Agricultural  Research  and
 that  this  course  has  now  been  con-
 verted,  after  a  lapse  of  one  year,  into
 a  Certificate  Course;

 (b)  if  80,  whether  the  prospects  of
 the  students  who  joined  the  Course,
 have  been  adversely  affected  in  as.
 much  as  they  are  now  being  debarred
 from  being  placed  at  par  with  the
 holders  of  G.B.V.C.  and  LD.D.
 Diplomas  when  the  courses  of  study
 for  all  the  three  are  exactly  alike;

 (c)  whether  it  is  a  fact  that  those
 students,  who  have  taken  up  this  2
 year  emergency  course  after  passing’
 their  Matriculation  Examination,  are-
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 to  be  debarred  from  taking  up  the
 condensed  B.V.Sc.  &  A.H.  Course;  and

 (d)  if  so,  whether  Government  will
 -consider  the  removal  of  this  disquali-
 fication  particularly  in  view  ‘of  the
 fact  that  Matriculate  L.M.Ps.  are
 eligible  for-the  condensed  M.B.B.S.
 Courses?

 The  Deputy  Minister  of  Food  (Shri
 का.  V.  Krishnappa):  (a)  to  (d).  A
 statement  giving  the  requisite  infor-
 mation  is  laid  on  the  Table  of  the  Lok
 Sabha.  [See  Appendix  II,  annexure
 No.  6).

 Uniforms  for  Railway  Conductor
 Guards

 19,  Shri  Kamath:  Will  the  Minis-
 ter  of  Railways  be  pleased  to  refer  to
 the  reply  given  to  Starred  Question
 No.  23  on  the  4th  December,  956
 regarding  uniforms  for  Conductor
 guards  on  Central  Railway  and  state:

 (a)  whether  uniforms  have  been
 supplied;

 (b)  if  so,  when;
 (c)  whether  the  enquiry  referred

 -to  in  answer  to  part  (d)  of  that  ques-
 ttion  has  been  concluded;  and

 (a)  if  so,  with  what  result?

 The  Deputy  Minister  of  Railways
 .and  Transport  (Shri  Alagesan):  (a)

 and  (b).  Winter  Uniforms  for  4956
 -could  not  be  supplied  as  orders  were
 issued  too  late  for  the  supply  to  be
 arranged  in  time.

 (c)  and  (da).  The  enquiry  has  not
 -been  completed.

 World  Health  Organisation

 20.  Shri  S.  C.  Samanta:  Will  the
 Minister  of  Health  be  pleased  to  state:

 (a)  what  are  the  schemes  that  have
 been  helped  by  the  World  Health
 Organisation  during  the  First  Five
 “Year  Plan;

 (b)  the  amount  received
 -purpose  (Scheme-wise);

 for  the
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 (९)  the  annual  contribution  by  India
 to  the  Wortd  Health  Organisation
 since  ३952;  and

 (a)  whether  the  World  Health
 Organisation  has  helped  or  propose  to
 help  India  to  root  out  the  endemic
 Cholera  epidemic  in  India?

 The  Deputy  Minister  of  Health
 (Shrimati  Chandrasekhar):  (a)  and
 (b).  There  are  77  Schemes  that  have
 been  helped  by  the  World  Health  Or-
 ganization  during  the  First  Five  Year
 Plan.  World  Health  Organization
 assistance  to  health  projects  is  usually
 provided  by  making  available  the
 services  of  technical  personnel  together
 with  some  equipment,  where  neces-
 sary,  for  demonstration  purposes.
 Funds  are  not  directly  made  available
 to  Governments.

 The  value  of  assistance  received
 from  the  World  Health  Organization
 is  given  below  scheme-wise:—

 Schemes  helped  by  the  W.H.O.  during*)
 the  First  Five  Year  Plan

 Amount  received
 USS

 I  2
 ld  Education  and  Training—

 Training  Clinics  127,103
 2.  Malaria  128,026
 3.  Maternal  and  Child

 Health  134,699,
 4.  Nursing  91,818
 5,  Tuberculosis  (213,187
 8.  Venereal  Diseases  118,072
 7.  Fellowships  284,315,
 8.  Medical  literature  &

 teaching  equipment  25,376
 9.  Endemo-epidemic  di-

 seases  25,099
 10,  Environmental  Sanita-

 tion  22,991
 il.  Mental  Health  26,255
 ‘12.  Refresher  courses  for

 Health  visitors—Nursing  ‘10,847
 13.  Course  in  Paediatrics—.

 Nursing  1,893,
 14,  Course  for  Nursing

 Instructors—Nursing  46584
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 १4  2
 Ts.  B.C.G.  Campaign  97.954

 16.  .Nutrition  1,200
 l7.  Other  Projects  ‘15,178,

 7  (०)  The  annual  contribution  by
 India  to  the  World  Health  Organisa-
 tion  since  952  is  as  follows:—

 US.  §
 952  283,427
 953  273,055
 954  272,533
 985  304,970
 956  337,050

 (d)  There  is  no  scheme  or  proposal
 at  present  which  is  aided  by  the
 World  Health  Organization  to  root  out
 the  Cholera  epidemic  in  India.  In
 October  1949,  in  close  collaboration
 with  the  World  Health  Organization
 the  Members  of  the  Study  Group  on
 ‘Cholera  visited  certain  areas  often
 affected  by  Cholera  in  India.  The
 Director  of  the  Indian  Council  of
 Medical  Research  was  the  Chairman
 of  the  Study  Group.  Again  in  ‘1951,
 the  Expert  Committee  on  Cholera  of
 the  World  Health  Organization,  under
 his  Chairmanship  met  in  New  Delhi
 to  discuss  the  various  factors  responsi-
 ble  for  the  spread  of  Cholera  and
 suggested  certain  methods  of  preven-
 ‘tion.

 Hyderabad  Railway  Bridges
 Inspection  Committee

 2i.  Shri  T.  B.  Vittal  Rao:  Will  the
 Minister  of  Railways  be  pleased  to
 refer  to  the  reply  given  to  Starred
 Question  No.  74  on  the  3rd  Decem-
 ber.  956  and  state:

 (a)  whether  the  Experts  Committee
 ‘appointed  to  inspect  the  Railway
 bridges  in  Secunderabad  Division  of
 the  Central  Railway  have  since  sub-
 ‘mitted  their  report;

 (b)  if  so,  what  are  their  main  re-
 commendations;  and

 (c)  whether  any  action  has  been
 initiated  on  the  recommendations
 saccepted  by  the  Railway  Board?
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 The  Deputy  Minister  of  Railways
 and  Transport  (Shri  Alagesan):  (a)
 No,  Sir.

 (b)  and  (c).  Do  not  arise.

 Tatanagar-Gua  Passenger  Train
 22.  Shri  Deogam:  Will  the  Minister

 of  Railways  be  pleased  to  state:
 (a)  the  number  of  bogies  in  Tata-

 nagar-Gua  passenger  train  and  their
 total  capacity  on  Tuesday,’  the
 Chaibasa  market  day;

 (b)  the  average  number  of  tickets
 issued  to  passengers  detraining  at
 Chaibasa  station  on  Tuesday;

 (ec)  the  average  number  of  tickets
 issued  from  Chaibasa  Station  on
 Tuesday  evenings  to  passengers
 travelling  back:

 (d)  whether  it  is  possible  for  the
 ticket  examiners  to  enter  the  third
 class  compartments  in  order  to
 apprehend  the  ticketiess  travellers;

 (e)  whether  ticketless  travellers  are
 apprehended  in  the  evening  of
 Tuesdays  at  Pandrasali  and  Rajkhar-
 swan  stations;  and

 (f)  if  so,  their  average  number
 and  the  amount  realised  from  them
 on  Tuesdays?

 The  Deputy  Minister  of  Railways
 and  Transport  (Shri  Alagesan):  (a)
 The  composition  of  trains  is  9  bogies
 on  the  market  day  and  the  total
 accommodation  available  being  8  first
 class  berths  and  about  720  third
 class  seats.

 (b)  600.
 (c)  228.
 (d)  Yes.
 (e)  Yes.
 (f)  Not  readily  available.  Informa-

 tion  is  being  collected  and  will  be
 laid  on  the  Table  of  the  Lok  Sabha.

 Drinking  Water  Supply  in  Delhi

 23.  Shri  Kamath:  Will  the  Minister
 of  Health  be  pleased  to  refer  to  the
 reply  given  to  Starred  Question  No.
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 80  on  the  l5th  November,  49886  and
 state  the  progress  made  in  the
 measures  proposed  to  prevent  conta-
 mination  of  drinking  water  supply  in
 Delhi?

 The  Deputy  Minister  of  Health
 (Shrimati  Chandrasekhar):  The  latest
 position  regarding  the  measures
 being  taken  to  prevent  the  contami-
 nation  of  drinking  water  supply  in
 Delhi  is  as  follows:

 l.  The  problem  of  training  the
 River  Yamuna  towards  intake  piers  at
 Wazirabad  was  referred  to  Central
 Water  and  Power  Commision,
 Poona,  and  in  accordance  with  their
 recommendations,  a  3000’  long  pitched
 embankment  and  a  low  weir  have  to
 be  constructed  at  Wazirabad.  The
 work  on  the  embankment  has  com-
 menced  and  will  be  completed  by
 the  middle  of  June  this  year.  The
 construction  of  a  weir  downstream  of
 the  intake  has  also  been  taken  in‘hand
 and  will  be  completed  before  958
 flood  season.

 These  works  will  help  in  attracting
 the  river  Yamuna  towards  the  right
 bank  near  the  intake  piers.

 2.  The  Najafgarh  Nalla  has  been
 diverted  3,000  ft.  downstream  of  intake
 piers  at  Wazirabad.  The  diverted  Nalla
 was  put  into  commission  at
 the  beginning  of  this  year.
 This  diversion  has  eliminated  the
 chances  of  nalla  water  being  sucked
 in  by  the  pumps  upstream.

 3.  The  North  Delhi  Sewage  Treat-
 ment  Plant  has  been  constructed  near
 Coronation  Pillar  and  has  been  put
 into  commission  since  2lst  March,
 1957.  This  will  treat  all  the  present
 flow  of  Najafgarh  Nalla.

 4.  The  work  on  the  construction  of
 West  Delhi  Sewage  Treatment  Plant
 has  been  strated  near  Keshopur
 village  and  is  expected  to  be  com-
 pleted  by  the  middle.of  1958.  At
 this  plant,  the  sewage  of  West  Delhi
 area  which  at  present  overflows  into
 Najafgarh  Nala  will  be  treated  com-
 pletely.

 5.  The  tenders  for  Delhi  Gate  sewer
 have  been  received  and  the  work  is  to
 start  soon.  When  this  sewer  is  com-
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 pletea  and  put  into  commission,  the
 remaining  overfiows  would  be  stopped
 and  river  Yamuna  would  be  com-
 pletely  rid  of  contamination  of
 sullage  water.

 6.  The  capacities  of  chlorinators  at
 the  water  works  have  been  doubled
 and  new  chlorinators  of  large  capacity
 have  been  provided  for  the  pre-
 chlorination  of  water,  when  neces-
 sary.

 TA  chemical,  bacteriological
 laboratory  with  all  the  necessary
 equipment  has  been  set  up  and  is
 manned  py  staff  specially  experienced in  water  analysis.

 Bhapal  Reclamation  and  Deve-
 fopment  of  Lands  (Eradfcating

 Kans)  Act,  4954

 £7  Shri  Kamath:  Will  the  Minister
 of  Food  and  Agriculture  be  pleased
 to  refer  to  the  reply  given  to  supple-
 mentaries  raised  on  Starred  Question
 No.  982  on  the  7th  May,  956  and
 state:

 (a)  Whether  Government  have
 appealed  to  the  Supreme  Court  against
 the  order  of  the  Judicial  Commis-
 sioner,  Bhopal,

 (b)  if  so,  the  result  of  the  appeal;
 and

 (c)  if  not,  the  reasons  therefor?

 The  Deputy  Minister  of  Food  (Shri
 M.  V.  Krishnappa):  (a)  No.

 (b)  Does  not  arise.
 (c)  The  records  of  the  case  are

 being  printed  and  the  Government  of
 Madhya  Pradesh  propose  filing  the
 appeal  after  the  printing  is  com-
 pleted.

 Rajkumari  Sports  Coaching  Scheme
 25.  Shri  Kamath:  Will  the  Minister

 of  Health  be  pleased  to  Jay  on  the
 Table  of  the  Sabha  a  statement  show-
 ing  the  activities  (together  with  the
 expenditure  incurred  on  each  item
 separately)  of  the  Rajkumari  Sports
 Coaching  Scheme  during  1956-87,  and
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 state  the  activities  proposed  for  ‘1967-
 58?

 Minister
 irasekbar)
 the  Table

 prendix  ]

 CORRECTION  OF  ANSWER  TO
 STARRED  QUESTION  NO.  59

 The  Deputy  Minister  of  Food  (Shv’
 ML.  ्  Krishnappa):  With  your  per-
 mission,  I  would  make  a  correction  to
 my  answer  to  a  supplementary  ques-

 tion  on.  starred  question  No.  80«
 Shrimeti  Tarkeshwari  Sinha  asked

 It  was  so  in  December.  Now,  the
 off-take  has  come  down  because  of
 the  harvest.  It  has  come  down  to
 28,000  tons  per  month.  We  have  got
 two  lakhs  of  tons  in  our  stock  and
 we  are  getting  seven  lakhs  tons  more
 which  we  have  purchased  from
 Burma.

 *Please  see  col.  102,
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 LOK  SABHA  DEBATES

 (Part  []—Proceedings  other  than  Questions  and  Answers)

 LOK  SABHA
 Monday,  25th  March,  957

 The  Lok  Sabha  met  at  Eleven  of  the
 Clock

 (Mr.  Spfraker  in  the  Chair)
 QUESTIONS  AND  ANSWERS

 (See  Part  I)

 11-40  hrs.
 *CORRECTION  OF  ANSWER  TO
 STARRED  QUESTION  No.  39

 PAPERS  LAID  ON  THE  TABLE
 Stum  Area  (IMPROVEMENT  AND

 CLEARANCE)  RULES

 The  Deputy  Minister  of  Health
 (Shrimati  Chandrasekher):  I  beg  to
 lay  on  the  Table  under  sub-section
 (3)  of  Section  40  of  the  Slum  Areas
 (Improvement  and  Clearance)  Act,
 1956,  a  copy  of  the  Slum  Areas  (Im-
 provement  and  Clearance)  Rules,  ‘1957
 published  in  the  Notification  No.  F.8-7/
 57-L.S.G.,  dated  the  6th  February,
 ‘1957,  [Phaced  in  Library.  See  No.  S-
 53/57.) }

 APPROPRIATION  ACCOUNTS  (CIVIL)
 1953-54,  anp  Auprr  Report  955-—

 Part  II
 The  Minister  of  Finance  and  Iron

 and  Steel  (Shri  T.  T.  Krishnamachari):
 I  beg  to  lay  on  the  Table,  under
 Article  15141)  of  the  Constitution,  a
 copy  of  the  Appropriation  Accounts
 (Civil)  1953-54  (including  pro  forma
 commercial  accounts)  and  the  Audit
 Report  955—Part  II.
 (Placed  in  Library.  See  No.  S-58/57.]
 STATEMENTS  SHOWING  ACTION  TAKEN

 By  GOVERNMENT  ON  ASSURANCES’  ETC.
 The  Minister  of  Parliamentary

 Affairs  (Shri  Satya  Narayan  Sinha):
 I  beg  to  lay  on  the  Table  the  follow-
 ing  statements  showing  the  action
 taken  by  the  Government  on  various

 646
 assurances,  promises  and  undertakings
 given  by  Ministers  during  the  various
 sessions  shown  against  each: —

 ()  Supplementary  Statement  No.  II
 Fourteenth  Session,  1956.
 [See  Appendix  I,  annexure  No.  8]

 (2)  Supplementary  Statement  No.
 IX  Thirteent}.  Session,  1956.
 [See  Appendix  II,  annexure  No.  9]

 (3)  Supplementary  Statement  No.
 XV.  Twelfth  Session,  1956.
 {See  Appendix  II,  annexure  No.  0)

 (4)  Supplementary  Statement  No.
 XVII  Eleventh  Session,  1956.
 [See  Appendix  II,  annexure  No.  l]

 (5)  Supplementary  Statement  No.
 XX  Tenth  Session,  ‘1955.
 (See  Appendix  IJ,  annexure  No.  2]

 (6)  Supplementary  Statement  No.
 XXVI  Ninth  Session,  1955.
 {See  Appendix  II,  annexure  No.  3]

 AMENDMENTS  TO  CENTRAL  EXCISE
 RULES

 The  Minister  of  Revenue  and  De-
 fence  Expenditure  (Shri  A.  0.  Guha):
 I  beg  to  lay  on  the  Table,  under  sec-
 tion  38  of  the  Centra]  Excises  and
 Salt  Act,  1944,  a  copy  of  each  of  the
 fo’lowing  Notifications,  making  cer-
 t.in  further  amendments  to  the  Cen-
 ‘ral  Excise  Rules,  ‘1944.

 (l)  Notification  No.  S.R.O.  683,
 dated  the  2nd  March,  1957.

 (2)  Notification  No.  S.R.O.  747,
 dated  the  9th  March,  1957.

 [Placed  in  Library.  See  No.  S-65/57]
 INDIAN  ADMINISTRATIVE  Service
 (Spectat  RECRUITMENT)  REGULATIONS

 The  Deputy  Minister  of  Irrigation
 and  Power  (Shri  Hathi):  On  behalt
 of  Shri  Datar,  I  beg  to  lay  on  the
 Table  a  copy  of  the  Indian  Adminis-
 trative  Service  (Special  Recruitment)
 Regulations,  1956.
 {Placed  in  Library.  See  No..  S-68/57}

 *See  Part  I  Debates,  dated  the  25th  March,  1957,  Cols.
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 Dec.aRATION  OF  EXEMPTION  UNDER  THE
 REGISTRATION  OF  FoREIGNERS  ACT

 Shri  Hathi:  On  behalf  of  Shri
 Datar,  I  beg  to  lay  on  the  Table  a  copy

 (7)  3/62/56-F.  I.

 25  MARCH,  957

 dated  the  8th  December,  956

 Budget  648

 of  each  of  the  following  Declaration  af
 Exemption  under  the  proviso  to  sec-
 tion  6  of  the  Registration  of  Foreign-
 ers  Act,  1939,  namely: —

 (  I  Declaration  )
 (2)  10/114/56-F.  I.  dated  the  26th  December.  3956  (  x  Declaration  )
 (3)  /67/56-F,  I.  dated  the  28th  December,  3956  (  2  Declarations  )
 (4)  1/66]  56-F,  I.  dated  the  28th  December,  7956  (  ३  Declaration  )
 (5)  i/t/57-F,  I.  dated  the  12th  January,  3957  [ea  Declaration  )
 (6)  ¥/3/57-F.  I.  dated  the  r4th  January,  957  (  Declaration  )
 (7)  /4/57°F.  I.  dated  the  790  January,  3957  lee  Declaration  )
 (8)  4/5($7-F. rE  I.  dated  the  23rd  January,  7957  (  Declaration  )
 (9)  3/6/57-F.  I.  dared  the  29th  January,  957  (x  Declaration  )

 (10)  1/7/87=F.  I.  dated  the  ३3787  January,  7957  (  Declaration  )
 (a2)  T/9/57-F.  I.  dated  the  9th  February,  1957,  les  Declaration  )
 (12)  1/12/57-P. B  J.  dated  the  35th  F  bruary,  7957  (x  Declaration  )
 (73)  7,73/57«7.  I.  dated  the  2780  February,  957  (1  Declaration  )
 (14)  1/16/57-F  T,  dated  the  6th  March,  3957  (at  Declaration  )
 (15)  3/20/57+F.  I.  dated  the  ‘12th  March,  1957.  00००7  ५०१  )

 {Placed  in  Library.  See  No,  8167/57)
 ESTIMATES  COMMITTEE

 Firry-FIRST,  FIFTY-SIXTH  AND  Fuirry-
 SEVENTH  REPORTS

 Shri  8,  G.  Mehta  (Gohilwad):  I
 beg  to  present  the  following,  Reports
 of  the  Estimates  Committee: —

 Qa)  Fifty-first  Report  on  the
 Ministry  of  Transport—Inter-
 mediate  and  Minor  Ports.

 (2)  Fifty-sixth  Report  on  the
 Ministry  of  Defence  Army
 Stores.

 (3)  Fifty-seventh  Report  on  the
 action  taken  by  Government
 on  the  recommendations  con-
 tained  in  the  Ninth  Report  of
 the  Committee.

 RESIGNATION  OF  A  MEMBER
 Mr.  Speaker:  I  have  to  inform  the

 House  that  Shri  A.  V.  Thomas  has
 resigned  his  seat  in  Lok  Sabha  with
 effect  from  the  20th  March,  1957.

 KERALA  BUDGET,  1957-58
 The  Minister  of  Finance  and  Iron

 and  Steel  (Shri  T.  T.  Krishnama-
 ehari):  Mr.  Speaker,  I  beg  to  pre-
 sent  the  statement  of  estimated  re-
 ceipts  and  expenditure  of  the  State  of
 Kerala  for  the  year  ‘1957-58,

 The  general  elections  are  just  over
 and  it  would  be  sometime  before  a
 new  Government  is  formed  and  is
 able  to  present  its  Budget  to  the  new

 State  legislature.  Meanwhile,  it  is
 necessary  to  vote  funds  before  the
 close  of  this  month  to  enable  the  State
 Administration  to  carry  on  until  the
 new  Government  is  in  a  position  to
 get  the  Budget  for  the  full  year  pass-
 ed  by  its  legislature.  This  is,  there-
 fore,  an  interim  Budget  in  which  the
 Parliament  is  being  asked  to  vote  sup-
 plies  for  the  first  three  months  of  the
 coming  year.

 Before  dealing  with  the  Budget  for
 the  ensuing  year,  I  would  like  to
 mention  that  the  Revised  Estimates
 for  the  current  year  are  not  being
 shown  in  the  Budget  documents  as
 the  Kerala  State  came  into  being  only
 on  the  ist  November,  1956,  and  the
 figures  for  the  last  five  months  of
 the  year  will  bear  no  comparison  with
 the  estimates  for  the  whole  year.

 The  revenue  of  the  Kerala  State
 for  the  year  1957-58  has  been  esti-
 mated  at  Rs.  26°50  crores  and  the
 expenditure  on  revenue  account  at
 Rs.  27:52  crores  resulting.  in  a  revenue
 deficit  of  Rs.  .02  crores.  The  revenue
 estimates  do  not  take  credit  for  any
 new  tax  or  enhancement  of  the  exist-
 ing  rates  of  taxes,  which  would  be  for
 the  new  Government  to  consider.  An
 additional  credit  of  Rs.  75  lakhs  has,
 however,  been  assumed  from  the
 imposition  of  Inter-State  Sales  Tax
 and  the  conversion  of  the  rates  of
 sales  tax  into  decimal  coinage.  The
 estimates  also  assume  a  smal)  credit
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 of  Rs.  5  lakhs  for  the  additional  yield
 from  betterment  levy  and  water  rates
 under  the  legislation  passed  recently.
 The  main  items  comprising  a  revenue
 of  Rs.  26°50  crores  are:  the  State's
 share  of  the  Union  Excise  Duties,  in-
 come-tax  and  estate  duty  which
 comes  to  Rs.  3'l]  crores;  State  agri-
 cultural  income-tax,  Rs.  ]°8l  crores;
 land  revenue,  Rs.  1°20  crores;  State
 excise  duties,  Rs.  2°6  crores;  stamps,
 Rs.  7  16  crores;  forests,  Rs.  2°78
 crores;  sales  tax  Rs.  4°3!  crores,
 grants  from  the  Centre  Rs.  3°60
 crores  and  other  miscellaneous  reve-
 nue  Rs.  6°37  crores.

 The  expenditure  estimates  have
 been  framed  on  the  basis  of  the  exist-
 and  provision  has  been  included  for
 anc  provision  has  been  included  for
 the  continuance  of  the  existing
 temporary  establishments.  Due  pro-
 vision  has  also  been  made  for  the
 schemes  included  in  the  Plan.

 For  capital  expenditure  outside  the
 revenue  account,  a  provision  of
 Rs.  9°59  crores  has  been  included.  The
 main  items  under  this  are:  irrigation
 schemes  Rs.  395  lakhs;  industrial
 development  Rs.  52  lakhs;  civil  works
 Rs.  273  lakhs;  water  supply  and
 drainage  schemes  Rs.  308  lakhs  and
 electricity  schemes  Rs.  309  lakhs.  The
 hon.  Members  will  find  the  details  of
 the  new  schemes  mentioned  in  the
 explanatory  memorandum  &nd  details
 of  the  works  to  be  undertaken  would
 be  found  in  the  appendix  to  the  Bud-
 get  Estimates.  I  do  not,  therefore,
 propose  to  take  the  time  of  this  House
 in  listing  these  items  here.  In  addi-
 tion  to  capital  expenditure,  the  esti-
 mates  also  provide  Rs.  09  lakhs  for
 loans  and  advances  by  the  State  Gov-
 ernment  and  Rs.  95  lakhs  for  re-
 payment  of  the  Central  loans.

 The  total  expenditure  both  on  reve-
 nue  and  capital  account  thus  comes  to
 Rs.  30°5  crores.  Of  this  expenditure,
 Rs.  8°4  crores  is  on  account  of  the
 schemes  included  in  the  Plan.  I  may
 mention  that  the  total  expenditure
 on  the  Second  Plan  of  the  Kerala
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 State  after  making  due  adjustments
 for  the  areas  transferred  to  and  from
 Madras  State,  has  been  fixed  at  Rs.  87
 crores.  Against  this  Plan  target,  the
 expenditure  during  the  first  year  of
 the  Plan  is  estimated  at  about  Rs.  4
 crores.  Thus,  during  the  first  two
 years,  the  total  expenditure  on  the
 Plan  according  to  the  present  esti-
 mates  would  be  of  the  order  of  about
 Rs.  29  crores.  The  estimates  of  Plan
 expenditure  during  the  ensuing  year
 have  been  framed  in  consultation  with
 the  Planning  Commission  on  the  basis
 of  the  resources  available  to  the  State
 at  present.  If  the  State  Government
 find  it  possible  to  raise  additional  re-
 sources  during  the  course  of  the  year.
 they  will  be  in  a  position  to  take  up
 additional  schemes  under  the  Plan
 with  the  concurrence  of  the  Planning
 Commission.

 On  these  estimates,  the  State  will
 require  Rs.  403  lakhs  to  cover  the
 revenue  deficit  and  Rs.  11°68  crores
 to  cover  the  capital  expenditure  85
 loans  and  advances,  or  a_  total  of
 Rs.  2°65  crores.  The  estimates  assume
 that  the  State  will  be  able  to  raise
 a  new  market  loan  of  Rs.  2°25  crores
 and  receive  Central  loans  amounting
 to  Rs.  4°72  crores.  Other  debt,  de-
 posit  and  remittance  heads  are  esti-
 mated  to  result  in  a  credit  of  ‘Rs.  2°58
 crores.  This  leaves  a  balance  o
 Rs.  30  lakhs  which  will  be  covered
 partly  by  the  sales  of  Government  of
 India  securities  held  by  the  State  Gov-
 ernment  to  the  extent  of  Rs.  2°5  crores
 and  partly  by  the  drawing  down  of
 cash  balance  by  Rs.  60  lakhs.

 My  colleague,  the  Home  Minister,
 will  be  circulating  a  pamphlet  giving
 an  account  of  the  activities  of  the
 Government  during  the  period  the
 former  Travancore-Cochin  and  the
 Kerala  States  have  been  under  the
 President’s  regime.  I  am  sure  the
 hon.  Members‘  will  agree  that  we
 have  every  reason  to  feel  satisfied
 with  the  progress  that  the  State  has
 achieved  during  this  period.  The
 Central  Government  has  always
 been  anxious  to  assist  the  State  in
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 every  possible  manner  and  I  can  as-
 sure  the  House  that  similar  assistance
 would  continue  to  be  extended  in
 future.

 MESSAGE  FROM  THE  PRESIDENT

 Mr.  Speaker:  I  have  received  the
 following  message  from  the  President:

 “J  have  received  with  great
 satisfaction  the  expression  of
 thanks  by  the  Members  of  the
 Lok  Sabha  for  the  address  I  de-
 liver  to  both  the  Houses  of  Parlia-
 ment  assembled  together  on  the
 {8th  March,  1957.”

 MOTION  RE:  INTERNATIONAL
 SITUATION

 fhe  Prime  Minister  and  Minister  of
 External  Affairs  and  Defence  (Shri
 Jawaharlal  Nehru):  Mr.  Speaker,
 Sir,  I  beg  to  move:

 “That  the  present  international
 situation  and  the  policy  of  the
 Government  of  India  in  relation
 thereto  be  taken  into  considera-
 tion.”

 ra “In  the  course  of  the  last  few  days,
 when  we  were  discussing  the  Presi-
 dent’s  Address,  many  references  were
 made  to  foreign  affairs  and,  I  also,
 in  the  course  of  my  remarks,  replied
 to  ‘many  questions  put.  In  a  sense,
 therefore,  we  have  partly  covered  the
 ground  of  international  affairs  in  |  that
 previous  debate.

 It  is  now,  I  think,  about  four  months
 since  we  had  a  debate  on  interna-

 aya
 ]  affairs  in  this  House.  It  was

 at/the  end  of  November  last,  I  be-
 lieve,  when  we  had  that  debate,  that
 we  were  confronted  by  a  very  seri-
 ous  situation  which  had  arisen  irn/the
 middle-eastern  region,  in  Egypt,  be-
 cause  of  a  military  invasion  of  Egypt.
 Also,  in  central  Europe  a  serious
 situation  had  been  created  in  Hung-
 ary.|  On  that  occasion,  in  November,
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 I  ventured  to  deal  with  these  two
 matters.  Many  things  have  happened
 during  these  four  months  and  consi-
 derable  progress  has}  been  made  ia
 some  matters,  but  I  do  not  think  I
 would  be  justified  in  saying  that  the

 ce
 eral  atmosphere  in  the  world  can
 viewed  with  any  optimism,  indeed

 there  are  many  factors  in  it  which  are
 very  disturbing.

 the  Su
 eafcana

 and  round  about  is
 concerned,  we  have  had  the  privilege
 of  being  in  consultations  with  the
 Egyptian  Government  on  the  one  side,
 and  in  the  United  Nations  |  with  others
 intimately  connected  with  these
 matters,  and  we  have  tried  to  serve,
 in  so  far  as  we  could,  the  cause  of
 peaceful  settlement,  a/  settlement
 which  would  not  only  guard  the
 rights  of  nations  or  sovereignty  of
 nations  concerned,  but  also  be

 tec
 to

 So  far  the  situation  in  Egypt,  in

 the  interests  of  the  internationa}|com-
 munity.

 I  am  not  in  a  position  to  say
 anything  very  much  about  what  is
 happening  in  Egypt,  now  except  that,
 I  think,  there  are  Timdications  that  a
 satisfactory  solution  may  be  arrived
 at  in  regard  to  the  Suez  Canal,  the
 working  or  the  functioni  of  the
 Suez  Canal.  Probably.)  in  the
 course  of  a  few  days.  a  few
 weeks  ora  week  or  two,  the  Canal
 will  be  open  to  traffic.  Now,  the  Housel
 will  remember  that  much  of  the
 trouble  of  the  last  five  or  six  months
 arose  in  connection  with  ,the  Suez
 Canal  and,  therefore,  if  it  /is  settled
 satisfactorily  as  to  how  it  should
 work  to  the  advantage  of  the  inter-
 national  community  and  safeguarding
 the  sovereign  rights  of  Egypt,  that
 willjbe  a  great  gain.

 I  do  not  say  that  that  will  solve
 the  problems  of  the  Middle  East.
 But,  certainly,  that  will  go  a  con-
 siderable/way  in  easing  tensions
 there.  There  are  difficulties,  as  the
 House  knows,  in  regard  to  Gaza  in
 regard  to  the  Gulf  of  Aquaba  and,
 generally,]  in  regard  to  conditions  in
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 the  Middle  East.  But,  I  suppose,  you
 cannot  expect  them  to  be  solved
 altogether;  one  has  to  ६०  slowly
 step)  by  step.

 Fossibily,  looking  at  the  world
 picture  as  it  is  today,  the  Middie
 Eastern  region  might  be  said  to  be
 the  most  difficult  and/  potentially
 explosive  regionXInspite  of  the  prog-
 ress  made  towards  a  possible  settle-
 ment  of  the  Suez  Canal  issue  and
 other  matters,  inspite  of  the  fact
 that  the  invading  forces  were  with-
 drawn  from  Egyptian  territory,  this
 area  and  the  Middle  East  still  conti-
 nues  to  be  a  very  difficult  area.  I
 do  not  mean  to  say  that  the  area  is
 difficult,  inherently  difficult,  but  it
 becomes  a  difficult  area  because  of,  I
 may  say  so  with  all  respect,  certain
 conflicts  extraneous  to  the  Middle
 East  which  are  projected  there.

 Unfortunately,  in  a  great  part  of
 the  world  real  trouble  arises  partly
 from  some  local  difficulties,  partly
 from  some  distant  difficulty  which
 is  reflected  there  in  that  particular
 part  of  the  world.  This  House  knows
 very  well  our  general  views  about
 military  pacts,  which  are  called
 ‘defensive’  but,  which  inevitably  have
 a  certain  offensive  or  aggressive  look
 to  others.  The  moment  one  has  a
 defensive  pact  aimed  at  certain  other
 countries,  the  result  is  something
 more  than  ‘defensive’,  and  we  have
 therefore  ventured  to  say,  and  repeat
 again  and  again,  that  these  pacts,
 whoever  may  make  them,  do  not  tend
 to  preserve  peace,  oor  further  the
 cause  of  peace,  or  assure  security.

 Indeed,  one  of  the  obvious  things
 that  anyone  can  see,  that  has  happened
 in  the  last  few  months  in  this  Middle
 Eastern  region  or  Western  Asia,  has
 been  the  disturbing  factor  of  these
 pacts.  If  I  may  refer  to  another
 place,  Central  Europe  and  Hungary,
 it  is  the  pacts  that  came  into  the
 way;  so  that  we  have  had  enough
 evidence  that  these  military  pacts  by
 ene  group  of  nations,  presumably
 against  another  group  of  nations,  do
 not  help  the  cause  of  peace.  or
 security.
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 Unfortunately,  however,  the  pacts
 continue,  and  are  even  added  on  to.
 Only  recently  we  have  heard  a  great
 deal  about  the  SEATO  Pact,  about
 the  Baghdad  Pact.  These  two  affect
 us,  India,  naturally  much  more  inti-
 mately  and  directly  than  any  other
 pacts.  The  NATO  alliance’  or  the
 Warsaw  Pact  we  can  view  distantly
 on  grounds  of  certain  principles  and
 the  approach  we  make  to  questions  of
 world  policy,  but  the.Baghdad  Pact
 and  the  SEATO,  as  everyone  knows,
 have  a  direct  effect  upon  India  and,
 naturally,  we  have  viewed  them  with
 suspicion  and  dislike,

 In  considering  this  question  of
 military  pacts,  I  am  not,  and  I  do
 not  wish  the  House  to  consider  that
 I  am  trying  to  run  them  down,  and
 to  be  presumptuous  enough  to
 criticise  the  policies  of  foreign
 countries  in  the  past,  or  to  a  large
 extent  in  the  present.  It  may  be  that
 at  one  time  something  was  necessary.
 What  I  am  venturing  to  suggest  is
 that  in  the  present  context  of  events,
 these  pacts  do  not  help  the  cause  of
 peace.  In  fact,  they  have  the  contrary
 effect  and  this  has  been  borne  in
 upon  us  iately  with  greater  force
 than  ever.  But  we  saw  how  _  these
 pacts,  notably  the  Baghdad  Pact,  and
 to  some  extent,  the  SEATO  arrange-
 ments  also  were  utilised  against  us
 in  connection  with  the  Kashmir
 issue.

 2  hrs.

 Now,  presumably,  the  Kashmir  issue
 has  nothing  to  do  with  the  Baghdad
 Pact  or  any  other  pact,  but  it  was
 dragged  into  this  picture  and  the’
 members  of  these  pacts  functioned,
 well,  as  members  of  those  pacts  in
 regard  to  a  particular  issue  which  had
 nothing  to  do  with  it.  Thus,  we  see
 how  these  pacts  which  were  meant
 presumably  for  some  other  purpose
 are  used  for  different  purposes  and
 create,  therefore,  greater  difficulties.
 And  thus,  because  of  these  pacts,  cold
 war  comes  and  impinges  upon  the
 borders  and  frontiers  of  India.  That
 is  a  matter  of  concern  to  us.  We



 655  Motion  re.

 [Shri  Jawaharlal  Nehru]
 do  not  want  the  cold  war  anywhere,
 much  lessen  the  borders  of  India.  I
 am  quite  convinced  that  the  cold  war
 approach  is  an  approach  which  will
 continue  to  worsen  international
 understandings  for  a  certain  basic
 reason,  and  that  is,  if  the  interna-
 tional  situation  is  bedevilled  today
 by  fear,  by  suspicion,  by  dislike  and
 harted  even,  then  you  do  not  get
 jover  all  these  by  the  cold  war.  The
 cold  war  creates  all  these  things  or
 continues  them.  Some  other  approach
 has  to  be  made,  as  I  ventured  to  say.

 I  cannot  say  that  in  this  country  or
 any  other,  we  can  give  up,  abandon,
 our  defensive  apparatus  or  do  some-
 thing  which  will  involve  us  in  grave
 risks.  No  country  can  do  that.  No-
 body  suggests  to  any  country  that
 they  should  be  prepared  to  take  risks
 and  hope  that  all  will  be  well.  But
 there  is  something  in  between  these
 two  policies.  One  is  of  just  taking
 risks  and  hoping  for  the  best.  The
 other  is  taking  no  risks  and  yet
 working  in  the  direction  of  peace.

 Take  even  one  of  the  major  issues
 of  today.  What  is  going  to  happen  to
 hydrogen  bombs  and  the  nuclear
 weapons  and  the  like?  I  suppose  it  is
 the  fear  of  attack  by  other  party  that
 drives  those  countries  which  possess
 these  weapons  to  go  on  enlarging
 them,  everybody  knowing  that  if  once
 they  are  used,  they  may  be
 destructive  to  both  as  well  as  to  a
 great  part  of  the  world,  everybody
 realising  that  they  should  not  be
 used.  Yet,  they  go  on  using  them  for
 fear  that  the  other  might  have  more
 of  them.  And  so,  we  go  on  moving  in
 this  vicious  circle  and  we  do  not  get
 out  of  that  vicious  circle  by  the
 methods  of  cold  war.  It  is  obvious
 some  other  method  has  to  be  adopted,
 at  the  same  time,  protecting  your-
 self  against  any  possible  danger  or
 risk.  I  admit  that.  Great  countries  or
 small  countries,  both  have  to  do  that,
 but  I  do  submit  that  the  protection
 has  not  come  in  the  past  and  will  not
 come  in  the  future  by  the  systems  of
 military  alliances,  whether  they  are
 with  the  Soviet  Union  or  the  United
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 Kingdom  or  the  United  States  of
 America  or  any  other  country,  because,
 the  whole  effect  of  it  is  th  the  other
 party  has  them  too  and  th  y  go‘on
 balancing  these  nuclear  weapons  and
 other  forms  of  armaments.

 Take  the  question  of  disarmament.
 Lately,  there  have  been  some  indica-
 tions,  some  slightly  hopeful  indica-
 tions,  that  this  question  of  disarma-
 ment  might  perhaps  yield  some
 results.  There  is  the  disarmament
 conference.  But,  during  the  past
 months  and  years,  there  have  often
 been  some  _  such  indications  which
 have  not  yielded  any  result  that  we
 hoped  for.  So,  I  do  not  wish  to  be
 too  optimistic  about  it,  but;  anyhow,
 I  do  feel  that  there  is  something
 today  which  if  pursued  in  the  right
 way  might  lead  to  some  substantial
 step  later  on.  More  I  cannot  say,
 because  we  have  been  disappointed
 so  often  in  the  past  and  it  has
 become  a  little  frustrating  experience
 to  hope  too  much.

 Yet,  the  real  reason  for  disarma-
 ment  remains  there,  namely,  that
 any  other  course  really  leads  to
 something  which  may  and  in  utter
 disaster  and  that  it  does  not,  in  the
 present  stage,  ensure  security,  In
 fact,  it  has  the  opposite  effect;  apart
 from  the  vast  sums  of  money  that
 are  spent  on  armaments,  so  much  is
 required  for  developing  the  countries
 of  the  world  for  achieving  higher
 standards  for  the  people.

 Recently,  two  of  the  great  men—
 of  the  biggest  and  the  most  power-
 ful  nations  in  the  world,  United
 States  of  America  and  Soviet  Union—
 made  certain  proposals.  The  President
 of  the  United  States  made  some
 proposals  which  are  called  the
 Eisenhower  doctrine  now.  They  are
 referred  to  like  that.  The  Soviet
 Union  made  some  _  independent
 proposals.  I  do  not  presume,  at  this
 stage,  to  discuss  or  criticise  any  of
 these  proposals.  I  have  no  doubt  that
 both  were  meant  to  advance  the
 cause  of  security  and  peace.  But,  what
 I  ventured  to  suggest  on  another
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 occasion  was  this:  that  proposals
 being  drawn  out  from  a  distance  in
 this  atmosphere  of  suspicion  and  fear,
 even  when  they  are  good  proposals,
 do  not  take  one  far,  because  nobody
 accepts  them  or  few  people  accept
 them  as  bona  fide  proposals.

 I  venture  to  suggest  that  the  situa-
 tion  in  the  world  is  difficult  and
 serious  enough  for  these  questions  to
 be  tackled  face  to  face  by  the  great
 leaders,  more  particularly  by  the
 great  President  of  the  United  States
 and  the  leaders  of  the  Soviet  Union,
 as  well  as  others  if  necessary,  but
 more  particularly  those  two.  It  is
 just  possible  that  that  might  lead  to
 something  better  than  we  have  seen
 in  the  last  few  months.  On  the  one
 occasion  that  they  did  meet—it  was
 about  two  years  ago,  I  believe—that
 meeting  resulted  in  a  change  in  world
 atmosphere  and  the  first  hopes  of
 some  kind  of  peace.

 This  is  not  a  question  of  favouring
 any  particular  proposal  or  not  favour-
 ing  it.  I  have  no  doubt  that  a  great
 deal  in  President  Eisenhower’s
 proposals,  more  especially  those
 dealing  with  economic  help,  are  of
 intportance  and  of  great  value.  I
 have  no  doubt  that  many  of  the
 proposals  that  were  put  forward  by
 the  Soviet  Union,  on  the  face  of
 them,  are  helpful.  How  they  are
 carried  out  is  a  different  matter.

 But  there  is  one  approach  that
 troubles  me,  and  that  is  this  idea  of
 thinking  that  areas  in  Asia,  say  in
 West  Asia,  are  vacuum  which  have
 to  be  filled  in  by  somebody  stepping
 in  from  outside.  That,  I  feel,  is  a
 dangerous  approach,  and  I  think  an
 unreal  approach  when  you  say  that
 every  country  which  has  not  got  suffi-
 cient  armaments  is  a  vacuum.  At  that
 rate,  if  you  think  in  terms  of  arma-
 ment,  then  there  are  only’  two
 countries  which  have  an  adequate
 supply  of  hydrogen  bombs—the
 United  States  of  America  and  the
 Soviet  Union.  You  may  say,  all  other
 countries  are  vacuums,  because  they
 have  not  got  hydrogen  bombs,  which
 would  be,  of  course,  an  absurd  thing.
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 What  is  the  test  then?  Military
 power?  Two  countries  stand  out  above
 all  others.  There  are  other  countries,
 powerful  military  nations,  great
 Powers,  two,  three,  four  or  five  whate
 ever  the  number  may  be.  Are  all  the
 smaller  and  militarily  weaker  count-
 ries  vacuums,  apart  from  these  six
 or  seven?  What  is  the  test  of  this
 vacuum  idea?  It  is  a  dangerous  idea,
 especially  for  Asian  and  African
 countries.  It  seems  to  me  really  to
 lead  to  the  conclusion  that  where  an
 imperialist  power  gradually  with-
 draws,  or  circumstances’  compel  it  to
 withdraw,  necessarily  you  must  pre-
 sume  that  it  has  left  vacuum.  If  go,
 how  is  that  vacuum  to  be  filled?
 Suppose  there  is  a  vacuum  in  power.
 How  is  it  to  be  filled?  Surely  if  some-
 body  else  comes  in,  it  is  a  repetition
 of  the  old  story,  maybe  in  a  different
 form.  It  can  only  be  filled  by  the
 people  of  that  country  growing  and
 developing  themselves  economically,
 politically  and  otherwise.  Another
 difficulty  is,  when  there  is  a  conflict
 in  the  world,  if  one  country  wants
 to  fill  a  vacuum,  if  I  may  use  that
 word,  or  to  have  an  area  of  influence,
 immediately,  the  hostile  group  sus-
 pects  the  intentions  of  this  country
 and  tries  to  pursue  a  policy  in  which
 it  can  have  its  area  of  influence
 there  or  elsewhere.  So,  you  get  back
 into  this  tug-of-war  of  trying  to
 capture  as  areas  of  influence  various
 parts  of  the  world,  which  are  not
 strong  enough,  if  you  like,’  to  stand
 by  themselves  07  to  prevent  this
 kind  of  thing  happening.

 This  thing  happened,  you  will  205
 member,  two  years  ago,  or  probably
 more,  three  years  ago,  in  Indo-China,
 where  war  was  in  progress.  Ultimate-~
 ly  an  agreement  on  Indo-China  was
 reached  at  the  Geneva  Conference,
 which  agreement  was  _  essentially
 based  on  this  fact  that  those  great
 power  groups  should  not  push  in
 aggressively  in  the  Indo-China  States,
 but  leave  them  to  function  for  them~
 selves.  In  effect  it  meant  that  those
 Indo-China  States  should  follow  an
 independent  and  unaligned  policy.
 They  may  have  their  sympathisers.
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 Of  course,  they  have  them;  nobody
 prevents  that.  But,  there  should  be  no
 military  intervention,  pacts  etc.  of  a
 military  kind,  because  the  moment
 one  State  had  it,  the  other  State  want-
 ed  to  have  its  own  pact  somewhere  in
 that  area  and  that  upset  the  whole
 thing.  In  Indo-China  they  had  a  war
 for  six  or  seven  years  before  this
 agreement  was  arrived  at  and  there
 was  a  cease-fire,  some  kind  of  peace.
 only  on  the  basis  of  acknowledging
 some  kind  of  a  mutual  agreement
 that  we  should  not  interfere  in  a
 military  way  or  anything  that  might
 lead  up  to  it.  I  do  not  say  that  every-
 thing  in  Indo-China  has  turned  out
 to  one’s  entire  satisfaction  since  then,
 but  I  think  it  is  true  that  that  agree-
 ment  not  only  stopped  a  war  in  Indo-
 China,  a  terrible  war  which  had  de-
 vastated  parts  of  it,  but  also  step  by
 step  has  helped  in  keeping  peace  and
 in  improving  the  situation.  There  are
 great  difficulties  still  We  have  to
 shoulder  our  burden  there,  as  the
 House  knows,  because  we  have  been
 and  continue  to  be  the  Chairman  of
 the  International  Commission  _  there.
 It  is  a  difficult  and  complicated  task,
 a  rather  thankless  one  occasionally,
 but  we  could  not  possibly  run  away
 from  it.  We  have  been  there  and  we
 have  helped.  As  soon  as  we  succeed
 in  solving  some  small  problem,  others
 arise.  Well,  all  I  can  say  is  that  I
 hope  gradually  the  situation  will  im-
 prove.One  cannot  do  this  by  some  sud-
 den  decision  or  sudden  step  that  you
 might  take.  That  thing  which  applied
 to  the  Indo-China  area  in  a_  sense
 might  be  considered  in  other  areas  too.
 Why  interfere?  If  you  are  afraid  of
 the  other  party  interfering,  surely  the
 safer  course  is  not  to  interfer  oneself
 and  thus  prevent  the  other  party  in-
 terfering.  If  the  other  party  inter-
 feres  even  so,  well  the  matter  can  be
 considered  and  dealt  with;  arrange-
 ments  can  be  made  to  deal  with  it.
 In  other  words,  instead  of  spreading
 the  area  of  pacts,  the  way  of  peace
 lies  in  coming  to  agreement  in  having
 less  and  less  of  these  military  pacts
 on  both  sides.  After  all  if  the  mili-
 wary  pacts  balance  each  other,  the
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 lack  of  them  also  will  balance  each
 other  and  will  not  endanger  anf  one
 country  more  than  the  other.  I  do  not
 say  these  issues  are  simple.  Of  course,
 they  are  not;  they  are  complicated
 and  the  men  of  goodwill  in  every
 country  think  about  them,  want  to
 solve  them  and  yet  find  them  difficult,

 I  mentioned  it  previously  and  the
 House  knows  that  we  have  got  a  force
 at  present  in  the  Middle-Eastern
 region,  mostly  I  believe  in  the  Gaza
 strip  of  the  Egyptian  territory.  It
 was  made  perfectly  clear  at  the  time
 when  this  force  was  first  of  all  sent
 that  it  was  sent  after  obtaining  the
 permission  of  the  Egyptian  Govern-
 ment.  We  did  not  wish  to  move  in  at
 all,  because  it  was  Egyptian  territory.
 Anyhow,  we  did  not  wish  to  take  any
 step  in  the  matter  without  their  per-
 mission.  Secondly,  this  force  was  sent
 there  on  the  express  understanding
 that  it  was  not  to  take  the  place  of
 the  invading  forces,  i.e.  it  did  not  go
 there  as  an  occuping  force  _  for
 occupying  other  territory  It  went
 there  to  help  in  keeping  peace  on  the
 border  on  the  armistic  line  and  _  it
 has  been  serving  there  in  this  capa-
 city.  At  first  it  was  near  the  Canal;
 then  it  was  sent  to  the  Gaza  area,
 where  it  is,  and,  I  believe  the  work  of
 our  officers  and  men  there  has  met
 with  the  approval  of  all  the  people
 concerned  there.  I  am  _  particularly
 glad  that  the  people  there—I  am  not
 talking  of  the  authorities—have  also
 looked  upon  them  with  favour  and
 they  are  popular  with  them.

 Since  the  last  debate  we  had  here,
 some  important  developments  have
 taken  place,  which  would  have  been
 welcome  anyhow,  but  which  were
 doubly  welcome  because  of  the  frus-
 tration  we  suffer  from  in  other  parts.
 One  of  the  most  important  develop-
 ment  was  the  emergence  of  the  old
 Gold  Coast  colony  as  the  independent
 and  sovereign  State  of  Ghana.  It  was
 my  earnest  wish  to  go  there  myself
 on  this  happy  occasion,  but  it  coincid-
 ed  with  the  last  days  of  our  elections
 and  the  meetings  of  this  Parliament.
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 So,  I  just  could  not  go,  but  naturally
 we  sent  our  best  wishes  to  the  leaders
 and  the  people  of  Ghana.  The  emer-
 gence  of  Ghana  as  an  independent
 State  is,  I  think,  of  great  importance
 and  great  significance  not  only
 because  any  such  thing  would  be  im-
 portant,  but  because  it  is  rather  sym-
 bolic  of  Africa  and  the  trends  in
 Africa.  I  am  particularly  glad  that  a
 number  of  internal  conflicts  that  they
 had  in  Ghana—party  conflicts  and
 others  in  regard  to  their  Constitution
 and  in  regard  to  their  other  matters—
 had  been  resolved  ina  spirit  of  states-
 manship  and  co-operation,  which  is
 of  the  happiest  augury  for  their
 future.  As  the  House  well  knows,  the
 difficulties  of  a  country  come  after
 independence.  The  real  problems  that
 they  have  to  face  come  after
 independence;  and,  no  doubt  Ghana
 will  be  faced  with  those  problems  and
 is  facing  them  today.  I  have  little
 doubt  that  with  goodwill  and  the  wise
 approach  that  they  have  shown,  they
 will  overcome  these  problems.

 The  other  day,  only  yesterday,  I
 think,  I  had  occasion  to  meet  a  Min-
 ister  of  the  Malayan  Government.
 Malaya  is  also  rapidly  forging  ahead
 towards  independence,  and  provision-
 ally,  I  believe,  it  has  been  fixed
 that  the  date  for  Malayan  Independence
 would  be  somewhere  towards  the  end
 of  August.  All  these  are  happy  signs
 which  give  one  some  hope  for  the
 future  in  spite  of  the  other  disappoint-
 ments  that  we  have  to  experience.
 Then,  there  is  Nigeria  adjoining
 Ghana  which  also,  I  hope,  is  on  the
 verge  of  Independence.  Thus,  on  the
 one  side,  the  colonial  picture  of  the
 world  is  changing  and  yet,  unfortu-
 nately,  on  other  sides,  it  is  getting
 stuck  up  and  movements  for  freedom
 of  colonies  are  met  with  the  stern  op-
 Position.

 Hon.  Members  will  know  that  at
 present  we  have  an  eminent  visitor
 from  abroad,  the  Prime  Minister  of
 Poland,  in  this  country.  I  believe
 Members  are  going  to  have  a  chance
 of  meeting  him  and  listening  to  him.
 We  welcome  him  specially  not  only
 because  Poland  is  a  country  with  a
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 fascinating  tradition  of  struggle  for
 freedom,  with  a  very  powerful  nation-
 alism  which  has  moved  it  throughout
 history,  but  also  because  ofethe  terri-
 ble  sufferings  they  had  in  the  last  war
 and  the  way  they  have  built  up  their
 city  of  Warsaw  and  other  cities  which
 had  been  reduced  almost  to  ground
 level.  Apart  from  all  these,  Poland
 has  been  an  example  in  the  last  year
 —a  few  months—of  the  process  of  lib-
 eralisation  and  democratisation  in  the
 East  European  countries  which  has
 been  welcomed  by  us  and  by  many
 others.  Because,  we  feel  that  that  is
 the  natural  way  of  bringing  about
 changes,  relaxations  and  less  rigidily
 and  that  to  bring  them  about  by  some
 kind  of  compulsion  from  outside  fails
 and  in  fact,  leads  to  greater  rigidity.
 Therefore,  Poland  is  also  a  symbol  of
 certain  powerful  and  very  valuable
 trends  in  the  western  world  which
 have  a  larger  significance.

 We  have  also  in  Delhi,  at  the  pre-
 sent  moment  Mr.  Jarring,  who  was
 last  month  the  President  of  the  Se-
 curity  Council,  and  who  has  come
 here  ai  the  instance  of  the  Security
 Council  in  connection  with  the  Kash-
 mir  issue.  I  had  the  privilege  of  meet-
 ing  him  yesterday  and  having  a  talk
 with  him.  No  doubt  we  shall  have
 further  talks  before  he  goes  away.  I
 need  not  say  anything  about  our  gen-
 eral  position  in  regard  to  Kashmir
 because  that  has  been  made  quite
 clear.  Even  in  the  President’s  Address
 it  was  made  quite  clear  in  a  few  sen-
 tences.  In  the  course  of  the  debate  on
 the  President’s  Address  also  many  re-
 ferences  were  made  to  it.  There  were;
 I  believe  quite  a  number  of  questions
 which  hon.  Members  put,  and  the
 Speaker  was  good  enough  to  suggest
 that  instead  of  those  questions  being
 answered  seriatim,  perhaps,  I  might
 deal  with  them  or  most  of  them  in
 the  course  of  this  debate.  Perhaps
 some  of  them  have  already  been  ans-
 wered.  However,  I  shall  refer  to  them
 briefly  presently.

 There  is  a  problem  which  affects
 all  our  people  here  very  powerfully
 and  very  deeply  and  that  is  the  ques-
 tion  of  Goe.  On  the  occasion  of  the
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 debate  here  a  few  days  ago  on  the
 President’s  Address,  an  hon.  Member
 of  this  House  who  had  a  good  deal
 of  personal  experience  of  Goa  and
 Goan  Portuguese  administration  and
 Goan  prisons,  gave  us  some  account
 from  his  personal  knowledge  and  ex-
 perience.  I  was  not  present  in  the
 House  then,  unfortunately.  But,  I  read
 a  report  of  his  speech;  others  have,
 no  doubt,  heard  or  read  it.  No  one
 can  read  that  account  without  feeling
 a  sense  of  horror  as  to  what  has  been
 happening  and  is,  no  doubt,  continu-
 ing  to  happen  in  Goa.  The  other  day,
 some  of  our  nationals  were  released
 by  the  Portuguese  Government,  and
 among  them,  is  an  hon.  Member  of
 this  House  who  has  spent  a  long  time
 there  under  those  very  bad  conditions.
 I  want  to  make  it  clear  that  the  fact
 of  the  release  of  some  Indian  nationals
 from  there,  welcome  as  that  is,—  we
 wanted  them  to  be  released  naturally—
 brings  little  satisfaction  to  our  mind.
 I  do  not  want  any  one  to  imagine
 that  we  are  in  any  sense  toning  down
 our  demands  and  our  opinions  in  re-
 gard  to  Goa  and.  that  this  chapter  is
 closed  or  anyhow  postponed  for  the
 present.  Goa  is  a  live  and  vital  issue.
 The  House  may  criticise  us  for  the
 type  of  policy  we  adopt  or  may  wish
 to  change  it.  That  is  a  different  mat-
 ter.  We  may  discuss  that.  But,  it  is
 for  all  of  us,  to  whatever  party  we
 may  belong,  a  live  and  vital  issue  and
 we  feel  deeply  on  it.  I  particularly
 want  to  say  that,—  welcome  as  the  hon.
 Member  is  here,  he  has  come  back
 from  prison  and’  the  others  will  come
 back—-we  must  remember  that  hund-
 reds  and  hundreds  of  Goans  are  in
 prison  there  and  continue  to  be  in
 prison  and  continue  to  be  _  treated
 worse  even  than  the  Indian  nationals
 who  were  there.  I  do  not  know  if  my
 voice  can  possibly  reach  them;  pro-
 bably  not.  Anyhow,  I  should  have
 liked  to  assure  them  that  this  question
 and  their  fate  are  very  near  our
 minds  and  it  is  a  matter  of  deep  un-
 happiness  to  us  that  circumstances
 should  be  such  that  this  problem  can-
 not  be  solved  easily  and  quickly.  As
 with  other  problems,  it  becomes  tied
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 up  with  world  issues,  with  interna-
 tional  problems  and  one  cannot  touch
 a  single  problem  which  is  tied  up  with
 other  issues  without,  may  be,  creating
 all  kinds  of  reactions  to  it.  One  can-
 not  isolate  this  problem,  and  there-
 fore,  we  have  tried  to  follow  there
 the  broad  policy  which  we  have
 enunciated  before  the  world,  the
 broad  policy  in  regard  to  foreign
 affairs  or  internal  affairs,  and  I  do  not
 myself  see  how  we  can  depart  from
 it  basically  without  giving  up  that
 broad  policy,  and  without  really
 launching  out  into  an  unknown  course
 of  action  of  which  we  do  not  know
 the  results.  At  the  same  time,  I  do
 feel—in  fact,  we  have  been  feeling  it
 for  some  time  past—that  we  must
 give  the  most  careful  consideration
 to  the  various  aspects  of  our  policy;
 Iam  not  referring  to  the  broad
 approach  to  the  problem  which  I
 believe  is  correct  and  should  be  pur-
 sued,  but  I  do  think  that  we  should
 give  the  most  careful  consideration  to
 the  various  other  aspects  of  our
 Policies  relating  to  Goa.  In  fact,  we
 are  in  the  process  of  doing  that.
 These  elections  had  come  and  _  they
 rather  came  in  the  way,—-and  other
 matters—but  I  hope  that  in  the  course
 of  the  next  few  weeks  we  shall  be
 able  to  consult  not  only  our  own
 people  who  have  been  dealing  with
 them,  but  others  too;  I  hope  we
 should  be  able  to  consult  hon.  Mem-
 bers  of  the  Opposition  too  in  regard
 to  these  matters,  and  try  to  evolve
 courses  of  action  which  can  be  as
 effective  as  anything  can  be  in  the
 present  circumstances.

 May  I  refer  to  some  of  those  ques-
 tions,  chiefly  in  regard  to  Kashmir
 and  one  or  two  other  matters  which
 the  Speaker  was  good  enough  to  keep
 over  for  this  debate?

 There  were  questions  about  Mr.
 Jarring’s  visit.  I  need  say  nothing
 about  it.  As  the  House  knows,  he  is
 here.  The  resolution  under  which  he
 has  come  here,  the  resolution  of  the
 Security  Council,  is  a  simple  resotu-
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 tion,—it  was  passed  after  much  de-
 bate,  I  need  not  refer  to  that—it  is
 a  simple  one,  reminding  him  of  pre-
 vious  resolutions  and  asking  him  to
 come  here  and  to  meet  representatives
 of  India  and  representatives  of  Pakis-
 tan  in  their  respective  places  and
 discuss  this  matter  with  them  and  to
 report  by  the  l5th  April.  He  has
 been  to  Pakistan,  spent  about  a  week
 there.  He  is  here  now.  That  jis  all
 I  can  say.

 Then  there  were  several  questions
 about  atomic  weapons  in  Pakistan.
 References  had  been  made  about  this
 matter  both  by  my  colleague,  Shri
 Krishna  Menon  in  the  Security
 Council,  and  by  me  occasionally  here
 in  some  connection.  Both  our  refe-
 rences  were  based  not  on  any  secret
 information,—we  leave  that  out,—but
 on  certain  official  statements  or
 speeches  by  the  Pakistan  Comman-
 der-in-Chief.  We  did  not  say,—I  did
 not  say  and  Shri  Krishna  Menon  did
 not  say,—that  they  had  atomic  wea-
 pons,  but  we  only  said  what  he,  the
 Pakistan  Commander-in-Chief,  had
 said,  that  in  their  military  exercises
 in  last  December,  the  use  of  tactical
 atomic  weapons  was  envisaged  and
 exercises  were  carried  out  from  that
 point  of  view.  That  is  a  preparatory
 stage—preparation  for  the  use  of
 atomic  weapons.  I  did  not  say  they
 had  them—I  do  not  know,—-and
 since  then  the  United  States  Govern-
 ment  has  denied  the  fact  of  their
 having  given  any  atomic  weapons  to
 Pakistan,  or,  indeed,  to  any  other
 country.  Naturally,  we  accept  that
 denial,  but  the  fact  remains  that
 these  preparations  and  exercises  and
 the  possible  use  of  them  are  matters
 of  some  concern  to  us,  more  especial-
 ly  when  all  this  is  tied  up  with  this
 large-scale  military  aid  which  comes
 from  the  United  States  to  Pakistan,
 and  which  has  made  a  great  deal  of
 difference,  I  believe,  to  many  pro-
 blems,  between  India  and  Pakistan.
 It  has  been  my  conviction—it  was
 and  is,—that  it  would  have  been  far
 easier  for  Pakistan  and  India  to  solve
 their  problems,  difficult  as  they  were,
 after  the  partition,  if  other  countries,
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 —outside  countries,—had  not  inter-
 fered  so  much,  whatever  the  problem
 might  be,  whether  it  is  Kashmir  or
 any  other,  I  am  not  for  the  moment
 criticising  outside  countries  because
 often  they  have  acted  with  goodwill
 in  this  matter,—though  not  perhaps
 always,—but  goodwill  or  not,  the
 fact  is  that  this  interference  has  come
 in  the  way  of  these  two  neighbour
 countries  solving  their  problems  in
 some  measure,  if  not  with  immediate
 goodwill,  anyhow  solving  them.

 Then  there  were  some  questions,  I
 think,  enquiring  if  Pakistan  had
 annexed  the  area  of  Kashmir  in
 Jammu  and  Kashmir  State  occupied
 by  them.  Well,  the  answer  to  that
 is  “Yes”.  Even  by  their  Constitution
 they  have  stated  that  all  the  adminis-
 tered  area  is  part  of  Pakistan,—and@
 undoubtedly  this  is  one  of  their  ad-
 ministered  areas—so  that  they  have
 for  some  time  past,  and  practically
 speaking  for  a  long  time  past,  and
 later  even  constitutionally  treated
 this  as  an  area:  which  is  part  of
 Pakistan.  It  has  been  surprising  that
 little  reference  has  been  made  to  this
 annexation  of  part  of,  in  so  far  as
 area  is  concerned  nearly  half  of
 Jammu  and  Kashmir  State  area,
 while  a  great  deal  of  discussion  has
 taken  place  about  what  is  called  the
 annexation  of  Kashmir  State  by  India.
 There  has  been  no  annexation.  The
 word  itself  is  completely  wrong,  in-
 appropriate.  There  was  accession,  as
 the  House  knows,  in  October,  ‘1947;
 the  circumstances  leading  to  it  may
 have  been  different,  but  it  was  an
 accession  in  exactly  the  same  way  as
 was  applied  to  the  hundreds  of  other
 States  in  India,  the  same  legal,  con-
 stitutional  way.  True,  the  circum-
 stances  were  somewhat  different,  but
 it  was  an  accession.  Nothing  has
 happened  since  then  to  lessen  that
 factor  and  nothing  was  necessary  to
 add  to  it.

 There  were  also  questions  about™
 Gilgit  and  a  story  that  was  published
 in  the  press,  a  story  emanating  from
 Brigadier  Ghansara  Singh.  We,  of
 course,  had  known  this  story  for  a
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 long  time.  Brigadier  Ghansara  Singh
 was  sent  by  the  Maharaja  of  Kash-
 mir,  the  Ruler  then,  under  an  agreec-
 ment  with  the  British  just  prior  to
 partition.  They  had  handed  over
 Gilgit  to  the  Jammu  and  Kashmir
 Government,  and  this  Brigadier  was
 sent  there  to  take  charge.  Some  very
 extraordinary  things  happened  when
 he  went  there.  Soon  after  his  arrival,
 after  two  or  three  days,  he  was
 arrested  by  the  Gilgit  Scouts  who
 were  under  the  command  of  British
 officers,  and  the  British  officers  of
 the  Gilgit  Scouts  informed  the  Pa-
 kistan  Government  that  Gilgit  had
 acceded  to  Pakistan.  4  am  not  going
 into  the  merits,  but  the  story  was  a
 very  odd  and  curious  one.  Brigadier
 Ghansara  Singh  was  kept  in  prison
 there  or  in  detention  for  a  consider-
 able  time.  When  he  came  out,  we
 had  met  him,  and  he  had  given’  us
 this  story  then.  Now,  it  was  given
 out  to  the  public.

 I  should  like  to  make  clear  another
 thing.  We  have  been  asked  as  to  the
 Government  of  India’s  pgsition  in  re-
 gard  to  the  Pakistan-occupied  ter-
 ritory  of  Kashmir,  and  what  we  pro-
 pose  to  do  about  it.  Now,  it  is  clear
 that  in  every  sense,  legally  and  con-
 Stitutionally,  by  virtue  of  the  acces-
 sion  of  the  Jammu  and  Kashmir
 State  to  India,  the  whole  State
 acceded,  not  a  bit  of  it  or  a  part  of
 ft  only;  and,  therefore,  according  to
 that  accession,  the  whole  State  should
 form  part  of  the  Union  of  India.  That
 is  the  legal  position.

 We  may  have,  in  the  course  of
 these  nine  years,  in  our’  extreme

 -desire  to  come  to  some  peaceful
 arrangement,  discussed  various  syg-
 gestions,  proposals  etc.  But  those
 discussions  did  not  lead  to  any  result.

 ‘There  they  ended,  although,  some-
 ‘times,  something  that  we  said  in  the
 course  of  discussion,  some  idea  or
 proposal  or  thought  that  was  thrown
 eut  is  held  up  to  us  as  a  kind  of

 ecommitment.  Anyhow,  in  law,  that
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 is  part  of  the  Jammu  and  Kashmir
 territory  which  is  an  acceded  State
 of  the  Union.

 But  it  is  true  that  we  have  stated
 in  the  Security  Council  and  outside
 too—and  in  fact,  this  has  been  our
 position  for  a  long  time  past;  we
 have  often  said—that  we  for  our  part
 are  not  going  to  take  any  steps
 involving  the  military,  involving
 Armed  Forces,  to  settle  the  Kashmir
 problem.  Of  course,  if  we  are  attack-
 ed,  we  shall  defend,  and  indeed  we
 have  made  it  clear  that  if  we  are
 attacked  in  Kashmir,  we  consider  it
 an  attack  on  India,  which  it  is.  We
 Have  made  that  clear.  But  we  have
 also  made  it  clear‘  that  while  we
 consider  the  Pakistan-occupied  part
 of  Kashmir  as  legally  and  constitu-
 tionally  a  part  of  India,  of  the  Indian
 Union  territory,  we  are  nof  going  to
 take  any  military  steps  to  recover  it
 or  recapture  it.  We  have  given  that
 assurance  and  we  shall  abide  by  it.

 There  were  also  questions  about
 some  messages  that  had  come  to  me
 from  the  Prime  Ministers  of  Ceylon
 and  China  in  regard  to  the  Kashmir
 issue.  As  for  those  messages.  the
 House  will  remember  that  the  Prime
 Minister  of  China  went  to  Ceylon;
 and  they  issued  a  joint  statement
 there.  In  the  course  of  that  state-
 ment,  there  was  reference  to  the
 Kashmir  issue,  a  friendly  reference
 saying  that  they  hoped  that  this
 would  be  settled  by  mutual  discus-
 sions  or  contacts  between  the  two
 countries  concerned,  and  hoping  that
 other  countries  would  not  interfere.
 That  was  a  friendly  wish  from  two
 of  our  fricndly  countries.  And,  so
 far  as  I  know,  there  is  nothing  more
 that  followed  from  it  or  was  intend-
 ed  to  follow.

 So,  I  have  dealt  with  most  of  these
 questions  which  were  put  to  us.  Gne
 thing  more  I  should  like  to  refer  to,
 which  may  be  in  the  hon.  Members’
 minds,  and  about  which—I  had  not
 seen  them-—presumably  some  amend-
 ments  may  have  been  sent,  because
 whenever  there  is  a  debate  on
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 foreign  affairs  in  this  House,  there
 are  always  some  amendments  deal-
 ing  with  India’s  association  with  the
 Commonwealth  of  nations.  I  have
 deat  with  this  matter  in  the  past  on
 many  occasions,  and  pointed  out....

 Mr,  Speaker;.  There  is  no  such
 amen.ment  now.

 Shri  Jawaharlal  Nehru:  I  hope  that
 my  suggestion  need  not  be  considered
 as  an  amendment-invitation.  But
 whether  there  is  an  amendment  or
 not  is  immaterial.  The  question  is  an
 important  one.  And  I  can  very  well
 understand  hon.  Members,  not  only
 on  the  other  side  of  the  House,  but
 on  every  side  of  the  House,  thinking
 about  this  matter  much  more  now
 than  they  did  previously,  and
 enquiring  from  me,  as  they  have  done,
 sometimes  in  writing,  sometimes  oral-
 ly,  as  to  why  in  spite  of  all  that  has
 happened,  whether  in  the  Middle
 Eastern  region  or  whether  in  regard
 to  Kashmir,—that  is,  the  attitudes
 taken  by  some  Commonwealth  coun-
 tries  in  regard  to  Kashmir,  which
 were  certainly  not  impartial  or  neu-
 tral,  which  were  siding  with  one
 party,  and  which  were  siding  with  a
 party  which  we  con-ii:red  the
 aggressor  party,  we  still  think  it  is
 right  for  us  to  continue  this  Com-
 monwealth  connection.  They  put  this
 question  to  me,  and  we  discussed  it
 with  them,  but  even  more  so,  I  have
 discussed  it  with  my  own  mind  and
 with  my  colleagues  and  others,  be-
 cause  this  is  not  a  matter  which  I  ean
 settle  just  because  I  feel  one  way  or
 the  other.  Indeed,  we  cannot  settle
 any  matter  that  way.  It  can  only  be
 settled,  not  only  after  the  fullest
 consultation,  but  without  doing
 violence  to  public  feeling.  Sometimes,
 it  may  be  that  public  feeling  has  to
 be  restrained  or  even  opposed  for
 the  time  being,  because  people  may
 get  excited,  and  they  may  think
 differently  somewhat  later.  But  in
 the  final  run,  public  feeling  cannot  be
 ignored,  much  less  violated.  So,  this
 was  a  serious  matter,  and  is  a  serious
 matter.
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 But  I  have  felt,  and  for  the  first
 time  I  felt,  the  first  time  in  these
 many  years,  that  it  may  some  time
 or  other  require  further  considera-
 tion.  But  in  this  as  in  other  matters
 we  are  not  going  to  act  in  a  huff  or-
 in  a  spirit  of  anger  merely  because
 we  dislike  something  that  had  hap-
 pened.  I  feel,  as  I  said  here,  that
 in  spite  of  these  occurrences  that  have
 happened  and  that  have  distressed  us,
 it  is  right  for  us  to  continue  our
 association  with  the  Commonwealth
 for  a  variety  of  reasons  which  I  men-
 tioned  then,  among  them  being
 primarily  the  fact  that  our  policies,  as
 is  obvious,  are  in  no  way  conditioned
 or  deflected  from  their  normal  course-
 by  that  association.  So,  nobody  can
 say  that  there  has  been  this  conflict
 in  our  policies,  that  these  policies

 shave  been  affected;—affected  every
 policy  might  be  by  consultation;  that
 is  a  different  matter.  We  consult
 other  countries.  We  have  close  rela-
 tions  with  other  countries,  But  the
 decision  is  ours,  and  is  not  affected
 by  the  fact  of  our  being  in  the
 Commonwealth.

 Secondly,  at  this  moment,  when
 there  are  so  many  disruptive  ten-
 dencies  in  the  world,  it  is  better  to
 retain  every  kind  of  association.
 which  i;  not  positively  harmful  ts
 us,  than  to  break  it.  Breaking  it
 itself  is  a  disruptive  thing.  It  does
 not  add  to  that  spirit  of  peaceful
 settlements  and  peaceful  assodiations
 that  we  wish  to  develop  in  the  world.

 Therefore,  after  giving  all  this-
 thought,  I  felt—and  I  felt  clearly~in
 my  mind,  that  it  would  not  be  good
 to  break  up  this  association  in  spite
 of  the  painful  shocks  that  all  of  us
 had  experienced  in  these  past  few
 months.

 But,  again,  no  decision  that  we  can:
 take  in  these  or  other  matters  for
 today  can  be  said  to  be  a  permanent
 decision  for  ever.  All  kinds  of  things
 happen  and  one  has  to  review  these
 matters  from  time  to  time  in  view  of”
 changing  conditions.  And  I  would
 remind  the  House  that  the  Common-
 wealth  itself  is  undergoing  a  change.
 Ghana  is  a  member  of  the  Common—



 671  Motion  re.

 {Shri  Jawaharlal  Nehru]
 wealth.  Possibly  Malaya  will  be  a
 member  of  the  Commonwealth.  Possi-
 bly  a  little  later  Nigeria  might  be.  Its
 inner  composition  and  content  is

 .changing,  and  changing,  if  I  may  say
 so,  in  the  right  direction.  Therefore,
 keeping  all  these  things  in  view  and
 well  realising  the  strong  reactions  that
 have  been  produced  in  the  country  in
 regard  to  this  matter,  I  would  still
 respectfully  submit  to  the  House  that
 it  is  desirable,  in  the  present  context,
 to  continue  this  association  with  the

 Commonwealth.

 That  is  all  I  have  to  say  on  these
 subjects  now.  At  the  end  of  this
 debate,  I  hope  that  my  colleague,  Shri
 Krishna  Menon,  might  be  able  to  deal
 with  the  points  raised  in  this  debate.
 and  with  questions  that  might  be
 asked.  He  has  been,  as  the  House
 knows,  very  intimately  connected  not
 only  in  the  Security  Council  with  the
 various  international  questions  that
 have  arisen  there,  but  also  in  our  dis-
 cussions  with  the  Egyptian  Govern-
 ment.

 Mr.  Speaker:  Motion  moved:
 “That  the  present  international

 situation  and  the  policy  of  the
 Government  of  India  in  relation
 thereto  be  taken  into  considera-
 tion.”

 There  are  two  amendments  given
 notice  of.

 Pandit  Thakur  Das  Bhargava  (Gur-
 .gaon):  I  beg  to  move:

 “That  for  the  original  motion,  the
 following  be  substituted:

 ‘This  House  having  considered
 the  present  international  situation
 and  the  policy  of  the  Government

 -of  India  in  relation  thereto,  fully
 agrees  with  and  approves  the  said
 policy’.”

 Shri  Kamath  (Hoshangabad):  I  beg
 -to  move:

 ‘That  for  the  original  motion,  the
 -following  be  substituted:
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 “This  House  having  considered
 the  present  international  situation
 and  the  policy  of  the  Government
 of  India  in  relation  thereto  regrets
 that  even  in  the  tenth  year  of
 our  freedom  and  the  eighth  year
 of  our  Republic  certain  parts  of
 Indian  territory  are  in  Portuguese
 and  Pakistani  occupation,  and
 urges  Government  to  take  speedy
 measures  for  the  liberation  of
 these  territories  from  foreign
 rule”.’

 Mr.  Speaker:  Amendment  moved:

 ‘That  for  the  original  motion,  the
 following  be  substituted:

 “This  House  having  considered
 the  present  international  situation
 and  the  policy  of  the  Government
 of  India  in  relation  thereto,  fully
 agrees  with  and  approves  the  said 9 policy”.

 ‘That  for  the  original  motion,  the
 following  be  substituted:

 “This  House  having  considered
 the  present  international  situation
 and  the  policy  of  the  Government
 of  India  in  relation  thereto,  regrets
 that  even  in  the  tenth  year  of
 our  freedom  and  the  eighth  year
 of  our  Republic  certain  parts  of
 Indian  territory  are  in  Portuguese
 und  Pakistani  occupation,  and
 urges  Government  to  take  speedy
 measures  for  the  liberation  of
 these  territories  from  foreign
 rule”.’

 Shri  Radha  Raman  has  given  notice
 of  a  substitute  motion,  similar  to  that
 of  Pandit  Thakur  Das  Bhargava’s.

 Shri  Kamath:  We  have  not  got  it.

 Mr.  Speaker:  I  do  not  think  it  neces-
 sary  to  allow  it.  Therefore,  I  will
 confine  myself  to  the  amendments
 which  have  already  been  tabled,  that
 is,  Nos.  2  and  2.

 Hon.  Members  who  want  to  partici-
 pate  in  the  discussion:  will  confine
 their  remarks  to  5  minutes  each  nor-
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 mally;  spokesmen  of  groups  will  have
 20  to  25  minutes  each.

 Sardar  A.  8.  Saigal  (Bilaspur):
 ‘What  is  the  time  allotted  for  discus-
 sion?

 Mr.  Speaker:  The  debate  will  close
 at  6  p.m.  today.  When  shall  I  call
 upon  the  hon.  Minister  to  reply?

 Sardar  A.  8.  Saigal:  Tomorrow.
 Mr.  Speaker:  How  long  will  he

 take?

 Shri  Kamath:  He  may
 tomorrow.

 Mr.  Speaker:  There  is  no  time  for
 other  work.  They  have  get  a  lot  of
 other  work.  Hon.  Members  who  were
 preseut  at  the  meeting  of  the  Business
 Advisory  Committee  know  the  posi-
 tion.  How  long  will  the  Minister  take
 for  reply?

 The  Minister

 reply

 Without  Portfolio
 (Shri  Krishna  Menon):  About  40.
 minutes.

 Mr.  Speaker:  I  will  reserve  one
 hour.

 Shri  Krishna  Menon:  Thank  you.
 Shri  Jaipal  Singh  (Ranchi  West—

 Reserved—Sch.  Tribes):  May  I  make
 an  amendment  to  what  the  House  has
 already  accepted  in  regard  to  the
 recommendation  of  the  Business  Advi-
 sory  Committee,  of  which  I  was  a
 Member?  I  think  the  House  would
 be  agreeable  to  dispense  with  the
 Question  Hour  tomorrow  so  that  we
 may  continue  with  the  debate  till
 8  p.m.  The  Minister  might  reply
 tomorrow.

 Shri  Kamath:  I  would  make  a
 different  request.  Looking  to  the
 business  before  the  House,  I  find  the
 business  will  occupy  the  House  for
 about  45  hours.  We  have  got  three
 days  more—tomorrow  and  the  two
 days  after.  That  means  8  hours.  So
 we  can  easily  adjust,  and  the  Minister
 Without  Portfolio  might  reply  to-
 morrow.

 The  Minister  of  Parliamentary
 Affairs  (Shri  Satya  Narayan  Sinha):
 We  have  no  objection;  the  reply  can
 be  made  tomorrow.
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 Mr.  Speaker:  Whatever  other  work
 we  have  to  do,  we  will  have  to  adjourn
 on  the  28th.

 Shri  Kamath:  That  is  all  right.  We
 will  sit  longer  that  day  if  necessary.

 Mr.  Speaker:  The  hon.  Member
 wants  the  House  to  sit  longer.  But
 I  have  been  unable  to  maintain
 quorum  in  the  House.  All  the  same,
 I  will  call  upon  the  hon.  Minister
 tomorrow  for  reply.

 Shri  Kamath:.  Mr.  Speaker,  Sir,  I
 am  not  anxious  to  make  a  speech,  as
 I  have  done  so  already  on  the  motion
 of  thanks  to  the  President.  I  would
 only  say  a  few  words  with  regard  to
 the  amendment  or  substitute  motion
 that  I  have  moved.  It  reads:

 “This  House  having  considered
 the  present  international  situation
 and  the  policy  of  the  Government
 of  India  in  relation  §  thereto,
 regrets  that  even  in  the  tenth  year
 of  our  freedom  and  the  eighth
 year  of  our  Republic  certain  parts
 of  Indian  territory  are  in  Portu-
 guese  and  Pakistani  occupation,
 and  urges  Government  to  take
 speedy  measures  for  the  liberation
 of  these  territories  from  foreign
 rule.”

 fam  glad  that  the  Prime  Minister,
 in  the  course  of  his  informative  speech,
 has  made  it  clear  to  the  House  that
 Pakistan  regards  the  ‘administered
 territory’  of  the  State  /ot  Jammu  and
 Kashmir  as  part  of  Pakistan  territory.
 That,  I  think,  is  a  categorical  state-
 ment  which  has  been  made  in  the
 House  fox—the-~first_time,  and  I/am
 glad  the  position  has  been  made  clear
 with  regard  to  that.

 I  was  rather  baffied  when  I  read  the
 President’s  Address  in

 Ps
 light  of  the

 answer  to  a  question/  given  by  the
 Prime  Minister  in  this  House  last  year.
 The  President  in  his  Address  was
 good  enough  to  say  that  the  State  of
 Jammu  and  Kashmir  is,  and  has,
 always  been,  a  constituent  unit  of
 India.  Of  course,  you  are  well  aware,
 and  the  House  is  well  aware,  that  the

 i}

 nstitution  says  in  article  I  that  it
 is/so,  We  have  always  been  under  the
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 impression  that  it  has  been  so  and  it
 will  remain  so.  But  today,  the  House
 has  been  told  that  a  certain  part  of,
 that  territory  of  Jammu_and  Kashmir
 is,  according  to  the  Constitution  of
 Pakistan,  part  of  Pakistan,  and.
 according  to  the  Constitution  of  India,
 part  of  India.
 tory  in  dispute.

 But  the  Prime  Minister  told  the
 House  last  session  last  year  that  he
 had  made  a  proposal  to  the  Govern-
 ment  of  Pakistan—to  the  Prime  Minis-
 ter  of/someone  else  acting  on  behalf
 of  Pakistan—for  a  partition  of  the
 State.of  Jammu  and  Kashmir  on  the
 basis  of  the  present  cease-fire  line.
 That  was  the  statement}  made  in  the
 House  last  session  and  that  provoked
 I  believe,  a  little  uneasiness  on  the
 part  of  the  Prime  Minister  himself

 Tater

 he  came  and  made  a  statement
 later}  in  the  House  after  the  question
 hour,  when  you  or  the  Deputy-Speaker
 gave  him  an  opportunity  to  make  a
 tresh  statement  correcting  the  earlier
 statement  that  he  had  made.}

 Now,  the  position  is  this.  The  Presi-
 dent,  who  has  spoken  on  behalf  of  the
 Government  categorically  in  his
 Address  to  both  Houses  of  Parliament,
 says  that  the  State  of  Sac  Yard
 Kashmir  is  and  has  been  a  part  of
 Indian  territory,  and  now  Pakistan
 claims  a  part  of  the  territory,  accord-
 ing  to  the  Constitution  of  India,  a  part
 of

 Indig.
 as  part  of  her  territory.  The

 Prime  inister  did  go  very  far  some
 time  last  year,  or  year  before  last—
 but  information  was  given  to  the
 House  only  last  session-~-when  he  pro-
 posed  to  the  Pakistan  Government  a
 partition  of  that  State  on  the  basis
 of  the  cease-fire  line.  It  is  unfortu-
 nate  that  even  though  Government
 regards  Jammu  and  fashmir  as  a  part
 of  India,  the  Prime  Minister  should
 go,  in  his  own  discretion  or  judgment,
 so  far  as  to  suggset  the  partition
 the  State  It  was

 unconatittional arbitrary  and  also,  if  I  may  say :
 absolutely  not  authorized  by  the  Con-
 stitution  or  by  this  House.  Any  viola-
 tion  of  the

 re  esa
 in  that  res-

 pect  must  have  been  at/least  approved,
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 at  least  permitted  by  this  House,  by
 Parliament.  Without  any  prior
 approval  or  permission  of  Parliament
 he  made  a  proposal  to  the

 aap  v

 istan
 Government.  That  was  very  bad/  very
 unfair,  very  unconstitutional”  and

 arbitra’
 ary  and  must  be  wholly  con-

 demned—the  proposal  made  by  the
 Prime  Minister  to  the  Pakistan  Gov-
 ernment.
 43  hrs.

 As  regards  the  plebiscite  issue,  the
 party  |  to  which  I  have  the  honour  to
 belong,  is  opposed  to  the  solution  of
 this  question  by  a  plebiscite.  We  said,
 so  as  far  back  as  three  years  ago.  But’
 the  Prime  Minister  was  not  in  a  mood”
 to  accept  this  position  at  that  time.
 He  has  woken  up  late.  But  he  has
 woken  up.y  That  is  something  to  be
 grateful  for  He  was  pleased  to  say
 in  the  lust  session  or  the  session  before
 that,  that  the  party  to  which  I  have
 the

 honour|
 to  belong,  the  Praja  Socia-

 list  Party,  ‘passes  resolutions  and  goes
 to  bed.  ६  can  only  in  all  humility
 tell  him  and  tell  the  House  that  we
 go  to  bed,  as  human  beings  do,  but
 not  before  waking  him  up.  That  is
 one  of  the  issues  on  which,  I  hope
 as  in  the  Hungary  issue,  he  has
 awoken  to  reality;  He  has  woken  up
 tardily  and  late.  but  he  has  woken  up
 to  the  realities  of  the  situation  and  to
 the  need  of  no  plebiscite  for  the  solu-
 tion  of  the

 Jammu  ana
 Kashmir  ques-

 tion.

 The  Pakistan  Government  has  pub-
 lished—I  believe  it  appeared  in  the
 papers  sometime  back—certain  tele-
 grams  sent  to  the  Pakistan  Govern-
 ment  by  the  Prime  Minister  and
 certain  statements  made  by  the  late
 Mr.  Gopalaswami  Ayyangar  some
 years  ago.  The  position  has  changed
 radically,  I  agree,  but  there  was  abso-
 lutely  no  need,  no  necessity  for  Mr.
 Gopala8wami-Ayyangar—it  is  {untortu- nate  we  have  lost  him  and  the  House
 has  lost  him—to  have  made  a  state-
 ment  attributed  to  him  that  the  acces-
 sion  is  not  final  and  even  now  Kash-
 mir  can  accede  {to  Pakistan.  That  is
 the  telegram  which  Pakistan  has  issued
 to  the  Press.  The  Minister  Without
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 Portfolio  has  somewhat  more  ably
 argued  the  case  for  shmir  before
 the  Security  Council.  Pau  the  Gov-~.
 ernment  of  India’s  position  has  been
 compromised  to  that  extent  by  the
 earlier  statement  made  by  the  prede-
 cessor  of  the  Minister  without  Port-
 folio.

 The  then  Home  Minister,  Sardar/
 Vallabhbhai  Patel,  in  a  little  talk  that
 he  had  with  some  of  us,  in  great
 sorrow  expressed  his  view  that
 this  problem  of  Jammu  and  Kash-
 mir  had  been  made  a/close  preserve
 by  the  Prime  Minister  and  Mr.  Gopala-
 swami  Ayyangar  and  that  he  had  no
 voice  in  it.  Had  he  had  any  voice  in
 the  solution  of  it,  or  the/  tackling  of
 it,  he  might  have  disposed  of  it  a
 long  time  ago.

 Be  that  as  il  may,  we  are  faced
 with  this  situation  now,  and  I  hope
 Government  wilt]  make  a  categorical
 declaration,  as  it  has  never  made  so
 far,  that  it  is  not  in  favour  of  a
 plebiscite  and  whatever  had  been  said
 about  the  plebiscite  by  its|  spokesmen
 earlier  was  wrong.  Let  them  admit
 the  mistake  they  have  made  and  let
 them  say  they  are  no  longer  for  a
 plebiscite  ,for  a  solution  of  this  pro-
 blem  andj{that  peaceful  measures  and
 other  steps  will  be  taken  for  the
 recovery  of  the  territory  occupied  by
 Pakistan.

 The  other  subject  referred  to  in  my
 amendment  relates  to  the  Portuguese
 territories  in  India.  In  the  last  few
 years—]  have  been  here  only  for  a
 year  and  a  half  the  question  of  Goa,
 Diu,

 is
 man  and  Nagar  Haveli,  has

 come/pip  before  the  House  again  and
 again.  It  will  come  up  again
 tomorrow  in  another  connection.  I
 asked  for  a  statement  the  other  day—
 a  clarificatory  statement—which  hds
 been  फनफब्न्व  to  the  House  all  these
 months,  a  statement  as  to  how  the
 so-called  economic  sanctions  by  India
 &gainst  the  Portuguese  Government
 have

 at

 ed.  On  some  ground  or
 other  that/has  been  refused.  I  would
 ask  the  nister  without  Portfolio  to
 make  a  note—I  find  he  has  moved  to
 the  seat  of  the  Prime  Minister,  I  am
 giad—and/throw  some  light  as  to  how
 the  economic  sanctions  imposed  by
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 India  against  Portugal,  against  the
 Portuguese  imperialist  rule  of  Goa  has
 worked.  e  House  has  raised  this
 matter

 soon
 often;  it  is  very  unfortunate

 that  an  answer  has  always  been  re-
 fused  on  some  ground  or  other.  ५»

 I  would  now  briefly  refer  to  the
 Commonwealth  connection  which  has
 been  touched  upon  by  the  Prime
 Minister  during  his  speech.  While  I
 agree  that  India  should  not  act  in
 huff  or  in  anger,  it  is  high  time  that
 India  should  act  coolly,  carefully,
 deliberately  with  regard  to  this  parti-
 cular  matter.  I  would  only  pose  one
 question  before  the  Prime  Minister
 with  regard  to  this  Commonwealth
 connection:  whether  it  has  really  not
 affected  our  attitude  towards  certain
 problems  of  the  world?  I  refer  parti-
 cularly  to  the  Cyprus  issue.  I  do  not
 know  why,  but  so  far  as  I  am  aware,
 India’s  voice  has  been  somewhat  hush-
 ed  with  regard  to  Cyprus.  While  it  has
 been  strident  with  regard  to  various
 other  matters,  with  regard  to  Cyprus,
 a  hushed  silence  has  descended  on  the
 spokesmen  of  the  Government  of
 India,  whether  in  India  or  outside,  it
 is  rarely  referred  to,  rarely  adverted
 io  by  the  spokesmen  of  the  Govern-
 ment.  Why  is  that  so?  Is  it  because
 we  are  rather  touchy  about  this  parti-
 cular  issue?  Does  the  Commonwealth
 tie  really  bind  us,  or  tie  our  tongues
 a  little  on  this  matter?  If  the  Com-
 monwealth  tie  ties  our  tongues  on  this
 issue,  J]  think  it  is  high  time  that  the
 question  of  that  tie  is  reconsidered—
 whether  it  should  be  retained  or  it
 should  be  given  up.  Just  as  the  ques-
 tion  of  colonialism  in  Malaya,  Singa-
 pore  and  South  East  Asia  has  been
 very  prominently  taken  up  by  our
 spokesmen,  I  expected  that  this  ques-
 tion  of  Cyprus  also  would  be  taken
 up.  or  at  least  the  attitude  of  Govern-
 ment  or  the  stand  that  we  had  taken
 on  this  question,  voiced  in  unmistak-
 able  terms.  But  it  has  not  been  done.  I
 hope  that  if  what  the  Prime  Minister
 said  is  really  true  that  the  Common-
 wealth  tie  does  not  bind  him,  it  does
 not  affect  the  attitude  of  the  Govern-
 ment  towards  various  problems  of  the
 world  and  does  not  tie  their  tongues,
 as  I  have  noticed  it  does,  if  that  is  80,
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 the  Minister  without  Portfolio  will  say
 80  clearly.  He  will  also  tell  us  why
 he.  or  any  other  spokesman  of  Gov-
 ernment  has  not  spoken  very  clearly,
 unmistakably  and  categorically  about
 the  Cyprus  issue.

 One  word  more  and  I  have  done.
 About  this  matter  of  disarmament  and
 nuclear  tests  that  are  being  carried  on
 by  various  powers  of  the  world,  no,—
 there  is  another  matter  the  Prime
 Minister  very  rightly  frowned  upon
 the  Eisenhower  doctrine  and  the
 approach  of  the  USA.  towards  the
 problem  of  the  Middle  East.  The  pro-
 blem  of  the  Middle  East  has  partly
 arisen  because  of  the  creation  of  Israel
 in  that  region  of  the  world—I  am
 referring  to  West  Asia.  The  attitude
 of  the  Indian  Government  towards
 Israel  was  anything  but  happy,  during
 the  first  three  years  of  its  existence.
 When  the  question  was  raised  in  the
 past—I  remember  it  precisely  because
 I  raised  it  not  once  or  twice  but
 thrice  in  the  last  Parliament—the
 reply  was  not  happy.  China  was  re-
 cognised  almsot  overnight,  soon  after
 the  occupation  of  Nanking,  aS  soon  as
 the  Communist  Chinese  troops  march-
 ed  into  Peking.  Very  shortly  after  that,
 the  Prime  Minister  made  it  clear  also
 in  the  House.  When  the  question  of
 Israel]  and  Spain  came  up,  he  said  that
 the  internal  regime  of  a  country  is  not
 relevant  to  the  recognition  ef  that
 country  or  the  Government  of  tnat
 country  or  State  by  India.  With
 regard  to  Israel,  that  rule  did  not
 apply.  It  became  an  established  State
 but  for  nearly  3  years  it  was  denied
 recognition  by  the  Indian  Govern-
 ment.

 It  is  a  very  tiny  State  and  the
 pros  and  cons  of  earlier  aggression  by
 Egypt  or  first  aggression  by  Israel
 has  been  made  a  point  on  both  sides—
 Egypt  and  Israel;  but,  into  that  ques-
 tion,  we  will  not  go.  But  there  is  no
 question  that  the  Anglo-French  aggres-
 sion  was  a  condemnable  affair  and  all
 the  parties  in  India  have  condemned
 it.  But  the  way  In  which  the  question
 of  Israel]  was  approached  by  the  Indian
 Government  in  the  earlier  stages  was
 not  at  all  happy.  Even  now,  I  was

 25  MARCH,  9057  International  680
 Situation

 told  by  a  member  of  the  Socialist
 Party  of  Israel,  whom  I  met  recently
 in  India,  that  the  Israel  Government
 had  made  approaches  to  India
 recently—even  last  year—for  estab-
 lishing  diplomatic  relations  but  the
 only  reply  the  India  Government  gave
 was  ‘No’.  I  understand,  if  I  remem-
 ber  aright,  the  Prime  Minister  said
 in  the  House,  with  regard  to  Gen.
 Franco’s  Spain  that  some  sort  of
 diplomatic  relations  were  in  the  offing.
 Spain  was  a  sort  of  an  outcast  in  the
 comity  of  Nations  for  a  long  time  and
 even  when  it  was  admitted,  I  remem-
 ber,  the  Government  of  India  abstain-
 ed,  if  not  voted  against  the  admission.
 The  Minister  without  Portfolio  might
 remember  it  But  Israel  is  being  treat-
 ed  like  Cinderalla  of  West  Asia.  I  am
 sorry  that  the  Government  has  taken
 this  attitude  regardnig  Israe].  If  the
 Government  had  been  a  little  more
 cordial  towards  Israel,  the  problem
 which  faces  the  world  at  this  time
 might  have  been  rather  easily  tackl-
 ed.

 With  regard  to  the  U.N.  Emergency
 Force  functioning  in  Egvpt  under  the
 auspices  of  the  U.N.  we  read  in  the
 papers  some  time  ago  that  the  Indian
 Unit  of  the  Emergency  Force  had
 taken  some  sort  of  charge  of  the  Gaza
 strip  That  was  some  months  ago  and
 now  we  find  that  the  Egyptian  Gov-
 ernment  is  takine  some  —  sort  of  ex-
 ception  to  the  administration  of  the
 Gaza  strip  by  the  U.N.  Emergency
 Force.  Yesterday,  Mr.  Pearson,  the
 Canadian  Foreign  Minister  said  in  the
 Canadian  Parliament  that  if  the  U.N.
 Emergency  Force  was  not  allowed  to
 take  administrative  charge  of  the  strip
 or  the  Israel-Gaza  border,  the  func-
 tioning  of  the  entire  force  might  be
 rendered  _  otiose  and  might  be
 nullified.  I  do  not  know  what  the
 attitude  of  the  Indian  Government
 towards  that  particular  matter  is
 because  the  situation  is  still  not  happy
 on  the  Israel-Gaza  border.  I  hope
 Government  will  clarify  its  attitude
 towards  this  particular  matter.

 I  have  moved  this  amendment  arid
 I  hope  this  will  commend  itself  to  the
 other  side  of  the  House—this  substi-
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 tute  motion  No.  2.  It  is  self-explansa-
 tory  and  it  is  a  motion  to  which
 nobody  can  take  exception.  I  would
 only  appeal  to  the  Members  opposite
 not  to  reject  it  out  of  shear  perver-
 sity  or  cussedness  because  it  comes
 from  a  Member  of  the  Opposition.  4
 would  like  to  impress  upon  them
 that  if  they  vote  against  the  substi-
 tute  motion  they  put  themselves  in  the
 wrung  a  false  position;  not  merely
 in  a  false  position  but  they  will  make
 theinselves  the  laughing-stock  of  India
 and  of  world.

 Shri  Raghuramaiah  (Tenali)#Sir,  I
 would  like  to  thank  you  for  having
 given  me  this  early  opportunity  to  say
 a  few  words  in  this  debate.  I  must
 say  J  was  rather  surprised  at/  the  ap-
 proach  which  “ri  Kamath  ‘made  to
 the  various  issues  which  he  has  raised.
 13-19  hrs.
 {M:.  Deputy-SpEAKtr  in  the  Chatr]

 ie  started  with  an  amendment  seek-
 ing  a  solution  about  Goa  and  has
 plunged  himself  into

 various/issues
 all

 the  world  over,  ranging  frdm  Cyprus
 to

 igadl.
 and  to  Quez  Canal  and  so

 on.  think  the  policy  which  he  and
 the  party  to  which  he  belongs  fhas aways  been  to  criticise  this  Govern-
 ment  that  they  have  been  spreading
 their  net  too  far,  that  they  have  not
 been  able  to  solve  problems  nearer
 at  home,  as  for}finstance  the  Goa  and.
 Kashnur  issues.  I  thought  that  that
 was  the  main  line  of  approach  they
 have  taken  for  many  years.  Over-
 night,  there  seems  to  be  some  change.
 ‘The  anxiety  which  he  had  shown  in
 the  case  of  Cyprus  is,  of  course,  wel-
 come;  because,  so  far  as  I  know,  this
 Government  or  its  spokesmen  have  at
 ho  time  madejany  distinction  between
 one  colonial  territory  and  another,  and
 we  have  always  expressed  our  deep-
 est  sympathy  with  colonial  peoples
 wherever  they  are.  In  every  sphere,
 whether  it  is  in  thefUnited  Nations  or
 otherwise,  we  have  always  been  giving
 our  helping  hand  to  every  country
 which  has  been  struggling  for  free-
 dom,

 tion,
 do  not  think  we  made  any

 exceptio  Again  when  my  hon.  friend
 talks  of  Israel,  I  do  not  know  whether
 he  is  aware  that  India  was  one  of  the
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 earliest  nations,  whatever  be  the  lag
 of  time/  which  recognised  Isreal  in
 spite  of  the  fact  that  the  situation  was
 indeed  a  very  delicate  one.  I  do  not
 know  whether  my  hon.  friend  is
 aware  that  the  tensionfin  the  Middle
 East  is  such  and  the  prejudice  with
 which  countries  Jike  Egvpt  and  othe
 Arab  countries  view  the  state  of
 Isael  is  such—I  am  told  though

 y'
 have

 not  myself  any  personal  experience  in
 the  matter—that  if  you  want  to  go  to
 Israel,  you  cannot  first  land  in  any  of
 the  Middle  Lastern  countries  and  go/
 there.  There  is  such  _  intolerancé
 between  the  two—Israel  on  the  one
 hand  and  the  Arab  group  of  States  on
 the  other.

 As  }  <ud  a  few  minutes  ago,
 thd crificism  has  been  that  we  have  bee

 spreading:  our  net  too  far.  But  here
 is  an  invitation  by  making  a  special
 plea  for  Israel  to  overnight  alienate
 all  the  goodwill!  which  we  have  so
 laboriously  and  at  such  cost  to  our-
 selves  in  some  cases,  built  in  that
 vores  dificult  region.  In  fact,  in  spite
 of  the  solution  which  the  United;
 Nations  Organisation  has  found  to  the
 Suez  Canal  dispute,  the  main  problem
 tn  the  Middle  East,  stil]  remains.  That
 is  the  strained  relations  between
 Israel  and  the  other  Middle  Eastern//
 countries.  The  situation  is  a  very  de-
 licate  one,  and  any  step  which  _  this
 Government  will  take  in  the  direction
 suggested  by  my  hon.  friend,  Shri
 Kamath,  can  only  be

 at]
 the  peril  of

 our  friendly  relations  with  most  of  the
 Middie  Fastern  countries,  and  more
 particularly,  of  the  Arab  world.  I  do
 not  know  whether  in  the  present  state
 of/our  own  affairs,  it  is  possible  or
 advisable  to  plunge  this  country  into
 such  a  controversial  subject.  Those
 who  think  that  any  pf  these  problems
 can  be  dealt  with  inf  a  compartmental
 fashion,  without  the  one  affecting  the
 other,  are  under  2  delusion.  Of
 course,  I  do  not  deny  that  Shri
 Kamath  has  spoken  witha  certain
 sense  of  responsibility,  But  it  is  as
 well  that  he  should  innate  that
 we  cannot  afford,  in  the  present  con-
 text  of  events,  unnecessarily  to  alie-
 nate  every  existing  friends.  I  think
 we  should  keep

 pis
 in  mind  when  we

 consider  proble  like  Israel.  While
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 fundamentally  our  position  has  been
 made  very  clear  and  there  isno  doubt
 in  any  part  of  the  world  about:  he  we
 should  not  rush  and  do  _  anything
 which  may  upset  our  own  relations
 with  various  countries.  Again  I  do
 not  know  where,  Shri  Kamath  got
 his  idea  of  our  being  silent  about
 Cyprus.  With  my  small  experience  of
 the  United  Nations  Organisation,  I
 can  say  that  the  best  reputation  we
 have  in  that  Organisation,  for  a  mat-
 ter  ot

 na
 in  any  part  of  the  World,

 is  that  our  country  has  always  been
 the  first  to  back  the  claims  of  any
 colonial  peoples  to  achieve  their  in-
 dependence.  As|a  matter  of  fact,  hav-
 ing  had  the  privilege  of  working  un-
 der  Shri  Krishna  Menon,  |  can  say
 that  the  whole  atmosphere  in  the
 United  Nations  is  that  our  country|  is
 the  first  to  take  the  lead  in  anything
 which  pertains  to  colonial  matters.
 One  can  say  that  there  is  almost  a
 feeling  in  that  Organisation  that  if
 the  freedom}  of  any  country  is  taken
 up  or  canvassed  by  any  other  country
 except  India,  then  there  is  something
 suspicious  about  it.  On  the  other
 hand,  if  India  sponsors  a  resolutiorjor
 supports  a  resolution  urging  the  fr
 dom  of  any  country,  then  it  is  assum-
 ed  there  is  great  sincerity  behind  it
 and  the  rest  of  the  members  of  the
 United  Nations  |go  a  long  way  to  sup-
 port  it.  We  have  built  up  that  repu-
 tation.  For  instance  in  the  case  of  the
 new  State  of  Ghana,  which  the
 Prime  Minister  referredithis  morning,
 we  can  take  great  pride  in  the  fact
 that  we  were  largely  responsible  not
 only  for  sponsoring  the  resolution  but
 for  seeing  that  it  was  passed  almost
 unanimously  /in  the  United  Nations.
 The  resolution  was  moved  by  Shn
 Krishna  Menon.  I  know  there  was  a
 lot  of  opposition  there;  Pakistan  did
 not  -view  it  quite  favourably  and
 there  was  a  good  deal  of  attempt  made
 to  postpone  the  issue.  But  the  deci-
 sion  of  the  British  Government  to
 bring  it  into  effect  on  the  6th  March
 was  of  primary/  consideration  for  our
 efforts  to  have  that  resolution  passed,
 and  we  can  take  great  pride  in  the
 fact  that  we  played  an  important
 role  in  ensuring  the  passage  of  that|

 25  MARCH,  957  International  684.
 Situation

 resolution.  That  is  only  an  instance.
 The  moment  you  enter  the  United
 Nations  Organisation,  whatever  may
 be  the  criticism  against  us,  one  ng
 you  will  notice  is  this,  that  Indi:

 a  ras established  a  reputation  as  the  cham-
 pion  of  all  colonial  peoples  in  the
 world,  and  I  think  that  is  a  great

 nage
 in  the  case  of  a  country  which

 hagfonly  been  free  for  a  few  years  and
 in  spite  of  the  difficulties  which  we
 ourselves  have.

 I  would  then  like  to  say  a  few
 words  about  Goa,  to

 lion
 the  parti-

 cular  amendment  of  Shri  Kamath  re-
 lates.  It  is  easy  to  pass  a  resolution.  It
 is  perhaps  easy  to  say:  Why  not  go
 with,  our  military  superiority  and  take
 holg  of  that  small  bit?  It  is  easy  to
 suggest  a  solution  of  that  kind.  But
 these  problems,  as  our  Prime  Minister
 pointed  out,  cannot  be  dealt  with  in
 such  a.  light-hearted  fashion.  There
 is  one  point  which  I  would  like  every
 one  of  us  to  remember.  If  India  had
 been  a  very  ordinary  member  of  the
 United  Nations  Organisation]!  if  India
 had  been  a  very  ordinary  member  in
 the  comity  of  nations,  probably  such
 solutions  would  not  be  difficult  to  con-
 template.¥  But  it  is  necessary  for  us
 to  remember  at  any  time,  more  parti-
 cularly  at  this  time,  that  India  hap-
 pens  to  be  one  of  the  most  important
 members  of  the  United  Nations
 Organisation;  that  India  is  today  one
 of  the  most  important  Powers  in  the
 world,  perhaps  not  in  the  military
 sense,  not  in  the  sense  of  dollar  funds
 but  in  the  sense  of  a  country  which
 is  able  to  effectively  wield  its  great
 influence  on  the  solution  of  some  of
 the  great  problems  facing  the  world.
 I  do  not  want  to  go  into  the  various
 problems  that  have  risen  and  the  solu-
 tions  that  we  have  found,  but  I
 would  like  to  say  this  that  in  any
 problem  that  arises  in  the  United
 States  Organization,  the  atmosphere
 there  is  that  it  cannot  be  effectively
 solved  without  India  taking  a  hand
 in  it.  I  do  not  want  to  say  what  our
 rank  is;  probably  that  will  be  too
 superficial  an  attitude  to  be  taken
 but  we  do  enjoy  in  that  organization
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 4  position  very  nearly  equal  to  any  of
 the  so-called  great  powers  of  the
 world.  I  was  myself  surprised  when
 I  first  went  to  that  organization,  how
 great  is  our  position.  We  do  hear
 about  it  in  the  newspapers  sometimes.

 It  is  rather  unfortunate  that  in  our
 own  country,  we  do  not  seem  to  ap-
 preciate,  or,  at  any  rate,  some  people
 do  not  seem  to  appreciate  what  that
 position  is.  It  is  a  position  which  im-
 poses  on  us  certain  obligations;  you
 cannot  be  a  member  of  an  important
 organization;  you  cannot  yourself  be
 one  of  the  leading  powers  of  the
 world,  and  yet  say:  “let  us  try  to
 solve  our  own  problems  in  a  small
 way”.  There  is  exactly  the  kind  of
 solution  that  probably  Shri  Kamath
 has  in  mind.  If  you  want  to  keep  up
 your  position  in  the  world  as  one  of
 the  leading  powers  and  more  than  that
 if  your  policy  has  been  one  of  peace
 and  if  you  have  been  effectively  pur-
 suing  that  policy  and  preventing  either
 the  outbreak  of  war  or  spread  of  war
 in  other  parts  of  the  world,  if  you  have
 been  playing  that  very  important  role,
 you  cannot  in  the  case  of  Goa  or  in.
 the  case  of  any  other  case  in  which
 we  are  vitally  interested,  make  an  ex-
 ception  and  say  “No,  in  this  case,  we
 will  pursue  a  different  policy”.  When-
 ever  any  criticism  is  made  of  our
 foreign  policy,  it  is  as  well  that  we
 remember  this.  I  have  not  had  the
 opportunity  even  in  the  last  debate,
 Mr.  Deputy-Speaker,  to  say  a  few
 words  about  my  experiences  in  the
 United  Nations  Organization,  because
 really  I  was  mostly  out.

 Now  that  this  opportunity  has  come
 to  me,  I  would  like  to  pay  a  tribute
 to  the  very  valuable  work  done  by
 Mir.  Menon,  our  Minister  without
 Portfolio,  to  contribute  to  the  great
 mame  which  India  has  acquired.  Some-
 fimes  in  the  consideration  of  our  im-
 mediate  problems  or  current  prob-
 Jems,  we  may  overlook  that  fact.  I
 was  rather  pained,  and  I  think  many
 of  our  countrymen  were  pained  during
 the  last  session  when  our  delegation
 and,  particularly,  the  Chairman  and
 the  Members  of  the  delegation  were
 being  subjected  to  certain  attacks  in
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 the  Press  in  this  country.  It  is  bad
 enough  that  other  people  do  it.  I
 think  it  is  tragic,  that  some  of  our  own
 people  belittle  the  efforts  made  by
 our  representatives  abroad,  especially
 when  they  are  actually  involved  in
 very  delicate  negotiations  and  re-
 presentations.  I  have  already  re-
 ferred  to  the  important  position  we
 enjoy  in  the  United  Nations  Organi-
 zation  and  in  the  world  abroad.  I
 would  most  respectfully  submit  that,
 apart  from  the  policy  which  we  have
 been  consistently  following,  one  im-
 portant  factor  which  has  contributed
 to  it  is  the  personality  of  Mr.  Krishna
 Menon.  I  notice  he  is  here,  and  I  do
 not  want  to  say  anything  which  might
 embarrass  him,  but  I  think  the  truth
 must  be  told.  He  is  one  of  our  most
 brilliant  men  who  has  acquired  a
 great  name  in  that  organization.  I
 believe  that  it  was  last  year  that  a
 gallup  poll  was  taken  in  the  United
 Nations  Organization  as  to  the  men
 who  contributed  most  to  the  effective
 functioning  of  the  General  Assembly,
 I  think  the  gallup  poll  went  in  his
 favour.  I  do  not  want  to  say  any-
 thing  further  than  that.  I  would  have
 said  probably  much  more,  if  he  was
 not  here.

 I  would  only  say  that  people  in  this
 country  should  remember  that  we
 have  a  great  stake  in  the  United
 Nations  Organization,  that  every  step
 we  take,  every  policy  we  pursue  and
 every  statement  that  we  make,  whe-
 ther  inside  that  forum  or  outside,  is
 being  closely  followed  in  various  parts
 of  the  world.

 The  policy  which  this  Government
 has  been  pursuing  has  brought  us
 great  dividends  and  although  it  might
 seem  a  little  difficult  for  us  at  the
 moment  to  appreciate  why  the  prob-
 lem  of  Goa  and  the  other  problems  are
 not  yet  solved,  I  have  no  doubt  about
 the  goodwill  that  we  are  creating  in
 the  world  over—we  have  certainly
 created  a  lot  of  it  in  the  Middle  East—
 and  I  had  the  privilege  of  actually
 seeing  that  myself  when  I  had  the
 honour  of  accompanying  the  Prime
 Minister  to  Saudi  Arabia,  I  could  see
 the  amount  of  goodwill  that  exists
 throughout  the  Middle  Rast,  sad
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 throughout  Asia  and  whatever  step
 we  take  should  not  in  any  way  affect
 that  goodwill.  This  country  has,  I  am
 sure,  a  great  part  to  play  in  the  years
 to  come  and  whatever  be  the  imme-
 diate  difficulties,  whether  in  respect  of
 Kashmir  or  Goa,  it  is  well  that  we
 remember  those  facts.

 I  have  ventured  Sir  to  say  a_  few
 words  on  this  occasion  about  my  ex-
 periences  in  the  United  Nations  Or-
 ganization,  because  I  thought  it  is  as
 well  that  the  House  knows  some  of
 those  facts.

 Shri  M.  s.  Gurapadaswamy  (My-
 sore):  Sir,  we  are  all  agreed  that  the
 foreign  policy  of  our  country  should
 be  a  national  policy  and  that  it  should
 not  be  a  party  policy.  If  we  see  the
 development  of  our  foreign  policy
 since  Independence,  we  come  to  the
 painful  conclusion  that  the  Prime
 Minister  and  his  colleagues  have
 shaped  the  foreign  policy  as
 though  it  is  their  own.  The  Ex-
 ternal  Affairs  Mnhnistry,  in  parti-
 cular,  is  regarding  the  foreign  affairs
 as  its  exclusive  preserve.  We  have
 said  more  than  once  in  this  House
 that  our  foreign  policy  should  be  real-
 ly  bipartisan,  and  the  Prime  Minister
 and  his  colleagues  should  consult  the
 Opposition  Members  belonging  to  vari-
 ous  parties  and  groups.  But,  we  have
 been  treated  in  a  very  shabby  way  on
 more  than  one  occasion.  Except  on
 one  or  two  matters,  the  Prime  Minis-
 ter  has  not  consulted  the  Leaders  of
 the  Opposition.  We  have,  therefore,
 to  think  whether  it  would  not  be  right
 and  proper  to  have  a  permanent
 statutory  committee  of  Parliament  to
 review  our  foreign  policy  from  time
 to  time  and  offer  suggestions  to  the
 Government.  There  is  such  an  ar-
 rangement  in  certain  foreign  countries.
 There  is  a  Committee  in  the  U.S.A.
 80,  we  have  to  consider  whether  it
 would  not  be  wise  and  proper  for  the
 Government  to  take  the  Members  of
 the  Opposition  into  confidence.

 It  has  been  our  tragedy  during  the
 last  few  years  that  in  the  appointment
 of  ambassadors,  ministers  and  other

 dignitaries  to  foreign  countries,  a
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 personal  decision  is  taken  by  the
 Prime  Minister.  He  might  have  done
 rightly  so  far.  But,  I  am  afraid
 that  such  a  thing  should  not  be  left
 to  the  decision  of  one  person,  how-
 ever  eminent  he  may  be.  In  future,
 a  person  who  may  come  in  his  place
 may  not  exercise  the  same  discretion
 in  selecting  people  for  various  diplo-
 matic  assignments.  There  should  be
 a  permanent  committee,  as  in  the
 USA,  to  approve  of  all  diplomatic
 assignments.

 We  have  not  so  far  been  able  to  dis-
 cuss  and  give  our  considered  approval
 to  the  various  treaties  entered  into
 between  India  and  other  countries.
 Copies  of  these  documents  are  simply
 laid  on  the  Table  of  the  House.  You,
 Mr.  Deputy  Speaker,  know  how  lLttle
 tyme  is  available  for  us  to  discuss
 them.  I  feel  that  these  treaties  should
 be  discussed  and  approved  at  least  by
 a  committee  of  Parhament.  So,  I  sug-
 gest  the  constitution  of  a  committee  of
 Parliament  immediately.

 I  have  on  a  previous  occasion  com-
 plained  that  all  diplomatic  assign-
 ments  are  going  to  the  permanent  ser-
 vices.  Then,  the  Prime  Minister  was
 good  enough  to  say  that  there  would
 be  a  happy  mixture  of  the  official  and
 non-official  elements  in  future.  If  you
 go  through  the  diplomatic  assignments
 during  the  last  one  or  two  years,  you
 would  be  convinced  of  the  official
 trend.  We  find  very  few  people  com-
 ing  from  outside  the  department.  This
 is  not  a  happy  arrangement.  If  a  non-
 official  is  appointed  as  an  ambassador
 or  minister,  he  would  bring  an  entire-
 ly  different  approach  to  the  problems.
 If  an  official  is  appointed  as  an  ambas-
 sador,  it  is  not  possible  for  him  to
 bring  in  that  kind  of  a  purely  political
 approach  or  non-bureaucratic  ap-
 proach.

 The  Prime  Minister  has  dealt  with
 many  problems.  He  has  said  that  the
 Kashmir  issue  is  uppermost  in  his
 mind.  But,  what  is  the  use  of  saying
 so?  We  went  to  the  Security  Council
 as  a  complainant.  We  complained
 against  the  aggression  of  Pakistan.
 Now,  we  have  been  put  in  the  dock.
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 The  issue  of  Palaistan’s  aggression  has
 not  been  decided  at  all.  Should  we
 not  stop  and  think?  Would  it  not  be
 wise  to  withdraw  our  complaint  from
 the  UN?  I  know  the  consequence  of
 such  a  move.  We  have  waited  for  a
 Jong  time.  Discussion  has  been  going
 on  in  the  Security  Council  for  long.
 No  solution  has  come  to  us.  On  the
 other  hand,  more  troubles  are  being
 created  by  the  Security  Council.  In
 fact,  the  UN  is  coming  in  the  way  of  a
 suttlement.  In  the  circumstances  we
 cannot  negotiate  as  parties  and  we
 cannot  take  a  decision.  At  every  step,
 the  interested  foreign  powers  are
 making  use  of  the  UNO  to  malign
 India  and  create  difficulties  which
 come  in  the  way  of  solving  this  prob-
 lem.  Will  it  not  be  wise  and  proper
 for  us  to  withdraw  the  complaint
 made  to  the  Security  Council?  Even
 Sweden  has  now  come  up  with  a  new
 proposal  that  this  issue  should  be
 thrashed  out  in  the  International
 Court  of  Justice.  Some  other  powers
 also  are  thinking  that  way.  Wo  do
 not  know  what  solution  they  would
 give.  We  are  in  a  blind  alley  and
 we  do  not  know  a  way  out.  We  went
 there  as  complainants.  We  may  now
 say  that  we  withdraw  the  complaint.
 We  can  then  deal  with  this  matter  on
 our  own.  We  can  negotiate  with  the
 Pakistan  Government  for  a  settlement
 by  discussion  around  a  table.  This  35
 the  best  remedy  for  Kashmir.

 With  regard  to  Goa  the  Prime
 Minister  was  good  enough  to  say  that
 he  was  very  very  unhappy  at  the  treat-
 ment  given  to  our  nationals  in  Goan
 prisens.  He  also  said  that  the  ques-
 tion  is  a  very  important  question  and
 it  is  receiving  considerable  attention
 at  the  hands  of  the  Government.  But
 what  is  the  use  of  all  this?  From  the
 very  beginning  he  has  been  saying
 that  Goa  is  a  very  important  qucs-
 tion.  Even  today  he  is  reiterating  the
 same  thing,  and  tomorrow  also,  I  am
 sure,  he  will  say  the  same  thing.  Who
 denies  that?  Goa  is  certainly  an  im-
 portant  question.  Everybody  says  it  is
 important  and  it  is  a  very  vital  ques-
 tion.  But  what  is  the  use  of  all  this
 oral  declarations  unless  we  take  some
 concrete  action?
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 The  Goa  problem  became  very  acute
 when  satyagrahis  began  to  go  to  Goa
 to  offer  satyagraha.  At  that  time  the
 Prime  Minister  was  lukewarm  in  his
 attrttude.  He  allowed  satyagrahis  to
 go  to  Goa.  He  did  not  take  any  deci-
 sive  action.  He  never  took  any  deci-
 sion.  But  still  he  allowed  satyagrahis
 to  go  to  Goa.  Latcr  on  he  called  a
 halt.  Those  who  went  to  Goa  to  offer
 satyagraha  were  caught  and  they
 suffered.  The  whole  responsibility  for
 their  suffering  rests  on  the  shoulders
 of  the  Prime  Minister;  he  cannot  for-
 get  that,

 With  all  the  suffering  and  after  all
 the  struggle,  the  position  in  Goa  or
 the  Goan  problem  stays  where  it
 was.  There  is  no  improvement,  no
 progress.  We  do  not  know  what
 action  the  Government  is  going  to
 take.  The  Prime  Minister  simply  as-
 sures  us  that  he  is  going  to  take
 some  action,  some  decision  in  the
 matter,  but  what  is  that  action  or
 decision?

 Thirdly,  there  is  thc  Commonwealth
 of  nations,  a  body  to  which  we  be-
 long.  I  have  been  categorically  stat-
 ing  that  our  association  with  the
 Commonwealth  is  not  for  our  good.
 As  a  result  of  our  membership  in  the
 Commonwealth  we  have  not  achieved
 any  single  good.  The  treatment  meted
 out  to  us,  especially  by  the  United
 Kingdom,  during  these  past  few
 days  has  been  singularly  bad,  and  our
 Commonwealth  association  has  not
 in  any  way  influenced  Great  Britain
 while  taking  a  decision  on  =  any
 matter.  I  feel  that  our  membership
 has  been  misconstrued,  has  been
 viewed  with  suspicion  by  other  coun-
 tries.  We  are  neutral,  as  we  say.  If
 we  are  neutral,  how  can  we  justify
 our  membership  in  the  Common-
 wealth?  I  think  by  remaining  in  the
 Commonwealth  we  are  only  en-
 couraging  colonial  tendencies  of  a
 few  powers.  We  are  used  as  mere
 scapegoats  or  instruments  to  further
 their  ends.  Indirectly,  we  are  only
 feeding  to  their  ambitions,  we  are
 only  helping  them  to  commit  more
 blunders  against  their  colonial  peoples.
 Therefore,  I  think  this  is  the  time  for
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 review,  whether  our  membership  in
 the  Commonwealth  should  continue  or
 not.  The  Prime  Minister  said,  if  the
 situation  changes  for  bad,  if  the  policy
 of  the  United  Kingdom  changes,  then
 we  may  think  of  seceding  from  the
 Commonwealth.  But  I  think  this  is
 the  right  occasion.  The  United  King-
 dom  has  committed  a  great  blunder
 and  I  do  not  think  that  there  would
 be  any  benefit  by  waiting  for  a  little
 while  more.  I  feel  that  now  itself  we
 should  take  a  decision,  and  it  would  be
 better,  it  would  be  fitting  to  our
 national  prestige  and  honour  that  we
 should  cease  to  be  a  member  of  the
 Commonwealth  of  nations.  I  hope  that
 the  Prime  Minister  would  consider
 our  views  in  this  matter  and  deride
 quickly.  So  far  as  we  are  concerned,
 we  fee]  that  India  should  not  be  a
 member  of  the  Commonwealth.

 Finally,  Sir,  I  would  like  to  bring  to
 the  notice  of  the  House  some  of  the
 things  that  are  being  done  in  Kashmir.
 The  permit  system  which  has  been
 imposed  is  not  functioning  in  a  satis-
 factory  way.  Some  people  wanted  to
 go  to  Kashmir  and  participate  in  the
 elections.  They  wanted  to  canvass  on
 behalf  of  our  candidates.  They  were
 not  given  permits  in  time.  The  Secre-
 tary  of  the  Praja  Socialist  Party  had
 to  wait  for  a  long  time.  He  was  made
 to  go  from  office  to  office  for  getting
 the  necessary  permit.  He  wanted  to  go
 and  participate  in  the  elections  on  be-
 half  of  the  Party.  Unfortunately,  he
 was  made  to  wait  and  he  got  the
 permit  only  after  a  very  long  time.

 Mr.  Deputy-Speaker:  Would  that
 subject  be  relevant  today?

 Shri  M.  8.  Gurupadaswamy:  Yes,
 because  the  External  Affairs  Ministry
 deals  with  it.

 Mr.  Deputy-Speaker:  That  may  be
 80,  but  the  question  is  a  domestic  one.

 Sari  Kamath:  Unfortunately,  Sir,
 Jammu  and  Kashmir  is  under  the  Ex-
 tefnal  Affairs  Ministry  portfolio  and
 not  under  the  Home  Ministry.

 Mr.  Deputy-Speaker:  We  are  not
 discussing  the  Ministries  here.
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 Shri  M.  8.  Gurupadaswamy:  That  is
 true;  but  the  External  Affairs  Ministry
 deals  with  this  subject.

 Shri  Kamath:  That  is  the  unfortu-
 nate,  anomalous  part  of  it.

 Th.  Lakshman  Singh  Charak:
 (Jammu  and  Kashmir):  Sir,  I  think  it
 is  the  Defence  Ministry  which  deals
 with  the  permit  system,  and  not  the
 Fxternal  Affairs  Ministry.

 Shri  M.  S.  Gurupadaswamy:  I  am
 only  making  a  suggestion,  that  the
 permit  system  should  not  in  any  way
 act  as  a  hindrance  to  bona  fide  visi-
 tors.  It  should  not  prevent  people  who
 want  to  go  to  Kashmir  for  doing  bona
 fide  political  propaganda  on  behalf  of
 u  particular  political  party.  If  such
 restrictions,  such  hindrances  are  plac-
 ed,  I  am  afraid  it  will  create  bitterness
 in  the  minds  of  many  and  it  will  not
 in  any  way  be  conducive  to  the  pur-
 pose  in  hand.  On  the  other  haad,  our
 foreign  enemies  may  take  advantage  of
 it  and  say,  here  is  a  case  of  gagging,
 here  is  a  case  of  arbitrary  rule.  They
 may  say  that  what  is  going  on  in
 Kashmir  and  what  is  going  on  in  India
 is  not  democratic.  Therefore,  I  say,
 Sir,  with  all  humility,  that  the  permit
 system  should  be  revised,  it  should  be
 made  more  liberal  and  no  political
 party  in  India  should  in  any  way  be
 put  to  trouble  for  doing  their  party
 work.

 Shri  Brajeshwar  Prasad  (Gaya
 East):  Mr.  Deputy-Speaker,  Sir,  let
 me  at  the  outset  make  a  few  sugges-
 tions  to  the  Government.  I  hold  the
 opinion  that  there  is  a  political  vacuum
 in  the  Middle  East.  I  hold  the  opinion
 that  there  is  a  political  vacuum
 in  South-East  Asia.  I  hold  the  opinion
 that  there  is  a  political  vacuum
 in  Africa.  It  is  no  use  shutting  one’s
 eyes  to  realities.  The  danger  is  not
 averted  by  saying  that  the  danger  does
 not  exist.  The  only  solution  to  the
 problem  of  Western  Asia,  Africa  and
 South-East  Asia  is  a  federal  one.  This
 plan  can  be  pursued,  and  successfully
 pursued,  by  the  Government  of  India.
 If  our  Government  do  not  take  up  this
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 question  in  right  earnest  and  do  not
 pursue  the  federal  plan,  the  only  al-
 ternative  is  the  domination  of  South-
 fast  Asia  and  the  Middle  East  and
 Africa  by  foreign  powers.  Let  there
 be  no  mistake  about  it.  I  say  that  the
 Government  of  India  can  successfully
 pursue  this  plan  if  we  make  an  offer
 of  a  federal  union  to  Egypt,  to  Syria,
 to  Afghanistan,  to  Indonesia  and  other
 countries  of  South-East  Asia  and
 Western  Asia.  They  will  all  consider
 this  plan  seriously.  They  know  that
 both  Russia  and  America  are  trying  to
 fill  the  vacuum  in  these  regions.  They
 will  not  go  near  Russia  and  America
 if  they  think  that  India,  honestly  and
 sincerely,  is  prepared  to  co-operate  on
 the  basis  of  equality  and  democracy
 and  socialism.  But,  if  we  reject  this
 plan  and  think  that  this  is  a  utopian
 scheme,  then  disaster  will  overtake.
 South-East  Asia,  Africa  and  the  Mid-
 dle  Kast,  and  India  in  particular  will
 also  stand  to  suffer.  Hence,  I  suggest
 that  the  Government  of  India  should
 make  an  offer  of  a  federal  union  to
 Russia  and  China.  If  these  countries
 accept  the  federal  plan,  then  ipso  facto,
 in  one  long  jump,  all  the  countries  of
 South-East  Asia  and  the  Middle  East
 and  Africa  will  join  the  federal  plan
 4  hrs.

 The  Prime  Minister  has  been  the
 first  man  in  the  country  who  has  been
 talking  about  a  world  federation  since
 the  past  20  or  30  years.  If  a  world
 federation  is  ever  to  come  into  being.
 then  India  and  China  and  Russia  will
 have  to  collaborate  and  become  consti-
 tuent  units.  If  this  plan  is  a  humbug,
 what  will  you  say  to  the  Prime  Minis-
 ter’s  dream  of  a  world  federation?

 TI  have  been  suggesting  to  the  Goy-
 ernment  of  India  since  the  last  six  or
 seven  years  that  we  should  enter  into
 @  military  alliance  with  China  ard
 Russia.  Let  us  make  a  distinction  be-
 tween  alliance  and  alignment.  There
 is  a  clear  difference  between  the  two.
 America  entered  into  a  military  alli-
 ance  with  Russia  during  the  time  of
 the  second  world  war.  It  did  not  lead
 to  alignment.  It  did  not  lead  to  com-
 tmrunism  in  America  or  capitalism  in
 Russia  In  ‘1939,  there  was  a  military
 alliance  between  Germany  and  Russia.
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 By  did  not  lead  to  fascism  in  Russia  or
 to  communism  in  Germany.  Alliance
 328  only  for  a  limited  purpose.  The
 purpose  is  to  ward  off  certain  dangers.

 Today  this  country  is  standing  on
 the  brink  of  a  volcano.  We  are  being
 daily  threatened  by  our  neighbour.  At
 such  a  juncture,  we  have  committed
 the  mistake  of  supporting  Hungary
 and  opposing  Russia.  Who  will  come
 to  our  help  if  Pakistan  attacks  India?
 Hungary  or  Russia?  I  pause  for  an
 answer.

 Mr.  Deputy-Speaker:  The  hon
 Member  can  continue  without  vaus-
 ing.

 Shri  Brajeshwar  Prasad:  Let  me  put
 on  my  spectacles.  My  sympathies  are
 with  Russia  and  not  with  Hungary.
 America  is  our  enemy.  If  we  alisnate
 Russia  on  the  question  of  Hungary,
 India’s  position  will  be  in  danger.
 What  will  happen  to  Xasnmir  today  if
 Russia  adopts  towards  Kashnir  the
 same  attitude  which  we  have  adopted
 on  the  question  of  Hungary?  I  am
 loyal  to  all  noble  principles  in  politics,
 but  above  all.  I  am  Joyal  to  mother
 India.  If  the  military  alliance  which  I
 am  suggesting  is  formed,  there  will
 be  no  conflict  between  India  and  Pak-
 istan.  Pakistan  must  be  confronted  with
 the  strategy  of  war  on  twu  fronts.  I
 am  not  in  favour  of  the  principle  of
 self-determination  for  Hungary  or  for
 Formosa  or  for  any  other  country,
 because  I  am  not  in  favour  of
 a  plebiscite  in  Kashmir.  I  am
 not  in  favour  of  self-determination
 because  I  do  not  believe  in  nation
 States.  Nation  States  have  outlived
 their  utility.  The  davs  of  the  natioa
 States  are  over.  A  world  federation
 is  the  only  alternative.

 Why  do  I  support  Russia  and  not
 Hungary?  There  are  many  reasons.
 One  main  reason  is  this.  If  हि; 1 ल
 withdraws  from  Hungary,  a  political
 vacuum  will  be  created  in  Hungary,
 and  this  vacuum  will  be  filed  by
 America.  Will  Russie  ever  withdraw
 from  Hungary  knowing  fully  well  that
 by  so  doing  they  will  be  facilitating
 the  advent  of  Americans  in  hungary?
 We  seem  to  be  living  in  a  land  of
 lotus-eaters.  We  seem  to  ignore  reali-
 ties.  By  withdrawing  from  Bungary,
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 the  danger  of  the  outbreak  of  a  third
 world  war  will  increase  and  net  de-
 crease.  There  is  bound  te  be  conflict
 between  Russia  and  America,  if
 Russia,  by  any  means,  any  stratagem
 whatsover,  is  compcilcd  to  withdraw
 from  Hungary.

 There  is  another  reason  why  I
 am  not  in  favour  of  the  withdrawal
 of  Russian  troops  from  Hungary.  What
 is  the  lesson  of  history?  The  lesson
 of  history  is  that  whenever  Russia  is
 check-mated,  whenever  Russia  is
 frustrated  or  prevented  from  expand-
 ing  in  Europe,  it  expands  in  Asia.
 This  is  the  lesson  of  history.  Power
 expands,  it  cannot  be  kept  within
 bounds.  If  Russia  is  prevented  from
 expanding  in  Europe,  it  will  expand
 in  Western  Asia,  and  in  Africa.  There
 are  no  other  areas  where  it  can
 expand.  Now,  do  we  want  Russian
 expansionism  in  Western  Asia  and
 Africa,  or,  do  we  want  Russian
 expansionism  in  Europe?  This  is  the
 only  choice  before  us.  If  we  think
 that  Russia  must  be  made  to  with-
 draw  both  from  the  east  and  the
 west,  then,  we  are  not  talking  some-
 thing  which  is  political.  We  are  living
 in  a  dreamland.  May  Russia  remain
 involved,  may  Russia  remain  entangl-
 ed  in  the  affairs  of  Europe  for  al)
 time  to  come  so  that  we  may  have
 some  breathing-time  to  build  up  our
 economy  and  so  that  the  nations  of
 Asia  may  grow  strong  and  powerful
 and  become  capable  of  withstanding
 both  Russia  and  America.

 As  I  said,  there  are  many  reasons
 why  I  am  opposed  to  the  withdrawal
 of  Russia  from  Hungary.  I  want  to
 think  aloud  so  that  all  Members  of
 this  House  may  follow  my  line  of
 thinking.  If  Russia  withdraws  from
 Hungary,  it  may  be  compelled  to
 withdraw  from  the  whole  of  Eastern
 Europe,  If  Russia  withdraws  from  the
 whole  of  Eastern  Europe;  it  may  be
 compelled  to  withdraw  from  the  whole
 of  Asia  from  Central  Asia  from  Soviet
 Asia.  What  will  happen  to  us  if
 Russian  power  shrinks?  I  hold  the
 opinion  that  the  condition  precedent
 to  our  very  existence  is  the  mainte-
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 nance  of  the  independence  and  the
 territorial  integrity  of  the  Soviet
 Union.

 Three  things  may  follow  if  Russia
 js  weakened.  Tadjikstan,  Kuhirgis-
 tan,  Uzbekistan  and  Kazakistan  will
 break  off  from  the  Sovict  Union  and
 the  days  of  Chengiz  Khan,  Timur,
 Ahmed  Shah  Abdali  and  Nadir  Shah
 will  come  back.  A  political  vacuum
 will  be  created  in  this  region.  India
 has  suffered  much  at  the  hands  of
 the  invaders  from  Central  Asia—from
 Mongolia  and  Turkestan.  China  and
 Russia  have  kept  these  barbarians
 under  their  control  and  any  weaken-
 ing  of  the  Sovict  authority  in  this
 region  will  spell  disaster.  Hence  I
 support  the  view  that  Russia  should
 remain  in  Hungary  and  that  there
 should  be  no  withdrawal.

 Suppose  there  is  no  chaos.  in
 Central  Asia  as  a  result  of  the  with-
 drawal  of  Soviet  Russia  from  Asia;
 then  there  is  another  possibility.  The
 States  from  Morocco  to  Indonesia  may
 form  one  pan-lIslamic  State.  I  am  not
 in  favour  of  the  establishment  of  any
 pan-Islamic  State.  I  am  in  favour
 of  the  political  integration  of  Asia
 on  the  basis  of  secularism,  demo-
 cracy,  socialism  and  =  federalism.  व
 am  opposed  to  Islamic  rule  as  much
 as  I  am  opposed  to  Hindu  rule,  but
 I  cannot  concieve  with  equanimity
 the  prospect  of  a  pan-Islamic  State
 emerging  in  Asia,

 There  is  a  third  possibility,  namely,
 the  establishment  of  American  hege-
 mony  over  the  whole  of  Asia  and
 Africa,  if  Russia  is  weakened.  I  do
 not  stand  for  the  establishment  of
 Russian  hegemony  or  American  hege-
 mony,  I  stand  for  a  world  federa-
 tion,  but  the  danger  is  lurking.  Let
 us  support  Russia,  so  that  American
 hegemony  may  not  overtake  us.
 The  coloured  races  of  Asia  and  Africa
 will  suffer  immeasurably  if  Russia  is
 weakened  and  American  hegemony  is
 established.  The  establishment  of
 American  hegemony  will  mean  the
 reversal  of  the  process  of  history.  If
 integration  is  to  be  brought  about,
 it  can  only  be  brought  about  by  the
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 collaboration  of  India,  China  and
 Russia.  I  love  the  people  of  Ame-
 rica  aS  much  as  I  _  love  the  peo-
 ple  of  this  country.  I  stand  for  a
 world  federation.  I  cannot  betray
 my  own  cause  by  making  any  distinc-
 tion  between  any  two  peoples.  We
 are  living  in  a  world  of  realities  and
 I  have  to  function  from  the  platform
 of  the  National  State.  I  cannot
 shut  my  eyes  to  realities.  It  is
 because  of  geographical  reasons,
 because  of  political  reasons  and
 because  the  goal  of  political  integra-
 tion  of  Asia  is  dear  to  my  heart  that
 I  support  Russia  and  China  and
 not  because  of  any  ideological  sym-
 pathies.  I  do  not  believe  in  ideo-
 logy.  There  is  very  little  difference
 between  tweedledum  and  tweedledee.
 Ideology  is  meant  for  college  profes-
 sors  and  students;  my  outlook  is
 pragmatic,  Since  we  have  to  func-
 tion  under  the  present  conditions,  we
 have  to  analyse  the  political  situation
 correctly.

 I  hold  the  opinion  that  America  is
 not  only  the  enemy  of  this  country,
 but  it  is  the  perturbator  of  the  Age,
 though  it  lacks  the  savings  grace  of  a
 classical  perturbator,  which  stands
 for  the  establishment  of  a  new  order.
 Amcrica,  on  the  other  hand,  stands
 for  the  maintenance  of  the  status  quo.
 America  upholds  the  cause  of  the
 nation  State,  a  cause  which  has  out-
 lived  its  utility.  We  are  living  in
 the  nuclear  age  in  which  only  a  world
 federation  is  possible.

 Shri  T.  K.  Choudhury  (Berham-
 pore):  I  was  privileged  to  address
 this  House  a  few  days  ago  about  the
 internal  conditions  in  Goa.  I  spoke
 facts  from  my  personal  experience.
 As  you  know,  I  had  been  privileged
 to  take  part  in  the  freedom  struggle
 of  Goa  and  I  had  the  further  privil-
 ege  of  being  a  prisoner  of  Dr.  Salazar
 for  9  months,

 I  am  deeply  thankful  to  the  Prime
 Minister  for  the  welcome  he  has
 accorded  to  me  and  my  satyagrahi
 colleagues,  who  have  come  back  after
 our  release  from  Goan  prisons.  I
 am  still  more  deeply  thankful  for
 the  assurances  that  he  has  held  out
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 today  to  the  Goan  people  and  to  the
 Goan  patriots  and  freedom  fighters
 that  he  has  not  forgotten  their  case.

 I  propose  today  to  deal  with  some
 aspects  of  our  international  policy  so
 far  as  it  relates  to  Goa.  To  avoid
 any  misunderstanding,  I  want  to
 rapeat  once  again  my  conviction  that
 I  do  not  think  it  necessary  that  to
 solve  the  Goa  problem,  Police  action
 or  some  kind  of  military  action  is  the
 only  way  in  which  we  can  move.  I
 made  it  quite  clear  the  other  day
 when  I  spoke  and  I  repeat  the  state-
 ment  again  today.  But  my  com-
 piaint  against  the  policy  pursued  by
 the  Government  has  been  that  we
 have  not  done  all  that  could  be  done
 short  of  war  or  milhtary  action  to
 secure  a  peaceful  and  just  solution
 of  the  problem  of  Goa.  I  know  that
 the  mind  of  the  country  and  the  mind
 of  the  Government  is  today  very
 much  full  of  the  problem  of  Kashmir.
 Certainly  the  Kashmir  problem  as
 it  stands  today  is  a  far  graver  pro-
 blem,  so  far  as  India  is  concerned.
 But  let  us  not  deceive  ourselves  by
 thinking  that  Goa  is  just  a  small  part
 of  India,  a  foreign  enclave,  and  that
 the  small  problem  of  small  Goa  will
 solve  jtself  automatically,  will  get
 resolved  in  due  course,  and  that  we
 need  not  worry  and  exert  ourselves
 very  much  about  it.  As  matter
 stand,  and  as  I  have  been  able
 to  study  things,  of  course  from  inside
 the  prison,  it  is  very  clear  that  the
 problem  of  Goa  and  the  problem  of
 Kashmir  have  become  inextricably
 bound  up  with  each  other.  With
 regard  to  Kashmir,  we  have  to  con-
 tend  with  Pakistan.  With  regard  to
 Goa,  we  have  to  contend
 with  Portugal.  As  the  logic  of  real
 politics  would  have  it,  as  the  com-
 pulsion  of  real  politics  would  have  it,
 these  two  countries,  Pakistan  and
 Portugal  have  entered  into  an  open
 alliance  almost  so  to  say,  against
 India.  It  would  be  instructive  to
 trace  the  course  of  events  which  led
 to  the  formation  of  this  alliance.
 Perhaps  it  is  not  known  that  the  pre-
 sent  Prime  Minister  of  Pakistan,  Mr.
 Suhrawardy  went  on  a  sort  of
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 health  tour  or  pleasure  tour  to  Goa
 early  in  1988.  Of  course,  he  was
 then  the  Leader  of  the  Opposition  in
 the  Pakistan  Nationa]  Parliament.
 Some  time  after  that,  Mr.  Suhrawardy
 was  commissioned  by  the  then  Gov-
 ernment  of  Pakisian—it  was  then
 being  led  by  Chaudhury  Mohammed
 Ali  who  was  the  Prime  Minister  of
 Pakistan  at  that  time—although  he
 was  the  Leader  of  the  Opposition,
 to  undertake  a  tour  of  Europe  to
 canvass  support  for  Pakistan  with
 regard  to  the  case  of  Kashmir.  One
 of  the  European  capitals  that  he  visit-
 ed,in  that  connection  was  Lisbon.
 He  held  a  Press  conference  in  Lisbon
 ‘and  we  were  privileged  to  receive
 Portuguese  language  papers  in  the
 Goan  prison,  we  read  what  Mr.
 Guhrawardy  said  at  that  time  with
 regard  to  the  problem  of  Goa.  In
 this  way  things  began  to  proceed.
 Recently,  the  Pakistan  Government
 has  opened  its  embassy  in  Lisbon  and
 has  sent  a  Trade  Commission  to  Goa.
 Very  soon,  it  would  not  be  a  matter
 of  surprise  if  a  Consulate  General
 of  Pakistan  is  opened  there.  It  is
 more  or  less  an  open.  secret  that
 Pakistan  and  Portugal  have  been  sup-
 porting  each  other  on  a  quid-pro-
 quo  basis.

 I  may  refer  you  to  the  Little
 Bandung,  You  know,  early  last  year,
 various  student  organisations  of  Asia
 and  Africa  held  a  meeting  in  Bandung
 and  perhaps  they  wanted  to  revive
 in  some  way  the  Bandung  _  spirit
 amongst  the  youth  of  Asia  and  Africa.

 ‘There,  the  Pakistan  student  body  was
 represented  and  that  body  was  spon-
 sored  by  the  Pakistan  Government.
 When  the  question  of  Goa  was  raised
 there,  it  could  not  be  discussed
 because  the  Pakistan  student  delega-
 tion  which  was  sent  there,  sponsored
 by  the  Pakistan  Government,  opposed
 the  raising  of  that  matter  in  that  con-
 ference.  From  these  indications,
 you  can  easily  draw  your  own  con-
 elusions.  Let  us  not  deceive  our-
 gelves  into  thinking  that  only  Kash-
 mir  is  important  to-day  or  that  only
 8007  quarrel  with  Pakistan  is  import-
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 ant,  and  that  so  far  as  Goa  is  con-
 cerned,  it  is  a  small  matter  and  we
 can  somehow  or  other  keep  it  in  cold
 storage  and  then  see  if  in  God’s  good
 time  we  can  find  a  solution  for  it.

 I  have  often  wondered  why  our
 great  information  and  Broadcasting
 machinery  and  the  Press  missions
 which  are  attached  to  and  which
 work  in  close  collaboration  with  our
 overseas  diplomatic  missions,  have
 failed  to  bring  certain  plain  facts  be-
 fore  world  public  opinion.  You  will
 read  it  in  the  Portuguese  press  and  in
 the  Latin  American  press  Goa  being
 often  referred  to  as  a  Catholic  Chris-
 tian  country.  The  fact  remains  that  out
 of  the  population  of  Goa  of  63  lakhs,
 nearly  44  lakhs  are  Hindus  and  nearly
 l4  lakhs  are  Catholic  Christians.  The
 fact  also  remains  that  of  the  political
 prisoners  now  undergoing  sentences
 in  Goan  prisons,  nearly  one-half  are
 Catholic  Christiang.  There  are  lead.
 ers,  Catholic  Goan  patriots,  Goan
 nationalist  leaders  who,  even  in  their
 families,  do  not  talk  except  in  Portu~
 guese.  Eeven  then,  these  people
 have  come  and  joined  the  movement.
 These  facts  should  be  known  to  our
 Government,  and  to  our  propaganda
 department  and  to  the  Information  and
 Broadcasting  department.  May  I  ask
 the  Government  what  they  have  done
 to  bring  these  facts  before  world
 opinion?  I  know,  because  British  and
 American  papers  were  allowed  to  us
 after  lapse  of  some  time  in  Goan
 prisons,  there  is  a  large  volume  of
 public  opinion  in  Britain  itself  and  in
 America  to  support  the  case  of  India
 with  regard  to  Goa.  What  have  we
 done  to  brief  the  spokesmen  of  these
 sections  of  public  opinion  in  Europe and  America?  I  have  sometimes, while  in  prison  in  Goa,  tried  to  com-
 pare  the  attitude  of  Greece  with
 regard  to  Cyprus.  Mind  you,  Cyprus
 is  600  miles  distant  from  the  Greek
 mainland.  You  know  what  type  of
 movement  is  going  on  there.  And  yet,
 Greece,  a  very  small  power  in  Europe, one  of  the  smallest  powers  in  Europe, has  shaken  the  whole  fabric  of  the
 N.A.T.O.  alliance  because  of  Cyprus. What  have  you  done?  May  I  ask  Shri
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 Krishna  Menon,  who  is  sitting  there,
 why  his  incisive  diplomatic  genius  has
 nat  been  brought  to  bear  upon  the
 solution  of  this  question,—not  even
 upon  the  solution  of  this  question—I
 do  not  ask  that  much  even—why  he
 has  not  brought  to  bear  the  weight  of
 his  influence  at  least  in  bringing  this
 question  before  the  forum  of  public
 opinion?  He  knows  British  public
 opinion.  Nobody  in  this  country  is
 more  closely  and  more  intimately
 acquainted  with  the  trends  of  public
 opinion  in  Britain  than  he  is.  Our
 Goan  compatriots  are  looking  on  with
 a  feeling  of  helplessness.  Even  with
 regard  to  black  Africa,  you  find  a
 Father  Trevor  Huddleston  or  a  Father
 Michael  Scott  standing  up  before  the
 world  forums  and  arguing  their  case.
 Can  we  not  appeal  to  the  world  con-
 science,  that  here  is  a  case  of  six  lakhs
 of  unarmed  people  being  crushed
 under  the  jankboots  of  feudal  imperia-
 lism?  J]  have  had  the  privilege  of
 describing  some  of  the  conditions
 inside  Goa.  My  only  regret  is  that  the
 time  at  my  disposal  did  not  permit  me
 to  describe  everything  that  I  saw.  The
 Prime  Minister  was  very  correct  in
 saying  that  the  sufferings  undergone
 by  the  Indian  nationals  are  much  less
 and  much  lighter  compared  to  what
 the  Goan  political  prisoners  have
 suffered  and  are  suffering.  So,  what
 is  the  use,  I  ask,  simply  reiterating
 that  our  stand  with  regard  to  Goa
 remains  unchanged,  that  there  has
 been  no  modification  or  change.  Can
 we  not  do  something  about  it?  Can
 we  not  do  something  to  bring  this
 whele  case  before  world  public
 opinion?  There  is,  I  believe,  an
 ample  fund  of  goodwill  for  India  and
 for  India’s  case  with  regard  to  Goa  in
 the  world  today  which  can  be  utilised
 Provided  we  can  place  our  case  intel-
 ligently,  with  cogent  facts  and  figures
 before  world  public  opinion.  As  far
 as  I  know,  up  till  now  only  two  pam-
 phiets  have  been  published  under
 semi-official  sponsorship,  one  by
 Dr.  Gaitonde  and  another  by  Shri  A.
 D.  Mani.  There  was  also  one  article
 by  Shrimati  Vijayalakshmi  Pandit  in
 the  American  “Foreign  Affairs”  to
 which  Dr.  Salazar  wrote  a  rejoinder,
 and  there  the  matter  has  ended.  What
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 does  our  delegation  in  the  United
 Nations  do?  Why  were  they  not
 briefed  to  canvass  support  at  least  so
 far  as  this  matter  is  concerned,  and
 to  bring  it  before  world  public
 opinion?  Is  it  so  small  a  matter  that
 we  can  sleep  over  it?  That  is  all  that
 I  want  to  say  today.

 As  I  have  already  said,  I  do  not
 charge  the  Government  with  having
 failed  to  take  police  or  military  action.
 Every  question  in  this  world  is  not
 going  to  be  solved  by  military  and
 police  action,  but  there  are  ways  and
 ways  of  doing  things.  Unfortunately,
 I  am  not  able  to  share  the  high
 opinion  of  our  friend  Shri  Raghu-
 ramaiah  that  because  our  position  in
 the  United  Nations  is  a  very  impor-
 tant  one,  we  can  do  nothing  about
 problems  like  Goa.  I  think  and  I
 believe  that,  whether  our  position  is.
 an  important  one  or  an  unimportant
 one,  there  are  more  than  one  ways  of
 doing  things  and  getting  tangible:
 results  therefrom.  We  have  neglect-
 ed  those  avenues.  We  have,  of  course,
 imposed  certain  economic  restrictions.
 against  Goa,  against  the  Portuguese-
 territories,  but  take  it  from  me~I
 know  the  interna]  conditions—those
 economic  restrictions  have  not  affected
 their  economy  in  any  way,  except  in
 so  far  as  the  restrictions  on  monetary
 remittances  from  India  to  Goa  are  con-
 cerned,  because  many  Goans  live  here
 and  about  30  to  40  thousand  families.
 in  Goa  are  dependent  on  this  income.
 We  have  succeeded  so  far  in  making
 those  poor  people  who  are  dependent.
 on  money  sent  from  India,  suffer,  but
 so  far  as  the  over-all  supply  position
 of  the  Portuguese  Government  is  con-
 cerned,  so  far  as  the  over-all  supply
 position  of  the  Goan  economy  is  con-
 cerned,  we  have  not  been  able  to  do.
 anything  because  they  have  an  open
 sea  line.  There  is  Aden  nearby.  They
 get  everything  made  in  India  from.
 Aden  which  is  a  free  port,  and  Goa
 is  almost  a  free  port,  you  get  things:
 cheaper  there.  So,  let  us  not  delude
 ourselves  that  with  the  idea  that  we
 have  done  all  that  we  could,  or  that  it
 js  a  small  matter,  and  therefore  it  is
 beneath  our  prestige  or  dignity  to-
 raise  this  question  every  now  and  then:
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 before  world  forums,  that  we  will
 solve  it  in  due  course,  that  as  the
 French  have  gone  and  the  Portuguese
 will  also  go,  so  let  us  sleep  over  it.
 I  appeal  to  this  House  that  we  should
 not  forget  that  some  300  _  political
 prisoners  are  undergoing  savage
 sentences  on  the  basis  of  the  assur-
 ances  that  we  held  out  from  the  floor
 of  this  House.  The  Leader  of  the
 House  himself  gave  those  assurances
 when  he  said  that  the  struggle  for
 freedom  for  Goa  was  primarily  a  con-
 cern  of  the  Goan  patriots,  of  Goan
 citizens  and  that  we  shall  stand  by
 them  in  that  struggle.  The  Goan
 patriots  took  it  up  as  a  challenge.  They
 marched  out  in  the  streets  with  the
 tri-colour  flag  in  hand,  with  the  Indian
 National  Flag  in  hand  demanding  the
 independence  of  Goa.  Those  people
 have  been  put  in  prison.  Twenty-two
 yourngmen,  who  were  your  own
 citizens,  your  own  nationals,  were  shot.
 Their  corpses  were  not  allowed  to  be
 brought  back.  Petrol  was  poured
 down  over  those  corpses  and  they
 were  burnt.  Are  we  simply  to  sit
 silent  over  all  this  and  say  that  we
 have  not  forgotten  Goa?  That  is  all
 that  I  want  to  ask  today.

 I  again  appeal  to  the  conscience  of
 this  Hiouse,  and  to  the  moral  consci-
 ence  of  the  country.  The  Goan  people
 have  done  their  duty  by  India.  I
 appeal  to  this  House  and  I  appeal  to
 the  people  of  India:  let  us  do  our  duty
 by  our  Goan  brothers  and  sisters.

 Dr.  Suresh  Chandra  (Aurangabad):
 My  hon.  friend  Shri  T.  K.  Chaudhury
 has  dealt  at  length  with  the  Goa
 question,  and  I  have  no  doubt  that
 the  whole  House  has  full  sympathy
 with  what  he  has  said,  but  there  is  one
 thing  which  he  has  mentioned  in  his
 speech  regarding  the  work  done  by
 our  U.N.  delegation  regarding  Goa.
 With  all  respect  to  my  friend,  I  do
 not  think  that  what  he  has  said,
 namely  tnat  our  delegation  at  the
 United  Nations  did  not  canvass  sup-
 port  for  the  question  of  Goa,  is  cor-
 rect.

 First  of  all,  I  feel  that  it  is  not  the
 ‘duty  or  the  function  of  the  delegation
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 to  canvass  support  on  such  an  issue,
 but  when  such  an  issue  did  come  up
 we  all  know  that  our  representatives
 did  all  that  they  could.

 As  far  as  publicity  regarding  Goa
 is  concerned  whether  in  the  United
 Nations  or  outside  or  through  our
 representatives  in  other  countries,  I
 entirely  agree  that  there  has  been
 dearth  of  publicity  with  regard  to  our
 viewpoint,  and  it  has  also  been  point-
 ed  out  earlier  by  other  friends  that
 our  viewpoints,  whcther  they  were
 on  Goa  or  on  Kashmir,  have  not  been
 properly  put  across  to  the  other  coun-
 tries,  they  have  not  been  properly
 understood  by  the  peoples  of  other
 countricsS—~not  at  the  United  Nations.
 So  far  as  our  publicity  in  foreign
 countries  through  our  missions  is  con-
 cerned,  J  entirely  agree  with  my
 friend  Shri  T.  K.  Chaudhury,  because
 those  of  us  who  have  hid  the  oppor-
 tunity  of  travelling  in  foreign  coun-
 tries,  or  have  had  the  opportunity  of
 mecting  people  coming  from  other
 countries—journalists  and  others  who
 travel  a  lot  and  who  have  an  opportu-
 aity  of  studying  things—tind  that
 there  is  a  complete  misunderstanding
 or  lack  of  understanding  about  our
 viewpoints  on  such  issucs  as  Goa  and
 Kashmir,  and  therefore  [  would  sug-
 gest  that  there  is  definitely  a  great
 deal  to  be  done  in  this  regard.  Our
 viewpoint  has  to  be  put  across  not
 only  at  the  United  Nations  where,  of
 course,  it  has  been  done  by  our
 representatives  so  ably,  and  every  one
 Knows  about  it,  but  something  morc
 should  be  done  by  way  of  sendiry
 juurnalists,  delegations  or  parliament-
 Srians,  or  by  adopting  any.  other
 means  to  put  this  across.

 it  has  also  been  said,  and  I  think
 quite  rightly,  that  one  of  the  reasons
 why  we  huve  failed  in  putting  across
 our  point  of  view  through  our  mis-
 sions  with  regard  to  Kashmir  and
 Goa  is  our  social  tradition,  the  Hindu
 social  tradition  if  I  may  say  so  with
 all  respect.  I  refer  to  our  narrow
 social  traditions  and  our  habit  of  not
 associating  ourselves  with  people  in
 other  countries.  That  has  been  one
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 vf  the  complaints  which  many  of  us
 have  received.

 Shri  Nand  Lal  Sharma  (Sikar):  I
 object  to  the  use  of  the  word
 ‘narrow’  for  Hindu  soctal  traditions

 Mr.  Deputy-Speaker:  If  that  be  his
 opinion,  how  can  I  help  it?  There  is
 freedom  of  speech  here,  and  every-
 body  can  express  his  opinion.  The
 hon.  Member,  when  he  gets  his
 opportunity,  may  contradict  it.

 Dr.  Suresh  Chandra:  I  do  not  wish
 to  offend  the  Hindu  religion  which  is
 also  my  religion.  But  what  I  woutd
 nike  to  point  out  is  that  there  are
 certain  aspects  of  our  religion  which
 ure  certuinly  narrow  and  which  have
 been  recognised  as  such,  and  I  was
 only  trying  to  point  out  the  narrow-
 ness  of  those  aspects.

 Shri  Nand  Lal  Sharma:  I  am
 certain  that  the  hon,  Member  has  not
 t--ted  enough  of  the  religion.

 Dr.  Suresh  Chandra:  I  do  not  wish
 i@  enter  into  this  controversy  over
 reLgion.  But  what  l  would  like  ta
 ‘ay  is  that  this  matter  has  been  dealt
 with  in  our  press  and  also  outside.
 The  foreign  press  has  also  Jealt  with
 this  question  fairly  at  Jength,  and
 some  of  the  foreign  journalti:cts  who
 have  come  to  our  country  have  als?
 tcferred  to  this  matter.  When  we
 discuysed  this  question  with  them
 and  we  asked  them  why  our  view-
 nott  had  not  been  tmmdersiood,  they
 teld  us  that  it  was  because  of  our
 Aurrow  outlook,  the  narrow  outlook
 «f  the  Hindus,  owing  to  which  there
 was  the  difficulty  of  our  associating
 ourselves  freely  ‘with  the  foreigners.
 Jt  is  a  recognised  fact  that  long  ago,
 the  orthodox  Hindus  did  not  allow
 their  people  to  go  outside  India,  and
 if  any  persons  who  had  gone  outride
 India  returned  to  India  later
 on,  they  were  considered  85
 Polluted,  and  so  on.  This  is  one  of
 the  reasons  why  our  viewpoint  has
 rot  been  understood  properly.  That
 is  why  I  say  that  something  must  be
 clone  as  far  as  our  publicitv  outside
 india  is  concerned.
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 There  is  a  charge  made  by  the
 Opposition  Members  that  we  pay
 more  attention  to  the  far-off  countrics
 tather  than  nearer  home,  that  is,  that
 we  Pay  more  attention  to  interna-
 tional  affairs  rather  to  afairs  nearer
 home.  I  feel  that  that  is  inevitable
 in  a  way,  as  has  been  repeatedly
 pointed  “out  by  our  Prime  Minister,
 on  account  of  our  concern  for  world
 peace  and  co-operation,  on  account  of
 the  most  basic  principle  of  our  foreign
 pohey,  namely  ‘that  we  have  to  be
 the  champions  of  anti-colonialism,
 that  we  have  to  be  the  champions  of
 anti-racialism,  and  that  we  have  to
 try  and  establish  peace  and  =  co-
 opermtion  in  the  world.  If  we  go
 away  from  this,  then  naturally  it  is
 not  possible  for  us  to  carry  on  the
 work  within  the  country  very  peace-
 fully  and  improve  the  condition  of
 our  people.

 So,  it  is  a  wrong  charge  to  say
 that  we  are  thinking  too  much  of
 foreign  countries,  that  we  are  think-
 ing  of  Korea,  we  are  sending  our
 missions  to  Korea,  or  that  we  are
 trying  to  solve  the  problems  in  Korea,
 Indo-China,  Egypt  or  the  Suez  or
 Hungary.

 While  referring  to  Hungary,  one  of
 my  friends  here  mentioned  that  he
 did  not  want  Russian  troops  to  with-
 draw  from  fungary  because  that
 would  result  in  the  withdrawal  of
 Russian  troops  from  all  over  the  world,
 from  Asia  and  from  elsewhere.  In
 the  same  breath,  my  hon.  friend,  who
 belongs  to  the  same  party  as  mine
 sasd  that  America  was  our  enemy.  I
 was  very  sorry  to  hear  him  say  that.
 He  further  went  on  to  say  that  there
 should  be  a  federal  union,  and  in  the
 same  breath  he  added  that  we  should
 have  a  military  alliance.  And  he
 made  a_  very  fine  nuance  between
 military  alliance  and  military  align-
 ment.  I  really  do  not  understand
 how  a  Member  of  the  calibre  of
 Shri  Brajeshwar  Prasad,  who  has
 made  a  deep  study  of  foreign  affairs,
 could  make  such  an  unfair  statement,
 because  the  whole  basis  of  our
 foreign  policy,  as  has  been  repeatedly
 pointed  out  by  our  Prime  Minister,
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 is  against  pacts,  military  alliances  and
 military  alignments;  on  the  other
 hand,  our  policy  is  to  seek  co-
 operation  and  friendship  from  every
 country  in  the  world.  So,  I  fail  to
 appreciate  his  argument  that  we
 should  have  a  military  alliance  with
 China  or  Russia  or  any  other  country
 because  we  have  some  imaginary  fear
 from  Pakistan.

 As  our  Prime  Minister  has  pointed
 out  time  and  again,  we  should  not
 have  any  fear  at  all.  Neither  in  home
 affairs  nor  in  international  affairs
 need  we  have  any  fear.  That  is  the
 one  lesson  which  has  been  taught  to
 us  by  our  leader,  by  the  Father  of
 the  Nation,  Mahatma  Gandhi.  So,
 though  there  is  some  kind  of  danger,
 and  there  is  also  the  cry  of  jehad
 and  war  in  the  neighbouring  coun-
 try,  yet  we  need  have  no  fear.  We
 should  be  prepared,  and  we  are,  I
 think,  militarily  and  otherwise,
 Prepared  to  meet  any  challenge  from
 any  country.

 Therefore,  I  feel  that  the  policy
 which  has  been  pursued  by  our  Prime
 Minister  is  a  policy  which  is  admir-
 able  not  only  for  us  but  which  is  also
 admired  by  other  countries  and
 followed  also  by  other  countries.  I
 fee]  that  the  foreign  policy  which  is
 now  being  pursued  is  the  ideal  policy
 which  is  suited  to  the  conditions  of
 our  country.

 It  was  stated  by  Shri  M.  S.  Guru-
 padaswamy  and  one  or  two  other
 hon.  Members  previously  that  foreign
 policy  is  not  a  party  policy  but  a
 national~  policy.  Shri  M.  S.  Guru-
 padaswamy  himself  has  stated  that  it
 is  a  national  policy,  and  it  being  so,
 he  has  urged  that  the  Opposition
 Parties  also  should  be  consulted  in
 the  framing  of  this  policy.  I  do  not
 know  how  far  हैं  can  agree  with  him
 on  the  question  of  consultation  with
 she  Opposition  on  a  matter  like  this.
 It  is  for  the  Prime  Minister  to  frame
 this  policy,  whether  it  be  the  Prime
 Minister  of  this  Government  or  any
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 other,  whether  it  be  our  Prime
 Minister  or  a  Prime  Minister
 from  the  Opposition,  if  ever  that
 opportunity  comes.  It  is  for  the
 Prime  Minister  to  decide  the  foreign
 policy.  As  far  as  consultation  is  con-
 cerned,  I  think  it  is  being  done
 already.  I  think  my  hon.  friend  is
 not  unaware  of  the  foreign  affairs
 consultative  committee  which  the
 Prime  Minister  had  set  up  on  his  own
 and  also  on  the  suggestion  of  the
 Opposition  leaders.  That  committee
 has  functioned  properly.

 My  hon.  friend  has  also  suggested
 that  there  should  be  a  permanent  sta-
 tutory  committee  in  regard  to  the
 appointment  of  ambassadors  and
 others.  I  feel  that  there  is  some
 Treason  to  accept  this  suggestion.  [I
 think  it  would  be  a  good  thing  if  we
 have  some  kind  of  a  committee  which
 could  review  foreign  affairs,  and  also
 be  of  some  help  to  the  Prime  Minister
 in  the  appointment  of  ambassadors.

 My  hon.  friend  has  attacked  the
 Present  mode  of  appointment  of
 ambassadors.  He  has  urged  that  there
 is  need  for  more  appointments  from
 outside  the  services.  I  also  feel  that
 it  is  not  the  absolute  monopoly  of
 wisdom  and  intelligence  of  our  ser-
 vices  to  represent  our  country  out-
 side,  though  I  do  agree  that  we  should
 really  be  proud  of  some  of  our  men
 in  the  services  who  have  very  ably
 represented  our  country  abroad.  At
 the  same  time,  I  feel  that  the  services
 of  persons  who  are  not  officials  but
 who  at  the  same  time  are  eminent  in
 public  life  should  also  be  utilised  for
 this  purpose.

 With  regard  to  our  relations  with
 the  Commonwealth,  the  Prime  Minis-
 ter  has  said  today  that  there  is  reason
 for  us  to  review  them  and  he  also  has
 said  that  he  feels  that  it  is  good  for
 us  to  continue  these  relations  with
 the  Commonwealth.  At  the  same  time,
 he  mentioned  new  countries—very
 great  countries—of  Africa  and  Asis
 which  are  becoming  members  of  the
 Commonwealth.  ‘Ghana,  former  Gold
 Coast,  is  now  a  member.  We  hope
 that  Malaya,  Nigeria  and  some  other
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 countries  also  will  become  part  of  the
 Commonwealth.  When  these  coun-
 tries  become  part  of  the  Common-
 wealth,  naturally  it  will  be  a  very
 good  thing  for  India  to  be  there,  and
 I  am  sure  that  our  relations  with  the
 Commonwealth  will  also  improve.

 I  certainly  agree  that  there  have
 been  stresses  and  strains  in  our  rela-
 tions  with  the  Commonwealth,  espe-
 cially  Britain.  I  feel  the  time  has
 come  when  we  should  review  and
 seriously  think  what  we  should  do
 in  regard  to  this.  We  admit  that  we
 should  be  in  the  Commonwealth,  but
 something  should  be  done,  because
 there  is  a  strong  public  opinion  in  this
 country  after  what  has  happened  on
 the  question  of  Suez  and  the  debate
 on  Kashmir  in  the  United  Nations.
 When  India,  which  had  been’  under
 British  rule  for  two  centuries,  achiev-
 ed  its  independence  by  peaceful  means
 and  established  the  friendliest  of  rela-
 tions  with  Great  Britain,  we  expected
 that  Great  Britain  would  also  recipro-
 cate  these  feelings  of  friendliness.  But
 unfortunately  during  those  discussions
 and  on  certain  other  occasions—in  the
 United  Nations  and  elsewhere—we
 have  seen  that  Britain  has  failed  in
 her  duty  to  India  to  show  friendliness.
 Therefore,  there  has  been  great  justi-
 fiable  resentment  against  Great
 Britain.

 So  I  would  urge  the  Prime  Minister
 to  review  and  reconsider  our  ties  with
 the  Commonwealth  and  with  Britain
 so  that  we  may  not  be  left  in  the
 lurch  at  a  time  when  we  think  that
 because  of  our  relationship  and  our
 connection  with  the  Commonwealth,
 we  can  count  on  Great  Britain.

 I  fee]  that  we  should  pay  8  great
 tribute  to  our  Prime  Minister  for
 having  pursued  the  foreign  policy  of
 this  country  in  a  most  admirable
 manner.  At  the  same  time,  on  behalf
 of  this  House,  I  feel  that  we  should
 also  pay  a  very  high  tribute  to  Shri
 Krishna  Menon  who  had  very  ably
 led  our  delegation  and  who  had  in
 the  most  able  manner  presented  our
 case  on  Kashmir  and  other  issues  in
 the  United  Nations.  In  spite  of
 jealousies  raised  by  some  interested
 People  and  interested  countries,  we
 625  L.S.D.—
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 are  proud  of  our  Prime  Minister,  and
 we  are  proud  of  our  Krishna  Menon,
 whose  activities  were  observed  and
 whose  speeches  were  listened  to
 and  whose  speeches  were  listened  to
 fore,  I  am  sure  that  the  House  will
 join  me  in  this.

 Th.  Lakshman  Singh  Charak:  Mr.
 Deputy-Speaker,  Sir,  we  are  today  dis-
 cussing  at  the  fag-end  of  the  first  Par-
 liament,  the  foreign  policy  of  our
 Government.  We  are  discussing  not
 only  the  foreign  policy  of  the  last  few
 months  when  we  had  a  debate  in  this
 House  but  the  forcign  policy  that  has
 been  pursued  by  our  country  ever  since
 independence.

 The  foreign  policy  of  our  Govern-
 ment  is  based  on  the  first  resolution
 of  the  All  India  Congress  Committee
 passed  in  192),  in  which  it  was  pro-
 claimed  that  the  foreign  policy  follow-
 ed  by  Britain  did  not  in  any  way
 represent  the  interests  of  the  Indian
 people  and  India,  and  apprised  the
 neighbouring  countries  that  they
 should  have  nothing  te  fear  from  India.
 As‘soon  as  India  became  independent,
 Shri  Jawaharlal  Nehru,  our  Prime
 Minister,  made  it  clear  that  independ-
 ent  India  would  continue  to  follow  the
 great  moral  principles  enunciated  by
 Gandhij:.  That  policy  further  put  into
 action  meant  the  peaceful  policy  of
 non-alignment  with  any  power  bloc.
 In  the  modern  western  ways  of  think-
 ing,  this  policy  sounded  strange  to
 everyone  in  the  western  world.  The
 western  world,  during  the  first  and
 second  world  wars,  had  got  used  to
 alignments  and  pacts  to  such  an
 extent  that  the  isolationist  policy  fol-
 lowed  by  the  United  States  of  America
 had  to  be  abandoned,  and  America
 was  dragged  into  the  first  and  second
 world  wars.

 But  the  architect  of  our  foreign
 policy  thought  of  it  in  a  different  line
 altogether.  He  felt—and  he  feels  even
 now—that  wars  would  not  solve  any
 problems,  but  would  create  fresh
 problems.  Therefore,  wars  have  to  be
 eliminated  and  humanity  has  to  be
 saved  from  destruction,  since  with  pre-
 sent  nuclear  research,  modern  war  has
 been  put  on  entirely  new  bases,  whete
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 one  atom  bomb  can  kill  millions  of
 people.  War,  in  the  present  age,  would
 mean  complete  annihilation  of  the
 human  race.  In  spite  of  the  expe-
 riences  of  the  second  world  war  in
 which  two  atom  bombs  used  by  the
 U.S.A.  completely  destroyed  Hiroshima
 and  Nagasaki  in  Japan,  still  the  west-
 ern  world  could  not  understand  our
 point  of  view.  They  misunderstood  us
 as  visionary  people  with  no  experience,
 forgetting  that  although  India  is  a
 young  nation  as  far  as  freeing  our-
 selves  from  the  British  yoke  is  con-
 cerned,  it  is  a  nation  with  a  great  past.
 where  the  ancient  sages  of  India
 believed  in  peaceful  co-existence.

 The  great  emperor  Ashok  did  not
 send  armies  to  conquer  people,  but
 missionaries  to  preach  love  and  good-
 will.  Our  Prime  Minister  followed  in
 the  footsteps  of  the  great  ancient
 Indians  of  the  past  to  build  up  our
 modern  foreign  policy.  Although  we
 were  misunderstood  in  the  beginning,
 under  our  wise  leadership,  the  politi-
 eal  stature  of  India  has  risen  year  by
 year.  Now  we  have  come  to  a  point
 where  our  views  and  criticism  are  res-
 pected  in  the  comity  of  nations.  But
 the  fact  remains  that  this  is  a  very
 difficult  path.  As  we  have  noticed
 during  the  last  ten  years,  at  times
 even  our  best  friends  have  often  mis-
 understood  us.

 We  are  proud  that  under  our  wise
 leadership,  we  have  been  able  to  con-
 tribute  quite  a  great  deal  for  fostering
 world  peace.  In  the  Korean  war,  for
 the  first  time  in  the  history  of  the
 Indian  army,  our  troops  were  used  for
 peaceful  purposes.  It  was  a  very  diffi-
 cult  task,  and  a  thankless  task  at  that.
 But  I  must  say  that  under  our  wise
 leadership,  our  soldiers  and  officers
 behaved  in  a  very  admirable  manner,
 of  which  we  are  all  proud.  This  fact
 will  always  be  remembered  with  admi-
 ration  in  the  modern  age.

 In  Laos  and  Cambodia,  our  repre-
 sentatives  from  the  civil  side  and  from
 the  army  performed,  and  are  still  per-
 forming,  very  good  work,  about  which
 we  are  happy  indeed.
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 During  1956,  Egypt  took  a  momen-
 tous  decision  in  nationalising  the  Suez
 Cana!  Company,  which  brought  about
 a  major  crisis  in  the  Middle  East.
 Egypt  as  a  sovereign  nation  had  every
 right  to  nationalise  any  business
 within  its  territory  which  she  thought
 to  be  in  her  own  interest.  On  the
 other  side,  this  was,  of  course,  very
 much  resented  in  France  and  Great
 Britain,  who  were  the  chief  share-
 holders  of  the  Suez  Canal-  Company.
 India  took  a  leading  part  in  trying  to
 settle  the  dispute  between  the  users  of
 the  Canal  and  the  Egyptian  Govern-
 ment.

 But  unfortunately  no  ayreed  solution
 could  be  found  to  the  satisfaction  of
 both  the  parties.  The  =  situation
 deteriorated  day  by  day  and  Israel
 started  a  small-scale  war  against
 Egypt  on  some  border  dispute,  which
 was  followed  after  a  few  weeks  by  an
 attack  by  Great  Britain  and  France
 after  an  ultimatum  of  24  hours.  This
 naked  aggression  by  two  powerful
 European  countries  on  a  smal}  country
 like  Egypt  shook  the  conscience  of  the
 whole  world.  There  were  protests
 even  in  Britain  and  there  was  resent-
 ment  among  all  the  parties  there.  A
 resolution  was  moved  by  Cuba,  India
 and  U.S.A.  in  the  Security  Council
 calling  upon  Great  Britain  and  France
 to  desist  from  further  aggression.  India
 and  U.S.A.  took  a  prominent  part  in  it.
 Our  representative  Shri  Krishna
 Menon  spared  no  time  and  energy  in
 helping  to  stop  further  war,  which
 might  have  developed  into  a  world
 conflict,  but  unfortunately  the  British
 diehards  felt  that  India  had  overdone
 her  part  in  the  U.N.O.  against  Britain
 and  in  the  Conservative  papers  it  was
 clearly  stated  that  India  should  be
 taught  a  lesson.  No  one  in  India  took
 this  matter  seriously  because  everyone
 had  faith  in  the  British  goodwill
 towards  India.  For  after  all  India  had
 no  personal  ‘axe  to  grind,  but  only
 wanted  to  help  in  the  cause  of  peace.
 It  was  even  suggested  by  many  Con-
 servatives  in  Great  Britain  that  in  the
 Kashmir  matter,  Britain  should  sup-
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 port  Pakistan  against  India.  To  the
 surprise  of  everyone  in  India,  Pakistan
 politicians  once  against  started  the
 propaganda  of  hatred  against  us.  The
 ery  of  ‘Jehad’  was  raised  once  again
 and  an  application  was  made  to  the
 Security  Council  by  Pakistan  stating
 that  India  was  finally  going  to  close
 the  Kashmir  issue,  because  the  Jammu
 and  Kashmir  Constituent  Assembly
 was  finalizing  its  constitution.  Sir
 Feroze  Khan  Noon,  the  Foreign  Min-
 ister  of  Pakistan  was  chosen  to  repre-
 sent  this  view  in  the  Security  Council.
 Following  in  the  foot-steps  of  the
 former  Foreign  Minister,  Sir  Zafrullah
 Khan,  Sir  Firoze  made  all  sorts  of
 allegations  possible  against  India.  It
 did  not  surprise  the  students  of  history
 in  India,  when  Sir  Feroze  Khan  spoke
 in  those  terms,  for  it  was  he  who  used
 to  condemn  in  season  and  out  of  sea-
 son  the  stalwarts  of  the  Indian  inde-
 pendence  movement  in  the  British
 period.  With  the  help  of  the  col-
 leagues  of  the  Baghdad  Pact,  Sir
 Feroze  was  able  to  get  a  resolution
 passed  very  hurriedly  in  the  Security
 Council,  as  if  something  extraordinary
 was  going  to  happen  in  the  State  of
 Jammu  and  Kashmir.

 Our  Prime  Minister  had  always  been
 saying  that  the  formation  of  power
 blocs  and  the  signing  of  pacts  does  not
 improve  the  situation,  as  far  as  war
 is  concerned,  but  rather  creates  cold
 war.  But  as  I  Ihave  said  before,  this
 was  not  paid  much  heed  to  and  the
 U.S.A.  promised  to  give  military  aid
 to  Pakistan.  Our  country  has  been
 getting  economic  aid  from  the  U.S.A.,
 for  which  we  are  no  doubt  grateful,
 but  with  the  military  aid  that  was
 being  given  to  Pakistan  the  balance  of
 power  has  much  changed.  We  do  not
 want  to  divert  most  of  our  money  like
 our  neighbour,  Pakistan,  towards
 armaments.  We  wanted  that  money  to
 be  spent  in  the  building  of  dams  and
 community  projects,  and  to  raise  the
 standard  of  living  of  the  average  per-
 son  in  India.  As  I  said  the  balance  of
 power  has  been  upset  and  we  are  in
 &  quandary  as  to  how  to  meet  the
 Situation,  in  order  that  we  may  defend
 our  frontiers  very  Well.  Although
 Military  aid  was  given  to  Pakistan,  we
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 were  given  an  assurance  by  the  Pre-
 sident  of  the  U.S.A.  that  they  would
 not  be  used  against  India.  We  accept
 that  with  all  due  respect  to  the  great
 President  of  the  U.S.A.,  but  immediate-
 ly  contradictory  statements  were  being
 made,  and  are  even  now  being  made
 by  the  Pakistan  politicians  that  they
 have  joined  the  Baghdad  Pact  and
 other  Pacts  to  safeguard  themselves
 from  the  neighbouring  country,  i.e.,
 India.  What  our  Prime  Minister  has
 been  often  saying,  i.e.,  that  the  pacts
 do  not  improve  the  world  situation  but
 creates  cold  war,  has  come  very  true.

 When  the  resolution  on  Kashmir  was
 being  implemented  in  the  Security
 Council,  Sir  Feroze  with  the  help  of
 his  friends  of  the  Baghdad  Pact,  made
 the  Members  of  the  Security  Council
 beticve  that  something  extraordinary
 was  going  to  happen  in  the  State  of
 Jammu  and  Kashmir.  We  in  Jammu
 and  Kashmir  have  now  a  feeling  that
 with  the  American  aid,  Pakistan  wants

 ‘to  take  over  Kashmir  and  many  a  time
 it  has  been  confirmed  by  the  irres-
 ponsible  speeches  made  by  Pakistan
 politicians.  India  registered  a  case  in
 the  Sccurity  Council  in  1948,  for  the
 act  of  aggression,  Pakistan  has  com-
 mitted  against  the  territory  of  Kashmir
 which  had  in  fact  and  law  acceded  to
 India  in  1947.  The  people  of  Jammu
 and  Kashmir  cannot  be  bartered  for
 one  interest  or  the  other,  but  have
 clearly  through  their  chosen  repre-
 sentatives,  confirmed  the  legal  acces-
 sion  of  Jammu  and  Kashmir  by  the
 Maharaja,  who  had  signed  the  Instru-
 ment  of  Accession  on  the  26th  October,
 1947,  The  Jammu  and  Kashmir  Con-
 stituent  Assembly  on  the  26th  January,
 1957,  dissolved  itself  and  thus  com-
 nleted  her  task  of  framing  a  Constitu-
 tion  declaring  Kashmir  as  an  integral
 part  of  the  Republic  of  India.  Sir
 Feroze  unnecessarily  created  some
 panic  before  the  Security  Council  in
 making  the  Members  believe  that
 something  extraordinary  was  proposed
 to  be  done  on  the  26th  January,  ‘1957.

 I  may  also  mention  here  that  the
 National  Conference  was  returned  in
 Jammu  and  Kashmir  by  an  over-
 whelming  majority  in  the  general  elec-
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 tions  in  95l,  on  the  mandate  of  acces-
 sion  to  India  and  its  chosen  represen-
 tatives  in  the  Constituent  Assembly
 formally  confirmed  the  accession  on  the
 i7th  November,  1956.

 Elections  have  been  ordered  recently
 in  Jammu  and  Kashmir  State  under
 the  new  Constitution  of  the  State  on
 the  basis  of  adult  franchise.  Many  of
 the  representatives  of  the  Nationa!
 Conference,  which  has  been  the  spear-
 head  of  the  liberation  movement  dur-
 ing  the  past  decades,  have  been  rcturn-
 ced  unopposed.  The  polling  for  the  other
 seats  to  the  State  Assembly  will  be
 over  by  the  end  of  this  month.  I  have
 no  doubt  that  the  Conference  nominees
 would  be  returned  with  an  overwhelm-
 ing  majority.

 Anyone  who  has  any  doubt  as  to
 how  the  elections  are  being  held  in
 Kashmir  is  free  to  go  and  see  for  him-
 self  how  impartially  the  clections  are
 being  held.  He  will  also  see  the  prog-
 ress  that  has  been  made  during  the
 past  decade  with  the  aid  generously
 given  by  the  Central  Government  and
 look  at  the  condition  of  our  people  in
 the  so-called  “Azad  Kashmir”  by  way
 of  contrast.  Then  he  would  understand
 the  demand  of  the  people  for  the  hbe-
 ration  of  the  Pak-occupied  part  of
 Jammu  and  Kashmir.  Our  only  plea
 to  the  Government  of  India  is  that
 efforts  should  be  made  through  the
 good  offices  of  the  Security  Council,
 to  liberate  the  area  occupied  by  Pak-
 istan  as  early  as  possible.  The  condi-
 tion  of  our  brethern  there,  economical-
 ly,  politically  and  socially  is  as  bad  as
 that  of  slaves,  and  our  hearts  go  out
 to  them  in  their  sorrow  and  suffering.
 We  are  prepared  for  the  maximum
 sacrifice  required  to  liberate  our  peo-
 ple  in  the  so-called  “Azad  Kashmir
 Area”,  so  that  they  can  also  come  back
 to  our  country  and  live  there  as  free
 citizens  of  India.

 In  the  end,  I  may  mention  that  vile
 propaganda  is  being  carried  on  by
 Pakistan  on  the  “Azad  Kashmir  Radio”
 and  efforts  are  being  made  once  again
 to  create  that  feeling  of  provincialism
 and  communalism  in  Jammu  and
 Kashmir.  I  may  inform  the  House  that
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 in  947  young  yolunteers  of  the
 National  Conference  took  upon  them-
 selves  to  safeguard  the  City  of
 Srinagar  when  the  raiders  were  within
 seven  miles  of  the  city.  They  were  ill
 clad,  ili  fed  and  ill  armed  but  they
 fought  side  by  side  with  the  Indian
 Army  as  soon  as  it  landed  im  Kashmir.

 Now,  we  are  better  organized  every-
 where  and  in  every  respect.  Dogras
 and  Kashmiris  are  united  under  the
 banner  of  the  National  Conference  and
 the  Indian  National  Congress.  These
 old  dogmas  will  not  stir  us  the  least.
 I  might  say  that  if—God  forbid—Pak-
 istan  by  any  chance  makes  the  mis-
 take  of  attacking  Jammu  and  Kashmir,
 we  will  one  and  all  fight  for  every
 inch  of  our  soil  and  safeguard  it.

 One  point  raised  by  Shri  Gurupada-
 swamy  from  the  Opposition  was  about
 the  permit  system  that  exists  in
 Jammu  and  Kashmir.  May  I  take  the
 opportunity  of  mentioning  here  that  it
 was  at  the  express  desire  of  the
 Jammu  and  Kashmir  Government  that
 -he  Ministry  of  Defence  took  upon
 themselves  the  issuing  of  permits  for
 people  going  there  I  agree  with  him
 cent  per  cent.  that  if  everything  is
 normal]  in  Jammu  and  Kashmir  there
 would  not  be  any  need  for  this  permit
 system.  But,  Iet  us  not  forget  that
 the  cease-fire  line  is  there  and  half  of
 our  territory  is  with  Pakistan  and  that
 the  cease-fire  line  is  not  8  natural
 boundary.  It  is  just  an  artificial
 boundary  created  for  a  specific  purpose
 and  for  a  particular  time.  Infiltration
 one  way  or  the  other  is  very  easily
 possible.  We  see  raids  everyday  hap-
 pening  there.  Let  our  friends  here  in
 this  House  and  outside  understand  that
 as  soon  as  normalcy  is  restored,  at  the
 earliest  opportunity,  the  Jammu  and
 Kashmir  Government  will  cancel  this
 permit  system.  They  would  not  like
 to  keep  this  permit  system  when  it  is
 not  required.  After  all,  how  ‘can  the
 Jammu  and  Kashmir  Government
 check  people  going  there?  Even  last
 summer  we  had  more  than  60,000
 visitors  there.  We  do  not  stop  anyone
 from  going  there.  But  the  permit  sys-
 tem  is  the  only  ‘system  by  which  we
 can  know  who  can  be  allowed  and  who
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 ought  not  to  be  allowed.  It  might  have
 been  a  misfortune  that  the  Secretary
 of  the  P.S.P.  might  have  had  a  delay
 of  one  or  two  days  in  getting  this
 permit.  But,  I  can  assure  the  House
 that  it  must  have  been  a  mistake  or
 oversight.  Otherwise,  I  do  not  think
 anybody  would  like  to  stand  in  the
 way.  (Interruption).  If  the  bona  fides
 are  correct,  I  do  not  see  any  reason
 why  anybody  should  object  to  anyone
 going  to  Jammu  and  Kashmir.

 Shri  U.  M.  Trivedi  (Chittor):  Mr.
 Chairman,  the  first  thing  that  should
 strike  all  of  us  is  this  that  when  all
 is  said  and  done  we  must  not  forget
 the  day  when  our  prestige  was  at
 stake  in  the  U.  N.  Security  Council.
 On  that  fateful  day  the  bankruptcy
 of  our  international  policy  became
 patent  to  the  world  when  they  passed
 the  Pakistan  resolution  against  us
 by  0  votes  to  zero.  It  is  with  that
 background  we  must  judge  where  we
 stand  before  the  world  to  day.  It  is
 quite  true  that  we  do  not  want
 to  enter  into  a  war;  it  is
 quite  true  that  we  do  not  want  to
 take  any  police  action.  But,  there
 are  smaller  States  from  which  we
 have  to  learn  many  things.  We  have
 had  the  example  of  Greece  cited  by
 my  friend  Shri  T.  K.  Chaudhuri.
 We  have  the  example  of  Egypt
 kicking  out  the  British,  a  very
 powerful  nation.  We  have  the
 cxample  of  Iran  kicking  out  the
 Anglo-Iranian  Oil  Company.

 The  Parliamentary  Secretary  to
 the  Ministry  of  External  Affairs
 (Shri  Sadath  Ali  Khan):  What  about
 tndia  kicking  out  the  British?

 Shri  U,  M.  Trivedi:  Let  Shri  Sadath
 Ali  Khan  know  that  we  did  not  kick
 the  British.  We  wanted  to  keep  them
 and  kept  Lord  Mountbatten  until
 June  1948.  India  got  freedom  not
 because  we  kicked  the  British  out  but
 because  they  wanted  to  go  and  they
 went.  Do  not  take  too  much  pride
 in  it.

 Somehow  or  other  we  see  in  this
 world  there  are  people  who  know
 how  to  tell  lies  and  tell  them  very well  and  succeed.  Even  when  the
 truth  is  on  our  side,  we  have  miser-
 ably  failed  to  place  the  truth  before
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 the  world.  Pakistan  which  has  un-
 abashedly  practised  genocide  in  Pakis-
 tan  against  the  Hindus  was  the
 first  to  sponsor  the  resolution  on
 genocide  in  the  United  Nations.  To-
 day  Sir  Feroze  Khan  Noon  comes
 out  with  a  statement  that  we  practise
 genocide  in  the  Naga  Hills.  We  have
 not  got  the  courage  to  expose  these
 people  who  have  carried  on  genocide
 at  all  places.  Even  in  Azad  Kashmir
 they  have  not  hesitated  to  do  it  and
 they  are  not  hesitating  to  do  it  in
 East  Bengal  which  is  under  them  and
 even  in  Pakistan  where  few  Hindus
 are  still  left.  We  make  no  exposure
 of  these  men.  We  try  to  fight  a
 very  defensive  game.  Even  an  ordi-
 nary  lawyer  knows  that  possession
 is  nine-tenths  of  law.  Notwithstand-
 ing  that  position,  we  went  to  file  a
 suit  for  a  declaration  that  we  had
 some  right.  Instead  of  the  court
 before  which  we  went.  declaring
 that  we  had  some  right,  it  found  that
 we  had  done  something  wrong.  (In-
 terruption).  You  do  not  know
 history.  The  difficulty  is  this.  If  we
 are  going  to  close  our  eyes  and  do
 not  appreciate  facts  we  can  talk  any-
 thing  like  that.  But,  we  have  still
 to  remember  that  we  did  go  to  the
 United  Nations  Security  Council.
 And,  the  result  was  that  the  aggres-
 sion  by  Pakistan  which  we  wanted
 to  be  declared  was  not  declared  and
 has  not  been  done  so  far.  On  the
 contrary,  we  have  been  faced  with
 the  issue,  ‘What  about  the  plebiscite
 which  you  promised?’  Things  have
 been  so  shaped  that  though  we  had
 the  right  we  have  been  put  in  the
 wrong.  There  must  be  a  limit  to  our
 patience,  to  tolerate  such  things.

 Shri  B.  S.  Murthy  (Eluru):  Yes.

 Shri  U.  M.  Trivedi:  We  must  tell
 them  that  this  is  no  business  of  theirs,
 plebiscite  or  no  plebiscite.  What
 kind  of  plebiscite  is  wanted?  Did
 the  whole  of  India  have  a  plebscite
 whether  Pakistan  should  remain  with
 India  or  not?  We  never  held  such  #
 plebiscite.  We  allowed  Pakistan  to
 g0;  we  allowed  our  country  to  be
 divided.  We  were  not  allowed  to
 take  a  plebiscite  in  Karachi  where
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 (Shri  U.  M.  Trivedi}
 more  than  60  per  cent  were  Hindus
 All  that  is  past  history.  We  should
 do  away  with  the  question  of  plebis-
 cite  once  and  for  all.  Let  us  say  so.
 Accession  is  there;  historically,  (Shri
 B.  Ss.  Murthy:  Constitutionally)
 constitutionally  and  otherwise
 Kashmir  is  part  of  India.  Is  it  the
 people  living  in  Azad  Kashmir  which
 has  been  invaded  by  them  who  are
 to  decide?  Are  not  the  people  living
 in  Kashmir  on  this  side  going  to
 express  their  opinion?  They  have
 decided  it.  They  have  freely  decid-
 ed  to  unite  with  India.  They  8706
 the  people  for  whom  we  have  spent
 large  sums  of  money,  crores  and
 crores  of  rupees.  Once  they  have
 decided,  are  we  going  to  have  a
 plebiscite?  We  must  tell  the  world
 as  loudly  as  we  can  that  there  is  no
 question  of  plebiscite  now.

 It  is  really  our  weak  policy  thet
 has  unnecessarily  driven  our  friends
 like  the  United  States  and  the  United
 Kingdom  to  the  other  extreme.  i
 do  not  know  whether  there  are  any
 friends  with  us—in  the  United  States
 or  in  the  United  Kingdom.  Therc
 are  some;  but  it  is  our  policy  whici
 has  been  responsible  for  not  creat-
 ing  the  atmosphere  favourable  to  us.
 Do  we  lack  in  lawyers  who  put  our
 cases  properly?  Is  that  the  draw-
 back  from  which  we  are  suffering:
 It  is  up  to  us  to  say  that  we  are  in
 the  right.  We  are  in  the  right;  and
 if  a  truthful  case  cannot  be  presen-
 ted  by  us  forcefully,  God  help  us  if
 we  had  a  weak  case.

 Shri  B.  8.  Murthy:  It  is  not  enough
 to  be  in  the  right  but  we  conviace
 others.

 Shri  U.  M.  Trivedi:  That  is  what  i
 want  to  say.

 Here,  there  is  the  question  of  Gua
 Our  Prime  Minister  says  he  is  opti-
 mistic  about  it;  that  within  a  short
 time—he  would  take  some  Members
 of  the  Opposition  also  into  confiden-
 ce  and  consult  them  and  tell  them
 what  he  will  do—something  will  be
 done.  That  ‘soon’  has  been  happen-
 ing  for  the  last  ten  years;  it  is  not
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 going  to  happen  and  I  am  not  going
 to  believe  in  it.  We  must  take  stock
 of  the  position  that  Goa  is  nul  part
 and  parcel  of  Portugal  although
 Portugal  claims  that  it  is  part  and
 parcel  of  Portugal,  but  it  75  part  and
 parcel  of  India,  geographically,  histo-
 rically  and  factually.  Portugal,
 which  is  such  a  small  country,  rot
 even  as  big  as  one  of  the  native  States
 of  India  before  their  integrat:on
 with  India,  has  the  check  to  tel!
 us  from  that  distance  that  Goa  is
 part  and  parcel  of  Portugal.  We  see
 that  Greece  can  say  that  Cyprus  is
 part  and  parcel  of  Greece.  Cypriots
 are  crying  for  their  own  indepen-
 dence,  the  independence  of  the  type
 that  the  Greeks  are  enjoying.  It  is
 the  Greek  patriots  who  are
 carrying  on  the  struggle.  But  we
 have  not  got  a  weak  case  like  that:
 we  have  a  strong  case,  Goans  being
 Indians.  In  regard  to  our  advertise-
 ments  calling  for  applicanis  for  (Pos.
 in  India,  the  nationals  of  Goa  are
 allowed  all  the  facilities  to  be  treated
 as  nationals  of  our  country.  We
 treat  them  as  our  nationals  and  noti-
 ing  is  denied  to  them.  But  one  thing
 that  we  are  denying  to  them  is  the
 strong  force  of  India  which  cen
 within  one  day,  even  within  one  hour
 I  should  say,  drive  out  the  Portu-
 pucse  into  the  seaboard.  Just  at  the
 borders  of  Goa  we  are  not  using  that
 force,  and  that  force  we  will  hav:  to
 usc.  We  cannot  sit  tight  and  allcw
 our  countrymen  there  ‘oc  rot  in
 prison.  Enough  suffering  Las  been
 undergone  by  my  hon.  friend,  Shri
 T.  K.  Chaudhuri,  by  Shri  Jagannath
 Rao  Joshi  and  Rajya  Bhau  Mahankur,
 who  were  held  in  prison  aid  so  many
 others  also  have  suffered.  We  cannot
 allow  these  things  to  go  on  Jike  this
 To  have  a  satyagraha  you  do  require
 a  civilised  nation;  but  are  the  Portu-
 guese  a  civilised  nation?  These  are
 the  people  who  held  inquisitions  and
 who  destroyed  human  beings.  It  is
 from  such  people  that  we  expe-t
 that  they  will  value  saryagrata  !
 They  are  not  the  persons  ‘why  value
 it.  They  are  persons  of  the  sadistic
 type  who  must  be  taught  a  prope:
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 lesson  by  beating,  and  they  do  de-
 serve  a  beating  at  our  hands  end  we
 must  drive  them  out.  The  svuoner  we
 do  it  the  better  for  our  prestige;
 the  sooner  we  do  it  the  better  for
 eur  countrymen  who  are  benind  bars
 It  may  be  considered  as  impolitic,
 but  what  I  say  is  not  impolitic.
 What  did  the  Egyptians  do  overnight?
 They  said:  agreement  or  no  agree-
 ment,  we  will  not  allow  your  ships
 to  pass  through  the  Suez  Canal  as
 it  is  nationalised.  A  small  country
 like  Egypt  which  resented  was  able
 to  do  so.  Are  we  not  in  a  position
 to  do  that  much?  If  we  could  do
 this  with  Hyderabad,  what  prevents
 us  from  doing  it  in  Goa?  We  ure
 allowing  the  opportunity  to  grow  in
 favour  of  Pakistan  on  account  of  this,
 and  Pakistan  is  taking  advantage,
 full  advantage,  of  this  position.

 There  are  some  friends  who  say
 that  the  whole  question  of  Pakistan
 being  an  aggressor  is  imaginary.  I
 dv  not  know  of  any  such_  thing
 where,  having  known  the  ‘facts,  we
 are  still  able  to  close  our  eyes  and
 say  that  it  is  all  imaginary.  We  are
 suffering;  forty  lakhs  of  our  people
 have  been  driven  across  the  border
 into  our  territory  and  they  are  not
 being  kept  in  their  own  places.  We
 ull  forget  what  took  place  at  the
 time  of  the  partition  of  this  country
 —inimical  to  the  core—and  everything
 that  is  being  uttered  by  Pakistan  is
 of  that  type.  I  do  not  think  that
 anybody  can  be  a  greater  friend  of
 the  Muslim  of  Pakistan  than  our
 present  Prime  Minister;  he  is  the  best
 friend  that  they  have.  Yet  against
 this  gentleman,  they  have  risen  as
 One  man  to  cry  against  him  and  burn
 his  effigy.  And  we  have  _  tolerated
 it.  Only  two  days  back,  there  was  a
 big  uproar  in  the  Pakistan  Assembly
 because  Pandit  Nehru’s  name  was
 uttered—a  great  blasphemy  because
 Pandit  Nehru’s  name  was  uttered
 there.  It  is  with  such  people  that  all
 that  we  are  saying  is  imaginary.
 There  is  nothing  imaginary;  conerete
 facts  are  placed  there.  Goa  and
 Portugal  are  being  pushed  and  back-
 ed  up  by  Pakistan,  and  by  nohody
 else.  It  is  on  this  question  of  Pakis-
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 tan  that  the  whole
 volves.  The  question  of  Kashmir
 and  the  question  of  Goa,  both  are
 today  interlinked,  and  we  must  wake

 Question  re~-

 up  to  the  position  and  should  not
 tolerate  this  aggressive  attitude  of
 anybody,  whosoever  it  may  be,
 against  India.

 We  must  not  forget  that  in  this
 world,  as  the  Prime  Minister  was  re-
 marking,  there  are  two  big  powers,
 the  U.S.A.  and  the  Soviet  Republic.
 Both  are  very  powerful,  but  every-
 one  in  the  world  is  afraid  today  of
 atomic  warfare  and  the  small  nations
 have  taken  stock  of  the  position.
 That  is  why  they  have  done  what
 they  want  to  do  so  far  as  their  own
 personal  interests  are  concerned.
 Now  we  are  being  counted  as  a  big
 nation.  No  doubt,  we  have  not  got
 big  guns,  big  atomic  weapons,  a  big
 army  consisting  of  millions  and  mil-
 lions  of  people.  Yet  we  can  rise  to
 the  occasion  if  the  country  demands
 it,  and  millions  and_  millions  of
 people  here  will  be  ready  te  sacri-
 fice  their  lives.  After  all,  human
 beings  do  count.  This  factor  count-
 ed  in  the  Korean  War,  and  the  human
 factor  is  always  the  determining
 factor  so  far  as  war  is  concerned.
 It  cannot  be  forgotten  that  for  all
 tumes  to  come,  the  human  factor
 will  count.  The  human  factor  is
 thcre  in  India  and  it  is  our  greatest
 bulwark.

 What  we  demand  is  justice.  We
 want  that  justice  should  be  done.
 We  do  not  want  to  be  dishonest.  At
 the  same  time,  we  should  not  tolerate
 any  injustice  to  be  perpetrated
 against  our  country.

 Acharya  Kripalani  (Bhagalpur  ewm
 Purnea):  The  foreign  affairs  debate
 comes  in  this  House  so.  often  that
 there  is  very  little  that  remains  to  be
 said.  I  have  often  said  that  I  am  in
 complete  agreement  with  the  basic
 principles  of  our  foreign  policy  and
 these  are  that  we  stand  for  peace,
 that  we  are  against  colonialism,
 whether  it  is  of  the  old  trans-oceanic
 type  or  of  the  new  type  by  which
 some  countries  nibble  at  their  neigh-
 bours  and  put  them  behind  the  iron
 curtain.  We  have  also  often  said  that
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 {Acharya  Kripalani]
 in  the  cold  war  that  is  going  on  be-
 tween  two  big  }.wers,  the  U.S.A.
 and  the  U.S.S.R.,  we  do  not  align
 ourselves  with  any  party.  All  these
 are  very  nice  principles  to  which
 even  our  opponents  can  have  no  ob-
 jection.  Often  our  Prime  Minister
 has  said,  he  has  repeatedly  said,  that
 war  under  present  circumstances
 solves  no  problems,  that  it  creates
 more  problems  than  it  solves.  This
 is  a  general  proposition  which,  on
 the  face  of  it,  cannot  be  denied.  But,
 if  we  go  a  little  deeper,  we  shall  see
 that  these  abstract  general  proposi-
 ‘tions  do  not  apply  to  concrete  situa-
 tions.

 Take  for  instance  the  example  of
 Pakistan  and  India.  Suppose  Pakis-
 tan  was  mad  enough  to  invade
 India  on  the  Kashmir  issue  or  on  any
 other  issue,  I  am  sure  we  will  be
 able  to  defend  oursclves  and  our
 country.  But  there  will  be  war.  Will
 that  war  decide  any  question  or  not”
 I  am  afraid  that  it  will  decide  a
 question.  It  will  decide  a  very  big
 question  that  it  will  throw  out  the
 Pakistan  armies.  We  shall  retain  our
 independence.

 It  is  absurd  to  say  in  the  world
 today  that  war  cannot  solve  any  pro-
 blems.  It  may  afterwards  create
 new  problems  but  that  often  happens
 in  the  world.  The  world  is  always
 full  of  problems.  You  solve  once
 problem  and  another  problem  comes
 up.  I  humbly  submit  that  only
 Mahatma  Gandhiji  could  say  that
 war  solves  no  problem  because  _  he:
 had  a  substitute  for  war.  He  had
 discovered  a  substitute  for  war.  When
 we  have  not  discovered  a  substitute
 and  are  not  willing  to  utilise  the
 substitute,  that  Gandhiji  placed  before
 us  can  we  say  that  war  solves  no
 problems?  We  did  not  use  this  sub-
 stitute  in  the  case  of  Goa  even  when
 our  people  were  willing  to  try  the
 experiment.  Now,  it  does  not  lie  in
 our  mouth  to  say  that  war  solves  no
 problems.  We  may  be  invaded  at
 any  time  and  there  will  be  war.  We
 will  go  into  that  war  in  the  expec-
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 tation  that  war  will  solve  certain
 problems.

 I  say  it  is  no  use  merely  enunciating
 abstract  principles  to  which  few
 people  can  object.  Unfortunately  we
 go  on  repeating  these  abstract  pro-
 positions  from  day  to  day  as  if  that
 is  the  essence  of  our  foreign  policy.
 I  have  said  on  a  previous  occasion
 that  foreign  policy  is  not  concerned
 only  with  the  enunciation  of  abstract
 principles  but  also  with  proper
 strategy  and  proper  tactics.  If  these
 are  wanting,  the  general  propositions,
 however  well-meant  and  however
 pious,  do  not  carry  us  far.  And  I
 am  afraid  that  our  tactics  and  our
 strategy  have  not  been  such  that
 have  given  us  any  advantage.  A
 country  that  stands  for  peace,  that
 stands  for  neutrality,  that  does  not
 take  sides  in  the  cold  war,  would  be
 the  country  whose  policy  would  be
 appreciated  by  all  concerned.

 15-34  hrs.

 (Mk.  Deruty-SpEAKER  in  the  Chair  ]

 There  are  neutral  countries  in
 Europe.  Nobody  says  anything
 against  them.  Nobody  misunderstood
 therm,  They  have  made  no  enemies.
 Why  is  it  that,  when  we  take  no
 sides,  when  we  are  neutral  and  when
 we  stand  for  peace,  when  we  stand
 for  disarmament,  it  is  often  said—I
 hold  rightly  said—that  we  have  no
 friends.  Our  friends  here,  those  who
 had  been  to  the  United  Nations,  tell
 us  that  we  occupy  a  very  honoured
 und  very  powerful  position  in  the
 -ounsels  of  the  world.  What  is  the
 vesult  of  that  powerful  position?  We
 are  appreciated.  People  honour  us.
 But.  when  it  comes  to  brasstacks,
 what  is  the  result?

 In  the  case  of  Kashmir,  we  had  no
 friends  at  all.  Also  in  the  case  of
 Goa,  we  have  not  been  able  to  con-
 vince  the  members  of  the  UNO  that
 our  demand  is  right  and  legitimate.  I
 really  do  not  see  how  this  happens,
 when  we  stand  for  peace,  when  we
 stand  for  no  alignment  with  power
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 blocs,  when  our  intentions  are  so
 good  and  aboveboard?  Why  should
 there  be  so  much  prejudice  against
 us?

 May  I  submit  that  we  have  taken
 upon  ourselves  too  big  a  job?  We
 speak  as  if  we  are  the  only  country
 that  stands  for  peace,  that  we  want
 to  bring  about  and  establish  this  peace
 and  that  we  are  pioneers  in  this
 movement.  This  is  arrogating  to  our-
 selves  too  much.  All  the  people  in
 the  world—I  suppose  all  the  Govern-
 ments—want  these  things.  What  is  it
 that  prevents  them  from  acting  in  a
 way  which  would  bring  about  these
 things?  It  is,  may  I  submit  the  situa-
 tion  in  the  international  world.
 Every  nation  has  to  safeguard  pri-
 marily  its  own  interests  and  also  ६०0
 save  itself  from  any  possible  danger.
 There  is  no  other  objective  in  inter-
 national  diplomacy.  People  are  not
 out  like  Gandhiji  or  Buddha  or  Christ
 to  establish  peace  on  earth.  They
 think  that  it  is  too  much  for  them
 and  it  would  be  sufficient  if  they  are
 able  to  safeguard  their  interests  and
 see  that  there  is  no  danger  to  those
 interests.

 It  is  from  these  points  of  view  that
 they  enter  into  military  pacts  outside
 the  UNO.  We  denounce  these  pacts
 and  I  think  rightly  too.  Having  had
 our  say,  I  think  we  must  remain
 silent  because  the  countries  that  go
 into  those  pacts  go  with  open
 eyes.  Especially,  the  small  Euro-
 pean  countries  and  the  Asiatic
 countries  go  with  open  eyes,  They
 know  that  these  military  pacts  cur-
 tail  some  of  their  sovereignty.  But,
 why  do  they  do  it?  We  must  appre-
 ciate  their  reasons.  It  is  because  they
 are  afraid,  because  they  want  to  safe-
 guard  their  own  _  interests.  It  is
 enough  for  us  to  point  out  to  them
 that  if  they  are  going  to  have  these
 military  pacts,  the  greatest  injury  is,
 done  to  the  UNO.  That  organisation
 cannot  gain  strength  which  it  ought
 to  gain,  if  these  military  pacts  are
 formed.  But,  even  then,  we  cannot
 even  blame  these  because  we  our-
 selves  know  to.  ow  own  cost  that  the
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 UNO  is  not  a  very  impartial  organi-
 sation.  As  our  Prime  Minister  has
 said  several  times,  it  is  riddled,.  as
 was  its  predecessor,  the  League  of
 Nations,  with  power  politics.  If  it  is
 so,  naturally  people  cannot  rely
 merely  on  the  UNO  and  the  result  is
 military  pacts.

 But,  we  have  made  our  position
 quite  clear  about  these  pacts.  I  do
 not  think  it  is  necessary  on  all  occa-
 sions  to  repeat  that  people  who  enter
 into  these  pacts  are  cursed  and  that
 they  have  some  vicious  design  and  so
 on.  We  may  not  enter  into  those
 pacts.  We  should  make  our  point
 clear  and  leave  it  at  that.

 I  have  said  that  the  enunciation  of
 abstract  principles  does  not  carry  us
 far.  We  have  scen  that  we  have  not
 gained  anything  so  far  as  our  imme-
 diate  interests  are  concerned.  Whe-
 ther  it  is  in  Goa,  or  in  Pakistan,
 or  Kashmir,  or  any  trouble  on  our
 borders,  wherever  our  interests  are
 concerned  our  diplomacy  has  failed.
 Far  be  it  from  me  to  say  it  has  suffer-
 ed  because  of  any  fault  of  ours,
 because  between  India  and  Pakistan  I
 donot  believe  we  have  been  at  fault.  I
 believe  that  Pakistan  has  been  at  fault.
 So  also,  in  the  case  of  Goa  it  is  the
 Portuguese  that  have  been  at  fault.
 But  what  is  the  meaning  of  successful
 diplomacy,  if  having  a  case  that  is  as
 clear  as  daylight  we  are  not  able  to
 put  it  through  to  the  nations  of  the
 world?  The  nations  of  the  world  do
 not  accept  our  point  of  view  though
 it  is  clear.  Diplomacy  means  that
 when  you  have  a  case  you  are  able
 to  put  it  through,  at  least  for  the
 neutrals,  at  least  for  those  who  are
 not  very  much  prejudiced  and  are
 able  to  appreciate  the  truth.  I  am
 afraid  that  our  diplomacy  has  failed
 to  show  to  the  world  the  rightness  of
 our  cause  wherever  our  own  interests
 are  concerned.  I  remember,  a  great
 English  politician  once  said  that
 “England  has  no  friends  but  only
 interests.”  I  am  afraid  we  seem  to
 have  neither  interests  nor  friends
 in  spite  of  our  good  wishes  all  round.
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 Another  thing  that  I  would  like  to
 mention  is  why  do  not  other  nations
 as  often  repeat  the  general  principles
 of  peace  and  of  goodwill  as  we  do.
 I  have  an  idea  that  each  one  of  them
 has  some  skeleton  in  the  cupboard.
 They  do  certain  things  that  are  good
 and,  yet,  the  next  moment  they  do
 certain  things  that  are  doubtful.
 Therefore,  perhaps  they  cannot  mouth
 like  us  repeatedly  these  general
 principles  and  when  we  do  they  think
 we  are  hypocrits.  Take  for  instance
 America.  America  did  very  well  in
 not  supporting  the  invasion  of  Egypt
 by  England  and  France.  Having  done
 that  good  deed  it  wanted  to  occupy
 the  position  that  England  occupied  in
 Western  Asia,  and  it  has  enunciated
 the  Eisenhower  Doctrine  of  some
 vacuum  in  West  Asia  which  America
 is  to  fill.  Take  England.  England  did
 the  most  foolish  thing.  It  did  the
 greatest  injury  to  democracy  when
 it  joined  France  and  invaded  Egypt.
 Take  the  other  side  of  the  picture.
 Half  of  England,  the  whole  Labour
 Party  repudiated  that  action.  After-
 wards  England  has  liberated  acolony
 of  their's  in  Africa.  Take  Egypt.  We
 were  quite  justified  in  extending  our
 support  to  Egypt,  in  condemning  the
 aggression  of  France,  England  and
 Israel.  But  then,  if  we  look  at  Egypt
 itself,  what  has  it  been  doing?  It
 las  repudiated  in  the  past  the  resolu-
 tions  passed  by  the  United  Nations
 Organisation,  It  refused  to  recognise,
 recognise  the  existence  of  Israel.  it
 always  said  that  it  was  at  war  with
 Israel  even  when  there  was  cease-fire.
 It  has  continued  to  be  at  war.  It  or-
 ganises  the  Arab  world.  Against
 whom?  Principally  against  Israel.
 There  is  no  doubt  that  the  way  in
 which  Israel  was  established  in
 Palestine  was  a  great  injustice  done
 to  the  Arabs.  In  946  Gandhiji  said:
 “The  Jews  err  grievously  in  seeking
 to  impose  themselves  on  Palestine
 with  the  aid  of  England  and
 America”.  But  now  it  will  be
 politically  unwise  to  question  the
 existence  of  Israel.
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 Thus  you  see  that  each  nation  has
 some  skeleton  in  the  cupboard;  and
 therefore  the  nations  of  the  world
 think  that  we  too  have  something  to
 conceal.  They  feel  they  have  found
 what  we  have  to  conceal.  They
 have  found  it  in  Kashmir.  Why  do
 they  think  that  they  have  found  that
 in  Kashmir  we  have  something  which
 does  not  accord  with  the  principles
 that  we  have  been  loudly  proclaim-
 ing?  Is  it  because  the  western  coun-
 tries  are  in  a  malicious  league  against
 us?  If  there  is  a  conspiracy  against
 us  I  believe  it  is  an  unconscious  one.
 I  do  not  believe  that  the  western
 nations  are  deliberately  ranged
 against  us.  However  ३  believe  that
 certain  of  our  own  utterances  have
 given  a  wrong”  impression.  The
 emphasis  has  been  put  sometimes  on
 one  aspect  and  sometimes  on  another
 aspect  of  the  issue.  Sometimes  we
 said  as  if,  whether  we  meant  it  or
 not,  the  Kashmir  question  would  be
 decided  by  a  plebiscite,  and  often  we
 put  only  a  portion  of  our  case  and
 did  not  put  the  whole  case  before
 the  world.

 We  have  been  at  fault.  Today  we
 say  we  have  no  doubt  that  Kashmir
 is  a  part  and  parcel  of  India.  But
 what  do  we  do  here  in  India?  There
 are  two  Prime  Ministers,  one  is  Shri
 Jawaharlal  Nehru  and  the  other  is
 Bakshi  Gulam  Mohammed.  Tf  do  not
 know  of  a  country  where  there  are
 two  Prime  Ministers.  I  do  not  know
 —I  stand  to  correction—if  there  is
 any  country  in  the  world  where  there
 are  two  Prime  Ministers,  two  consti-
 tutions,  and  in  eertain  essentials....

 Shri  Joachim  Alva  (Kanara):  Is  it
 not  a  fact  that  Northern  Ireland  is
 associated  with  the  United  Kingdom
 and  has  got  its  own  Prime  Minister?

 Acharya  Kripalani:  The  hon.  Mem-
 ber’s  knowledge  may  be  more  than
 mine;  I  humbly  said  that  I  want  to
 be  informed.  If  you  say  that  in
 Ireland  there  are  two  Prime  Minis«
 terg  ......
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 Shri  Joachim  Alva:  Not  in  Ireland,
 in  Northern  Ireland  associated  with
 the  United  Kingdom.

 Acharya  Kripalani:  I  am  yet  to
 learn  that  in  the  United  Kingdom
 there  are  two  Prime  Ministers.

 Shri  Krishna  Menon:  Mr.  Deputy-
 Speaker,  Sir,  there  are  seven  Prime
 Ministers  in  Australia.

 Acharya  Kripalani:  There  are
 seven  Prime  Ministers  in  Australia,
 but  they  are  all  Prime  Ministers.
 Here  all  others  are  Chief  Ministers
 and  only  one  is  a  Prime  Minister.
 That  is,  we  ourselves  make  a  distinc-
 tion  so  far  as  Kashmir  is  concerned.

 Shri  B.  S.  Murthy:  It  is  a  distinction
 in  degree.

 Acharya  Kripalani:  It  is  a  distinc-
 tion  always  in  degree,  degrees  make
 kind.  What  I  want  to  say  is  that  you
 may  be  justified  in  having  two  Prime
 Ministers  but  a  foreigner  is  likely  to
 get  a  wrong  impression.  You  cannot
 blame  the  forcigner  ifthe  thinks  that
 as  yet  India  is  not  quite  sure  whether
 Kashmir  is  a  part  and  parce}  of  India
 as  other  States  are.  I  do  not  say  that
 they  are  right,  but  I  say  the  appear-
 ance  is  given,  by  having  two
 constitutions  and  having  two  Prime
 Ministers,  to  an  impartial  foreigner
 that  there  is  some  Dal  me  kala  hai,
 that  there  is  something  fishy  about
 it,  something  not  quite  straight.

 Another  point  is  that  even  when
 as  representative  of  my  party  I  have
 said  that  the  question  of  plebiscite
 does  not  arise,  our  Prime  Minister  has
 emphatically  said:  “Yes  it  does”.
 Even  after  the  Constituent  Assembly
 was  established  in  Kashmir,  he  kept
 on,  saying  that.  Then,  all  of  a  sud-
 den,  we  say  that  the  accession  of
 Kashmir  was  complete,  absolute,  and
 that  Kashmir  is  part  of  India.  All
 right.  But,  when  it  is  part  of  India,
 why  then  did  we  order  cease-fire?  I
 cannot  understand  a  country  going  to
 war,  using  its  army—call  it  police
 action  or  whatever  you  like—and  not
 completing  the  job  which  it  began.
 If  it  did  not  really  complete  it,  was
 it  left  for  the  UNO  to  complete  it,
 The  question  was  taken  to  the  UNO
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 and  there  was  ceasefire.  It  is
 curious.  I  think  this  thing  is  not
 done.  Not  only  it  is  not  done,  but,
 when  you  go  to  war,  you  not,  only
 free  your  own  country  but  you  invade
 the  invading  country.  The  Allies  (in
 the  last  war)  were  not  satisfied  with
 having  freed  France  and  other  parts
 of  Europe  from  the  Nazi  yoke  but
 they  took  possession  of  Germany
 itself.  Here  we  are;  when  our  armies
 are  successful,  when  we  are  march-
 ing,  when  our  troops  are  joyous  and
 want  to  proceed  further,  some  poli-
 tical  reason  comes  in  the  way.  What
 reason,  God  alone  knows.  Lord
 Mountbatten  may  be  responsible  for
 it.  I  do  not  know.

 Shri  M.  S.  Gurupadaswamy:  Lord
 Asoka.

 Acharya  Kripalani:  What  is  cease-
 fire,  I  cannot  understand.  I  have
 been  a  student  of  history.  An  army
 that  is  successfully  marching,  stops
 its  march  even  when  a  portion  of  its
 own  territory  is  in  foreigner’s  hands!
 This  is  a  very  peculiar  position  on
 which,  I  am  afraid,  the  foreigners  may
 be  excused  if  they  do  not  understand.
 Either  we  wanted  to  the  UNO  to
 decide  and  give  us  one-third  of  the
 territory  which  has  been  occupied
 unjustly,  I  believe,  by  Pakistan,  or,
 we  thought  that  our  forces  would  not
 be  sufficient?  What  was  at  the  back
 of  it,  I  have  never  been  able  to
 understand.  I  hope  our  Minister
 without  Portfolio  will  explain  to  me
 why  this  cease-fire  was  ordered,  on
 whom  was  he  relying  and  on  whom
 our  Government  was  relying.  These
 things  took  place  before  he  was
 Minister  without  Portfolio.  But  he
 must  have,  I  suppose,  read  the  files
 and  he  will  be  able  to  inform  us.

 This  apart,  I  do  not  believe  that
 even  plebiscite  will  give  any  advant-
 age  to  Pakistan,  Supposing,  tomorrow
 there  is  a  plebiscite  with  the  consent
 of  the  Government  or  without  the
 consent  of  the  Government  in  East
 Pakistan,  and  East  Pakistan  decides
 that  it  wants  to  join  India,  does  that
 fact  of  the  decision  of  East  Pakistan
 give  us  any  right?  It  does  not  give
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 any  right  but  it  gives  a  right  to  the
 people  of  East  Pakistan  ‘to  leave
 Pakiflan.  When  they  have  left
 Pakistan  and  when  they  have  joined
 us,  then  our  right  begins.  I  think
 in  international  law  that  is  the  posi-
 tion.  No  part  of  a  country  can,  by
 plebiscite,  give  a  right  to  another
 country.  It  can  only  express  its
 wishes  and  if  the  country  of  which  it
 is  a  part,  does  not  accept  those
 wishes,  there  can  only  be  a  revolu-
 tion.  Plebiscite  decides  no  issues.
 Even  if  there  is  a  plebiscite,  and  if
 it  goes  in  favour  of  Pakistan,  Pakis-
 tan  does  not  get  any  right  whatso-
 ever  over  Kashmir,  except  that
 Kashmir  has  the  right  to  have  a
 revolution  and  make  itself  free  or
 attach  itself  to  Pakistan.  Even  if
 there  is  a  plebiscite,  nothing  is  Jost.
 Nothing  is  gained  by  Pakistan.  We
 cannot  lose  anything.

 Anyway,  the  question  of  plebiscite
 should  not  have  been  raised.  But  it
 is  an  old  story.  I  am  often  told  that
 it  is  very  easy  to  be  wise  after  the
 fact.  But  I  am  afraid  in  some  cases
 our  Government  is  not  even  wise
 after  the  fact.  That  is  the  trouble
 with  us.

 Another  thing  that  I  would  suggest
 is  this.  Our  Minister  without  Port-
 folio  has  got  many  compliments.  He
 will  not  mind  if  I  strike  a  contrary
 note.  It  is  not  enough,  especially  for
 our  star  diplomats,  that  they  should
 be  very  intelligent  and  clever  peo-
 ple,  conversant  with  international
 politics.  I  have  no  doubt  that  our
 Minister  without  Portfolio  is  a  very
 well-informed  person  and  an  intel-
 lectual  person.  and  he  has  very  great
 knowledge  of  international  affairs.
 But  I  humbly  submit  that  it  is  not
 enough.  There  must  be  a_  certain
 amount  of  very  robust  discrimination.
 If  he  would  not  mind  my  saying  it,
 I  would  say  that  a  case  that  requires
 seven  hours’  pleading  before  politi-
 cians,  not  before  a  magistrate  or  a
 judge,  who  is  bound  to  listen  does
 not  make  good  publicity.  It  is  hard
 to  expect  from  foreign  journalists
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 that  they  would  fill  their  columns
 with  a  speech  of  seven  hours.  If  a
 case  cannot  be  stated  in  an  hour  and
 a  half,  24  think  it  speaks  against  the
 case.  It  is  a  bad  case.  A  good  case
 or  the  man  who  handles  a  good  case
 must  be  able  to  finish  it  in  time  so
 that  the  audience  do  not  feel  bored
 and  so  that  the  papers  have  also  an
 opportunity  to  write.

 Shri  B.  S.  Murthy:  Do  you  not
 want  the  points  to  be  answered?

 Acharya  Kripalani:  I  want  the
 points  to  be  answered  as  briefly  85
 possible,  because,  I  believe  if  any
 man  made  a  speech  of  seven  hours
 in  this  House,  4  would  find  the  House
 empty.  We  get  tired  even  with.  a
 speech  of  one  or  one  and  a  half  hour
 This  is  our  personal  experience.  The
 hon.  Member's  expericnce—the  hon
 Member  who  put  the  question—may
 be  different.  This  is  my  personal  ex-
 perience.  The  most  eloquent  speaker
 cannot  keep  my  attention  bound  for
 seven  hours.  I  must  tell  you  that  in
 the  UNO,  there  are  good  speakers
 among  the  audience.  Good  speakers
 get  very  fidgety  when  another  takes
 enormous  time.  I  say  from  the  publi-
 city  point  of  view  that  if  our  case
 could  have  been  stated  more  briefly.
 it  would  have  been  very  advant-
 ageous.  I  may  be  wrong,  bul  I  fecl
 hike  that,  and  I  hope  that  with  all
 the  compliments  that  our  Minister
 without  Portfolio  has  got,  he  will  not
 mind  this  little  criticism  of  mine.

 I  also  believe  that  our  diplomats
 should  not  only  be  clever  but  also
 must  have  a  very  persuasive  persona-
 lity.  It  is  a  very  great  qualification
 in  those  who  handle  our  foreign
 affairs.
 6  hrs.

 One  ‘thing  more  and  I  have  done.
 £  can  assure  my  friends  of  the  Con-
 gress  that  so  far  as  the  foreign  policy
 is  concerned,  whether  we  in  the  Op-
 position  are  consulted  or  not,  whether
 the  thing  is  done  with  our  consent  or
 not,  we  are  absolutely  one  with  the
 Government,  because  we  believe  that
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 in  foreign  policy  the  nation  must  act
 as  one  single  whole.  We  might  have
 differences  in  home  affairs  and  it  is
 natural  that  we  should  have  differen-
 ces,  because  every  one’s  ideas  of  re-
 construc;

 x
 nm  of  the  country  may  not  be

 identicaf¥™*®  But  so  far  as  the  safety,
 security  and  independence  of  a  country
 is  concerned,  there  are  no  different
 parties  in  this  land.  Therefore,  I
 would  again  plead  that  there
 should  be  a  little  more  con-
 sultation  between  those  who  sit  on  the
 opposite  benches  and  those  who  be-
 long  to  the  ruling  party  and  this  is  in
 the  interests  of  the  ruling  party  it-
 self,  because  then  we  know  the  rea-
 sons  behind  a  particular  policy  After
 ali,  it  is  the  government  that  will
 decide  the  foreign  policy.  It  is  not  we
 who  have  to  decide  the  foreign  policy.
 But  if  they  take  us  into  confidence,
 we  may  be  able  to  defend  that  foreign
 policy  better  with  more  knowledge
 and  with  mete  information.  I  may
 be  folkd  “there  are  so  many  splinter
 groups  in  the  opposition”.  That  is  true;
 this  was  the  argument  given  by  the
 Viceroys  before  independence:  “Whom
 are  we  to  consult?  There  are  so  many
 of  you”  It  is  for  the  Government  to
 choose;  it  can  choose  those  whom  it
 will  consult.  Even  the  Election  Com-
 inissioner  finds  out  what  are  the  im-
 portant  parties  ond  declares  them.
 So,  the  Prime  Minister  can  find  for
 tomsclf  what  are  the  significant  par-
 hes  or  party  which  need  be  consulted
 and  in  whom  he  can  have  confidence.
 I  do  not  say  he  should  consult  pco-
 pie  it)  whom  he  has  no  confidence.
 Such  people  in  whom  he  can  have
 some  cpnfidence  should  be  consulted
 and  then  the  nationa)  policy  would  be:
 truly  a  national  policy.  It  will  be
 of  help  to  the  Prime  Minister  and  to
 {he  party  in  power.  It  will  help  the
 Government.  It  will  not  take  away
 one  jot  of  the  final  authority  that  rests
 with  our  Government  and  with  our
 Prime  Minister  to  order  their  foreign
 Policy  as  they  like.  It  will  help  the
 Prime  Minister.  We  want  to  be  help~ ful  and  the  times  are  critical,  not
 only  internationally,  but  otherwise
 also.  Internally  even  the  Finance
 Minister  says  that  our  economic  posi-
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 tion  is  a  ‘continuing  crisis’.  These  are
 my  words,  but  he  also  has  given
 similar  indication.  In  the  international
 world,  the  situation  is  very  critical  and
 anything  may  happen  at  any  time.
 We  have  got  to  be  united  and  speak
 with  one  voice.  Therefore,  I  would
 humbly  suggest  thal  in  foreign  affairs,
 there  should  be  more  co-operation  and
 more  exchange  of  views  than  is  at  pre-
 sent.

 We  know  what  happencd  recently
 in  England.  Let  us  take  a  Iesson  from
 what  happened  there.  For  the  first
 time  in  some  centuries,  the  foreign
 policy  of  England  was  the  policy  of
 one  party  only,  the  Conservative  Party.
 Even  when  the  independence  of  India
 was  to  be  granted,  Churchill  was  con-
 sulted  by  the  Labour  Party.  This
 {ime  the  foreign  policy  of  England  was
 the  policy  of  the  Prime  Minister  and
 some  of  his  Conservative  friends.
 Labour  wus  not  consulted.  If  Labour
 had  been  consulted,  things  would  have
 been  different.  It  was  a  great  mistake
 that  was  done  by  England,  which  ad-
 versely  affected  democracy  through-
 out  the  world.  It  is  a  great  tragedy
 that  England  by  its  foolish  action  has
 taken  the  world  a  few  steps  behind.
 It  made  it  possible  for  Russia  to  do
 what  it  liked  in  Hungary.  It  was  a
 great  and  tragic  event  that  took  place;
 but  it  could  have  been  avoided  if  the
 Prime  Minister  had  not  thought  that
 he  was  all  wise  and  that  he  could  de-
 ade  everything.  I)  would  humbly
 submit  that  this  example  of  England,
 which  ॥5  an  experienced  country,  is
 before  us:  we  should  see  that  we
 avoid  the  pitfalls  which  made  Eng-
 land  commit  this  great  blunder,  which
 has  revived  the  cold  war  which  was
 slowly  dying  away.

 Shri  Joachim  Alva:  It  75  sometimes
 my  misfortune  to  follow  Acharya
 Kripalani  as  speaker  in  the  toreign
 affairs  debate.  I  think  he  made  two
 important  points,  firstly,  that  some-
 times  war  solves  problems  and  second-
 ly,  plebiscite  does  not  solve  any  prob-
 lems.
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 Let  me  take  the  first  point.  If  I

 am  not  mistaken,  in  the  year  1950,
 when  there  was  a  possibility  of  a  very
 strong  armed  conflict  between  India
 and  Pakistan  and  when  the  lIate
 Liaquat  Ali  Khan  came  here  on  Easter
 Sunday,  Acharya  Kripalani  advocated
 the  use  of  force  or  war  against
 Pakistan.

 Acharya  Kripalani:  If  the  hon
 Member  quotes,  I  would  like  to  know
 wherefrom  he  quotes.

 Shri  Joachim  Alva:  I  do  not  want
 to  refresh  his  mind;  it  was  a  closed
 meeting  of  our  party.  It  was  five
 years  ago  and  five  years  is  a  long
 long  time;  things  can  be  forgotten.

 An  hon.  Member:  It  was  seven
 years  ago.

 Shri  Joachim  Alva:  Correct:  any-
 how,  my  contention  is  that  Acharya
 Kripalani  seems  to  have  forgotten  the
 teachings  of  Mahatma  Gandhi.  He
 was  the  foremost  disciple  of  Mahatma
 Gandhi.  War  cannot  solve  any  prob-
 lems  between  India  and  Pakistan.
 War  is  not  an  easy  thing.  If  there  is
 war  between  India  and  Pakistan,  at
 least  0  million  young  men  will  perish.

 Acharya  Kripalani:  What  I  said  was
 this.  Gandhiji  could  say  that  war
 solves  no  problems,  because  he  has
 found  a  substitute  for  war.  We  have
 not  found  a  substitute  for  war.

 Shri  Joachim  Alva:  This  same
 forum  of  Parliament  from  which  he  is
 speaking  may  fall  down  if  war  is  to  be
 waged.  I  feel  that  he  is  a  distant
 cousin  of  Mr.  Dulles,  who  is  advoca-
 ting  masive  retaliation.  Mr.  Dulles  is
 advocating  massive  retaliation,  a  theo-
 ry  with  which  we  in  India  at  least
 do  not  agree,  because  we  have  been
 the  followers  of  the  principle  of
 Mahatma  Gandhi,  namely,  non-vio-
 lence,  and  we  shall  stick  to  it  to  the
 end.

 Periodically  we  examine  the  ob-
 jectives,  instruments  and  the  persona-

 25  MARCH  957  International  736
 Situation

 lities  that  are  displayed  in  our  foreign
 policy.  There  is  no  doubt  that  this
 House  will  endorse  whatever  the
 Prime  Minister  has  advocated  since
 the  days  of  our  independence.  We
 believe  in  a  foreign  policy  siding
 with  any  block  and  not  advo  ing  any
 instrument  of  war  or  fear  or  hatred.
 We  shall  always  go  on  championing
 the  cause  of  truth  and  justice,  with-
 out  siding  with  any  block.

 Acharya  Kripalani  himself  mention-
 ed—unfortunately  he  is  going  away;
 I  wish  he  sat  here—that  we  have  lots
 of  enemies  and  no  friends  or  some-
 thing  to.  that  effect.  In  advocating
 the  policy  of  Mahatma  Gandhi,  which
 is  the  foundation—the  foundation  was
 not  laid  in  a  day  or  two—the  foreign
 policy  of  India  was  initiated  down  the
 ages  based  on  the  finest  principles  of
 Hinduism  and  Budhism.  Unfor-
 tunately,  the  Christian  West  which
 claims  to  follow  Christ  does  not  prac-
 tise  what  Christ  spoke.  The  West  has
 the  finest  destructive  instrument  of  the
 hydrogen  bomb.  Even  in  the  year
 1957,  in  Capetown  the  blacks  are  not
 permitted  to  worship  in  a  Church
 where  the  Whites  are  found  and  when
 America  and  the  powers  of  the  west
 want  to  advocate  nuclear  weapons,
 we  stand  for  peace  in  this  vast  land  of
 India,  which  has  stood  down  the  ages
 on  the  principle  of  non-violence  and
 the  philosophy  of  tolerance;  and,  as
 such,  the  idea  of  war  is  intolerable
 for  us.  But,  if  war  is  over  forced  on
 us,  if  Pakistan  takes  up  the  weapons
 and  is  going  to  have  a  shooting  war,
 then  I  am  sure  our  men  and  women, our  youth,  will  not  fail  us  in  that
 hour  of  peril.  Our  manhood  is  devo-

 “ted  to  the  cause  of  our  country  and
 to  the  ideals  of  justice  and  patrio-
 tism  and  it  will  do  us  a  lot  of  good;
 If  ever  war  is  forced  on  us,  we  will
 not  be  found  wanting.  The  Prime
 Minister  has  repeatedly  stated  that
 we  shall  not  wage  war,  but  if  war  is
 forced  on  us,  we  shall  not  be  found
 wanting.

 There  is  the  old  philosophy  of  the
 Muslim  League,  a  philosophy  which
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 was  nurtured  in  British  days  under
 the  auspices  of  the  Raj.  They  believed
 in  the  Communal  triangle  of  the  Hin-
 dus  and  Muslims  and  the  British
 being  there.  Now  that  triangle  seems
 to  have  been  transferred  on  the  side  of
 Pakistan  and  we  have  the  triangle  of
 Pakistan,  and  India  with  the  British
 and  the  Americans  stepping  on  it  by
 turns.

 Let  us  be  clear  on  one  point.  India
 did  not  agree  for  partition  so  that
 Pakistan  can  sit  on  us  and  threaten
 all  the  time.  Today,  one  question  that
 I  want  to  put  to  the  hon,  Prime  Minis-
 ter  is,  whether  in  the  armoury  of  the
 Pakistan  Air  Force,  there  are  guided
 missiles.  We  want  to  know  whether
 the  U.S.A.  is  going  to  arm  Pakistan
 with  guided  missiles.  The  dividing  line
 in  aerial  warfare  between  atomic
 weapons  and  guided  missiles  is  very
 thin.  We  were  told  that  the  USA.
 was  arming  Pakistan  to  fight  the
 U.S.S.R.  Pakistan  has  also  been  tell-
 ing  people  that  it  was  not  arming
 against  Russia  but  arming  against  ag-
 gression.  When  the  hot  war  has  come
 to  our  very  door,  is  it  not  right  for
 us  to  ask  the  leaders  of  American
 democracy  whether  the  arms  supplied
 to  Pakistan  today  include  guided  mis-
 siles.  If  such  weapons  are  not  going
 to  be  supplied  today,  they  will  be
 supplied  in  the  near  future,  six  months
 or  one  or  two  years  hence.  The  U.S.A.
 may  supply  Pakistan  with  this  dread-
 ed  weapon  of  guided  missile  in  the
 name  of  arming  them  against  the
 U.S.S.R.  or  China.  That  is  very  dan-
 Gerous.  These  guided  missiles  have
 revolutionised  aerial  warfare.  Your
 Jets  are  out  of  date.  Your  anti-air-
 craft  guns  are  out  of  date.  Britain
 has  abolished  them.  A  very  serious
 defence  debate  recently  took  place  in
 the  House  of  Commons  in  which  they
 stated  they  have  done  away  with  all
 their  old  weapons.  In  all  seriousness,
 I  want  to  ask  the  Government  to  take
 the  House  into  confidence  and  send
 out  our  best  men  to  find  qut  whether
 Pakistan  will  be  armed  with  guided
 missiles,  if  not  today,  in  the  near
 future.  That  would  be  a  most  danger-
 ous  weapon  in  the  hands  of  our
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 neighbours.  It  is  a  pilotless  machine,
 a  small  machine  which  will  destroy
 Bombay,  Calcutta  and  Delhi.  In  the
 event  of  an  armed  conflict,  these  guid-
 ed  missiles  will  reduce  many  of  our
 cities  te  ashes.  I  want  to  bring  it  to
 the  notice  of  the  House  seriously.  I
 was  the  only  speaker  in  the  last
 Foreign  Affairs  debate,  you  may  re-
 member,  Sir,  who  said  that  by  July
 ‘1957,  Pakistan  will  have  the  largest
 Air  Force  of  Asia  qualitatively  and
 quantitatively.  I  repeated  that  state-
 ment  in  the  Indore  Congress  when  I
 had  the  honour  of  supporting  the
 Foreign  policy  resolution  moved  by
 Dr.  Roy  and  Shri  Morarji  Desai.  When
 there  is  talk  of  guided  missiles,  a  sort
 of  companionship  between  Britain  and
 the  U.S.A.  is  developing.  The  U.S.A.
 and  Britain  have  openly  said  that
 there  will  be  consultation  regarding
 guided  missiles,  one  party  assisting  the
 other.  Today,  we  read  of  an  Austral-
 ian  Trade  Mission.  It  has  been  said
 in  the  Times  of  India  that  Australian
 people  manufacture  guided  missiles.
 They  have  come  for  trade  and  they
 want  goodwill.  They  may  show  good-
 will  openly  in  the  Kashmir  case.  But,
 when  the  question  of  guided  missile
 comes  they  will  give  them  to  Pakistan
 and  not  to  us  and  also  back  the  Paki-
 stan  case  on  Kashmir.  However’  un-
 pleasant,  I  must  speak  the  truth.
 Truth  sometimes  becomes  a  possibility
 in  times  of  danger.  Britain  and  the
 U.S.A.  in  the  recent  conference  of
 Mr.  Eisenhower  and  Mr.  MacMillan,
 have  agreed  to  share  the  secrets  of
 guided  missiles.  Not  long  ago,  over
 five  years  ago,  we  had  a  plane  flying
 over  this  city.  The  nation  was  not
 taken  into  confidence  as  to  what  type
 of  plane  it  was  and  whose  it  was.
 The  warring  nations  of  the  world  are
 brushing  aside  the  other  types  of
 aerial  warfare  and  are  hugging  the
 guided  missile.  The  guided  missile,
 whose  father  was  the  V.2  German
 rocket,  landed  in  Britain  and  it  would
 have  been  developed  by  them  but  for
 the  war  coming  to  an  end.  These  are
 teal  dangers.  I  want  the  Defence
 Ministry,  which  is  now  in  the  hands
 of  the  Prime  Minister,  and  the  Prime
 Minister  also  to  take  serious  notice  of
 this,  because,  a  people  who  are  not
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 politically  mature,  a  people  who  are
 not  politically  wise,  a  people  who  are
 not  bound  down  by  courtesies  can
 take  the  weapon  in  their  hands  and
 throw  it  across  the  borders  of  India
 and  destroy  the  economie  and  political
 life  of  the  country.  Unfortunately,
 Mr.  Dulles  thinks  that,  what  Hitler
 failed  to  do  with  the  U.S.S.R.,  what
 Napolean  failed  to  do  with  the
 US.S.R.,  he  and  some  others  in  the
 West  will  succeed  in  doing  with
 Russia.  Let  us  face  the  facts  of  his-
 tory.  No  amount  of  weapons,  no
 amount  of  aerial  warfare  or  atomic
 weapons  can  destroy  the  will  of  a
 people.  Now,  let  me  go  back  to  my
 theory.  Even  if  we  are  invaded  and
 aerial  rockets  come,  the  massive  man-
 power  and  woman-power  and_  the
 youth  of  India  will  be  strong  enough
 and  we  shall  be  able  to  hurl  our  inva-
 ders  from  our  country.  They  may
 destroy  some  of  our  cities.  This  is  a
 possibility.  But,  the  man-power  and
 woman-power  and  the  youth  of  India
 will  ultimately  triumph  and  keep  our
 home  fires  burning.  We  shall  not  rest
 until  that.

 There  is  another  danger  about  Paki-
 stan.  They  are  never  content  with
 demands.  Mr.  Jinnah’s  demands
 started  with  4  points,  one-third  re-
 presentation,  then  50  per  cent  repre-
 sentation  in  the  Interim  Cabinet.  I
 was  one  of  the  half  a  dozen  or  a  dozen
 journalists  that  were  present  when  the
 Prime  Minister  and  others  took  the
 oath  of  office  on  the  2nd  September, i946  at  Rashtrapati  Bhawan  I  had
 the  honour  or  pleasure  of  accompany-
 ing  Mr.  Feroze  Khan  Noon  in  the
 plane  from  Bombay  on  the  Ist.  of
 September.  I  remember  his  saying,  let the  Government  of  India  run,  let  the
 Congress  party  run  it.  Mr.  Feroze
 Khan  Noon  was  the  man  who,  in
 Delhi,  in  1946,  under  Mr.  Jinnah’s
 auspices  said,  if  Britain  did  not  grant their  demand,  they  would  go  to  the
 U.S.S.R.  Public  memories  are  very
 short.  Unfortunately,  even  if  the
 Pakistan  question  is  settled,  do  you think  that  Pakistan's  demands  will
 cease?  They  will  ask  for  a  corridor
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 and  so  many  other  things.  Will  they
 make  a  public  declaration  that  with
 the  settlement  of  the  Kashmir  ques-
 tion,  the  question  of  corridor  will  not
 be  kept  open?  The  question  of  corri-
 dor  will  come.  If  the  question  of
 corridor  comes,  we  shal!  have  to  fight
 to  the  last  man.  We  shall  then  fight
 to  the  last  man  whether  the  war  is
 unarmed  or  non-violent.  We  cannot
 allow  that  because  the  boundaries  of
 our  nation  have  been  settled.  Acharya
 Kripalani  raised  an  interesting  point
 which  the  late  Dr.  Syama  Prasad
 Mookerjee  used  to  raise:  even  if  East
 Pakistan  wants  to  join  us,  we  cannot
 permit  it  without  the  willing  consent
 of  Pakistan  itself.  East  Pakistan  may
 say  we  will  leave  Pakistan  and  join
 vou.  But  we  as  the  followers  of
 Mahatma  Gandhi,  have  to  honour  the
 word  that  we  shall  not  invade  Pakis-
 fan  or  take  an  inch  of  that  territory.
 Even  if  East  Pakistan  tomorrow  joins  to
 a  man  under  the  progressive  leadership
 of  Shri  Bhashani  or  others  and  says,
 we  shall  join  you,  we  cannot  take
 them  over  unless  Pakistan  says,  you
 can  take  them.  In  that  same  spirit,
 I  mentioned  to  Shri  Ghazanfar  Ali
 Khan,  the  last  Pakista.  Ambassador
 in  India,  even  if  all  of  vou  intend  to
 join  us,  cent  per  cent,  the  foreign
 powers  will  not  permit  you  to  do  such
 a  thing,  I  mean  Britain  and  America.
 This  is  the  reality  of  the  Pakistan
 question.

 They  are  our  brothers  and  sisters
 who  have  Jived  with  us.  They  got
 freedom  automatically  as  a  result  of
 the  fight  put  up  by  the  Congressmen.
 It  is  the  Congressmen  and  their  wives
 and  sisters  and  sons  who  ©  suffered.
 They  automatically  got  freedom  with-
 out  a  stone  being  thrown,  without  a
 scar  being  felt  on  them.  They  have
 won  freedom.  Yet  their  demands
 have  never  ceased.  With  Britain  and
 America  with  them,  they  will  never
 cease.  It  is  time  to  think  of  our  own
 security.  The  new  Parliament  is
 going  to  be’  convened.  It  may  have
 to  face  this  serious  problem.  This
 last  problem  that  this  old  Parliament
 is  facing,  the  new  Parliament  will
 have  to  face.
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 I  say  not  have  referred  to  Shri
 Krishna  Menon  at  all  today.  But,
 because  so  many  have  referred  to
 him  and  as  Acharya  Kripalani  has
 definitely  mentioned  his  name,  in  a
 derisive  spirit  I  shall  also  refer  to  him.
 Fifteen  months  ago,  I  had  the  honour
 of  being  present  in  the  Indian  Council
 of  World  Affairs.  The  membership
 is  not  open  to  everybody  meeting  in
 Delhi.  It  was  a  closed  door  meeting.
 About  00  people  were  present.  The
 press  was  not  permitted  to  report
 these  meetings.  Shri  Krishna  Menon
 then  spoke  on  Kashmir.  After  he  con-
 cluded  his  speech,  I  walked  up  to  him
 and  said,  you  have  put  a  new  hope,
 you  have  put  a  new  cheer  in  a  situa-
 tion  that  was  drooping,  in  which  all
 seemed  to  have  been  disappointed.  I
 said,  you  will  turn  out  to  be  the
 greatest  propagandist  for  India  in  re-
 gard  to  Kashmir.  I  am  happy  that
 the  impression  that  he  gave  us  on  that
 occasion  stands  more  than  fructified.
 He  has  become  the  greatest  campaign-
 er  of  Kashmir  for  India  throughout
 the  world.  He  spoke  with  a  voice  of
 eloquence  and  determination  before
 that  world  Assembly  which  he  has
 so  much  influenced.  He  has  had  _  his
 triumph  in  the  United  Nations,  and
 the  whole  country  is  indebted  to  him.
 I  saw  yesterday  when  the  Polish
 Prime  Minister  arrived.  The  third
 Person  who  was  cheered  most  at
 Palam  airport  by  the  crowd  was  Shri
 Krishna  Menon.  First  was  the  Prime
 Minister  of  Poland,  second  the  Prime
 Minister  of  India,  and  the  third  was
 Shri  Menon,  not  because  of  himself
 but  because  he  put  up  a  great,  gallant
 fight  in  the  forum  of  the  United  Na-
 tions.  Women  and  children  came  to
 salute  him;  all  that  gave  spontaneous
 joy  to  the  people.  Acharya  Kripalani
 also  referred  to  Shri  Krishna  Menon.
 He  is  sarcastic  many  times  and  has
 got  lots  of  vinegar  in  his  ton  of  honey.
 He  declared  that  Shri  Krishna  Menon
 is  not  so  sweet  and  persuasive.  The
 Acharya  was  a  wrong  person  to  lecture
 to  and  say:  “You  must  be  sweet-temper-
 ed”.  But  he  has  a  better  side,  I  mean
 his  better  half  Shrimati  Kripalani  who
 has  come  over  to  the  Congress,  who
 I  am  sure  will  never  share  his  view.
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 Mr.  Selwyn  Lloyd,  Foreign  Secre-
 tary  of  U.K.,  when  he  was  here,  said
 in  a  lecture  to  the  Indian  Council  of
 World  Affairs  at  which  I  was  present,
 that  the  Baghdad  Pact  was  meant  for
 upstairs,  that  is  Russia,  not  against  us!
 We  now  find  the  U.S.A.  is  planning  to
 link  Turkey,  Iraq,  Eran  and  Pakistan
 (not  Afghanistan)  by  a  railway.  In
 these  four  Baghdad  Pact  countries
 there  is  great  hysteria  and  agitation.
 When  our  Members  of  Parliament
 were  in  Turkey  they  found  that  the
 Turks  did  not  like  our  policy  of  non-
 involvement.  It  was  sad  to  find  the
 Turks  and  Russians  were  involved  in
 a  deadly  war  of  nerves.  It  is  Mahatma
 Gandhi's  India  that  can  bring  the  Rus-
 sians  and  the  Turks  into  terms  of
 friendship.  However  when  the  Turks
 are  given  implements  of  war  to  fight
 their  neighbours,  they  will  try  to
 pounce  upon  Russia  and  Russia  will
 try  to  pounce  upon  Turkey.  Thus  the
 circle  starts  from  Ankara,  and  comes
 through  Karachi  right  unto  our
 borders,  A  Railway  has  now  been
 openly  announced,  for  the  purpose  of
 passage  of  troops.

 We  must  hug  the  Arabs  to  our
 hearts,  the  Arabs  consisting  of  Chris-
 tians  and  Muslims.  The  continent  of
 Africa  is  very  rich  and  very  vast,  and
 we  must  hug  the  Arabs  to  our  heart
 with  hooks  of  steel.  They  are  sound
 men,  men  of  the  desert.  The  Arab
 territories  comprise  Morocco,  Tunis,
 Algeria,  Libya  and  Egypt,  right  down
 to  the  Sudan.  These  are  places  to
 which  we  should  send  out  our  best
 men  to  see  that  this  territory  is  within
 the  sphere  of  our  friendship.

 I  wish  to  refer  to  Latin  America
 consisting  of  20  countries,  mostly
 speaking  the  Spanish  language.  The
 U.S.A.  wields  a  lot  of  influence  there.
 When  it  comes  to  Gautemala,  they
 stand  by  the  Monroe  Doctrine,  but
 when  it  comes  to  the  question  of  Goa,
 they  take  up  8  different  attitude
 altogether.  When  it  comes  to  Goa,
 U.S.A.  and  Britain  have  a_  secret
 understanding  that  if  Goa  went  out  of
 India,  it  will  be  a  base  against  the
 throat  of  India,  although  in  the  case
 of  Latin  America  they  say:  “Keep
 your  hands  off”.
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 In  regard  to  these  Latin  American

 countries  I  want  to  put  forward  a
 proposition.  I  want  the  hon.  Minister
 without  portfolio  with  his  intelligence,
 incisiveness  and  knowledge,  and  the
 Prime  Minister  to  go  to  Latin  America
 to  visit  these  20  countries.  Unfortu-
 nately  the  race  of  Indians  who  formed
 the  old  Latin  American  civilisation  has
 been  exterminated.  Whatever  it  may
 be,  most  of  them  speak  the  Spanish
 language.  The  Spaniards  are  friendly
 towards  us.  I  met  the  Spanish  dele-
 gates  to  the  UNESCO  conference.  The
 delegates  from  Brazil  would  not  talk
 to  us  about  Goa,  but  the  Spaniards
 were  willing  to  discuss  Goa.  The
 Prime  Minister  was  then  very  busy
 and  could  not  meet  them,  but  the
 Spanish  delegation  was  prepared  to
 discuss  the  question  of  Goa  because
 they  have  got  Gibralter.  When  one
 has  a  pimple  in  one’s  eye,  one  will
 sympathise  with  the  other  person  who
 has  also  a  pimple  in  his  eye.  We  must
 carry  on  intense  publicity  in  those
 countries,  and  send  delegations,  and
 depute  men  of  courage,  patriotism
 and  character  to  represent  us  in  the
 Latin  American  countries.  We  must
 not  neglect  them.  The  Vice-President
 and  Shri  Krishna  Menon  have  visited
 Latin  America.  The  majority  of  them
 are  dominated  by  the  Spanish
 language  and  do  not  speak  Portuguese
 as  in  Brazil.  Once  they  are  roused
 to  the  point  of  moral  consciousness,  I
 think  Goa  must  fall  into  our  lap.

 We  must  explore  every  possibility
 and  put  this  Goa  front  right.  Today
 we  cannot  march  our  army  into  Goa
 as  some  people  advocate,  as  we  will
 only  raise  a  hornet’s  nest.  We  are
 wedded  to  non-violence  and  must  take
 every  possible  step  short  of  war.  Shri
 T.  K.  Chaudhuri  feelingly  referred  to
 Gea  and  said  there  are  lots  of  people
 there  in  prison.  We  do  not  put  forth
 their  case.  The  case  must  be  kept  on
 the  anvil.  It  must  be  as  a  result  of
 propaganda  and  not  hot  war,  as  a
 result  of  truth  and  not  violence  that
 we  should  thus  achieve  the  result.
 Goa’s  case  must  be  put  before  the
 nations  of  the  world,  especially  before
 the  United  Nations.
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 Now  a  word  about  Indonesia.  How
 sad  we  are  that  Indonesia  is  today  in
 trouble  and  distress.  I  would  Mke  to
 call  Indonesia  one  of  our  elder  sisters.
 Their  troubles  and  sorrows  are  ours.
 We  find  that  foreign  powers  are  angl-
 ing  there,  that  people  there  have
 openly  said  that  one  power,  whose
 name  I  shall  not  mention,  has  been
 taking  interest  in  Indonesia  and  saying
 that  it  will  recognise  the  rebels.  If
 that  power  with  all  its  might  and
 courage  says  that  it  will  recognise  the
 Tebels,  what  is  left?  We  do  not  want
 that  kind  of  thing  to  spread  to  other
 countries,  because  the  next  will  be
 Burma  and  India  may  also  come  later.
 When  Egypt  was  invaded  by  Britain,
 France  and  Israel  together,  nothing
 becomes  improbable.  So,  let  us  offer  a
 word  of  sympathy  to  them.  Even  if
 they  have  done  anything  to  our  na-
 tionals  there,  let  us  forget  that  little
 damage  because  in  their  anger  they
 were  misguided.  Let  us  be  warned
 against  misunderstanding.  Even  if  a
 few  slaps  were  administered  to  our
 nationals  there,  we  should  have  pa-
 tience,  and  we  should  send  a  word  of
 cheer  to  Indonesians  that  we  stand  by
 them,  and  we  hope  that  their  inde-
 pendence  will  be  cherished  just  as
 India’s  is  cherished.

 Pandit  Thakur  Das  Bhargavar//e-
 fore  I  proceed  to  speak  on  the  motion,
 I  would,  with  your  permission,  just
 prefer  a  complaint  before  you.

 Three  days  back  ,I  made  a  speech
 here  in  this

 House/about
 rural  hous-

 ing.  I  can  understand  if  Shri  Asoka
 Mehta  did  not  understand  the  purport
 of  my  speech.  He  thought  that  I
 wanted  the  Government  to  fritter
 away  money  on  /rural  house  planning.
 Similarly,  the  hon,  Finance  Minister
 very  probably  did  not  understand  my
 speech  as  I  spoke  in  Hindi.  I  can  cer-
 tainly  pardon  both  of  them.  They
 assumed  that{I  was  speaking  on  a  par-
 ticular  point,  and  under  that  assgmp-
 tion  they  condemned  me  and  criticised

 ~  my

 nflee

 h.  I  do  not  find  fault  with
 Vy  them  |  as  it  is  very  possible  that  my

 Hind!  may  not  have  been  understood,
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 but  when  representatives  of  the  press
 make  a  mistake  like  this,  |  am  bound
 to  bring  this}complaint  before  you.

 In  the  press  also  I  find  that  they
 ascribed  to  me  certain  things  which
 I  never  said  in_my_speeeh.  On  the
 contrary’  I  had  said  that/  to  take  up
 rural  housing  was  not  a  practical  pro-
 position,  that  the  Finance  Minister
 would  just  jump  up  in  his  seat  if  I
 asked  him  to  have  recourse  to

 rura} housing,  whereas  in  the  press  I  foun
 that  I  was  advocating  nothing  but
 rural  housing.  I  have  therefore,  de-
 cided  today  to

 vould_beelat  y

 in  my  broken
 English,  and  I

 Zetec
 to

 kindly  warn  the  p  to  the
 proceedings  of  the  House  in  the  right
 manner.

 Coming  to  this  matter,
 nl

 matter
 before  us,  I  have  tabled  an/  amend-
 ment  which  I  have  already  moved.  It
 is  not  a  formal  amendment  so  far  as
 J  am  concerned.  I  verily  believe  that
 the  Government  has  adopted,  so  far
 as  foreign/policy  is  concerned,  the
 right  policy  in  all  spheres  in  which  it
 has  to  work.  I  have  been  listening  to
 the  debate  for

 of

 e  last  several  hours
 and  I_have  nat  found  a  single  item
 of  policy  which  has  been  criticised
 by  the  Opposition  so  far  as  the  foreign
 policy  of  the  Government  is  concern-
 ed.

 ign
 arya  Kripalani,  when  he  spoke,

 sai  at  he  stood  by  all  the  principles
 by  which  our  Government  stood.  He
 said  that  all  our  policies  were  right.
 Then,  what  was  wrong?  What  was
 wrong  was  that  when our  case  came
 up  before  the  Security  Council,  we
 had  no  friends.

 Then  again,  he  said  that  very  prob-
 ably,  the  representatives  of  the  foreign
 nations  there  had  not  understood  the,
 Problem  at  all,  and  had  they  under-
 stood,  the  rightness  of  the  policy  would
 have  been  confirmed  by  them  also.  So,
 I  fee)  that  there  has  not  been  a  single, speaker  so  far,  including  my  hor.
 friend  Acharya  Kripalani,  who  has
 pointed  out  any  mistake  in  the  policy.
 So,  my  proposition  stands  absolutely
 confirmed  even  by  the  Opposition.
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 I  would  ffery  much  have  liked  if
 any  Member  would  have  told  us
 where  we  were  mistaken.  Acharya
 Kripalani,  when  he  referred  to  our
 Minister  who  advocated  our  cause  at
 the  United  Frations,  said  that  he  took
 seven  hours;  and  that  was  the  one
 fault  which  he  was  able  to  fing.  That
 is  quite  true.  J]  can  also  4ppreciate
 that  the  length/of  a  speech  sometimes
 bores  people.  I  myself  know  it.  But,
 at  the  same  time,  in  a  House  the  posi-
 tion  is  quite  different.  The  judges  and
 magistrates  are  quite  different  In  the
 United  Nations,  as  you  know  very
 well  from  our  past  experience,  people
 go  on  speaking  without  any  person
 hearing  them.

 }
 hey  have  to  make  out

 a  case.  They/fave  to  convince  the
 broader  audience  of  people  of  the
 world  as  well  as  the  representatives  of
 the  various  countries.  But  what  hap-
 pened  in  this  case?  Did  they  consider

 0००४४
 on  merits?  Even  before  the

 casé  was  considered,  even  before  the
 case  was  closed  or  finally  presented
 before  them,  they  had  got  ready  with
 a  resolution.  I

 understand/
 aso  that

 there  the  questions  are  not  decided  in
 the  manner  in  which  they  are  decided
 in  a  court  of  law. ourt  off

 As  Acharya  Kripalani  himself  point-
 ed  out,  the  facts  of  our

 6288
 ere  very

 complicated.  First  of  all,  We  said  we
 wanted  a  plebiscite.  Then,  we  said
 that  we  did  not  want  a  plebiscite.
 Then,  we  said  that  there  should  be

 cease-fire/d
 n  a  territory,  a  part  of

 which  ‘Had/not  yet  been  taken  over
 from  the  inyaders.  Acharya  Kripalani
 himself  pointed  out  that  there  were
 these  ,complications.  All  these  facts

 coulg/only
 have  been  explained  when

 a  full  debate  took  place,  and,  there-
 fore,  our  Minister  took  that

 ae time.  And  £  fee]  that  the  country  3
 feel  indebted  to  Shri  हम  Kris’
 Menon  for  his  able  advocacy  and  pre-
 sentation  of  our  case.

 The  main  point  that  I  understood
 some  of  my  hon.  friends  who  spoke
 from  the  other  side  to  say  was  that,
 we  had  no  friends,  and  that  proved
 that  our  policy  was  wrong.  Looking
 at  .it  from  the  right  standpoint,  I
 should  think  that  if  any  person  gets
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 (Pandit  Thakur  Das  Bhargava]
 @ngry  at  me,

 fe
 ithout  my  being  at

 fanit,  it  canndt  be  said  that  I  have
 erred.  Whatever  Acharya  Kripalani
 said  was  to  the  effect  that  our  policy
 was  perfectly  right  and  yet

 we/
 had

 no  friends.  Now,  who  is  to  blame?
 I  think  the  blame  must  be  given  to

 Acharya  Kripalani  himself,  or  else  the
 blame

 swe
 d  be  given  to  Mahatmaji,

 to  Mahatma}  Buddha,  to  all  those  from
 whom  we  have  inherited  the  noble
 traditions  that  we  are  following.

 Further,  what  did  we  say  in  our
 Constitution?  Article  5l  in  the  Chapter  ,
 on  Directive  Principles  of  State  Policy
 says:

 ‘
 {The  State  shall  endeavour  to—

 a)  to  promote  international
 ce  and  security;
 b)  maintain  just  and  honour-
 e  relations  between  nations;

 (९)  foster  respect  for  interna-
 tipnal  law  and  treaty  obligations
 in  the  dealings  of  organised  pen-
 p}és  with  one  another;  and

 (d)  encourage  settlement  of
 ternational  disputes  by  arbitra-

 fen
 May  !  humbly  ask,  when

 was  invaded  by  France  and  England,
 what  was_the  role,  that  we  had  to
 play?  According  to]/Acharya  Kripalani,
 we  ought  not  to  ve  spoken;  we
 ought  to  have  said,  ‘All  right,  they
 have  done  a  wrong  thing’,  and  we
 ought  to  have  done

 nothing  elss:
 सीख  बातों  दंजणि,  जसकोर्सेखि  सुहाग
 सीख  न  दीजिए  बानरा,  घर  बजे  का  जाय  I

 This  Jis  the  proverb.  But  does  Acharya
 Kripalani  believe in  it?  Silence  or
 indifference  on  our  part  on  account
 of  fear  of  displeasing  aggressors  will
 certainly  not  be  a  faithful  “discharge
 of  duty  towards  the  world.

 On  20th  November  last,  when  we
 were  considering  the  international
 situation  and  the  policy  of  India  in
 relation

 i

 what  happened?  At
 that  time,  the/Indian  Government  .con-
 demned  England  and  France  for  their
 invasion  of  Egypt.  But  so  far  as  the

 25  MARCH  987

 a

 International  748
 Situation

 facts  about  Hungary  were  concerned,
 they

 (ह
 not  come  in  good  time,  and

 there  /was  some  time-lag  before  our
 Prime  Minister  was  able  to  judge  the
 facts  and  call  a  blade  a  blade  or  a
 spade  a,  spade.  On  20th  November
 last,  in]  this  very  House,  Acharya
 Kripalani  himself  stood  up  and  con-
 demned  Government,  saying  ‘Why  has
 Pandit  Nehru  not  condemned  Russia,
 so  far  as  her  action  in  H

 Mo,
 was

 concerned?’.  If  you  want|to  condemn
 other  countries,  if  you  want  to  say  the
 right  thing,  and  you  want  to  pretect
 the  people  from  the  invasion  of  those
 who  believe  in  aggression,  well,  your
 fate  must  be  this.  I  am  not  one  of
 those  who  deplore  that  on  the  day
 when  the  voting  in  Security  Council
 took  place,  we  could  not  secure  a
 single/Note  from  any  of  the  countries
 there.  But  the  fault  was  theirs  who
 did  not  exercise  their  votes  rightly.  In
 fact  this  is  the  price  of  the  sacrifice
 of  our  moral  stand.  y

 If  we  take  the  right  policy  and  the
 result  is  that  people  get  angry,  then
 we  have  either  to  reverse  the  policy,
 or  we  should  not  complain.  My
 humble  opinion  |is  that  if  any  flaw  is
 found  in  any  of  our  policies,  we  can
 certainly  say  that  Government  have
 gone  wrong.  But  if  I  find  that  there
 is  no  flaw  \jand  I  find  that  when  we
 take  a  particular  attitude  because  we
 want  to  go  to  the  protection  of  weaker
 nations,  we  are  condemned  and  peo-.
 ple  take  prejudicial  views  against  us
 and  just  decide  our  case  without
 hearing  us,  the  fault  does  not  lie  with
 us

 Gur  motto  is:

 सत्यमेव  जयते  नानुतं
 After  some  time  we  shall  see  that

 people,  will  understand  that  as  a  mat-
 ter

 of}
 fact  they  were  mistaken  and

 not  “If  we  place  before  ourgelves
 our  past  policies,  we  are  ‘b sound)  to
 come  to  the  conclusion  th.

 Noe
 India  has

 acquired  a  very  important  ition  in
 the  United  Nations.  My  hon.  friend
 Shrt-Raghuramaiah  told’  us  that  all
 the  weaker  nations  look  up  to  India,
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 and  she  has  cacquired)  this  position
 after  several  years.  So,  it/  is  but
 right  that_we  cannot  follow  a  course
 which  a  nation  with  no  past,  with  no
 past  commitments  and  with  no  repu-
 tation  to  lose  can  adopt.  Qbviously,
 we  eannot/do  that.

 Acharya  Kripalani  himself  gave  us
 the  reasons  why  these  nations  are
 against  us,  and  why  America  and
 England  cannot  themselves  reiterate
 those

 Pana
 les  which  sometimes  they

 adopt  and/|  hich  sometimes  they  do
 not.  He’said  that  the  other  nations
 had  got  interests,  and  they  looked  to
 their  interests  also.  But,  so  far  as  we
 are  concerned,  we  really/have  got  no
 interest.  So  far  as  India  is  concerned
 the  history  of  the  past  few  thousand
 years  tells  us  that  India  never

 of  coer: a  war  of  aggression  against  any  coun-
 try,  India  never  invaded  any  country.
 At  the  same  time,  we  did  not  .believe
 in  colonialism,  we  did  not  believe  in
 displeasing  other  countries.  We  want-
 ed  to  live  in  peace/and  wanted  others
 to  live  in  peace  as  well.  This  has
 been  our  policy  for  several  thousands
 of  years.  If,  for  the  sake  of  truth,  we
 want  to  go  out\lof  our  way  and  con-.
 demn  people,  then  naturally  they  get
 angry  beoause  we  say  the  right  thing.
 This  is  ‘bound’to  happen  to  any  good
 man,  if  he  wants  to}keep  his  morals.

 Our  Prime  Minister,  certainly  a  rare
 genius  for  judging  international  affairs
 understands  the  histories  of  many
 countries  very  well;  he  understand
 people  of  other  countries  very  wel.
 And  so  farashis  policy  is  concerned,
 nobody  has  said  anything  so  far

 nore
 it.  All  that  has  been  said  is

 at  ,his  policy  has  resulted  in_such
 and  Jeuch—a~-  thing.  Ido  not  want  to
 sée  the  result.  Lord  Krishna  has  told
 us,—and  Lord  Krishna  was  being
 followed  by  Mahatmaji  and  Buddha
 Maharaj;  and  the  heir|  of  Mahatma
 Gandhi,  namely  our  Prime  Minister  is
 also  following  it~

 कर्मणायेवाधिकारस्त  मा  फलेषु  कदाचन
 ‘Do  not  look  to  the  fruits  of  action.

 Look  to  the
 a

 ion  itsel?-This  is  what
 we  have  to
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 If  any  person  in  this  House  can
 tell  me  that  our  Government  have
 erred  on  this  particular  ogcasien  in”
 this  particular  manner,  on  account  of
 greed  or  anything  of  that  hrature,  then
 I  can  understand  that  the  policy  may
 be  wrong.  But

 ale  Ia  eae
 could  not  find  a

 single  occasion  0  we  have
 erred.

 When  our  Prime  Minister  pointed
 out  lhe  the  Americans.  ‘Do  not  cross
 the  38th  parallel’,  was  he  wrong?
 When  he

 Bredicted
 in  this  House  the

 right  principles  on  which  Korean
 peace  could  be  established,  was/  he
 wrong?  Again,  when  we  sent  our
 forces  to  Egypt,  or  Viet  Nam  or  to
 any  other  country,  did  we  go  wrong?
 If,  we  had  gone  wrong  anywhere,  let
 it;  be  said  before  our  very  face.  In
 the  course  of  these  four  or  five  hours,
 I  have  not  been  able  to  see  even  a
 single  thing  attributed  to  our  Prime/
 Minister  or  his  Government,  which
 can  be  taken  exception  to.

 I  can  understand  that  so  far  85
 Pakistan  is  concerned,  our  policy  to-
 wards  Pakistan  has  bcen  soft.  I  have
 been/kaying  from my  place  hepe-that
 our  Government  have  not  adopt
 the  right  policy  towards  Pakistan
 because  it  is  a  soft  policy.  We  know
 that  no  other  country  would  tolerate
 a  position  where  30  lakhs  of  Pakistani
 nationals  are  sent  to  India,  and  with-
 out  any  retaliation  from  India  Pakis-
 tan  entered  into  treaties  with  us,  but
 broke  all  those  treaties.  I  falways  said
 that  our  Prime  Minister  was  soft
 towards  Pakistan.  He  himself  told  us
 one  day  in  this  House  that  he  wanted
 to  apply  the  healing  balm,  whereas
 we  were/saying  in  this  House  that  he
 was  not  right.  I  was  always  saying
 that  our  Government  were  adopting  a
 soft  policy.  But

 cen  fiat  there

 at_is  t?
 The  result  has  been/ithat  there  has
 been  no  war.  Otherwise,  there  would
 have  been  war  on  the  question  of  the
 éxogus  from  East  Pakistan.  No
 as

 we]

 would  tolerate  such  a  position
 as

 we(are
 tolerating.  But  at  the  same

 time,  there  has  been  no  war.

 Similarly,  what  does  our  Prime
 Minister  say  te  Pakistan?  Still  he  8
 ~—when  his  éffgies  are  being  burnt  /i ‘in



 §

 wv
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 [Pandit  Thakur  Das  Bhargava]
 Pakistan—that  ‘we  are  youy  friends;
 ‘we  are  your  neighbours;  we  do  not
 want  to  injure  you.’  It  is  quite  true
 we  cannot  make  an  offer  of  Kashmir
 to  }|}Pakistan  when  Pakistan  has  got
 no  right  to  Kashmir.  It  is  the  British
 Government  which  divided  us  and
 created  Pakistan.  At  .that  time,
 if  they

 f

 iked,  they  could
 have  made  over  Kashmir  to
 Pakistan.  But  that  was  not  done.
 After  they  had  given  every  Indian
 State  the  right  to  do  as  it  pleased,  to
 join  whatever  Union  it  liked,  Kashmir
 acceded  to  us.  What  was  wrong  with

 it?  How  does  Pakistan  come  in?  What
 is  the  right  of  Pakistan  in  Kashmir?
 Kashmir  has  been  with  us  for  thou-
 sands  of  years.  |  Many  of  our  sacred
 places  are  there.  There  is  no  diffe-
 rence  between  our  people  and  their
 people.  If  Bhatti  Rajputs  had  been
 converted  in  Kashmir,  several  bhund-~
 red  years  ago  by|  force  that
 does  not  show  _  that,  as  a
 matter  of  fact,  Pakistan  has  got  a  bet-
 ter  right.  There  is  no  moral  ht
 there  is  no  legaljright,  there  is  aly
 right  which  P, Pakistan  can  claim  for
 Kashmir,  and  yet  Pakistan  is  fighting
 for  it.

 My  submission  is  that  today,  so  far
 as  the  Kashmir  policy  is  concerned,
 there  isjnot  a  single  Member  in  this
 House  Who  is  against  it.  After  the
 20th  November,  1956,  when  we  de-
 bated  our  policy  in  relation  to,  the
 international  situation,  what  has  jhap-
 pened?  The  only  thing  is  about
 Kashmir.  In  the  elections,  various
 parties  have  been  saying  that  the  Con-
 gress  is  taking  wrong  advantage  of
 the  situation  in  Kashmir.  This  may
 or

 may  not  have  been
 true,  but  it  is

 perfectly  true  that  every  party  in  this
 House—we  heard  Shrimati  Renu
 Chakravartty  the  other  _day—stands
 by  our  policy  with  regard\to  Kashmir.
 So  far  as  the  Kashmir  policy  is  con-
 cerned,  it  is  the  same  for  all  parties.
 Today  Acharya  Kripalani  said  the
 same  thing.

 So  may  I  humbly  ask  wha
 point,  what  is  this  discussion  every
 session  regarding  the  international
 situation  when  all  persons  from  Op-

 is  this
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 position  parties  say  that  our
 ney

 in
 regard  to  Kashmir  is  the  same?’  Has
 Shri  Jawaharlal  Nehru  done  anything
 wrong  in  saying  that  no  foreigner  wil!
 be  allowed  to  put  his  foot  in  this
 sacred  soil  of  India?  Is  he  wrong  in
 saying  that  the  question  of
 plebiscite  does  not  arise?  What
 do  these  gentlemen  say?  They
 say  that  plebiscite  should  not
 have  been  promised.  All  sight.  Sup-
 posing  it  was  wrong  t  [fororise  it,

 done
 now?/The  present  policy  is  to  be
 has

 ह
 right  thing  not  been

 I  do  not  admit  that  the  offer seen.
 of  plebiscite  was  wrong.  It  is
 very  easy  to  be  wise  after  the
 event.  They  say  that  though  the  ac-
 cession  was  complete,  yet  we  wanted
 to  confirm  it.  It  may  be  so,  but,  at
 the  same  time,  so  far  as  the  present
 policy  is  concerned,  so  far  as  the  pre-
 sent  stand  is  concerned,  is  there  a
 single  Member  here  who  does  not
 stand  by  that  policy?

 So  far  as  the  policy  of  America  in
 the  Middle  East  is  concerned,  our
 Government  have  taken  exception  to
 that  policy.  Is  there  a  single  Member
 here  who  says  that  our  stand  in  re-
 gard  to  the  policy  of  America  is
 wrong?  So  far  as  the  policy  is  con-
 cerned,  everybody  is  agreed.  Shri
 U.  M.  Trivedi  is  laughing;  perhaps
 he  does  not  agree.

 Shri  U.  M.  Trivedi:  I  agree:
 Pandit  Thakur  Das  Bhargava:  I  am

 glad  he  says  he  agrees.
 He  says  that  one  hour  will  be  taken

 to  liquidate  Goa.  This  is  his  argu-
 ment.  It  is  very  unfortunate  that
 I  do  not  agree  with  him.  He  should
 read  article  5)  of  the  Constitution.  So
 far  as  war  is  concerned,  the  Govern-
 ment  of  India  do  not  believe  in  war.
 It  may  be  possible  to  liquidate  Goa  in
 one  hour.  But  it  will  be  absolutely
 wrong  to  do  so.  It  will  be  a  policy
 which  will  bring  nothing  but  ruin  to
 this  country  and  to  other  countries  in
 the  world.  This  is  ¢he  policy  of  sheer
 violence  in  world  politics.

 So  far  as  Goa  is  concerned,  Shri
 Jawaharlal  Nehru  has  said  that  he
 is  as  anxious  as  any  of  us  to
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 find  a  solution.  Today  I  heard
 Shri  T.  K.  Chaudhuri,  Previous-
 ly  also  we  heard  him.  He  him-
 self  says  that  he  is  the  last  person  to
 advocate  what  my  hon.  friend,  Shri
 छा  M.  Trivedi,  has  advocated.  He  has
 said  that  he  does  not  want  military
 action.  Nobody  has  talked  of  military
 action  so  far.  I  am  sorry  that  I  my-
 self  stated  in  the  House  when  we  saw
 the  Hindu  exodus  from  Pakistan  and
 other  things,  that  other  methods  were
 not  adopted.  But  I  know  that  I  was
 mistaken.  I  know  that  in  the  heat  of
 the  moment,  Shri  U.  M.  Trivedi  is  say-
 ing  something  in  anger  and  indigna-
 ton—and  right  indignation—because
 Goa  is  not  with us,  Loo

 At  the  same  time,  the  policy  of  the
 Government  is  not  momentary  and
 should  not  be  decided  in  haste.  So  far
 as  our  policy  is  concerned,  it  is  per-
 fectly  right  and  I  do  not  find  any  single
 Stem  of  policy  in  which  we  have  erred.
 After  the  20th  November,  1956,  this
 is  the  first  occasion  when  we  are  dis-
 cussing  the  international  situation  and
 only  new  policies  which  happened
 after  this  date  should  be  gone
 into.  Previously  we  had  taken  a  de-
 cision  about  other  matters.  I  see
 no  alternative  for  the  House  except
 that  this  House  should  accept.  my
 amendment  and  approve  the  foreign
 policy  of  the  Government.

 Shri  Jaipal  Singh:  Mr.
 Speaker,  Sir:

 Once  again  I  have  no.  difficulty
 whatever,  no  mental  reservation  of
 any  kind,  in  congratulating  the  Nehru
 Government  on  their  overall  admira-
 ble  performance  in  the  international
 sphere.

 Deputy-

 In  the  past,  I  have  pleaded,  it  has
 been  a  matter  of  gratification  to  me
 that  my  humble  advice  has  been  ac-
 cepted  by  this  House,  that  when  any
 discussion  takes  place  on  foreign  aff-
 airs,  it  should  be  above  party  politics.
 Indirectly,  most  hon.  Members  have
 tended  to  accept  this,  but  on  this  oc-
 casion  I  have  discovered  that  there
 has  been  a  deviation  from  this  very
 healthy  convention.  There  have  been
 some  hon.  Members  who  have  been
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 having  flings  at  the  Treasury  Benches
 from  party  angles.  I  deeply  regret
 this  because  we  should  be  responsible
 enough  to  realise  that  anything  we
 say,  even  by  way  of  a  joke,  reaches
 the  four  corners  of  the  earth.

 So  while  there  may  not  be  many
 here  just  now,  I  would  like  to  repeat
 that  any  debate  on  foreign  affairs  is
 a  concern  of  the  entire  country  and
 not  of  any  political  party.  And  it  is
 because  of  this  that  I  do  not  have  any
 hesitation  in  repeating  my  faith  in  the
 conduct  of  the  Prime  Minister,  who
 happens  to  be  also  the  Minister  of
 External  Affairs,  in  the  way  he  has
 bravely  conducted  us  in  the  interna~
 tional  sphere.  He  is  not  infallible,  nor
 is  the  Minister  without  Portfolio  in-
 fallible.  They  would  be  fools  if  they
 were  to  arrogate  infallibility  to  them-
 selves.  Mistakes  have  been  made
 There  was  a  certain  amount  of  reluc-
 tance  over  the  Hungarian  episode.  We
 know  that.  But  we  are  debating
 something  which  has  to  be  taken  in
 the  overall  perspective  and  we  forget
 that  we  must  not  get  lost  in  little
 wells,  taking  one  little  item  here  and
 there  and  condemning  the  overall
 picture.

 TI  am  not  platitudinous  by  nature.
 You  know  it.  I  do  think  that  we  have
 been  right  in  choosing  the  hard  path,
 because  that  is  what  we  have  done,
 something  that  is  not  spectacular,
 something  that  does  not  produce  quick
 results,  something  that  the  world
 does  not  understand  and,  therefore,
 the  world  laughs  at  us—non-violence.

 I  regret  that  many  hon.  Members
 invoke  the  name  of  Gandhiji.  I  would
 rather  that  only  those  hon  Members
 who  are  true  disciples  of  Gandhiji  in-
 voke  his  name.  He  is  quotcd  here
 again  and  again  by  way  of  screening
 ourselves  in  our  behaviour,  in  what
 the  rest  of  the  world  should  do  and
 what  we  should  do.  I  do  think  that
 when  we  are.  talking  about  interna-
 tional  affairs  there  should  be  less  of
 the  sanctimonious  smack  about  it.  Let
 us  be  realistic  about  it.  We  are  living
 in  a  world  that  was  not  the  world  of
 Gandhiji.  He  was  thinking  of  a  world
 he  was  trying  to  bring  about,  3  world
 that  was  his.  Whenever  we  try  to  in-
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 voke  some  of  his  utterances  we  forget
 that  we  are  not  living  in  the  world
 that  he  had  desired,  the  world  tc  be.
 But,  living  in  a  world  of  reality,  once
 again  I  repeat  that  the  Nehru  Gov-
 ernment  have  served  us  well.  They
 may  have  hesitated  every  now  and
 then.  The  world  has  not  been  as
 warm-hearted  for  them  as  it  might
 actually  be.  But,  in  the  light  of  in-
 formation  that  they  had  I  thi.k,  the
 Guiding  principle  that  they  hao  aud
 which  they  have  tried  to  follow  against
 very  very  heavy  odds  has  been  the
 right  thing  for  this  country  I  have
 no  doubt  whatever  about  it

 I  am,  I  dare  say,  not  very  ner-vio-
 lent.  There  have  been  occasions  when,
 somehow  or  other,  intuitively  I  have
 felt,  perhaps  a  little  bit  of  push  on
 our  part,  a  little  bit  of  violence  might
 have  solved  the  problem  for  us.  I  have
 felt  that  in  regard  to  Goa.  I  have  cer-
 tainly  felt  that  in  regard  to  our  eas-
 tern  frontiers  and  I  had  felt  that  in
 regard  to  certain  other  things.  But,
 when  I  come  down  to  facts  as  one
 must,  I  come  back  to  the  conviction
 that,  perhaps,  the  path  of  patience,
 the  path  of  non-violence  which  I  do
 not  understand  very  much  but  which
 I  do  admire  even  distantly  is  the  cor-
 rect  way  for  this  country.  So,  when
 people  talk  of  quick  results,
 quick  results  really  translated
 mean  nothing  but  violent:  action.  The
 very  people  who  have  been  criticising
 the  Nehru  Government  in  regard  to,
 maybe,  Kashmir,  in  regard  to,  maybe,
 Goa,  all  these  so-called  disciples  of
 Gandhiji  forget  that  it  is  exactly
 what  has  been  preached  by  Gandhiji.

 I  was  very  pleased  that  our  Minister
 for  External  Affairs  made  a  reference
 to  Ghana.  I  had  the  privilege  of  liv~
 ing  in  Ghana  for  nearly  4  years.  The
 present  Prime  Minister  of  Ghana  hap-
 pens  to  be  a  pupil  of  mine  and  I  have
 followed  with  great  interest  the  move-
 ment  for  freedom  in  the  whole  of
 West  Africa  including  Nigeria,  where
 also  there  is  going  to  be  freedom  and
 I  can  imagine  who  is  going  to  be  the
 future  Prime  Minister,  if  Nigeria
 should  get  freedom.  It  has  been  very
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 gratifying  to  note  that  the  visit  of
 Charlie  Andrews,  when  I  happened
 to  be  in  that  part  of  the  world,  has
 borne  fruit,  and  that  Dr.  Khavarne
 Nkrumah  today,  when  he  has  unex-
 pectedly  come  to  the  top,  has  not  re-
 frained  from  giving  credit  to  the  les-
 son  Charlie  Andrews  taught  him,  and
 that  the  future  conduct  of  that  part
 of  the  world,  the  effect  of  which  is
 going  to  have  tremendous  repercus-
 sion  on  the  whole  of  Africa  und,  be-
 cause  of  the  whole  of  Africa,  on  the
 rest  of  the  world,  should  have  its  roots
 in  the  teachings  of  Gandhiji.  It  is  a
 great  thing.

 I  am  glad  that  our  Prime  Minister
 did  want  to  go  there.  It  was  only  this
 month  that  they  celebrated  their  in-
 dependence.  He  could  not  go;  ne  had
 to  struggle  here  like  the  rest  of  us.
 But  there  is  one  sugge  tion  I  might
 make.  I  have  lived  there.  (Inter-
 tuption).  I  would  very  much  appre-
 ciate  it  if  the  Nehru)  Gevernment
 could  send  a  team....

 Shrimati  Sushama  Sen
 South):  With  you  in  it?

 Shri  Jaipal  Singh:  I  have  already
 been  there;  and  the  hon.  Member  may
 want  to  go.  i  can  go  there  on  my  own
 and  the  Nehru  Government  wil]  never
 have  me  in  any  of  their  delegations.
 It  has  happened  in  the  past.  There  is
 no  doubt.  However,  Shrimati  Sush-
 ama  Sen  might  be  very  welcome.
 (Interruption).  These  cheap  jibes  do

 not  help  Shrimati  Sushama  Sen.
 Mr.  Deputy-Speaker:  Order,  order.

 We  have  had  enough  of  it.
 Shri  Jaipal  Singh:  Please  forgive

 me,  Sir.  I  thought  I  was  talking  seriou-
 sly.

 Mr.  Deputy-Speaker:  And  so  did  I.

 Shri  Jaipal  Singh:  I  would  submit
 that  a  team,  a  good  team  might  be
 sent,  of  Members  of  both  Houses  of
 Parliament,  a  team  of  friendship  not
 only  to  Ghana  but  to  Sierra  Leone  to
 Nigeria  and  go  further  south  to  the
 Congo,  because,  as  you  know,  in  the
 Security  Council  we  have  been  attack~-

 (Bhagalpur

 ‘
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 ed  in  the  past.  I  think  it  would  be  a
 very  good  thing  if  our  representatives
 were  to  visit  Congo  to  see  things  for
 themselves,  for  the  authorities  there
 to  realise  that  we  also  have  eyes  and
 that  they  were  not  the  only  people
 who  criticise  us  in  the  United  Nations
 Organisation  which  they  did  some
 years  ago.

 Sbri  Jawaharlal  Nehru:  May  I  know
 whether  the  hon.  Member  has_  been
 suggesting  that  Members  of  Parlia-
 ment  only  should  go  there  or  others
 also?  On  some  occasions  we  nave
 sent  people  there  previously.

 Shri  Jaipal  Singh:  I  would  not  like
 to  restrict  it  to  the  sitting  Members
 of  Parliament  because  Shrimati  Sus-
 hama  Sen  would  be  out  as  she  would
 be  an  ex-Member.  So,  I  would  leave
 it  to  the  hon.  Prime  Ministcr.  I  think
 he  knows  what  I  mean.

 But  what  I  was  trying  to  say  is
 this.  The  Golden  Shores—-that  is  the
 old  name  for  Ghana  or  Gold  Coast—
 are  going  to  be  the  spearhead  of  free-
 dom  for  the  races  of  Africa  and  I
 am  very  glad  that  we  have
 been  directly  giving  a  lead,
 for  there  has  been  —_inspira-
 tion  from  our  side.  What  I  was  try-
 ing  to  suggest  was  that  we  have  been
 grossly  misrepresented  in  the  United
 Nations  over  untouchability  and  the
 like  and  I  would  very  much  like  if
 a  team  of  friendship  could  go  to  that
 part  of  the  world—it  would  not  be
 welcome  in  South  Africa;  I  know  that
 —but  certainly  it  can  go  to  Ghana
 while  we  are  visiting  West  Africa,  we
 can  go  further  south,  south  of  Nigeria,
 so  that  we  can  see  things  in  Balgian
 Congo  with  our  own  eyes  and  we
 could  show  that  people  are  different
 in  independent  India.  I  am  very  glad
 that  this  reference  has  been  made  by
 the  Prime  Minister  about  Ghana,  and  I
 am  giad  to  hear  that  perhaps  some
 time  soon  we  may  have  the  privilege
 of  receiving  the  Prime  Minister  of
 Ghana  in  this  country.
 Ww  hrs,

 There  is  one  other  thing.  Now
 that  the  Prime  Minister  himself  is
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 here,  if  I  may  say  so,  it  is  something
 that  might  surprise  but  something
 which  I  wanted  to  say  often  before,
 though  I  have  never  had  an  opportu-
 nity,  and  it  is  that  there  is  something,
 from  my  point  of  view,  far  more  im-
 portant  than  Kashmir.  Kashmir  has
 loomed  large;  it  is  large.  But  to  my
 mind,  Kashmir  is  no  longer  a  pro-
 blem.  If  it  were  at  all  possible,  the
 sooner  we  withdraw  this  particular
 case  from  the  UNO  the  better  it  is—
 to  me  it  seems  so;  I  do  not  know
 what  the  technicalities  arc.  WNashmir
 is  our  own  regardless  of  what  any-
 body  else  may  say.  But  there  is  one
 other  problem  at  the  other  ena  of
 India,  that  is,  the  Chitiageng  Hill
 Tracts.  I  do  not  know  whether  my
 right  hon.  friend  remembers  that
 about  ten  years  ago,  I  had  pleaded
 with  him—this  was  a  little  before  par-
 tition—that  he  should  on  no  account
 give  away  the  Chittagong  Hill  Tracts.
 He  wrote  back  to  me  saying  that  what-
 ever  happens  happens,  but  if  some
 other  changes  had  to  be  made,  they
 could  be  made  by  negotiations.  The
 Chittagong  Hill  Tracts  still  contain  99
 Per  cent  of  non-Muslims,  most  of  them
 Buddhists.  I  do  not  understand  why
 the  Chittagong  Hill  Tract;  were  con~
 signed  to  Pakistan....

 Shri  Jawaharlal  Nehru:  We  don't
 understand  it  either.

 Shri  Jaipal  Singh:  But  may  I  just
 again  ask  the  question?

 In  the  letter  by  my  right  hon.  fri-
 end,  which  pacified  me  for  the  time
 being,  I  was  told  that  it  would  be  set-
 tled  by  negotiations.  May  I  know
 whether  any  negotiation  has  ever
 taken  place  during  the  last  ten  years?
 When  are  the  negotiations  beginning? Is  it  only  Kashmir  that  is  the  problem
 of  India?

 I  am  not  talking  only  of  the  Chit-
 tagong  Hill  Tracts.  What  about  al)
 the  tribal  people  on  the  other  side,
 north  of  Mymensing,  in  the  Garo
 Hillis?  Why  did  we  betray  the  tribal
 People?  Where  is  this  national  prin-
 ciple?  How  is  it  operated?  Are  they
 Muslims?  On  what  basis  have  we
 consigned  these  people  to  the  other
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 side?  This  is  only  by  way  of  provid-
 ing  logistics.  While  we  are  talking  of
 this,  I  want  to  give  him  something  that
 will  imbalance  the  other  side.  And  it
 is  a  serious  thing.

 I  am  not  talking  in  terms  of  the
 general  elections.  That  we  will  talk
 of  when  some  of  us  have  the  fortune
 to  be  in  the  next  Parliament,  but  it
 is  a  very  important  thing.

 Let  us  not  be  led  astray  cither  by
 our  neighbours  or  by  other  people
 who  floodlight  one  of  the  items.  There
 are  plenty  of  other  items  that  have  to
 be  decided  between  us  two  neighbours.
 I  think  he  is  quite  right  that  this  is  an
 issue  between  us  two  which  has  been
 made  complex  by  all  these  pacts  and
 various.  other  things.  But  the
 real  issue  is  torn  away  from  the  cor-
 rect  context.  I  would  suggest  to  him
 and  his  colleagues—I  do  not  think  his
 colleagues  have  ever  heard  of  the
 Chittagong  Hill  Tracts  or  of  the  Garo
 Hills  or  of  the  other  side  of  the  so-
 called  line—that  these  things  too  have
 a  bearing  as  far  as  our  survival  is  con-
 cerned  in  these  international  forums.
 I  do  think  that  as  far  as  the  outside
 world  is  concerned,  they  scem  to  think
 that  Kashmir  is  the  only  thing.  Whar
 about  all  the  other  things?

 I  think  we  should  pursue  this  with
 a  certain  amount  of  advantage.

 I  am  very  glad  that  the  Leader  of
 the  House  is  going  to  consult  Mem-
 bers  of  the  Opposition  in  regard  to
 some  important  matters  that  have  to
 be  taken  up  hereafter  for  reconsider-
 ing  a  certain  position  we  have  already
 taken.  I  hope  he  really  means  that,
 because  as  I  have  already  said  at  the
 beginning—everything  I  have  said
 in  every  foreign  affairs  debate—this
 is  not  a  party  issue;  this  is  where  we
 have  to  carry  the  entire  House;  it  has
 to  be  a  united  opinion  and  there
 should  be  no  party  angles  aboui  it.  I
 do  hope  he  will  continue  it,  and  par-
 ticularly  in  the  next  Parliament,  a
 better  modus  operandi,  if  I  may  put
 it  this  way,  will  be  there,  because  cer-
 tainly  during  the  life  of  this  Parlia-
 ment  I  do  not  think  I  can  honestly
 congratulate  him  on  the  method  of
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 the  consultations.  We  should  be  a
 little  more  serious,  that  is  to  say  the
 Opposition  should  be  a  little  more
 serious  in  appreciating  the  fact  that
 in  matters  of  foreign  policy,  they  cease
 to  be  the  Opposition  or  anything  or
 that  kind.

 T  have  no  hesitation  whatever  in  re-
 peating  my  endorsement  of  the  over-
 all  policy  of  the  Nehru  Government.  I
 would  like  to  congratulate  the  Gov-
 ernment;  they  have  done  very  well
 indeed.

 श्री  श्रोमन्‍नारायण  (वर्धा)  :  उपाध्यक्ष
 महोदय,  कुछ  दिन  बाद  लोक  सभा  का  यह
 भ्रधिवेशन  समाप्त  होगा  और  मुझे  इस  बात
 की  खुशी  है  कि  मुझे  बेशक  मामलों  पर  चल
 रही  चर्चा  में  चलने  का  अ्रवसर  मिला  ।

 पिछले  दो  महीनों  में  काश्मीर  को  लेकर
 सिक्योरिटी  कौंसिल  में  जो  चर्चा  हुई  और
 जिस  तरह  से  विदेशी  पत्रों  में  हमारी  सारी
 विदेश  नीति  कौर  जिस  तरह  से  हम  काम
 आज  तक  करते  आए,  इसकी  आलोचना
 हुई,  उसको  पढ़कर  बहुत  दुःख  हुआ  t  यह
 कहा  गया  कि  जब  हम  दूसरे  देशों  के  बारे  में
 बात  करते  है,  तो  ऊंची  ऊची  बातें  करते  हैं
 लेकिन  जब  काश्मीर  का  सवाल  आया  तो
 हमारा  नैतिक  पतन  हुआ  है  और  अखबारों
 में  हमारे  प्रधान  मंत्री  जी  के  बारे  में  कारटून्म
 निकाले  गए,  चर्चायें  की  गई  और  तरह  तरह
 की  निन्दा  की  गई  ।  आश्चर्य  होता  है  कि
 नौ  दस  साल  पहले  जब  काश्मीर  पर  हमला
 हुआ  तो  हम  यह  समझ  कर  कि  लडाई  लड़ना
 ठीक  नहीं,  अगर  कोई  दूसरा  गलती  करता  है
 तो  हमें  अन्तर्राष्ट्रीय  संघ  में  जाना  चाहते,  हम
 वहा  गए  |  आज  नौ,  दस  साल  के  बाद  अ्रचानक
 फिर  यह  सवाल  खड़ा  किया  गया  और  कहा
 गया  कि  हिन्दुस्तान  ने  काश्मीर  को  ज़बरदस्ती
 अपने  कब्ज़े  में  ले  लिया  और  एक  ऐसा  काम
 किया  जो  नैतिक  दृष्टि  से  ठीक  नहीं  था  ।
 हमारी  गलती  अगर  कोई  हुई  तो  इतनी
 ही  हुईं  की  ग्रन्तर्राप्ट्रीय  संघ  के  जो  सिद्धान्त  थे
 और  जो  उसकी  नीति  थी  उसमें  हमने  विश्वास
 रखा  कौर  यह  खयाल  किया  कि  हमें  न्याय
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 मिलेगा  ।  लेकिन  राज  तो  कुछ  ऐसा  ही
 हुआ  कि  जैसे  हिन्दी  में  कहावत  है  कि  “उल्टा
 चोर  कोतवाल  को  डांट  |  गलती  तो  कोई
 करे  प्रौढ़  सजा  देने  की  कोशिश  किसी  और
 को  की  जाये  ।

 एक  और  हम  को  बहुत  ताज्जुब  हुआ
 जब  कि  सिक्‍योरिटी  कौंसिल  में  यह  प्रस्ताव
 रक्खा  गया  कि  काश्मीर  के  मामले  को  सुलझाने
 के  लिए  और  वहां  के  लोगों  की  राय  ठीक
 तौर  से  ली  जाए,  इसकी  व्यवस्था  करने  के
 लिए  अन्तर्राष्ट्रीय  फ़ौज  भेजी  जाए  1  इसका
 जवाब  हमारे  प्रधान  मंत्री  जी  ने  बहुत  साफ
 दे  दिया  यद्यपि  हम  चुनावों  में  फंसे  थे,  लेकिन

 उन्होंने  साफ  कहा  (क  जो  विदेशी  फौजें  आती

 हैं  या  जो  बाहर  के  लोग  इस  देश  में  आये,
 पहले  भी  जाये  तो  थे  ईस्ट  इंडिया  कम्पनी
 का  व्यापार  करने  के  लिये  फ्रास  के  लोग
 और  इंग्लैड  के  लोग,  लेकिन  जिस  तरीके  से
 यहा  फौजें  क्राइम  की  गई,  जिस  तरीके  से
 फौजों  के  द्वारा  कभी  एक  राजा  को  और  कभी
 दूसरे  राजा  को  मदद  दी  गई  और  सारे  देश
 को  बर्बाद  किया  गया,  वहू  इतिहास  हमारे
 सामने  ताजा  है  और  उसका  जवाब  यह  दिया
 गया  कि  कुछ  भी  हो  लेकिन  इस  देश  में  विदेशी
 फोजे  पैर  नहीं  रख  सकेगी  क्योंकि  नौ  साल
 तक  तो  यह  मामला  इस  तरीके  से  लटकाया
 गया  और  बढ़ाया  गया  जब  कि  दूसरे  की
 गलती  थी,  एक  बार  विदेशी  फौजें  आजायें  तो
 वह  फिर  कब  हटेगीं,  कोई  कह  नहीं  सकता
 है  और  राज  सारी  दुनिया  में  जिस  तरीके  से
 पावर  व्लाक्सू  का  खेल  खेला  जा  रहा  है
 उसमें  हम  साफ  कहना  चाहते  हैं  कि  हमारा
 विश्वास  नहीं  है  कि  जो  शान्ति  के  लिये
 फौजें  आयेगी  वह  यहां  शान्ति  के  लिये  रहेगी
 या  यहां  अपने  हाथ  पर  फैलायेगी  और  झगड़े
 पैदा  करेगी,  क्योंकि  अगर  श्राप  देखें  तो
 काश्मीर  के  मामले  को  फिर  उठा  कर  जैसा
 कि  प्रधान  मंत्री  जी  ने  कहा  था  फिर  टू नेशंस
 थ्यूरी या या  डिवाइड  एंड  रूल'  की  बात  शुरू  की
 गई  कौर  हमसे  कहा  गया  कि  हिन्दुस्तान  ने
 हैदराबाद  भी  के  लिया,  काश्मीर  भी  ले  लिया  ।
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 जहां  तक  टूनेशंस  थ्योरी  की  बात  है  हिन्दुस्तान
 ने  कभी  भी  इस  दू नेशंस  थ्योरी  को  स्वीकार
 नहीं  किया  था  |  यह  एक  परिस्थिति  थी,
 हालात  ऐसे  हुए  कि  हिन्दुस्तान  का  बटवारा
 हुमा,  सही  हुआ  या  गलत  हु,  आज  चर्चा
 करने  का  कोई  मौका  नहीं  है,  लेकिन  यह
 बात  बिलकुल  साफ  है  कि  हमने  कभी  भी  टू-
 नेशंस  थ्योरी  को  नहीं  माना  शौर  जो  हमने
 प्रिया  विधान  बनाया  है  उसमें  साफ  कहा
 है  कि  हिन्दुस्तान  एक  सेकुलर  स्टेट  है,  एक
 ऐसा  राज्य  है  जिसमें  सब  मज़हब  के  लोगों
 का  बराबर  का  दर्जा  है  |  इसलिये  इसमें  कोई
 ग्राह्य  की  बात  नहीं  कि  हिन्दुस्तान  में
 हैदराबाद  भी  शामिल  हुआ  शौर  काश्मीर  भी
 शामिल  हुआ  कौर  उसमें  हिन्दु  और  मुसलमान
 का  सवाल  आज  उठाना  देश  में  फिर  एक
 झगड़ा  पैदा  करना  होगा  |  यह  देख  कर  अफसोस

 होता  है  जब  कि  फिर  अंग्रेज़  सरकार  का  उसमें
 हाथ  हो,  अ्रमरीका  का  हो  और  प्रौढ़  देशों
 का  हो  ।  तो  यह  अच्छा  है  कि  हम  साफ  कह
 दें  और  यह  संतोष  की  बात  है  कि  तमाम

 दूसरे  पक्ष  भी  इस  बात  को  साफ  कह  रहे  हैं
 गौर  इस  मामले  में  हमारे  बीच  म  दो  राय

 नहीं  हैं  कौर  काश्मीर  का  मामला  लेकर
 एक  अन्तर्राष्ट्रीय  /खिलवाड  खेला  जाय,
 तो  इसको  हम  कदापि  सहन  नहीं  करेंगे

 एक  और  ताज्जुब  हत्ता  है  जब  कि
 पाकिस्तान  के  नेता  लोकशाही  की  बात  करते

 हैं  कौर  कहते  हैं  कि  हिन्दुस्तान  वहां  राय  नहीं
 लेता  ।  जहां  तक  राय  लेने  का  सवाल  है,  पहले  भी

 यह  बात  कही  गई  थी  कि  जिसकी  पहले  गलती

 हो  वह  भ्र पनी  गलती  सुधारे,  पहले  पाकिस्तान
 की  फौजें  वहां  से  हटें,  जो  गलती  थी  उसके

 लिए  माफी  मांगी  जाए  और  उसके  बाद  हम
 चर्चा  करे  क्योंकि  हम  तो  नहीं  चाहते  कि  किसी
 की  राय  के  खिलाफ  कोई  बात  हो  ।  जहां  तक
 काश्मीर  के  लोगों  की  राय  लेने  की  बात  है,
 राय'  तो  ली  गई  थी,  वहां  की  कांस्टीटरूएंट
 अ्रसेम्बली  ने  राय  दी  श्र  उसके  बाद  शब
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 [=  श्रीमझारायण]
 वहां  पर  नये  चुनाव  दो  रहे  हैं  भौर  अब  दुबारा
 काज़मी र  के  लोगों  की  राय  का  पता  लग  जायेगा।
 लेकिन  पाकिस्तान  जब  लोकशाही  की  बात
 करता  है  तो  हंसी  आती  है,  जहां  राज  तक
 बढ़ी  पुराना  १६३४  का  कांस्टीट्यूशनल  चल
 रहा  है,  नया  विधान  लागू  नहीं  हुआ,  चुनाव
 नहीं  हुए  और  यह  मालूम  नहीं  कि  कब  तक

 चुनाव  होंगे,  वह  पाकिस्तान  लोक शा ड़ी  की
 बात  करे,  यह  एक  झाइचर्य  की  बात  है  ॥

 एक  शर  बात  जो  बार  बार  लौंडी  जाती
 है  शरीर  वह  है  हिन्दुस्तान  का  कामन॑वेल्थ
 का  मेम्बर  होना  ।  हिन्दुस्तान  ने  कामनवेल्थ
 की  सदस्यता  स्वीकार  की  इस  खयाल  से
 कि  दुनिया  में  शान्ति  स्थापित  करने  के  लिए
 कुछ  प्रा सानी  हो  1  हम  इसलिये  शामिल  नहीं
 हुए  थे  कि  हमारी  श्ाज्ञादी  में  कमी  रह  जाय  t
 अंग्रजों  का  जो  डेढ़  सौ  वर्ष  का  सिलसिला
 था  वह  तो  टूट  गया  है  और  हम  पूरी  तरह
 से  आजाद  हुए  लेकिन  हमनें  सोचा  था  कि
 कामनवेल्थ  में  रहने  से  काफी  देशों  से  हमारे
 सम्बन्ध  रेंगे  और  दुनिया  में  शान्ति  कायम
 रखने  के  लिए  कुछ  मददगार  होंगे  और  मैं
 समझता  हूं  कि  पिछने  नौ,  दस  वर्ष  में  जो

 कुछ  हमने  किया,  जो  हमारी  विदेशी  नीति
 थी  उसमें  कामनवेल्थ  का  सदस्य  रहने  से  कोई
 धमकी  दिक्कत  नहीं  बल्क  हम  बह  साफ  तौर
 पर  देखते  हैं  कि  राज  हिन्दुस्तान  की  राय
 का  असर  विदेशों  पर  पड़ता  है,  जो  कामनवेल्थ
 के  देन  हैं  उन  पर  पड़ता  है,  इंग्लैंड  पर
 पढ़ता  है  और  कुछ  हद  तक  हमको  सफलता
 मिली  कि  हम  दुनिया  में  शान्ति  कायम  रखवाने
 को  व्यवस्था  करे।  लेकिन  यह  भी  समझ  लेना
 जरूरी  है  कि  इन  बातों  में  एकतरफा  काम
 नहीं  हो  सकता,  यह  वन  वे  ट्रेफिक  नहीं  हो
 सकती  ।  पिछले  कुछ  महीनों  से  इंग्लैड  का
 जो  रवय्या  रहा  है  कौर  जिस  तरीके  से  हमारी
 नीति  पर,  हमारी  सरकार  पर  शौर  प्रधान
 मंत्री  जी  पर  बौछार  की  जाती  है,  नुक्ताचीनी
 ही  जाती  है,  जिस  तरीके  से  कोशिश  की

 की  है  काश्मीर  को  लेकर  कि  फिर  हमारी
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 ग्रा ज़ादी  में  कुछ  लाल  डाली  जाय,  यहां  फिर
 झगड़े  खड़े  किये  जायें  हिन्दु  मुसलमानों  के,
 तो  यह  रवैय्या  ठीक  नहीं  है  |  यह  एक  नाजुक
 रिता  है  कामनवेल्थ  का  हँसते  पूरी  तौर  से
 ज़ाद  होते  हुए  भी  उसके  साथ  एक  सम्बन्ध
 रक्खा  है  और  मैं  अझौशा  रखता  हूं  कि  जो
 इंग्लैंड  के  नेता  हैं  वे  यह  समझेंगे  कि  यह
 'रिश्ता  तभी  निभ  सकता  है  जब  दोनों  तरफ
 से  सदभावना  हूँ।  16  सिर्फ  एक  तरफ  से  हम
 सदभावना  दिखायें  गौर  दूसरी  तरफ  से

 बिलकुल  एक  गलत  प्रचार  दिन  रात  हमारे
 नेतायों  के  खिलाफ  किया  जाय,  यह  उचित

 नहीं  है  कौर  मैं  उम्मीद  रखता  हुं  कि  उनका
 रवैय्या  बदलेगा  |  हमारे  कामनवेल्थ  का
 मेम्बर  रहने  का  केवल  एक  ही  उद्देश्य  है  जैसे
 मैने  कहा  कि  दुनिया  में  शान्ति  ही  ।  आज  जो
 हालत  है  दुनिया  की  वह  कुछ  अच्छी  हालत
 नहीं  है  |  श्आाज  तो  हम  यह  देखते  बैंक  दिन
 रात  लड़ाई  की  तैयारियों  की  कोशिश  हों  रही
 हैं|  दोनों  ब्लाक  अच्छा  बनना  चाहते  हैं  कौर
 बड़ी  बड़ी  बातें  करते  हैं  लेकिन  एक  ब्लाक  दूसरे
 ब्लाक  के  खिलाफ  मिलेटरी  फैक्ट्स  करता  जाता
 है  और  इस  तरह  सारी  तैयारी  चलती  जाती  है  |
 हम  नही  चाहते  कि  दुनिया  में  लड़ाई  हो  क्योंकि
 लड़ाई  से  कोई  समस्या  हल  नहीं  होती  और
 अगर  दुर्भाग्यवश  लड़ाई  हुई  तो  सबे  की
 बर्बादी  होगी  |  हमने  इस  ख्याल  से  कि  दुनिया
 में  लड़ाई  न  हो,  अपनी  नीति  कायम  रक्‍खी
 बौर  हमेशा  यह  कहा  कि  हम  पावर  पालिटिक्स
 शौर  गुटबाज़ी  में  नहीं  पड़ेंगे  |  हमारे  कई
 ग्र पोजीशन  साइड  के  नेताओं  ने  कहा  कि
 झ्रापका  तो  कोई  मित्र  नहीं  है  लेकिन  वे  यह

 भूल  जाते  हैं  कि  राज  की  इस  पावर  पालि-
 टैक्स  में  मित्रता  गुलामी  है  |  अगर  एक  भी
 पावर  के  साथ  हम  चले  जाते  है  तो  क्‍या  हमारी
 आजादी  बनी  रहेगी  ?  क्या  पाकिस्तान  की
 हम  हालत  नहीं  जानते,  क्या  हम  और  देशों
 की  हालत  नहीं  जानते  कि  वहां  पर  कया  हो  रहा
 है  ?  यह  ठीक  है  कि  नाम  के  लिये  वे  आज़ाद

 है  लेकिन  हर  एक  चीज़  फंस  जाती  है  उस
 पावर  पालिटिक्स  में  और  हमा  t  जो  झाज्धादी
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 है,  वह  एक  याम  की  शभ्राज़ादी  रह  जाती  है  ।
 हो  राज  मित्रता  का  मतलब  नया  है  ?  क्‍या
 झगर  हम  अमरीका,  इंग्लैंड  के  ब्लाक  में  या
 रूस  के  ब्लाक  में  चले  जायें  तो  वह  क्या  उनकी
 मित्रता  लेना  होगा  ?

 राज  तो  पावर  ब्लाक्स  एक  ही  भाषा
 समझते  हूँ  कि  अगर  श्राप  उन  के  साथ  हैं  पूरी
 तरह  तो  आप  के  मित्र  हैं,  अगर  आप  उन  के
 साथ  नहीं  हैं  तो  श्राप  उन  के  दुश्मन  हैं  ।  इस
 तरह  की  मित्रता  हमें  नहीं  चाहिए,  शौर  यह
 हमारे  लिए  बहुत  बड़े  खतरे  की  बात  होगी  कि

 हम  कभी  भूल  कर  भी  कोशिश  करें  कि  किसी

 एक  पावर  ब्लाक  से  दोस्ती  हो  जाए  |  यह
 बहुत  बड़ा  खतरा  है  |  सब  मिलिटरी  पेन्ट्स
 जो  होते  हैं  बह  एक  तरह  से  गुलामी  की  जंजीर
 कसते  जाते  हैं  देशों  के  चा  रों  तरफ,  शौर  हम  भले

 यह  समझ  कर  बैठें  कि  हमें  सहायता  हो  रही
 हू,  हमें  मदद  मिल  रही  हैँ  इस  या  उस  ब्लाक
 से,  लेकिन  वह  आजादी  कम  करने  का  एक
 क्रम  होगा  ।  इसलिए  खोजे  यह  जरूरी  है  कि  हम
 प्रपनी  विदेश  नीति  पर  पक्के  रहें  शौर  हम  पूरे
 इत्मीनान  के  साथ  कह  सकते  है  कि  हालांकि
 इस  तरह  के  मत्  राज  हमारे  नही  है,  लेकिन
 फिर  भी  हमारी  कोई  दृश्मनी  नहीं  है  किसी
 देश  से,  और  यह  सफलता  हमारी  नीति  की
 है  क्योंकि  प्रगर  लड़ाई  हुईं,  हम  नहीं  चाहते
 कि  हू,  लेकिन  अगर  हुई  तो  जो  देश  राज'
 इस  गरुप बाजी  में  फंसे  है  उन  की  बरबादी
 ही  बरबादी  है,  चाहे  वह  पाकिस्तान  हो  या
 और  कोई  हमारा  एशियाई  देश  हो  ।  भ्रगर
 इस  तस्वीर  को  हमारे  लोग  साफ  न  देखें  प्रौढ़
 कसी  भुलावे  में  आ  जाएं,  किसी  परेशानी
 में  पड़  जाएं,  तो  यह  खतरा  इतना  बड़ा  होगा,
 जो  सदियों  तक  हमें  उठाना  होगा  ।

 हमारी  जो  विदेश  नीति  है,  वह  कोई
 निगेटिव  चीज  नहीं  है,  नकारात्मक  चीज
 नहीं  है।  अवसर  यह  कहा  जाता  है  कि  हम
 ने  इस  से  दोस्ती  करते  हैं,  न  उस  से  दोस्ती

 करते  हूँ,  सिफ  बहीं  कहते  है  कि  हम  निष्पक्ष

 रहेंगे  ।  लेकिन  जो  हमारी  विदेश  नीति  है
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 वह  कुछ  मुख्य  सिद्धांतों  पर  आधारित
 है,  और  वह  सिद्धांत,  जैसा  कि  हमारे
 प्रधान  मंत्री  ने  हमेशा  कहा  है,  पंचशील  के
 ऊपर  निर्भर  हैं।  जहां  तक  विदेशों  फा  सवाल
 है,  पंचशील  के  बह  पांच  सिद्धांत  श्राप  जानते
 है  :  हम  एक  दूसरे  पर  आक्रमण  न  करें,  एक
 दूसरे  को  मदद  करें,  हमारा  भाई  चारा  हो
 इत्यादि  ।  यह  नीति  कोई  आज  की  नई  नाति
 नही  है  ।  यहां  सदियों  से  वह  हिन्दुस्तान  में
 चली  है  tv  अशोक  ने,  या  उस  के  पहले  भी  जो
 राजा  हुए,  उन्होने  यह  कोशिश  की  थी  1
 यद्यपि  बाहर  के  देशों  ने  हमारी  कमजोरियों
 का  पूरा  फायदा  उठाया,  लेकिन  हमारी  नीति
 रही  है  कि  हम  खुद  सुखी  रहें  और  दूसरों  को
 भी  सुखी  करे  |  लिव  एंड  लेट  लिब  |  उर  को
 चाहे  ग्राप  अहिसा  रहें  या  पंचशील  कहें,  ले/कन
 उस  नीति  पर  हम  कायम  रहे ग्न ौर  खारा  तौर
 से  ग्रा ज़ाद  होने  के  बाद  हम  ने  उस  नीति  को
 हमेशा  अपनाया  ।  कुछ  सन्तोष  होता  है  जब
 कि  विदेशों  के  प्रधान  मंत्री  यहां  शाति  है  भ्र ौर
 हमारी  सरकार  से  बात  चीत  ब.र  के  वह  भी
 यह  घोषित  करते  है  कि  हम  भी  पंचशील
 स्वीकार  करते  हैं,  मानते  है,  कौर  आज  दुनिया
 में  पंचशील  के  जो  सिद्धांत  है  वह  अन्तर्राष्ट्रीय
 नीति  की  एक  बुनियाद  बन  गए  हूँ  t  लेकिन
 एक  बात  मैं  कहना  चाहता  हूं  कि  प्रगर  पंचशील
 को  दूनिया  में  सफल  देखना  है  तो  पहले  हमें
 अपने  हिन्दुस्तान  में  खुद  भी  पंचशील  को
 कायम  करता  होगा  |  नगर  हम  विदेशों  में
 पंचशील  की  बात  करे  कौर  भ्र पने  देश  में  हिसा
 का  वातावरण  बनाएं  कौर  एक  दूसरे  के  विरुद्ध
 नफरत  फैलाएं  तथा  एक  पार्टी  को  दूसरी
 पार्टी  के खिलाफ,  या  एक  धर्म  को  दूसरे  धर्म
 के  खिलाफ,  एक  जाति  को  दूसरी  जाति  के
 खिलाफ  करे  तब  फिर  हिन्दुस्तान  विदेशों  में
 पंचशील  सिद्धांतों  का  प्रचार  नहीं  कर  सकेगा  q

 हमें  दु.ख  होता  है  जब  हम  देखते  ईं  कि  अपने
 देश  में  ही  हिसा  का  वातावरण  फैलता  जाता

 है,  जब  हम  देखते  हैं  कि  भाषा  के  नाम  पर  या

 घर  शौर  जाति  के  नाम  पर  कई  पारियां

 कोशिश  करती  है  कि  झगड़ा  हो  ।  ऐसी  हालत
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 में  पंचशील  की  बात  करना  बेकार  हो  जाता
 है  क्योंकि  जो  हम  पहले  खुद  अपने  घर  में

 नदीं  कर  सकते  उस  की  चर्चा  बाहर  करना
 बेकार  है  |  इस  लिये  में  अपील  करूंगा  कि
 आज  की  हालत  नाजुक  है,  प्रन्तर्राष्ट्रीय  हालत,
 ओर  अगर  हम  उस  का  मुकाबला  करना
 चाहते  हैं  तो  यह  जरूरी  है  कि  अपने  देश  में
 हम  एक  बात  निहित  करे  की  चाहे  कुछ  भी

 हो,  हम  हिंसा  नहीं  करेंगे  ।  तभी  हमारी  झ्रावाज

 बुलन्द  होगी  कौर  हमारी  आवाज  का  असर

 दूसरे  देशों  पर  पड़ेगा,  नहीं  तो  उस  का  असर
 कम  होगा  ।  विदेशों  में  हमारी  शक्ति  घटेगी
 और  खुद  हमारे  अन्दर  की  शक्ति  भी  घट
 जाएगी  1

 एक  और  बात  है  पंचशील  के  लिए  कि
 देश  में  श्रावक  और  सामाजिक  समता  जब
 तक  हम  न  लाएं,  जब  तक  गरीब  प्रमीर  क्त
 जो  फर्क  है  उस  को  हम  तेजी  से  दूर  न  करें,
 तब  तक  हिसा  का  वातावरण  भी  हम  दूर
 नहीं  कर  सकेंगे  क्योंकि  रहिसा  सिर्फ  एक
 कोरा  सिद्धांत  नहीं  है  7  उस  को  पूरा  करने
 के  लिए  जरूरी  है  कि  हम  कुछ  काम  करें,  हमारी
 झा धिक  और  सामाजिक  व्यवस्था  बदले  |
 यह  मैं  इसलिये  कह  रहा  हुं  कि  अन्तर्राष्ट्रीय
 कौर  राष्ट्रीय  समस्याएं  मिली  जुली  है  ।  जब
 हम  अन्तर्राष्ट्रीय  समस्या प्र ों  की  चर्चा  करें
 तो  राष्ट्र  की  जो  बुनियादी  बातें  हैं  उन्हें  हम
 भूल  जाएं,  अगर  हम  तेजी  से  प्रिये  देश  में
 आर्थिक  सुधार  न  कर  सकें,  तो  पंचशील
 विदेशों  में  भी  कायम  नहीं  रह  सकेगा  और  जो
 हमारी  शभ्रावाज  है  वह  प्रा वाज़  धीमी  पड़ेगी  |
 तो  मैं  एंसी  वादा  करता  हूं  कि  हमारी  कोशिश
 जारी  रहेगी,  जो  हमारी  पंच  वर्षीय  योजना
 है,  या  सरकार  की  जोर'  से  जो  काम  होते  हैं
 वे  झर  तेजी  से  होंगे  शौर  खास  तौर  से  जो
 सब  से  पिछड़े  लोग  हैं,  गांधी  जो  मल टू  दिस
 लास्ट  कहा  करते  थे,  वह  जो  सब  से  पिछड़े
 लोग  हैं,  जहां  एक  गाढ़ा  है,  जब  तक  उस  को
 हम  नहीं  मरेंगे,  तब  तक  हिंसा  कौर  रहिसा,
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 पंचशोल  और  लड़ाई  की  बातें  कोरी  सिद्धांत
 की  बाते  रह  जाएंगी,  उन  का  कोई  असर
 नहीं  होगा

 एक  झाखिरी  बात  कह  कर.  में  अपनों
 बात  पूरी  करता  हूं  ।  गांधी  जी  कहा  करते
 @  कि  हमारा  स्वतंत्र  देना  एक  बड़े  मकान  की

 तरह  है  जिस  की  खिड़कियां  भर  दरवाजे

 खुले  हों  और  चारों  तरफ  से  साफ  हवा  आए  t
 लेकिन  कहीं  ऐसा  न  हो  जाय  कि  इन  खिड़कियों
 कौर  दरवाजों  से  इतनी  जोर  की  हवा  आए
 कि  उस  की  छत  उड़  जाए  कौर  नींव  ढह  जाए  1
 यही  हमारी  विदेश  नीति  का  बुनियादी
 सिद्धांत  रहा  है  1  हम  ने  किसी  देश  से  नफरत
 नहीं  की  ।  हर  एक  से  बात  चीत  करने  की
 कोशिश  की,  हर  एक  से  दोस्ती  करने  की  कोशिश
 की,  हम  ने  चाहा  कि  दूसरे  देशों  से  शिक्षा
 लें,  अगर  कोई  गलती  हो  तो  हम  उसे  सुधारें,
 लेकिन  यह  हम  कभी  भी  नहीं  सहन  करेंगे  कि
 उन  के  तूफान  हमारी  खिड़कियों  कौर  दरवाजों
 में  घुस  कर  हमारे  सारे  मकान  को  ही  गिरा
 दें  ।  यह  नीति,  जो  हमारे  राष्ट्र  पिता  ने  हमारे
 सामने  रक्‍खी  थी,  उस  को  हम  हमेशा  याद
 रक्खें  कौर  यह  कोशिश  क  कि  हम  अपने
 देश  में  एक  ऐसी  नीति  चलाएं  जो  कि  हमारे
 लिए  भी  फायदे  की  हो  कौर  दुनिया  के  लिये
 भी  फायदे  की  हो  ।  हमारी  बुनियाद  सुरक्षित
 रह  सके  और  अपनी  बुनियाद  पर  हम  इस
 देना  में  दौर  दुनिया  में  एक  ऐसा  नक्शा  बनाएं
 जिस  से  कि  सारे  मनुष्य  मात्र  का  कल्याण  हो  I

 में  आशा  करता  हूं  कि  अगले  वर्षों  में,
 खास  तौर  से  इस  १६५७  के  साल  में,  क्योंकि
 यह  ५७  का  साल  एक  अजीब  साल  तता  है,
 १६५७  जब  पाया  तभी  लोगों  ने  खयाल
 किया  कि  इस  साल  में  जरूर  कुछ  न  कुछ
 विध्न  पड़ेगा,  सन्‌  १७५७  में  हम  परेशान

 हुए  थे  जब  कि  प्लासी  की  लड़ाई  हुई  फिर
 सन्‌  १८५७  में  यह  स्वतंत्रता  की  लड़ाई
 लड़ी  गई,  जिस  को  मदर  कहते  हैं,  उस  व्यक्त
 भी  हम  में  कमजोरी  थी,  कौर  झपकी  कमजोरी



 की  वजह  से  हम  असफल  हुए  शब  यह  १६५७
 आया  है  शरीर  इस  दाताब्दो  को  हम  मना  रहे
 हैं  ।  सारे  देश  में  १०५७  की  शताब्दी  मनाई
 जाएगी,  लेकिन  इस  शताब्दी  के  मनाने  के
 सिलसिले  में  हम  भूल  न  जाएं  कि  हमारी
 सब  से  बड़ी  कमजोरी  एकता  की  कमी  रही
 है  ।  जब  कभी  हम  छोटी  मोटी  बातों  में  पड
 गए  हैं,  जाति  की  या  र्धम  की  या  भाषा  की  या
 अलग  अलग  प्रान्तों  की,  तो  हमारी  बरबादी
 हुई  हैं।  हमारे  सामने  जो  खतरा  ग्राम  इस  साल
 में,  हमारे  अपने  देश  में  या  शायद  दुनिया  में
 कोई  तूफान  आए,  तो  उस  का  मुकाबला  हमें
 एकता  से  करना  है,  जितने  भेद  भाव  हों.  उन
 को  मूल  कर  करना  है  -  मैं  तराशा  रखता  हूं
 कि  हमारे  महान  नेता  के  मार्गदर्शन  में  हमारा
 देश  दागे  बढ़ता  जाएगा  बौर  हमारी  सफलता
 हमारे  ग्राफिक  कौर  सामाजिक  विकास  की
 दृष्टि  से  और  अन्तर्राष्ट्रीय  दृष्टि  से  बराबर
 होरी  जाएगी  |
 Mr.  Speaker:  I  shall  be  calling  three

 more  hon.  Members.  If  each  hon.
 Member  confines  his  speech  to  ten
 minutes,  it  will  be  better.  I  am  sorry

 4
 am  putting  restrictions.  Pandit

 otedar  will  now  speak,

 Pandit  Fotedar  (Jammu  and  Kash-
 mir):  Mr.  Speaker,  Sir,  after  the
 speech  of  my  learned  colleague  from
 Kashmir,  Th.  Lakshman  Singh  Charak,
 I  was  not  inclined  to  participate  in  the
 debate,  but  for  certain  observations
 made  by  my  learned  friend  Acharya
 Kripalani  which  made  it  imperative for  me  to  speak  a  few  words.

 Before  I  refer  myself  to  certain  ob-
 servations  which  I  may  be  called  upon to  make  in  the  course  of  my  speech,  I
 take  this  opportunity  of  offering  my
 heartfelt  Congratulations  and  grateful
 thanks  to  the  Minister  without  Port-
 folio,  Shri  Krishna  Menon,  for  the
 admirable  representation  and  pur-
 Poseful  exposition  of  the  Kashmir

 case,  perhaps  for  the  first  time  before
 the  Security  Council.  At  the  same
 time,  I  take  this  opportunity  of  record-
 ing  my  wholehearted  support,  which
 means  support  of  all  the  four  million
 Kashmiris  living  in  Kashmir,  when  I
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 have  the  honour  to  represent  in  this
 Parliament,  for  the  policy  adopted  by
 the  Government  of  India  with  regard
 to  the  solution  of  the  Kashmir  case,
 and  in  their  stand  now  taken  before
 the  world,  in  this  behalf.  There  can-
 not  be  any  question  of  any  negotiation
 anywhere  regarding  Kashmir  unless
 two  basic  factors  are  accepted.  One,
 that  Pakistan  opened  aggression
 against  Kashmir  in  the  year  1947  and
 that  Kashmir,  in  law  and  in  fact,  is
 an  integral  part  of  India,  continuing
 from  947  right  up-to-date  and  shal)
 continue  to  be  so  for  all  times  to  come.
 It  is  not  only  I  who  say  it,  but  it  is
 the  spontaneous  expression  of  the
 popular  mind  in  Kashmir.  When  Shri
 Krishna  Menon  adopted  that  attitude
 there  and  the  Government  of  India
 here,  there  were  cheering  crowds,  hun-
 dreds  of  thousands  of  people,  who
 marched  in  processions  through  the
 streets  of  Srinagar  and  Kashmir  ex-
 pressing  their  jubilation  over  the
 meaningful  and  effective  representa-
 tion  of  our  case  in  the  Security  Coun-
 cil  and  the  Government  of  India  stand.

 Shri  Kripalani’s  observations  re-
 garding  .Kashmir,  to  say  the  least
 about  it,  exhibits  a  collosal  ignorance
 of  the  provisions  of  the  Constitution  of
 India  under  which  Kashmir  enjoys  a
 special  status,  in  certain  matters.
 Such  observations  are  bound  to  come
 in  the  way  of  the  very  objective  that
 we  pursue.

 Without  taking  much  time  of  the
 House,  I  would  proceed  to  refer  only
 to  certain  salient  facets  involved  in
 the  Kashmir  dispute.  It  is  said  by  the
 prominent,  powerful  nations  in  the
 Security  Council  that  India  preaches
 non-violence,  preaches  peace  and
 peaceful  co-existence,  so  far  as  other
 countries  and  other  disputes  in  the
 world  are  concerned  but  that  so  far  as
 the  Kashmir  question  is  concerned,  it
 does  not  allow  the  people  of  Kashmir
 the  right  of  self-determination.

 In  this  connection,  I  am  very  much
 intrigued  to  feel  that  although  Kash-
 mir  is  not  being  discussed  in  the
 SEATO,  in  the  Baghdad  Pact  and  at
 the  Ministers’  Conferences,  but  the
 manner  in  which  Kashmir  is  smuggl-

 ed  in  their  references  and  pronounce-



 है  64  Motion  re.

 [Pandit  Fotedar]
 ments  suggests  a  world  of  thought  and
 that  shows  how  these  big  powers,
 including  U.S.A.  &  U.K.  who  adjudge
 our  case,  who  sit  as  impartial  judges,
 are  insidiously  becoming  a  party  to
 the  Kashmir  affair.  They  are  fast
 losing  their  character  an@  complexion
 of  impartiality.  ‘Yet,  they  have  the
 temerity  and  character  to  tell  us  that
 they  could  give  an  impartial  verdict
 regarding  the  Kashmir  case.  This  sort
 of  attitude  on  their  part  smacks  of
 constitutional  impropriety.  It  is  an
 outrage  against  international  code  of
 political  morality  and,  at  the  same
 time,  is  an  outrage  against  the  United
 Nations  which  still  seems  to  be  seized
 of  the  Kashmir  question  in  one  way
 or  the  other.  It  is  an  insult  to  the
 dignity  of  Kashmiris,  to  their  feelings
 and  to  their  sentiments  who,  time  and
 again,  from  ‘1947,  have  demonstrated
 energetically  before  the  world  that
 they  are  an  integral  part  of  India.  The
 Kashmiris  have  been  doing  it,  and  they
 have  acted  up  to  it  time  and  again.
 Everybody  says  that  Kashmiris  are
 supreme,  that  the  Kashmiris  are  the
 masters  and  arbitors  of  their  own
 destiny.  Everybody  says  it.  But
 unfortunately,  nobody  seems  to  mean
 anything  definite  about  it.  And  every-
 time  the  question  comes  up,  there  is
 huge  noise  here,  there  and  every-
 where.  What  is  wrong?  Who  has  to
 decide?  I  am  the  sole  master  of  my
 destiny.  I  have  to  decide  it.  I  have
 decided;  the  Kashmiris  have  decided.
 What  greater  proof  there  can  be  than
 the  verdict  of  the  Constituent  Assem-
 bly,  and  the  resolution  passed  in  the
 Constituent  Assembly?

 I  may,  in  this  connection,  draw  the
 attention  of  the  House  to  one  most
 important  fact.  When  the  Constituent
 Assembly  of  Pakistan,  lawfully  consti-
 tuted  and  which  was  the  representa-
 tive  Assembly  of  the  people,  was  dis-
 banded  and  arbitrarily  dismissed  and
 some  sort  of  Assembly  was  smuggled
 in,  which  appeared  not  from  the  front-
 door,  not  from  the  back-door,  but
 which  suddenly  came  in  from  a  trap-
 door,  bewildered  the  whole  world  into
 acceptance  as  the  Constituent  Assem-
 bly  of  Pakistan,  that  it  had  the  com-
 petence  to  decide  the  administrative
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 set-up  of  Pakistan,  could  pass  the
 future  constitution  of  Pakistan,  when
 Pakistan  could  do  all  these  things,
 with  what  cheek  can  Pakistan  say,
 that  “whatever  decision  that  the
 Constituent  Assembly  of  Kashmir  has
 taken  is  not  valid”?  When  the  Kash-
 mir  Constituent  Assembly  was  a  regu-
 lar,  lawful  and  _  constitutional  body,
 I  cannot  understand  what  has  happen-
 ed  to  the  mentality  of  people  on  the
 other  side  who  put  up  such  fantastic,
 amazing  things  before  the  world.
 Their  own  friends  on  the  Security
 Council  did  not  even  laugh  at  them.

 Take,  for  instance,  the  question  of
 Sudan.  Sudan  previously  wanted  to
 have  some  sort  of  a  referendum  under
 the  auspices  of  the  International
 Supervisory  Commission.  India  was
 also  invited  to  be  a  member  of  that
 Commission  and  after  some  time,  they
 felt  that  it  was  enough  for  the  Parlia-
 ment  of  Sudan  to  make  a  declaration
 about  their  independence;  and  they
 did  declare  Sudan  as  independent.  If
 that  could  be  regular  and  constitution-
 al,  what  is  wrong  about  Kashmir?

 I  would  like  to  say  something  about
 the  Foreign  Minister  of  Pakistan,
 Mr.  Feroze  Khan  Noon  and  other
 Foreign  Ministers  that  came  _  before
 him.  All  of  them  have  been  saying.
 perhaps  actuated  by  considerations  of
 generosity  and  sympathy  for  the  40
 lakhs  of  Kashmiris,  so  kind  of  them
 that  they  are  only  trying  to  see  that
 the  right  of  self-determination  is  con-
 ceded  to  Kashmir.  May  I  put  it  to
 them:  Is  the  type  of  self-determina-
 tion  they  are  going  to  give  to  Kashmir
 the  same  as  they  gave  them  when
 Pakistan  inspired  Titanic  hordes  of
 medieval  barbarism  were  let  loose  on
 Kashmir,  when  sin  and  perdition  were
 carried  into  the  homes  of  innocent
 hillmen,  when  huge  areas  of  land  were
 devastated,  when  hundreds  of  thou-
 sands  of  buildings  were  reduced  to
 ashes,  when  thousands  of  Hindus,  Mus-
 lims  were  put  to  the  sword,  when
 sisters,  mothers  and  daughters  were
 taken  away  focibly  and  sold  for  a  pit-
 tance  in  the  bazars  of  Rawalpindi  and
 Kisakhani?  Is  it  that  kind  of  self-
 determination  that  the  Prime
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 Minister  and  the  Foreign  Minister  of
 Pakistan  are  going  to  give  to  Kashmir?
 Let  them  and  let  their  Imperialist  mas-
 ters  understand  that  Kashmir  is  not  a
 no-man’s  land  and  can  be  gambled
 about  with  impunity,  Kashmir  is  a
 ‘and  of  people  with  a  resolution.
 They  are  the  people  who,  in  1947,
 when  the  hordes  of  medicval  barbar-
 ism,  inspired,  tutored  and  controlled
 and  commandcd  by  the  Pakistan  army
 opened  aggression  against  the  Kash-
 iniris,  stood  up  like  a  rock  in  defence.
 At  that  time,  what  happened?  The
 Maharaja  of  Kashmir  ran  away.  The
 administrative  machinery  collapsed
 from  within.  Not  a  patrol  by  police
 was  to  be  seen  anywhere.  The  Mohara
 power  house  was  damaged.  But
 remember  that  the  Indian  troops  had
 not  touched  the  soil  of  Kashmir  then.
 The  National  Conference  rose  up  and,
 ander  its  auspices  all-  the  Hindus,
 Muslims  and  Sikhs,  burst  like  a  dyna-
 mite  and  with  slogans,  hurled  the
 enemy  back  bevond  Uri.  That  was
 what  the  Kashmiris  did  for  the  temples’
 of  their  Gods  and  the  ashes  of  their
 Sires,  the  preservation  of  the  hard
 coatten  freedom  and  the  progressive
 secular  ideology.  Now,  if  any  power
 on  this  earth  tries  to  by-pass  the  deci-
 sion  taken  by  Kashmiris  or  even  if
 this  Parliament  or  Government  or  any
 future  Government  tries  to  make  any
 modification,  or  any  sort  of  revision  or
 modification  in  the  arrangement
 that  we  have  made,  such  an  attempt
 would  be  resisted  by  the  Kashmiris,
 with  their  lives  It  will  be  fraught
 with  dangerous  consequences  not  only
 for  Pakistan  and  India  and  not  only
 for  Asia  but  there  will  be  tremendous
 danger  to  world  peace.  Anybody  is
 welcome  to  go  to  Kashmir  and  see
 things  for  himself.  I  say  it  with  an
 air  of  confidence,  that  Kashmir  during
 recent  years  has  firmly  set  itself  on  a
 Path  of  peaceful  and  constructive  pro-
 gress.  There  is  no  instability,  no-
 thing  like  an  idea  of  insecurity  in
 Kashmir.  If  I  were  to  say  it,  the
 interested  world-powers  will  say  that
 Iam  a  Kashmiri,  a  Hindu  and  there-
 fore,  I  say  like  this.  I  would  like  to
 tefer  this  House  to  what  has  been
 said,  after  visiting  Kashmir  personal-
 ly,  by  the  creator  of  Pakistan;  I  am
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 referring  to  Lord  Attlee,  the  ere
 Prime  Minister  of  U.K.  This  is  what
 he  has  said:

 “I  gather  that  the  tension  of  a
 few  years  ago  has  relaxed  and
 that  everyone  in  Kashmir  and
 Jammu,  apart  from  the  territory
 occupied  by  Pakistan,  is  convinced
 that  the  present  division  of  the
 country  has  come  to  stay.

 Certainly  they  are  very  busy
 with  development  plans  which
 were  badly  needed  in  this  former-
 ly  backward  State.  We  visited
 a  girls  college  with  600  students.
 We  have  also  seen  hospitals  and
 have  detailed  statistics  as  to  the
 social  progress,  which  considering
 the  difficulties  are  very  impressive.

 We  attended  a  meeting  of  the
 Constituent  Assembly  which  is
 engaged  in  putting  into  final  form
 the  new  _  constitution.  I  was
 assured  that  nowhere  in  India  is
 there  less  communal  _  tension.
 Certainly  at  the  reception  given
 to  us,  there  were  more  than
 I,500  guests  who  seemed  repre-
 sentative  of  every  community.

 Altogether  my  impression  or,
 judzing  by  results  the  present  re-
 gime  is  successful.  It  is  also
 thoroughly  democratic  with  local
 seli-Government  all  the  way  up
 from  village.  I  think  that  Kash-
 mir  his  definitely  opted  for  union
 with  India.”
 It  is  Lord  Attlee  saying;  it  is  not  a

 Hindu,  a  Muslim,  a  Sikh,  a  Kashmi-.
 ri  or  an  Indian.  It  is  the  creator  of
 Pakistan  saying  lke  this,  in  whose
 time  the  Kashmir  trouble  started.

 Unfortunately,  some  powers  in  the
 world  deliberately  or  otherwise  are
 obsessed  with  a  certain  megalomania
 that  Muslims  everywhere  are  religi-
 ous  fanatics  and  believers  in  two-
 nation  theory,  and  as  there  is  a  Mus-
 lim  majority  in  Kashmir,  therefore  if
 the  votes  are  taken,  the  votes  will  go
 over  to  Pakistan.  In  this  connection.
 I  would  like  to  refer  this  House,  and
 through  this  House  I  would  like  to
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 submit  to  the  wisdom  of  the  world,
 certain  instances  that  took  place  from
 939  right  up  to  1947,  which  world
 conclusions  prove  the  way  of  life
 that  a  Kashmiri  Muslim  had  chalked
 out  for  himself.  Since  I  have  very
 little  time  at  my  disposal,  I  would
 like  to  refer  to  only  one  instance  out
 of  so  many  that  happened  in  Kashmir.
 In  1944,  when  there  was  no  question
 of  independence  of  India,  no  question
 of  Pakistan  and  no  question  of  Kash-
 mir.  When  the  great  Muslim  poten-
 tate  of  undivided  India—I  am  refer-
 ring  to  Mr.  Jinnah—visited  Kashmir,
 we  offered  him  the  traditional  hospi-
 tality;  but,  actuated  by  his  old  habit
 and  by  his  urge  which  had  in  fact
 carried  him  to  Kashmir,  while  addres-
 sing  a  big  mammoth  meeting,  where
 there  were  tens  of  thousands  of  Mus-
 lims,  he  started  telling  them:  “Look
 here;  it  will  do  you  no  good  to  align
 yourself  with  the  Hindu  Congress  of
 India,  because  the  National  Conference
 is  working  under  the  influence  of  the
 Congress.  It  would  be  well  for  the
 Muslims  of  Kashmir  to  come  under
 the  banner  of  the  Muslim  League”.
 What  I  am  telling  the  House  is  no  joke
 or  exaggeration.  There  was  tension
 and  pandemonium  in  the  meeting,
 stones  were  hurled  at  Mr.  Jinnah.  With
 the  greatest  difficulty,  he  was  rescued
 by  the  police  from  the  onslaught  of
 the  angry  mob,  put  into  a  car  and
 delivered  at  Kohala  beyond  the
 frontiers  of  Kashmir.

 Many  other  things  happened  in
 Kashmir.  There  is  only  one  thing  now
 which  can  be  done  about  Kashmir  and
 I  submit  that  this  Parliament  should
 pay  serious  attention  to  it.  There  is
 no  question  of  Kashmir,  no  problem
 of  Kashmir.  There  is  only  one  prob-
 lem  and  that  is  the  part  which  has
 been  forceably  occupied  by  the  Pakis-
 tanis  has  to  be  released.  I  am  a  belie~
 ver  in  the  non-violent  policy  of  India;
 but,  all  the  same,  some  measures  have
 got  to  be  adopted;  some  solid  strong
 constitutional  attempts  have  got  to  be
 made  to  rejease  that  part,  because  it
 is  a  standing  shame  on  the  name  of
 Tadta  and  Kashmir,  which  cannot  be
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 tolerated.  Once  again  I  say  to  this
 House:  Whatever  may  happen  in  the
 world;  but,  one  thing  is  certain.
 Kashmir  shall  remain  as  an  integral
 part  of  India  and  Kashmiris  will  lay
 down  their  life  for  it.

 With  these  words,  I  support  the
 foreign  policy  of  India  and  congratu-
 late  Mr.  Krishna  Menon  once  again
 for  his  admirable  handling  of  the
 Kashmir  case.

 Shri  Ramachandra  Reddi  (Nellore):
 For  the  last  five  years,  I  resis-
 ted  the  temptation  of  taking  part  in
 any  debate  on  foreign  affairs  partly
 because  I  never  thought  I  was  capable
 of  improving  upon  the  policy  of  the
 Indian  Government  and  partly  because
 I  never  believe  in  having  an  open
 debate  in  this  House  about  foreign
 affairs.  If  I  rise  today  to  take  part  in
 this  debate  at  the  fag  end  of  the  pre-
 sent  Parliament  and  at  the  fag  end  of
 this  session,  it  is  only  to  repeat  what
 I  said  five  years  back,  namely,  that  as
 far  as  possible  the  Government  of
 India  must  resist  the  temptation  of
 bringing  the  foreign  affairs  too  often
 before  this  House.  In  fact,  we  are
 having  almost  every  session  a  debate
 on  the  foreign  affairs.

 You  are  aware  that  even  in  the
 Business  Advisory  Committee,  the
 Members  in  the  Opposition  were  not
 very  anxious  about  frequent  debates
 on  foreign  affairs.  When  that  is  the
 case,  I  do  not  really  appreciate  the
 intention  of  the  Government  that  this
 question  should  be  brought  before  the
 House  and  discussed  publicly.  <As  a
 matter  of  fact,  the  hon.  Prime  Minis-
 ter  has  been  convening  meetings  of
 the  External  Affairs  Consultative
 Committee,  where  while  he  ignored
 ignorance,  he  was  appreciative  of  in-
 telligence.  I  am  sure  every  Member
 who  took  part  in  the  discussions  about
 the  external  affairs  went  with  the
 satisfaction  that  all  was  right  and
 nothing  more  to  be  improved  upon.

 Now  that  I  have  been  given  asa
 opportunity  of  speaking  on  this  occa-
 sion,  I  would  like  to  touch  on  one  or
 two  points  which  are  of  general
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 interest.  Time  and  again  we  have
 peen  hearing  on  the  floor  of  this  House
 the  expression  of  opinion  coming  from
 certain  sections  that  we  should  cut  off
 from  the  Commonwealth.  Today,  and
 always  I  think,  the  hon.  Prime  Minis-
 ter  has  been  pursuing  a  very  good
 policy  of  not  thinking  of  cutting  off
 from  the  Commonwealth.  It  is  not  a
 mere  political  dissatisfaction  here  and
 there  that  should  weigh  with  the
 Government  of  India  to  take  a  deci-
 sion  in  the  matter  of  cutting  off  our
 relationship  with  the  Commonwealth.
 There  are  several  other  things  which
 require  our  close  contact  and  which
 are  beneficial  to  our  country.  Mere
 sentimentality  should  not  play  against
 the  spirit  of  cordiality  among  the
 several  nations  of  the  Commonwealth.

 In  the  recent  debate  about  Kashmir,
 opinions  have  been  divided  about  the
 part  played  by  the  hon.  Member,  Shri
 Krishna  Menon.  Even  Mr.  Kripalani,
 my  esteemed  friend,  the  leader  of  the
 P.S.P.,  has  criticised  the  attitude  and
 the  time  taken  by  the  hon  Member,
 Mr.  Krishna  Menon.  But,  I  am  sure
 any  other  Member  or  any  other  deputy
 of  the  Government  of  India  would  not
 have  done  better.  He  put  our  case
 fairly  nicely  with  all  the  details  at  his
 command  before  the  Security  Council
 and  won  the  appreciation  of  entire
 India.  If,  today,  there  are  certain
 sections  which  do  not  appreciate  him,
 it  is  because  of  the  prejudice  that  has
 been  engendered  in  their  minds  and
 lack  of  political  acumen  that  would
 encourage  them  to  say  a  few  words
 of  appreciation.  Even  if  our  represen-
 tatives  in  whom  we  have  the  greatest
 confidence  are  not  appreciated  inter-
 nally,  it  is  unfortunately  a  very  wrong
 Policy  for  any  section  of  the  House  to
 engender  feelings  of  deprecation  and
 feelings  of  animosity.

 The  Kashmir  question  has  become,
 of  late,  the  most  difficult  question  to
 be  dealt  with.  While  every  one  in  this
 House  has  been  anxiously  waiting  for
 a  decision  of  this  matter,  it  has  not
 been  possible  for  the  Government  of
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 India  to  get  a  decision  as  quickly  as
 was  expected.  Naturally  certain
 things  do  take  some  time;  especially
 when  you  deal  with  cantankerous  peo-
 ple,  a  long  time  is  bound  to  be  taken.
 We  have  to  wait  and  see  how  our
 policies  would  be  able  to  succeed.
 What  amazes  me  and  amuses  me  some-
 times  is  the  way  in  which  the
 Pakistani  leaders  are  trying  to  patro-
 nise  and  protect  certain  sections  of
 the  people  of  India.  Does  it  mean
 that  they  want  to  create  feelings  of
 distrust  between  one  section  and
 another  in  India,  or  does  it  mean  real-
 ly  that  they  want  to  create  a  fifth
 column  in  India  so  that  their  projects
 may  have  a  fair-play  here?  Anyhow,
 it  behoves  certain  section  of  the
 people  in  India  which  are  sup-
 posed  to  be  protected  and  pat-
 ronised  by  Pakistan  or  the  leaders
 of  Pakistan,  to  be  more  vocal
 and  publicise  their  intentions  and
 show  to  the  world  that  they  are  one
 with  India  and  the  policies  of  India
 and  that  they  can’t  share  the  opinion
 of  the  Prime  Minister  of  Pakistan.  In
 this  view,  the  Government  must  be  a
 little  too  careful  to  see  that  all  those
 sections  in  India  that  have  got  sym-
 pathy  towards  Pakistan  do  come  for-
 ward  and  declare  themselves  that  they
 are  one  with  India  and  they  are
 not  anxious  about  Pakistan.  In  that
 way,  they  would  be  able  to  clear  the
 suspicions  or  expectations  of  the
 Pakistani  leaders  to  have  a  hand  on
 Kashmir.

 Very  often,  it  has  been  said  on  the
 floor  of  the  House,  of  course  when  the
 late  Dr.  Syama  Prasad  Mookerjee  was
 here  on  the  Opposition  side,  that  a
 careful  policy  has  to  be  adopted  with
 regard  to  Kashmir  and  that  the  luke-
 warm  Policy  that  was  adopted  in  952
 and  958  was  not  the  policy  that  should
 have  been  adopted  by  the  Government
 of  India.  Unhappily,  these  words
 have  come  too  true  now.  It  is,  even
 now,  not  too  late  to  adopt  a  policy  of
 strength  and  confidence  in  our  own
 capacity  and  also  confidence  in  our
 demands.  In  that  view,  I  would  only
 suggest  that  the  Government  of  India
 must  make  itself  more  strongly  felt
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 so  that  all  the  countries  of  the  world
 may  appreciate  the  policy  of  India.

 I  would  like  to  point  out  that  the
 policy  of  Panchsheel,  that  has  been  so
 much  spoken  about,  and  publicised  by
 our  Prime  Minister  is  not  appreciated
 by  all  the  countries  with  the  spirit  in
 which  it  has  been  given.  Perhaps  a  few
 countries  around  us  like  China  and
 Russia  have  expressed  appreciation
 and  probably  have  signed  an  agree-
 ment  of  Panchsheel.  I  doubt  whether
 the  other  western  countries  have  fallen
 in  line  with  this  spirit.  So  long,  the
 concept  of  Panchsheel  has  been  accept-
 able  to  India  and  a  few  other  countries,
 not  to  all  the  countries  of  the  world.
 The  idea  of  the  Prime  Minister  is  that
 every  country  must  accept  this  spirit
 of  Panchsheel.  The  propaganda  that
 has  been  carried  on,  I  should  say,  for
 a  couple  of  years  about  Panchshee}
 seems  to  have  fallen  on  deaf  ears  and
 a  spirit  of  separatism  seems  to  be  dog-
 ging  their  footsteps.  Therefore,  I  say
 that  too  much  of  confidence  in  their
 reliance  upon  us,  is  a  spirit  on  which
 we  should  not  always  depend.  We  have
 to  be  careful  about  ourselves  and  the
 words  that  we  use.  There  should  be  no
 excitement  or  over-doing  in  our
 epeecnes  especially  on  the  floor  of  the
 House.  Fortunately  today,  we  heard
 our  Prime  Minister’s  speech  marked  by
 an  amount  of  restraint  and  moderation
 unlike  his  speeches  on  previous  occa-
 sions.  If  he  wants  a  vote  of  confidence
 about  his  policy,  a  short  and  sweet,
 brief  and  bold  statement  of  his  would
 be  able  to  secure  for  him  any  amount
 of  votes  of  confidence  more  than  long-
 winded  speeches  running  into  one  hour
 in  the  beginning  and  one  hour  in  the
 end.  However,  I  appreciate  the  poli-
 cles  of  the  hon.  Prime  Minister.  I  would
 only  repeat  that  in  the  future,  at  least
 in  the  next  Parliament,  care  should  be
 taken  by  the  Government  of  India  and
 the  Prime  Minister  himself  to  avoid  as
 far  as  possible  discussion  of  this
 matter.  At  the  same  time.  we  should
 have  frank  discussions  in  the  External
 Affairs  Committee  meetings.
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 With  these  suggestions,  I  support  the
 policy  of  the  Government  that  has
 been  given  out  today  and  that  has  been
 followed  al)  along.

 Shri  Barman  (North  Bengal—Re-
 served—Sch.  Castes):  Mr.  Speaker,
 after  going  through  the  statements  of
 Shri  Krishna  Menon  in  the  Security
 Council,  one  thing  that  occurs  to  my
 rnind  is  this.  After  such  a  long  period
 of  nine  years  when  the  first  proposal
 or  statement  was  made  in  the  Security
 Council,  after  all  the  conditions  that
 existed  at  that  time  have  been  altered,
 what  is  the  justification  now  for  the
 Security  Council  to  stick  on  to  the
 proposal  of  plebiscite?  Plebiscite
 means  expression  of  the  will  of  the
 people.  With  half  the  portion  of  Kash-
 mir  remaining  under  the  domination  of
 Pakistani  forecs,  and  not  a  few,  but
 five  or  six  lakhs  of  the  population  of
 that  arca  having  migrated  from  that
 territory,  what  is  meaning  of  plebiscite,
 when  you  have  not  restored  the  old
 order  that  ¢xisted  at  that  time.  The
 Pakistani  forces  are  there.  More  than
 5  Jakhs  of  people  have  vacated  that
 territory  and  certainly  it  must  be  now
 occupicd  by  people  who  were  not
 Kashmiris  at  that  time.  Unless  and
 until,  the  status  quo  is  restored,  it  is
 absolutely  meaningless  to  talk  of
 plebiscite.  Whatever  may  be  the  justi-
 fication  of  that  statement  that  India  is
 committed  to  a  plebiscite  one  way  or
 the  other,  I  think  that  by  this  time
 India  should  withdraw  this  statement
 made  nine  years  ago  in  the  Security
 Council.  Whatever  may  be  the  techni-
 cal  objections  to  it,  whether  the
 Security  Council  be  in  seisin  of  it  or
 not,  at  least  from  the  side  of  India,
 when  we  find  that  our  complaint  about
 aggression  is  not  attended  to,  but  a
 resolution  is  being  sprung  against
 India  and  in  favour  of  Pakistan  to
 agitate  the  matter  in  favour  of  Pakis-
 tan  so  that  the  old  settled  fact  of
 accession  may  be  upset,  it  is  high  time
 for  us  to  withdraw  from  the  Security
 Council  which  can  give  us  no  remedy
 to  the  matter  on  which  we  went  to  tne
 Security  Council.  I  think  the  stand
 taken  up  py  Shri  Krishna  Menon  at
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 the  Security  Counci]  that  with  the
 altered  situation  and  lapse  of  time,
 whatever  commitments  there  might
 have  been  do  not  stand  any  longer  and
 that  Pakistan  or  the  Security  Council
 cannot  have  any  ground  to  make  India
 stick  to  the  statement  she  made  long
 ago  is  correct.  We  should  withdraw
 the  case  from  the  Security  Council  and
 try  to  find  out  a  solution  mutually  with
 Pakistan  if  that  is  possible,
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 With  these  words,  I  commend  the
 motion  to  the  acceptance  of  the  House.

 Mr.  Speaker:  I  will  call  the  hon.
 Minister  for  reply  tomorrow.

 1302  brs,
 The  Lok  Sabha  then  adjourned  till

 Eleven  of  the  Clock  on  Tuesday,  the
 26th  March,  ‘1987.
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 The  following  papers  were
 taid  on  the  Table:

 @  A  copy  of  the  Slum  Areas
 «Improvement  and  Clear-
 ance)  Rules,  ‘1957,  published
 in  the  otification
 No.  F.8-7/57-LSG,  dated  the
 6tn  Feoruar:  ,  3957
 under  sub-section  (3)  of
 section  40  of  the  Slum  Areas
 (Improvement  and  Clear-
 ance)  Act,  1956.

 (2)  A  copy  of  the  Appropriation
 Accounts  oe

 »  1953-54
 (including  proforma  com~

 mer
 accoun’3),  end  the

 Audit  Report.  .955—~Part  IT,
 under  Artic.  7§3(2)  of  the
 Constitution.
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 (3)  A  copy  of each  of  the  follow-
 ing  statements  showing  the
 action  taken  by  the  Govern-
 ment  on  various  assurances,
 promises  and  undertakings
 given  by  Ministers  during
 the  various  sessions  shown
 against  cach:
 (0)  Supplementary

 Statement  No.  II  Four-
 teenth  Session,  1956.

 (४)  Supplementary
 Statement  No,  IX  Thir-
 teenth  Sessioa,  7956.

 (iti)  Supplementary  State-
 ment  No.  XV  Twelfth
 Session,  7956

 (iv)  Supplementary
 Statement  No.  XVII  Ele-
 venth  Session,  7955

 (wv)  supeiem-  oar Statement  No.  XX  Tenth
 Session,  ‘1955.
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 ee. tatement  No.  XXVI  Ninth
 Session,  955

 (4)  A  copy  of  each  of  the  two
 Notifications,  under  Secrion
 38  of  the  Central  Excises
 and  Salt  Act,  ‘344,  making
 certain  furthe’  amendments
 to  che  Central  Excise  Ruies,
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 ६४)  4  copy  of  the  Indian  Admi-
 wustrative  Service  (Special
 teecruirment)  Regulations.
 1gse.
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 (6)  A  copy  of  each  of  the  fifteen

 Declarations  of  Exemption under  the  proviso  to  section
 6  of  the  Registration  of
 Foreigners  Act,  1939.

 REPORTS  OF  ESTIMATES
 COMMITTEE  PRESENTED

 Fifty-first,  Fifty-sixth,  and
 Fifty-seventh  Reports  were
 presented,

 RESIGNATION  OF  A  MEM-
 BER  +

 The  Speaker  informed  Lok
 Sabha  that  Shri  A.  दि
 Thomas  had  resigned  his
 seat  in  Lok  Sabha  with
 effect  from  the  20th  March
 ‘1957.

 THE  KERALA  BUDGET,
 1959-58,  मु

 The  Minister  of  Finance  and
 Iron  and  Steel  (Shri  T.  व,
 Krishnamachari)  presentec
 astatement  of  the  estimat-
 ed  receipts  and  expend)-
 ture  of  the  Kerala  State  for
 the  year  1957-58.

 PRESIDENT’S  MESSAGE
 The  Speaker  communicated

 to  the  Lok  Sabha  the  mess-
 age  from  the  President  ex-
 pressing  his  great  satisfac-
 tion  at  the  expression  of
 thanks  by  the  Mes  sbers  of
 Lok  Sabha  forth:  Address
 delivered  by  the  President
 on  the  i8th  March,  ‘1957.

 MOTION  RE  INTERNA-
 TIONAL  SITUATION

 The  Prime  Minister  and  Mi-
 nister  of  External  Affairs
 and  Defence  (Shri  Jawahar-
 lal  Nehru)  moved  rhe  mo-
 tion  re  [acernational  Situa-
 tion.  The  di.  cussion  was
 not  conclude  ote

 AGENDA  FOR  TUESDAY,
 26TH  MARCH,  1957

 Discussion  on  the  motion  re
 International  Situation;
 Discussion  on  Demands
 for  Grants  on  account  and
 General  discussicn  on
 Railway  Buoges.
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